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LOK SABHA

Tﬂemay, November 14, 1967/ Kartika 23,
1889 (Saka)

The LOK SABHA mer at Eleven of the
Clock.

[Mr. SPeakEr in the Chair]
JORAL ANSWERS TO QUESTIONS

Wige Boarp FOR JOURNALISTS
L]
SHRI CHINTAMANI PANI
GRAHI :
SHRI 5. M. BANERJEE :
SHRI CHENGALRAYA
NAIDU:;
SHRI DEVEN SEN :
SHRI S. KUNDU :
Wil the Minister of LABOUR AND
REMABILITATION be pleased to ‘state:
{a) whether the Wage Boards for Work-
ing Journalists and nonjournalists have
submitted their reports;
(b) it so the main recommendations
made by the Boards; and
(¢) the decisions taken thereon ?
THE MINISTER OF LABOUR AND
_RE}iAﬁIIII'ATlON (SHRI HATHI) :
{a) Yes, Sir,

(b) and (c). Government decisions on
‘the Report of the Wage Board for Work-
ing Journalists were announced i an order
issued on the 27th October, 1967. Copies
of the order along with the Ri have
been placed in the Parliament Library.

*3lL

Government decisions on the Report of
the Wage Poard for Non-Jourpalists are
expected to be amnounced shortly along
with the main recommendations of that
Beard,

SHRI CHINTAMANI PANIGRAHI :
According to the Notification which the
hon. Minister just now mentioned, the
Government have accepted the recommen-
dations of the Wage Board for Working

Journalists, Aftet four years this
has submitted this Report. I would 1
to know when it is actually going to
implemented. It is to be implemen
with retrospective cffect. When are
going to implement it ?

SHRI HATHI: Now thit the recom-
mendations bhave been accepted by the
Gbvernment, they will have to be imple-
mentkd by the émployers.

SHRI CH‘INTAHAN] PANIGRAHI :
chmumyﬂlunptﬁmmymtemad
quarier to delay it further, will the Minis-
ter still stand by the commitment that he
bas made to this House today ?

SHRI HATHI : There may be attempts:
one attempt may be to go to a court of
Jaw and if that is dome, I do not think
that Government can do much; otherwise,
we have been trying with the employers to
see that the Wage Board's recommenda-
tions are implemented. (Interruption) 1t is
not a suggestion,. The whole thing is
being considered.

SHRI S. M. BANERJEE: It is quite
evident from the statement of the hm.
Minister that some of the newspaper
employers may go to a court of law, and
in that case, be has expressed his help-
lessnéss, In the past, the ex-Labour Minis-
ter, Shri Nanda, assured that ¥ there was
any such atlempt by the employers in
implementing any award of the Wage
Board, proper legislation would be brought
in the House to sec that the recommends-
tions of the Wage Board are implemented.
I would like to kmow whether Govern-
ment are contemplating to bring any such
legislation in the event of failure on the
part of the employers in implementing the
recommendations.

SHRI HATHI: Yes, Sir., The whole
question about acceptance of the recom-
mendations of the Wage Board is under
the consideration of the Government; not
only this, I have also taken up the matter
at the Standing Labour Committee; we
have appointed a small Sub-Commiitée
censisting of the representatives of workers
and employers to find out the hest solu-
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tion for this and the Sub-Committee is to

SHRI S. M. BANERIEE : My question
has not been answered. My question was
whether Government was contemplating to
bring in any legislation in the event of
failure on the part of the employers in
implementing the recommendations.

SHRI HATHI : That is what I have
said. The whole question is whether the
Wage Board itself should be statutory or
whether the Wage Board should remain
as it is and the implementation part of it
may be made statutory, The whole matter
is being considered.

st T8 & : IO qF F A FwEy

B § I AT § I T gAWT
AT oY AT § AT o IAH! WY Fevar
AT § A AW AFSAT § AR ]
T § 1 TIT FTE AT L FHFEN T
N EF AR WY AT qaeqT 7 6 Iq9
Frd w7 9 R P Ag FELAT AT
T q@E g AT Y AR g A
¥ &1 BAET T gAgEAlay & A oY
&, Haw agwa g a1 W AT Emy
AT

ot grdfy : AT §TET A Y AT
F1 § | T 1@ A IFHY ag FoTE
& w1t wrdard #t g foed Iav
A FT GAAT AT Y IH | 7Y A
T A 7 e fan § fe gw =
W 9F T F A NG oF 9
FATE § 91 ag aqTd 5 Fav A anfgd ?
T ITT A FY 27 71 frar g
ar IaF FEET F1 GHT IA7 faur W
fE F arg =7 gz g1

g % AN iy &
g & § aqarar Wt § s oo
fdda aifme gt § aa ar
THET ITR A & § &N e
A s Wt it & aawr

TaHAT FYATE & AW AR qT TAWT
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ot feram smam & o' guT U THT
FLAT T& F AAT T fFar s
g

SHRI S. KUNDU: May I koow
whether the hon. Minister is aware that
there has been a great resentment through-
out the country among the journalists, and
they have said that this award is not a
progressive one but a regressive one since
this award has denied to some of the jour-
nalists the privileges which they were
getting before, and if so, whether the hom.
Minister is thinking of reconstituting an-
other wage board which will give a fair
wage to the working journalists 7

SHRI HATHI : I had a discussion with
the journalists. There were representa-
tions received from the journalists to the
effect that this wage board award did not
satisfy their demands. On the other hand,
we have also received representations from
the employers to the effect that this wage
board award has gone far beyond that, I
had, therefore, convened a mesoting of both
the employers as well as the journalists.
This is a statutory board, and Government
have to accept their recommendations as
they stand. If Government, however, want
to make any change, then the changes
have to be notified, and objections have 10
be invited. Further hearing has to be
given. I put it to the journalists whether
they would like to go through this proce-
dure or they would like to accept the
award as it was, and they said that it was
better to accept it as it was rather than
prolong it further,

SHRI A. V. PATIL: May I koow

whether it is a fact that the proprietors of
the newspapers have already gone to @
court of law ?

SHRI HATHI : I do not know exacily;
I bave no information. I have not received
any notice or anything like that.

st W SO SR aF AT

AFFRT § smardt & arfawt ¥ ik

sl ¥ At ¥ @ dor A A

fawifat & ar & faerad w1 § 1 395

AZ TFLH A CF faveig aa

fow & spmardl ¥ wifers, q@wTdl &
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sfafafe sk a<ardr & gifax @

a1 | F o ARar g fw owE
faeits @i #1 oW 1 77 TE€ Q@
4 7 g§ @eREq § w7 aga gi A
THET T AGIAT fAFAT 7 FET TN
2 fF arer o aaTe 5 fawrfont &
M F gt 9 =y Fi g ?

oft gt : 7 7w w5 fandty
TEAET AT AT 91 H} gafeo
a=ATaT T 9t fF AT 9al § 9 T
& Tae forar g faar o @& &0 Y
Ffrwr & T | FAHLT  FTE AT
TFATad Fgd 4 fw @it S faar ma g,
NI Fa G HgIgaTamr g fs
BN % G wHA | AN AT F §F HAOES
ar 1 fex g w7, fr gw =t 3@
#wg aifgd, gw A4t faew s &
TS GEET T {IAT AT qF FGT | TAE
fa &1 IR W Wi gwg o
Feag F ag foe W7 ¥ ferar
f amvw & 7o awwlar 78 gy @ &
Tafag o Fa7 F A1 N FRdEwy
& I g g 7

=t frr AW : 9w F WA
g 7 w7 § fF g sty @
FTq %1 & wforel & ava &1 § 1 F ST
wEaT § 7 qim w4 3, mewe g,
mifes § a1 saAfaee § | rade @
fefew &7 7w amafer & o o
T g o @i ?

st grdt : g9 7 mifwwt #1 aw
T S A wr AT ana § ) weiaw
wifert st aafeat & qeaeat &
T gt & e fafird #1 a8 oot
Rt & P 21 % v ot @ A b
oY w7 g @R awE ¥ w9 99
o wiitiz & &) 7% v <At g |
safaY ag av g 4 A I Qv
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" | Ffew w9 I hEET A &Y a6
aF TaE X gHE! el w1 faar o
A% AL H  CATIEAE WY AT T

st gEw « weMy - AT Al
TEIET FT w4 79 A a § fr we
T F OF gt qawr< g, g faamd
sHa ¥ 3o A8 frear ; afk g,
AT St FHEY TarE W §, WA WA
52T 7t FF 79T EF wFTT & sgaeqn
® g ? g@ ¥ afafaw 9ga ¥ g
F1gr fet & el § 99y @y
& o ot AT gEAy § | w1 FARE
T/ AT q< faare w4 6 o) /et
F ez ¥ wog Faverar wg ?

o gt d A X gE A W
AT G faar §

st goR 9 woww A AE F
qgA AT &7 IJAT AGT fear v g
# ¥ qur & fF ot gar<t 47 @ E,
A B2 7 A A F gy § Ao
#1 s ¥ afafom §9 agf faetar
&, 7ar w9 I 1 Sfaw swaean wr
®T JCH S T

st grdy : fow e At fwa
Fa+ faerr wrfge, I A1 7 g7 4t
H 9T waer fear &

Space AceE 1IN CoOMMUNICATIONS

*32, SHRI S. R. DAMANI: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that India p
pose to join the Space Age in the field
Communications in about two years time;

To-
0!

-

(b) if so, the site of the station selected
and the estimated cost thereof; and

(c) whether any technical collaboration
has been enmJ ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUIRAL): (a) Yes, Sir.
The Global Communications Satellite
System with a Satellite over the Indian
ocean area, is expected to be in operation
by the end of 1968. It is proposed to set
up by then a Satellite Communications
Ground Station in India.

(b) The site for the Station has been
acquired at Village Arvi, near Poona. The
total cost of the Statiom including certain
ancillary facilities is estimated to be about
Rupees 5 crores.

(c) No, Sir.

SHRI 5. R. DAMANI : By what time
will the entire scheme be completed, and
is the present progress according to sche-
dule ?

SHRI 1. K. GUJRAL : Yes, we wil

stick to the schedule. As I said, the entire
schemo will be operating in India by the
end of 1968.

SHRI S. R. DAMANI: Will Govern-
ment consider allowing universities and
National Laboratories to participate in this
scheme ?

SHRI 1. K. GUJRAL : This is a scheme
as part of a communications system. So
the, question of participation does not arise.
It is a scheme of international communi-
cations. So far as experimentation and
training are concerned, the atomic energy
authorities have formed a committee. They
have a station in Ahmedabad for this pur-
pose. 1 think universitics can participate
in that,

it wgrer= fag Wt ¢ 59 ST
U 9T St ®w_AT ArEm, AT
IR FT 99 7 gar fgear w4t ge ?
Y GAT WOl ST, I9 @Y AOA 7
&t frait exoraar it o g
ax feerdt dd @e g ? W gw
wvre | w0 fraw garg o §, for Y
gw d =wfa & gy ?
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ot §o geo WO : T AT B
F1 58 qraa wrdt g 7 vt ¥ A

/Y fufoer wrey aw gy, Faer § Wt
+1 fgemr .5 axdz € | g aw A_A
¥ N9 A WA T awdF &, WA
AFHY AW §, Wifs g FTHE
a1 FAE AT AT T CF WoRAEYZ § AN
w fag 79 & dar #rf fowew adfi &
fr fadt & 8@ &7 OF7 T@TT a7 97
w1 AT % TaT FET A0 AT TAT
T e | &et gk g & fgew @
gr A dar 5 /9 @ §, oo
fgear .5 7@ § 1
DaMage TO WHEAT Bacs

*

SHRI YASHPAL SINGH :

SHRI HARDAYAL DEVGUN:

SHRI ARJUN SINGH BHADO-
RIA :

*34,

SHRI YAJNA DATT SHARMA:
SHRI NIHAL SINGH :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that thousands
of bags of imported wheat were transported
from Bombay to Delhi in open wagons
during the last rainy season thus exposing
the foodgrains costing lakhs of rupees to
rain;

(b) whether it is also a fact that this
wet wheat in wet guony bags had been
rottnig in MNaraina, Shakti Nagar and Pusa
Godowns of the Food <Corporation of
India;

{c) whether the same wheat or its flour
was issued to the Delhi Rationing authority
for distribution to Delhi public; and
- (d) if the replies to parts (a) to (c)
above be in the affirmative, the reasons
therefor and the extent of damage caused
to foodgrains 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Because of the inade-
quacy of covered wagoms with the Rail-
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urgent requicgment of Delhi,
",33.21 'bmofmporhd wheat were
twﬁmlmhrmﬁdam
depots in open wagons during the last
rainy season. All ‘the necessiry precau-
tions were taken to cover the wagoms with
tarpaulins properly lashed to avoid damage
to the foodgrains by rain. Even s0, 13,745
oltbaseb-pmdmuedby rain  in
transit by rail.

(b) No, Sir. The bags affected by rain
were immedintely opened up and the
grain spread out for drying and salvaging.

(e) No, Sir. Onlythawhmwhwhm
fit for human consumption was issued for
public distribution.

(d) This is covered by the answer to
part (a) of the question.

wit quarer Feg : ¥7 F o Fw §
e o sl oY & Y S wig
w3 fesai O & Jrq 9 §, &t e
AE * Wl A WE T ¥ SO >y,
form aT 3w w1 AR 8 T fag
w7  foedare sgemn m y A IE X
faers ¥ qaww faqr mam & 7

SHRI ANNASAHIB SHINDE: We
had lo l:lnsport some of the foodgrains in
npen wagons because of non-availability of
covered wagons, because the movement of
foodgrains during the last two years has
be¢n so heavy. We are importing at the
rate of 7 to 8 lakh tons a month, and we
hnvetomoveahoutsswshﬂ:ma
month by rail movement. The total
availability of wagons with the railways is
between 3.5 to 4 lakhs, As a result,
cspecially during the rainy period, in order
to alleviate distress and to see that the
movement of foodgrains was expeditous,
we had to resort to open Wagon move-
ment. We actually requested the railways
to make available covered wagons, but
with their best efforts, they could not make
available covered wagons.

oft e fag - Far o AR e o

@ o woE Tt @ g A
FaFW WA RO R 22fF ¥
FNT & 7 @I, ¥FT FEE IR

KARTIKA 23, 1§82 (S454)

Orgl Avawers ©
A B TP I W R ? qay
9% @ ¥R 9 qEt g, dfew
1§ Ty ¥ Py Forrdvame T § 1 T
R v ifF IR
IATCY T FE Foear o

SHRI ANNASAHIB SHINDE : That is
altogether a scparate question. 1 know ‘the
background, but thathunothb;wdo
with this questior as such,

ot e g o @S9 g
Ty

SHRI ANNASAHIB SHINDE: That
foodgrain bas been transparied in comtra-
vention of some law,

off greaTe Juw ¢ WAT WA A
garar § fv Qa1 #1% s gyt wr
T ey, e AW
a@umwzmtﬁnﬁﬁhm%
& SR 9y &R FRErd
Mg A ETa e & e wIT IS
W AR Frwfeg fear ar fs oy gar
¥ N ¥ FOPY AT @ QAT
et wr o FrarraT g, sawr A
feraT wTg A1 T s A faar A,
wifn agar Fara AT &7

SHRI ANNASAHIB SHINDE: This
problem was discussed in the House on a
previous occasion too. Foodgrain which
was found unsuitable for human comsump-
tion was never issued. As a matter of fact,
the rationing authorities are free to reject
if any foodgrain is found to be unfit for
human consumption., Actually, the Food
Corporation of India looks after this prob-
lem. They have an inspection system, and
see that no foodgrain which is not fit for
human consumption is issued.
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ferar war , awt |et @ AT gL AT
A e w gwararg ) fow
g ¥ de AT o1 faar ot §,
T g ¥ gL AT Iy FaRei e
WY w3 e WY e @
B FaAw NE@IFK TG
Avy & fag M AT FER B
fraraew & ?

SHRI ANNASAHIB SHINDE : This has
been examined in detail, and all the neces-
sary precautions are to be taken in future.
I hope that with tho lessening of the
imported foodgrains in future, covered

as the movement of open wagons is con-
cerned, they are covered by tarpaulin, tied
by lashes and escorts are to be provided
by the Railway Protection Force, and
strict instructions have been issued to see
that all necessary precautions are taken.

oft awrer vt : T T ¥ F@TT
g rm Mg e 1%
£ WA § ¥FS AW IWHA
Frr ; afggh, atfeaan 7 afege o
AW ITEI H AE &7 T, A e w@w
At ¥ @Y fawrr ¥ @ A T
& fag ad a1 gafr 1 1 wiw
2?

SHRI ANNASAHIB SHINDE: Yes
The Food Corporation of India have put
up a claim against the railway authorities
for the damage. The total quantity of food-
grains involved was 543 toos, out of which
472 tons have been sold for cattle and
poultry feed, and Rs. 2,33,000 has been
received, and for the rest of the quantity
the claim has been put forward to the
railways.

it frgm fog : ssme W@y, W@
AR WY R 9% A faqwr qg
#Y 600 FNft gz T 4F ?

SHRI ANNASAHIB SHINDE: I wil
require notice for this specific question.
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oft wriva g : aroaw wEiET, @€
WAy ?

MR. SPEAKER : He wants potice.

off wifeTe Wy AT ;WU A w0
§HT FATH oA ® oarEd & fag
w1 At oW B 'y ¥ 5 ¢F S
e gy fow #7 wfw F@r 7 o
faarra 1 fF et A A =
fagqr s ?

ot wo Ao fourdt ; g T W
FHWE ¥ W omar AT qwAg E
gl g Wy | feaar e A
g wrar g grAv gw A A R

i
|

age, produces an adverse ecffect on
psychology of the domor countries and, if
so, whether the Government have evaluated
this aspect of the problem and taken mea-
sures to meet this situation in that light ?

possible, but as I was just quoting the
figures, during the year 1966, 0.05 per
cent was the loss, I agree with the hoo.

precautions. But due to the
humsn control and due to
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reasons, sometimes damages do occur, but
it should continue to engage our attention
in order to reduce e damage to the
minimum extent possible.

SHRI P. VENKATASUBBAIAH : May
1 know whether Government have taken
into consideration two basic factors: this
country is deficient in foodgrains and we
are bound to have rains, These are two
factors. 1 want to know whether Govern-
ment have taken into consideration the
questiorr of prospective planning so as to
sco that when such a contingency arises,
they may be still assured and precious
foodgrains may not be damaged ?

SHRI ANNASAHIB SHINDE : Obvious-
ly, in the last two years we had very severe
drought conditions, and nobody imagined
before, that allotment of foodgrains on
such a stupendous scale will have to be
made, during those years, and as a result
there was a shortage of wagons, but the
tailway authorities are aware of the issuc
pow and they would take the necessary
steps.

SHRI HEM BARUA : Sir, on a clarifi-
cationr: does the hon. Minister means that
the railway authorities are aware of the
-fact that rains do come in India ?

MR. SPEAKER : Order, order. Shri
Jyotirmoy Basu,

~SHRI JYOTIRMOY BASU: May I
know whether the Central Government is in
a position to tell this House, if they know
at all, that in Howrah station, 225 wagons
of Haryana bajra are lying unloaded and
the grains are rotling and that 4,50,000
maunds of dal are lying there for months
and they have not been delivered and the
wagons have not yet been unloaded, and
if s0, what steps do the Central Govern-
ment propose to take to distribute these
grains to the people who have nothing to
eat at the moment ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGITWAN
RAM) : It is a sad and strange pheno-
menon of the behaviour of the trading
class at the Howrah statiom,——

SHRI JTYOTIRMOY BASU: You are
supporting it——
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SHRI JAGJIWAN RAM : Please have
some patience; I have not completed my
ADSWET,

SHRI JYOTIRMOY BASU: Is there
not a limit to the people's patience in West
Bengal ?

SHRI JAGJIWAN RAM : I have mot
yet completed the answer; I am pot yield-
ing. (lnterruption)

SHRI JYOTIRMOY BASU: It is all

burkum;—stories of people starving and
there is political blackmailing.  (Interrup-

tion)

SHRI JAGIIWAN RAM : Those who
are accustomed to blackmailing will always
think of that. I cannot help it. As I said,
it is a strange phenomenon. As soon as |
returned from Rome, I learnt that whereas
there is great shortage of pulses in Calcutta,
a large number of wagons which have been
transported by the traders are not being un-
loaded by them. They are waiting for the
prices further to rise in the market.

SHRI ATAL BIHARI VAJPAYEE : Why
not acquire the stock 7

SHRI JAGJIWAN RAM : [ have not
finished. Yesterday, 1 asked my Ministry, I
took it up with the Railway Ministry also—
to see what action we can take to unload
it and confiscate it, It is very necessary.
Considering the way the trading class 1s
behaving, there is po sympathy for them
from any quarter. (Inferruptions.)

MR. SPEAKER: This is a question
which excites everybody. But we are get-
ting a chance to discuss it immediately after
questions because there is a Call Attention
Notice on that. Then there are some other
motions which will give one or two days’
time to talk about these things. There are
opportunities to get excited. Question Hour
is only for eliciting information.

SHRI HEM BARUA: The anger is
legitimate. What business has the minister
to go to Rome io fiddle, when Calcutta was
burning 7

MR. SPEAKER : Shri Supakar, (Inser-
ruptions).
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SHRI A. SREEDHARAN : On a point
of order, Sir. The ministér said it is non-
sense.” s he permitted to say that? (Infer-
ruptions.) o

MR. SPEAKER : During Questipn Hour
no points of order are normally allowed.

SHRI JYOTIRMOY BASU: We shall
abey you, but we cannot listen to cogk and
?ou‘:ldmncs. He is creating politics out of

MR. SPEAKER : Shri Supakar,

SHRI SRADHAKAR SUPAKAR : Scar-
city of foodgrains during rainy season is
most acule even in mormal yeass, So, why
does not the Government follaw a phased
programme and keep a buffer stock in the
chronically deficit States ?

it has not been possible to have buffer
stocks till now duc to various factors, in
future our entire approach to the problem
is based on having some sizeable buffer
stocks, ) ) ) '

s war A R - ot ST Agea
A Srrsfta T ¥ 7 v fa g fam weg-
e agt o s A AR
TR ¥ ag gt Agar g f awi o
AN 2 FOF WG T AG G0 7 9T §
IWH TN AT AT T EEN
F1 & of age ¥ &% fog sk ag
FE FTHT F g ¥, T aeHr A,
Wy fafad vy gfe e e
7 g A, 7T 78 3F ava § v =i
FHIT T AT & AT AT Y 30T
¥agEer g3 g ? agd=e @ wOw
®1 qoig ¥ A&7 g=r & ? e qar
# O FT AT AT W W CEEEd
FT T AL Segiv oar far & a1 ag
g fw g4t ¢t far o g o
TFHHE ¥ qraeEr gerdr ot f& ag g
T EFAT A I F A QI AR AT
oY T faT & o3 g FTI AT
frar &t 37 #1 el fea o il ?
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SHRI JAGJIIWAN Sir, i
question does not arise out of the $

queston a afl. Y am iy n your baids,

SHRI KANWARLALGU]’T:IK: He has
oft wrrelterw v ;e 23 & P
#ATCE, I AT FE A AAE & FEA

g | Mz agt & fag 03, a @Iy
Tifre agiq

o ST o ¥ e gf
aron Tt A fad §, ¥ fad omw
qifie §1

sft Fveftem T : B AT [ =A™
g | g & syl & fow o
¥ syagr fvar, ag sareda 41 1 19
fer §% g oy for fi s A=
fox 70% ¥ oy gifew e W@
g

off e W R - 3 WAL e
g aqrgd A0

it Storelia® T F qaT QAT
gy ¥ SUTRT [ATHN T
ford Sy agt AT AT @Y ) ¥
fataar o1 79 (aﬁ')mmi:jﬁ
e ¢ foar 9 H T TqTHE
Fey e A faaT g ) agIMAMWIR
g ag @y

SHRIMATI LAKSHMIKANTHAMMA :
May I know whether special type of wagons
are used in other countries for movement of
foodgrains and, if so, whether a study of
that has been made by the Government?
We found that in Australia very huge, con-
venient and safe wagons are used. May‘l
know whether the Ministry of Food will
request the Ministry of Railways to make
such wagons and supply them to the Food
Ministry for safe delivery of foodgrains ?

MR. SPEAKER :

It is only a sugges-
tion.
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STATE Tmﬁ N Foowu.um

415, SHRIMATI SUSEELA GOPALAN:
SHRI P, RAMAMURTI ;
SHRI A. K. GOPALAN :
SHRI MOHAMMAD ISMAIL :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the attention of Government
has been drawn to the statement made by
the Union Deputy Food Minister at Gwa-
lior on the 15th October, 1967 that state
trading in foodgrains is not possible under
the present circumstances; and

(b) if so, the implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such statement was
made by the Union Deputy Minister
(Food).

(b) Does not arise.

SHRIMATI SUSEELA GOPALAN : Sir,
it has appeared in the Press. Did not the
Minister consider it his duty to contradict
the statement if it was not correct bécause it
will affect even the procurement by the
STC?

SHRI ANNASAHIB SHINDE: The
Union Deputy Minister of Food was in
NEFA at that time and, as T have mention-
ed in'my reply, he ha.s not made that state-
ment,

AN HON. MEMBER : Was it the Minis-
ter of State ?

SHRI ANNASAHIB SHINDE: [ was
in Gwalior on the 15th and I have not made
any such statement. Had I made any such_
statement the question of contradicting it
would have arisen (Interruption).

SHRI A. K. GOPALAN: The Food
Minister some time back had declared that
the Government is thinking of having a
national food policy and budgst. On the
basis of that, I want to know whether the
Government is going to have stnte trading
or the Government has gone back on that
:Ieclarnnpn’r
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SHRI P. VENKATASUBBAIAH : Sir,
I rise to a point of order. ‘The quegtion is
about a statement made by the Minisier in
The Minister has flatly denied
that. How can any other question arise on
that ?

MR. SPEAKER : The Minister of State
can say that. If be bas agy information he
can give that or els be can ask for potice
andasklheMmbﬂtouprasepm
question. So much of opportunity is given
to the Minister ejther to answer or ask for
notice.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : Sir, there is no change in the
policy of Goyernment 5o far as state trading
in foodgrains is concerned.

oft wngey yeAw : AR fA-
e w1gd & sy fe gy oy
at agt @, afer fedt fafaeex &
wfeac & 91 awed faar § I9 Y
qar arfee T & 5 I ma ww
¥ JAEE ¥ THQEE d ¥EY,
st fF 2z Ifem #1 aw FW@ §,
qaT @ faan § | @ ag
woar & & ag ot g fafees
age ¥ Far g fe gardr qfed o
1§ 78T Ag 93, qfEw T FEA

aﬁﬁ EL ﬁﬂ'ﬂ'%i‘(mﬁ'ﬁﬁ
R wa et fafet 3F §
Al TTFT EY 9 |T AW TI,
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mr fw owfar fedt fafieex wwi
Tf 7, Sga@ sTe TWA
I T femr ar, @ for fomw
A FW Io §, ¥ Fav A
g

SHRI §. M. BANERJEE : 1 am happy
that the Deputy Minister was nct in Gwa-
lior at that time and that he did not issue a
statement. But I would like to know, whet-
her the Government has taken any note of
the various recommendations made by the
State Governments, some of which wanted
to introduce. ...

MR. SPEAKER : That question was spe-
cifically sbout the statement made by the
Minister., Now the hon, Member is trying
to cover the whole food policy on this
question.

SHRI S. M. BANERIEE :
trading.

MR. SPEAKER : The question is whet-
her the Minister has made a statement about
It is mot about the whole
State trading policy of the Governmeat as

Only State

SHRI S. M. BANERJEE : The Minister
said that there is no change in the policy.
Arising out of this statement, may I know
whether he has received any recommenda-
tion from some of the State Governments
that they want to introduce State trading in
foodgrains and, if so, what is the reac-

SHRI ANNASAHIB SHINDE : 1f the
States undertake State trading in food to the
extent possible we would support their steps.
We have been clarifying that position from
time to time,

REFUGEEs FROM EAsT PAXisSTAN

*36. DR. RANEN SEN:
SHRI SAMAR GUHA.
SHRI K. P. SINGH DEO :
SHRI BAL RAJ MADHOK :
SHRIMATI JYOTSNA CHANDA:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :
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(a) whether fresh batches of refugees
from East Pakistan have staried coming into
India in recent months;

(b) if so, the total number of refugees
who have crossed over to India since,
June 1967; and

(c) the steps taken to rehabilitate these
refugees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N. MISHRA) : (a) Migrants from East
Pakistan have been coming to India almost
continuously.

(b) The number of migrants who have
come since June, 1967 is as follows :—

West Bengal 2,316 persons (Upto 20-10-67)

Assam 3,035 persons (Upto 31-8-67)
Tripura 6,273 persons (Upto 29-10-67)
TOTAL : 11,625 Persoms

(c) Such of them as sought admission to
camps and were considered deserving of re-
habilitation assistance are being accommo-
dated in transit or relief camps, They will
be rehabilitated in due course,

DR. RANEN SEN: May I know whe-
ther the West Bengal Government has seot
any plans for the rehabilitation of the new
migrants in West Bengal and, if so, what
is the reaction of the Central Government in
regard to granting money for the rehabilita-
tion of such persons?

SHRI L. N. MISHRA : The attitude of
the West Bengal Government of late has
been not to take any fresh responsibility in
the matter of relief and rehabilitation of re-
fugees. They sent us some plans and their
Rehabilitation Minister met me and my se-
nior colleague and discussed with us mat-
ters connected with rehabilitation, but they
were mainly concerned with old cases. At
present financial assistance is given onmly 1o
the new migrants,

DR. RANEN SEN: In view of the
fact that there is a continuous influx of
migrants to West Bengal, Assam and other
parts of Eastern India from East Pakistan,
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may I know whether the Central Govern-
raent has framed any policy to give proper
rehabilitation to such migrants who are
coming to India almost every day 7

“"SHRI L. N. MISHRA : We have got
an accepted policy and we are {ol.luw-ms
that policy. There was some difficulty in
Assam and we have issued fresh instruc-
tions that advance for a month should be
paid to the new refugees.

DR. RANEN SEN ; What is the policy ?
To pay only for one month? What bhap-
pens later on ?

SHRI L. N, MISHRA : Later on, they
go to the camps and then they are rehabi-
litated, Before that screening is dome. We
make payment for a month

SHRI SAMAR GUHA : May I know
whether the Minister has made any investi-
gation to ascertain the causes for the fresh
influx of refugees from East Pakistan ? Has
the sttention of the East Pakistan Govern-
ment been drawn to this fact, requesting
them to create conditions in which the mi-
norities are not compelled to cross the
border to India 7

SHRI L. N, MISHRA : According to
our sources, the main reasons are: eco-
osomic discrimination against minorities,
forcible taking over of assets by the mem-
bers of the majority community, confisca-
tion of immovable property of the minori-
ty community and the general feeling of
insecurity. The attention of the Pakistan
Government has been drawn to it.

SHRI K. P, SINGH DEO : May I know
whether the Government has any informa-
tion either from the Intelligence of the
State Government or from the Central In-
telligence that with these batches of genuine
refugees from East Pakistan, Pakistanj es-
pionage agents are also infiltrating and, if
s0, what steps Government has taken to
screen them thereby preventing lawlessness
in these areas?

SHRI L. N. MISHRA : [ cannot say
amything about the Intelligence reports.
The proper screcning is dome.

st gEOw WeYE . FUT AR A

AT wraw g e onfr fred famd
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qffa™ # FE g Fow
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1961 ¥ ¥=\q & TaTfa® 5« Ig T
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T FQ@E A g Fen
v E
SHRI BAL RAJ MADHOK: Dont
mahsnny reflections, Here is my statement

of facts, Cian yot deny it? Please ansiver
my question,

ot o o Pvwr - A% warfeE AT
gl dar §, U gt A g @
BRT FT

@ wzw fagrdt awddy - qW
FEfa g | ag wZ ¥ ¥ smavaEar
T8 % Mo WA TE AT FIqH
ot s g

st wo o P ¢ Fh wyrfE AN
Y ZEr

SHRI BAL RAJ MADHOK : You are
pot ‘attentive. Hwndnnmtnwmﬂ-

happemn;allarwdym,i!ngmrhuh.

W wo e fm : WP A% wAW
e w7 FaTe Y, AT 17 AT
A WY Ao @G wE A g
¥fwwr qar gt & e g7 wwear
T4 faelt X 1 1964 ¥ X FCAW AR
8 W §I I | Fy oy §
40-50 I A @Y g&f qfeae
¥y q 1 o g wifrem F§
WIE a¢ A~ST AG &, A W@ H
gw ¥ ar gEdtw 1 &, Afvw
St AT IFFr UFA ArA@ Y, 5W
Ffod o g, o aft A=
gETar agr et ¥ o

% AR ®TR . A9 FT NG
Qwrgy?

SHRI BAL RAJ MADHOK: 1 want
answer 10 my question, My question is this:
out of 25 millions, only 9 millions are left
and those 9 millions are also being driven
out. I want to know clearly what specific
steps you are going to take to see that these
remaining 9 millions, Hindus, Christians
and Buddhists, who are hvmg in Pakistan
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ave mot driven out. This is my specific ques-
tion.

SHRI L. N. MISHRA : We have been

minorities. But so far we have no succeed-
ed,

i gEmw e AW W
WY A TG ) A 3", A 9w
W s ?

SHRIMATI JYOTSNA CHANDA :
May I know whether the Government is
aware that Assam Government has banned
their entry into India and, if so, whether
the Central Government hLas issued any
instruction to Assam Government to allow
them $o come to India and what steps they
have taken to rehabilitate them ?

‘SHRI L. N, MISHRA : A statement
was ‘issued by the Government of Assam
and that statemient was Tefuted by us. A
Press Notification has ‘gone to the Govern-
ment of Assam to allow those people who
want to come to Assam.

SHRIMATI JYOTSNA CHANDA : Has
the Asssm Government accepted that?

MR, SPEAKER : Mr. Sondhi,

SHRI M. L. SONDHI: May I know
whethier the hon. Minister is aware of the
discrimipation experienced by the East
Pakistan refugees—those who were obliged
to come in India—on accoumt of the reha-
bilitation policy of the Government ? As an
illustration 1 can point out that in Delhi
itself there are people who have come as
refugees but on account of having arrived
here later are being penalised by having to
pay very high rents which have been
charged from them on property which bas
been given to them as rehabilitation or by
way of rehabilitation.

SHRI L. N. MISHRA : We have diffe-
rent categories of refugees and we have
different policies for them. I cannot say
anythnig about Dethi offhand, but some
of the emigrants from East Pakistan were
rehabilitated in some of the States,



SHRi THIRUMALA RAO: My | know
whether the hoa. Minister has got the

fygees oomnmt)rwlsﬂ—-
Huuhi. mﬁw. ﬁm&uw Christian—
1o the thrée Statéi haud ilso State-wise ?

SHRI L. N. MISHRA : I can give only
the total bptd 1964 : Christians 49,000;
Buihises 20,000; and Hiddud 7,60,000.

SHRI HANUBHA! PAT‘EL May I
know whetler the Government have form-
«d any opinion regarding demanding land,
if they throw out more refogees to India,
to rehabilitate them ?

SHRI L. N. MISHRA : That
rate gtidstion and 1 will require
it.

i

ls 2 sepa-
notice for

s m ww : st FogEw =
afFe & a1 @ §, I Afawa%
dvad wgw Faw g fom
qifireara # 3 ¥ gew fmar s
¢ 71 gu% faeg wadde T
¥ e wwe w0l AT Tt e
o wTHr Fhwime d9d o fEe
w3t ?

ot Wo e firm : ug AT W
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foe® @ F & §AE 1 gr aF O
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SHRI P. VENKATASUBBAIAH : Re-
wﬁnsimno[rmmhm&uhhs-
toAumduSut:Gommmtm
xmummunaovmmwm
enu'yofeﬂ‘tunrcfusm In spite of the
specific request made by the Assam Gov-
ernment, the Central Government, as the
hon. Minister just mow said, has given
instructions to allow those refugees to
come to Assam., May I know what are
thes-pecu! considlerations that weighed
with the Central Government to overrule
the objection raised by {the Assam Govern-
ment 7

SHRI L. N. MISHRA : That was about
those people who had no -migration certi-

E
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ficates Gnd who wete not béing admitied.
Theré ire rules. As a miitr of palicy,
we admit some hard cases alo and we
lmrc requested the Ass:.m Government 10
accept the hard cases,

o wy fomd : foew @ F @

ft wo Ao frw : WY WNE T
Fawar fF 9o W@ & agi § | afew
¥ IF A Fgawar |

SHRIMLRAJMADHOK It is
specific question. He should not
about the bush. We do not want cock and
bull stories. Let him answer the
question,

Eé!

MR. SPEAKER : M. Limayo 1

a specific question. If he has .ut_
answu-,hemp\reorhecannylhat
wants notice. He has asked a
qwﬂmuboutﬁv:wllw?u v
many people are there, how many people
have come and what is happening to the
other people.

sr-&‘

§§

SHRI L. N. MISHRA : I want notice to
answer about these five villages.

=it wgfmﬁ T ¥ AGT U
AHATE | W WA F AR A
gq7 faer & 1 39T 9dT w5y fF
7z AT FAT & -1 ;@ F T F

FCGAT & A€ AAFEG A ALY
wy 37

st geefare W g7 A S
T3 A AT AT AR F AR 3% A
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F o g WA § A A g
fF %1 TR Y w7 gW AT #
wHEEd & §fF wmf ¥ oy
%, ITF TET AW FT T T E,
w1 Iwr suX oW fewr omar §,
[qF AFA 17 fay wx § 7w
oo g ?

off Ho Wro faw - TASC W AN
XqT L IFF |

SHRI HEM BARUA: May 1 know
whether Government are aware of the fact

SHRI HEM BARUA: Why has he

shifted the responsibility to the Home
Ministry ? This is a very important matter
and ho should know sbout it

MR. SPEAKER : That is because secu-
rity is the concern of the Home Ministry
and only rehabilitation is in his charge.

SHRI A. K. SEN : Will the hon. Minis-

aliens, and if so, whether there will be any
revision of that policy in the near future?

SHRI L. N. MISHRA : I do not think
that they are treated like that .

SHRI A. K. SEN :. They are.

SHRI L. N. MISHRA : As far as the
policy is concerned, the hon. Member is
aware of it, and it is broad-based and
meets the points arising out of the pro-
blems of the present migrants.
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ReQUIREMENT oF IMrorTED Foopamans

<+

SHRI INDRAJIT GUPTA :
SHRI BHOGENDRA JHA :
SHRI RAMJI RAM:
SHRI S. M. BANERJEE ;

SHRI S. S. KOTHARI :

SHRI VALMIKI CHOUDHARY:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total estimated requirements of
imporied foodgrains for the current year
and next year;

(b) how much of the current year's
requirements have been met by import;

(c) what amount has been spent for the
purpose; and

(d) what arrangements have besa made
to meet the requirements for next year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The present estimate of
requirements of imported foodgrains for
the calender year 1967 is 9.4 million
tonnes. The preliminary estimate of re-
quirements of imported foodgrains for
1968 is 7.5 million tonnes.

(b) Arrangements already exist for the
import of about 9.1 million tonnes of food-
grains of which, up to the end of October
1967 about 7.5 million tonnes were re-
ceived and the balance quantity of 1.6
million tonnes is expected to be received
during November and December 1967.

(c) The amount spent on the import of
foodgrains during the calender year 1967
up to the end of September was about
Rs. 362.8 crores. The expenditure figure
for October 1967 is still being compiled.

(d) So far no firm arrangements have
been made, Negotiations are under way.

SHRI INDRAJIT GUPTA : Iz view of
the anticipated bumper crop of foodgrains
this year, which is a welcome thing, may
I know exactly how the Ministry has
worked out the estimates for the import
requirements for next year? In other
words, may I know whether Governmeat
have made any serious attempt and if so,

*37.
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what, to try to sce that the imports in 1968
are reduced to the minmimum necessary in
view of the fact that we can build uwp a
buffer stock if proper procurement is
carried out intérnally on the basis of this
year's anticipated crop 7

SHRI ANNASAHIB SHINDE: It is
very desirable that we should be in a
position to reduce the imports, but as the
House is aware, as a result of two years’
drought, the pipeline has been practically
empty and there has almost been no carry-
over stock; though the food prospects or
the crop prospects this year are very en-
couraging, we have estimated that in view
of the non-availability of carry-over stock,
perhaps, about 7 million tonnes import
would be necessary; but out of this, 2 to 3
million tonnes would be for buffer stock,
not entirely out of imported quantity but
out of the procured quantity as well as
from imported quantity; so, about 3 to
3.5 million tonnes have been calculated for
our requirements for internal consumption.
As compared with the volume of imports
that we have been having for the last two
years, 1 think that this figure is not a very
high figure,

SHRI INDRAJIT GUPTA : Out of this
amount mentioned by the hon. Minister—
Rs. 300 crores or something of that order;
I forget the exact figure—which has been
spent for this purpose, how much is paya-
ble in rupees and how much in dollar ?
Also in the negotiations for 1968, has any
new point arisen regarding a change in the
system of payment, that is, whether the
currency of payment will be rupees as
before under the old agreement or in
future the payment will have to be, wholly
or parily, in dollars ?

SHRI ANNASAHIB SHINDE: As I
have already mentioned, it is still under
negotiation. We think that about 7.4
million tonnes of imports would be there
of which 6 million tonnes are expected to
be from the USA if the pegotiations fruc-
tify. Under PL 480 agreement, the major
portion of that payment would be in rupees.
Of course, freight etc. will have to be paid
in dollars,

oft Wi WY : TF 0T TG
7T fr v gar 2w g7 g A
TILSS(CP)/67—2
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SHRI ANNASAHIB SHINDE: If I
have correctly followed the hon. Member,
he referred to the foodgrains trade being
in the public sector.

oft Wi W : 9TF sqTyTe &1 49
L A

SHRI ANNASAHIB SHINDE : We have
been saying from time to time that it is
desirable, taking into comsideration condi-
tions in our country, that the major por-
tion of the foodgrains trade comes under
the public secior. Our approach has been
very clear on that point and it has ever
been mentioned in this House earlier,

In regard to the desirability of reducing
imports, it would all depend on the gquan-
tity that would be available out of procure-
ment. This matter was discussed in the
recent Chief Ministers’ Conference. We
have been persuading the State Gowvern-
ments to exert themselves to procure the
maximum quantity. If they succeed in
their efforts, we hope that this year the
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target of procurement would be about 67
million tonnes in the kharif season and
about one million tomnes in the rabi sea-
s0m,

SHRI S. S. KOTHARI : In view of the
fact tha: the food position is likely to be
satisfactory, would Government consider
abolishing the Food Zones? Would they
also consider building up a buffer stock of
foodgrains ?

SHRI ANNASAHIB SHINDE : This
question of removal of the food zones was
referred to the Chief Miniters’ Conference;
the general conmsensus in the Conference
was not in favour of removal of zonal
restrictions.

As regards buffer stocks, I have already
mentioned that we expect to build up this
year, if our procurement targets materia-
lise, a stock of 2-3 million tonnes.

SHRI RANGA : Now that Government
are hopeful of a good harvest and also
pood procurement, in addition to what
they are going to import and in view of
their determination to maintain these un-
wanted zonal controls, would they at least
consider the advisability of removing dis-
trict to district zomal controls and check-
posts and the consequent corruption ?

SHRI ANNASAHIB SHINDE : We do
oot come into the picture in regard to the
movement within the State itself. Shri
Ranga has referred to inter-district move-
ment. It is for the State Government to
see that as far as possible the movements
in the State are not very rigidly regulated.

SHRI RANGA : My hon. friend has
gaid that they have taken these decisions
in the light of the discussions they had at
the Chief Ministers and Food Ministers
conference. Did they not discuss this
question also? Did they not give any
such advice to them, or would they give
this advice to them at least mow ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : I entirely agree with the Profes-
sor, and, as a matter of fact, after the
kharif harvest in some of the States the
existing inter-district restrictions have been
greatly relaxed. I will again point out to
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them that these resirictions should be
removed.

SHRI RANGA : They are still there in
Andhra,

SHRI JAGIIWAN RAM : In Andhra |
also, it has been relaxed.

SHRI RANGA : No relaxation. It is
still there,

SHRI JAGJIWAN RAM : I will bring
it to the notice of the Andhra Government.

WRITTEN ANSWERS TO QUESTIONS

HicH-POWER TRANSMITTERS

®*1. SHRI K. N. PANDEY :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI 5. C. SAMANTA :
SHRI YASHPAL SINGH :
SHRI G. C. DIXIT :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the High Power Trans
mitters for All-India Radio from abroad
have been installed; and

(b) whether they will be able to coun-
teract the hostile Chinese Propaganda ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K
SHAH) : (a) The scheme for installing
fourteen High Power Transmitters includ-
ing two super power transmitters is being
implemented. All the transmitters are
likely to be commissioned progressively
during the next three years,

(b) The two super power trapsmitters
are expecied to go a long way in counter-
acting Chinese propaganda. ’



63 Written Answers

CorporaTioN FOR ALR,

*2,  SHRI MANIBHAI J. PATEL:
SHRI RABI RAY :
SHRI ESWARA REDDY :
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI SHASHIBHUSHAN

BAJPAI :

SHRI Y. A. PRASAD:
SHRI C. JANARDHANAN :
SHRI N. K. SANGHI :
SHRI MAYAVAN :
SHRI YASHPAL SINGH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Starred Question
No. 1174 on the 17th July, 1967 and
state :

(a) whether any decision regarding the
reorganisation of the All India Radio into
a Corporation has since been taken; and

(b) if so, the main features thereof 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Regret; it could mnot be
expedited. No decision so far has been
taken,

(b) Does not arise,

Nuciear NoN-PROLIFERATION TREATY

*3. SHRI HEM RAJ:
SHRI INDRAIJIT GUPTA:
SHRI V. KRISHNAMOORTHI :
SHRI CHENGALRAYA
NAIDU :
SHRI MADHU LIMAYE :
SHRI KANWAR LAL GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the broad details of the draft treaty
on Nuclear non-proliferation presented by
the big two countries and whether it has
been examined by Government;

(b) if so, the reaction of Government
thereto; and

(c) whether Government have suggest-
ed any modifications to it amd, if so,
what ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
A draft Treaty on mon-proliferation of
nuclear weapons was presented to the
Eighteen-Nation Disarmament Committee
in Geneva on the 24th August 1967, by
the USA and the USSR. A copy of the
draft Treaty is laid on the Table. [Placed
in Library sec No. LT-1498/67], Article III
has been left blank, as the two sponsors
have not yet reached agreememt on the
formulation of a provision for safeguards
against the diversion of fissionable material
for nuckear weapons production.

(b) The preliminary reactions of the
Government of India are that the draft
Treaty does not fully conform to the prin-
ciplgs set out in UN. General Assembly
Resolutions 2028 of the XX Session and
2153-A of the XXI Session. Some mem-
bers of the Eighteen-Nation Disarmament
Commitlee have proposed amendments to
the draft Treaty and the sponsors are re-
ported to be considering them. The spon=
sors are also reported to be discussing the
formulation of an Article ITI as well as
the question of securily assurances for non-
nuclear States.

(¢) No, Sir; no formal amendments have
been introduced by India.

CHINESE ATTACKS ON NATHU LA AND
CHo La

*4. SHRI RAM CHARAN :
SHRI SHIV KUMAR SHASTRI:
SHRI A. B. VAJPAYEE :
SHRI RABI RAY :

SHRI MAYAVAN :

SHRIMATI SUSHILA
ROHATGI :

SHRI SHARDA NAND :

SHRI SRADHAKAR
SUPAKAR :

SHRI JAGANNATH RAO
JOSHI :

SHRI R. R. SINGH DEO:

SHRI S. M. BANERJEE :

SHRI BEDABRATA BARUA:

SHRI CHENGALRAYA
NAIDU :

SHRI BAL RAJ MADHOK :

SHRI ISHAQ SAMBHALI:

SHRI YASHPAL SINGH :

SHRI N. 5. SHARMA :
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SHRIMATI TARKESHWARI
SINHA :

SHRI Y. A. PRASAD :
SHRI MADHU LIMAYE :
SHRI HEM BARUA :
SHRI RAM SEWAK YADAV:
SHRI MOHAN SWARUP :
SHRI P. N. SOLANKI :
SHRI YAMUNA PRASAD
MANDAL :
SHRI HARDAYAL DEVGUN :
SHRI CHARANIIT RAI :
SHRI PARTHASARATHY :
SHRI N. K. SANGHI :
SHRI SHIVA CHANDRA JHA:
SHRI INDRAJIT GUPTA :
SHRI J. MOHAMED IMAM :
SHRI SAMAR GUHA. :
SHRI SRINIBAS MISRA :
SHRI ARJUN SINGH
BHADORIA :
SHRI P. K. DEO:
SHRIMATI JYOTSNA CHAN-
DA :
SHRI S. KUNDU :
Will the Minister of DEFENCE be
pleased to stats :
(a) whether Chinese troops mounted a
fierce attack with feeld artillery and heavy
mortar on the Indian troops near Nathu

La in September, 1967 and again at Cho
La during October, 1967;

(b) if so, the details of the incidents
and the total loss of life and property on
both sides; and

{c) the steps taken by Government to
meet the situation created by the Chiness
troops concentration on the Sikkim and
Tibet borders ?

THE MINISTER OF
(SHRI SWARAN SINGH) :

DEFENCE
(a) and(b).

The Chinese troops which had started a
process of minor intrusions on to the
Sikkim side of the Tibet-Sikkim border
from about the middle of August, and
which had been dealt with firmly by Indian
troops guarding the Sikkim border, on 11th
September after an altercation with our
troops who were strengthening a barbed
wire fence to curb the Chinese intrusions,
suddenly and without provocation, opened
up small arms fire on our troops at Nathu
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La. This was followed by artillery fire.
Indian troops returmed the Chinese fire.
The firing continued from 11th to 14th
September at Nathu La,

At Cho La where the Chinese had
been improving and strengthening their
defences for some time, op 1Ist October
questioned our occupation of a position
which had always been in our control. A
scuffle took place in which a Chinese
soldier bayonetted an Indian soldier. In
retaliation the Indian sentry bayonetted
two Chinese soldiers. Subsequently the
Chinese opened fire with MMGs, RCL
guns and 60 mm and 82 mm mortars, The
fire was returned by our troops. Mortar
fire stopped at about 1515 hours and all
firing ceased at 1615 hours.

Our losses in the incidents of firing
at Nathu La and Cho La were B8 Kkilled
and 163 wounded. Besides, some damage
was caused to our defensive positions and
equipment. Though the exact casualties
are not kmown, it is estimated that the
Chinese suffered about 300 killed and
wounded in the Nathu La firing and 40 in
Cho La. The damage caused to their
defensive position was also more consi-
derable.

Our troops have dealt with the
Chinese provocations in a calm and cool
manner but when unprovoked firing was
resorted to by the Chinese, they gave
effective replies. At no time did the Indian
troops lose control of any military post to
the Chinese and but for the fact that they
were treacherously attacked on both occas-
sions, our casualties would not have been
as many as have actually taken place.

(c) Government keep a close watch on
developments across our borders having a
bearing on our security, and these are
taken note of in our defence plans.
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RELEASE OF EMERGENCY COMMISSIONED
OFFICERS

*6. SHRI ATAL BIHARI

YEE :

SHRI SHARDA NAND :

SHRI JAGANNATH RAO
JOSHI :

SHRI N. §. SHARMA :

SHRI RANIJIT SINGH :

SHRI GADILINGANA GOWD:

SHRI A. SREEDHARAN :

SHRI KAMESHWAR SINGH :

SHRI RANDHIR SINGH :

SHRI RAM CHARAN :

SHRI P. VISHWAMBHARAN:

SHRI GEORGE FERNANDES:

Will the MINISTER OF DEFENCE be
pleased to state.

(a) whether it is a fact that a number
of Emergency Commissioned Officers are
being released;

(b) if so, their number;

VAJPA-

(c) whether Government have takea
appropriate steps to provide them suitable
employment;

(d) if so, the result thereof,

(¢) whether it is also a fact that medical
facilities have been denied to the released
Emergency Commissioned Officers; and

(f) whether Government have any plan
to remove the difficulties experienced by
the released Emergency Commissioned
Officers ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) The number so far released (ex-
cluding medical and veterinary officers) is
1546. ‘This number includes inrer-alia 37
officers whose services were terminated on
account of inefficiency or on disciplinary
grounds, 38 officers who resigned and 270
officers who were non-optees i.e. who were
not willing to continue in the Army al-
though eligible to apply for Permanent
Comumission.

(c) Yes, Sir. Government are taking
all possible measures for their rehabilita-
tion. A separate cell to look after their
rehabilitation has been created in the
Re-setilement Directorate under the Minis-
try of Defence.
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(d) Altermative employment has been
secured for 662 rcleased ECOs so far.
943 ECOs are being retained in the Army
as Permanent Commissioned Officers.

(e) Ex-Service officers including re-
leased ECOs are entiled to medical treat-
ment on nominal charges as out-door and
in-door patienis in military hospitals pro-
vided they are in receipt of pension of any
kind or have suffered the disability atiri-
butable to or aggravated by military ser-
vice. Those who do not fulfil this condi-
tion. may get trea'ment in military hospitals
on payment of normal charges as non-
entitled cases.

(f) As already stated in reply to part
(c) of the question, Government are al-
ready taking all possible measures to meet
the main difficulty of the released ECOs
viz. their rehabilitation in civil life. If any
other difficulties are brought to Govern-
ment's notice, they will be duly examined.

MiILITARY Bases IN INDIAN OcCEAN

7. SHRI INDRAJIT GUPTA :
SHRI VASUDEVAN NAIR :
SHRI E. K. NAYANAR :
SHRI BEDABRATA BARUA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn 1o the recent disclosure made
by the “US. News and Views Report™
about the details of the secret Anglo-
American agreement for setting up a chain
of military bases in the Indian Ocean;

(b) if so, whe'ber Government have
studied the implications of this agreement
in relation to the security of India and

other countries of the Indian Ocean
region;
(¢) whether Government have lodged

any protest with the U.S. and UK. Gov-
ernments in this connection; and

(d) if so, what is their reaction?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a)
Government have seen this report,
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(b) to (d). Tht Government of India's
attitude in this matter, and the action taken
with the British Government, was indicated
in a statement made by the Minister of
External Affairs in Parliament on the 6th
April 1967. Government have not taken
up the matter again with the UK, & U.S.
Governments. The situation is however
kept under review, The report of the Sub-
Commitiee on Mauritius Islands was con-
sidered by the Special Commitiee of 24
during its session in Africa in June 1967
and the issue is likely to come up before
the present session of the U.N. General
Assembly.
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(@) afz g, @ W& s@fw  mal means of transport to leave Aden, the
mi? question does not arise.
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INDIANS KILLED AND INJURED IN ADEN a ® @ fawr o< A
*11. SHRI RAM KISHAN GUPTA: ﬁ 9 3%

SHRI MANIBHAI J. PATEL :
¥ .
Will the Minister of EXTERNAL (m) foaa & dwfe 1 "=

AFFAIRS be pleased to state : D ¥ a9 # fag w ST ¥

o TE §?
(a) whether it is a fact that a number
of Indians were among the people injured

and killed during the terrorist attacks in afrewrd warm § g9
Aden recently; (et g fag) : (%) ot aft
(b) if so, how many Indians were in- {E) AT GCHET & Frer Sfg-

jured and how many killed; : «
(c) the ber of Indi in Aden and T T ! Ay
< aum o ndians 1n =1
whether they are being repatriated; and E = 7 @ ag A A A
(d) if so, the details of the repatriation T F | 9 T @ A
scheme. & a ot gfems § wiesfas
THE DEPUTY MINISTER IN THE S4W ¥ A4 MO &1 am@r oY
MINISTRY OF EXTERNAL AFFAIRS qI
(SHRI SURENDRA PAL SINGH) : (a) -
and (b). During recent disturbances in (1) wm 'R 7 feema W
Aden three Indians were killed and four- WTIWAT FT AT IqF  afaar &
teen injured. Except for one, all these
casulties were accidental resulting from N .
stray bullets and splinters of grenades aim- waaq e al B S T WA
ed presumably at British security personnel, WFC NI 7 feoeET 1965

(c) The number of Indian still in Aden  FuFq T WEHAT ¥ UF & &
is estimated at 1,200. About 500 of them - - -
A Swaa e fom foeaa & @nil &

are British subjects of Indian origin.

few hundred arc expected to leave by the WA AMGF &R Fdwamei &

end of December 1967 by normal means s P -
of transport available in Aden; frdae s’ A “gad WEl #

(d) Since the Indians have not expe-
ricnced any difficulty in avaling the mor-  ¥WW FY FRT ¥ 7 & @ yww
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# ga wiw % feg dgoar o §
Q¥ a ATET-SAAGT AH g1 Tgg
fawraog § fosaa & 9T AET-
fasrd AR gEaE w@@aEl ¥
dfas ® w9 § Wt fF9g gam
T A

Fourtn Frve YEAR PLaM

*13. SHRI VASUDEVAN NAIR: Wil
the PRIME MINISTER be pleased to
state :

(a) whether the Fourth Five Year Plan
has been finalised; and

(b) if not, the reasons for the delay ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) The uncertainr economic situation
caused mainly by two successive years of
drought, the changes in the resources posi-
tion and revision in the demand forecasts
are the main reasons for the delay in fina-
lising the Fourth Five Year Plan. Work
on it will commence immediately after the
completion of the Annual Plan for 1968-
69 on which the Planning Commission is
presently engaged,

CEASE-FIRE IN NAGALAND

*14. SHRI MARANDI :
SHRI BIBHUTI MISHRA :
SHRI CHENGALRAYA
NAIDU :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state ;

(a) whether it is a fact that Govern-
ment have extended the period of the
cease-fire in Nagaland;

(b) if so, what is the period;

(c) whether it is also a fact that the
Nagas have not been observing the terms
and conditions of the cease-fire agreement;

(d) if so, Government’s reaction there-
to; and
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(e) the period for which the Government
propose to extend the cease-fire 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a),
(b) and (e). Yes, Sir. The agreement on
the Suspension of Operati has been
extended for another three months, ie.,
upto 31st January, 1968,

(c) There have been some violations,
specially in the area of Manipur covered
by the Agreement.

{d) The State Government and the
Administration concerned are taking neces-
sary steps tO0 prevent commission of uon-
lawful acts by the Underground Nagas and
lo protect life and property of citizens.
They have issued instructions to Adminis-
trative Officers to use the police force and
if mecessary to call upon the Security
Forces in aid of the Civil power, to pre-
vent commission of violent acts,

MEeeTiNG oF CoHamMaN, A.E.C. wrma U.S.
Atomic ENErGY OFFICIALS

*15. SHRI RABI RAY: Wil the
PRIME MINISTER be pleased to state :

(a) the result of the talks between the
Indian Atomic Energy Commission Chair-
man, Dr. Vikram Sarabhai and the U.S.
Atomic Energy Officials recently;

(b) whether the Government of India
have come to the conclusion to set up big
nuclear power plants in India; and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The talks were to review
the preliminary studies being undertaken
to assess the implications of large agro-
industrial complexes around low cost
energy units. They have particular rele-
vance to large nuclear power stations of
500-1000 MW electrical capacity.

(b) The study by the Indian Atomic
Enpergy Commission is not yet complete,

(c) Does not arise.
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'SETTLEMENT OF VIETNAM CoONFLICT

*16. SHRI BHOGENDRA JHA :
SHRI H. N. MUKERIJEE :
SHRI HEM BARUA :
SHRI K. N. PANDEY :
SHRI PRAKASH VIR
SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the receat escalatiom of
U.S. air raids on North Vietnam has made
the prospects of a peaceful settlement of
the Vietnam conflict more difficult;

(b) if so, the steps takem by Govern-
ment to persuade U.S.A. to stop bombing
of North Vietnam;

(c) whether India has taken any fresh
initiative to find a peaceful solution to the
Vietnam problem; and

(d) if so, the steps taken in this direc-
tion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA = PAL SINGH) :
{(a) to (d). In the view of the Govern-
ment of India, the first essential step for
the creation of a proper atmosphere for
discussion of the Vietnam problem with a
view to achieving a peaceful solution is the
immediate and unconditional stoppage of
the bombing of North Vietnam. Conse-
quently, continuance or escalation of the
air raids or of the other hostilities is likely
to make the achievement of a peaceful
settlement mere difficult,

The Government of India is in touch
with the various parties concerned and is
taking all possible action through diploma-
tic channals to achieve the above-men-
tioned objective of a peaceful settlement.
It would not be in the public interest to
disclose the details of the action taken at
diplomatic level.

CONSTRUCTION OF NAVAL SHIPs

*17. SHRI TULSIDAS DASAPPA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether any proposal for the cons
truction of Naval ships such as, frigates
and minesweepers, has been finalised;
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(b) if so, the details thereof: and

.(c) the time by which dmr production
will start ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT): (a) to (c¢). Yes, Sir, Mazagon
Dock Ltd. Bombay are at present cons-
tructing two inshore minesweepers and
Leander Class Frigates for the Indian
Navy. The first inshore minesweeper was
launched in April 1967 and is expected to
be commissioned in early 1968,

Production on the first frigate commenc-
ed in May 1966 and it is expected to be
launched by end 1968 and to be com-
missioned by October 1970.

Dr. DHARMA TEJA

SHRI D, C, SHARMA :

SHRI HARDAYAL DEVGUN :

SHRI P. RAMAMURTI :

SHRI A. K. GOPALAN :

SHRI E. K. NAYANAR :

SHRI MOHAMMAD ISMAIL :

SHRI P, GOPALAN :

SHRI NAMBIAR :

SHRIMATI SUSEELA
GOPALAN :

SHRI JYOTIRMOY BASU :

SHRI ARJUN SINGH
BHADORIA :

SHRI RABI RAY :

SHRI S. M. BANERJEE :

SHRI C. JANARDHANAN :

SHRI MRITYUNJAYA
PRASAD :

SHRI N. K. P. SALVE:

SHRI SARJOO PANDEY :

SHRI HEM BARUA :

SHRI S. M. JOSHI :

SHRI KAMESHWAR SINGH :

SHRI PREM CHAND
VERMA :

SHRI MANIBHAI J. PATEL :

SHRI YAJNA DATT SHARMA:

~18.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Dr. Dharma
Teja against whom extradition proceed-
ings are going on in the United States,
jumped bail and fled to Switzerland; and

{b) if so, the action takea or proposed
to be taken in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. Dr. and Mrs, Teja jumped bail
while extradition proceedings were going
on against them in U.S.A. but they have
fled to Costa Rica and not to Switzerland,

(b) As soon as information about their
flecing to Costa Rica was received, a dele-
gation headed by Dr. Banerjee, our Minis-
ter im the Embassy in Washington, was
sent to Costa Rica to meet the President
and the Foreign Minisler of Costa Rica.
The delegation had taken with them all
papers relating to the case against the
Tejas including certified and original copies
of the order of the U.S. Commissioner cer-
tifying the case for extradition of Dr. &
Mrs. Teja and the warrant of arrest issued
by the U.S. Commissioner for the arrest
of Dr. & Mrs. Teja. As a result of the
cfforts of this delegation the Costa Rican
Government cancelled the travel docu-
ments of the Tejas and also ordered their
arrest pending their deportation to US.A.
However, Tejas probably got scent of this
order and went into hiding. An attorney
submilted a petition on their behalf to the
Supreme Court of Costa Rica praying for
cancellation of the orders for the arrest
of Dr. & Mrs. Teja pending their deporta-
tion and for grant of political asylum to
them, On November 1, 1967, however,
the Tejas surrendered to the Costa Rican
authorities amd pending decision on their
application for political asylum they were
placed nnder police surveillance. Action
is now being taken for represemtation at
the highest level in Costa Rica with a view
to convince the authorities that the Tejas
are criminal fugitives and that the case
agaiost them relates purely to criminal
offences and the question of granting poli-
teal asylum to them does not arise.

‘OBSFRVER' SHIF CARRYING MILO FOR
INDIA

*19. SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Govern-
ment of U.AR. has agreed to allow the
ship ‘Observer’ carrying milo for India to
pass through the Suez Canal before its
actual opening; and
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(b) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) Does not arise.

CoNCENTRATION OF CHINESE ARMY ON
THE INDO-TIBETAN BORDER

SHRI D. N. PATODIA :
SHRI Y. A. PRASAD :
SHRI A. SREEDHARAN :
SHRI MARANDI :

*20.

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that recently
intense Chinese troop movements have
been reported in the North-East regions in-
cluding Walong, Sela and Jelap La areas;

(b) whether it is also a fact that the
concentration of the Chinese army all
along the Indo-Tibetan border has been
increased; and

(c) if so, the steps taken by Govern-
ment to meet the threat?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). As has
been indica'ed on the floor of this House
before, the Chinese comtinue to remain ia
strength along our northern borders and
the borders of Sikkim with Tibet. In the
Chumbi Valley area, which includes the
area across Jelap La, the Chinese have
particularly strengthened their positions
both before and after the incidents resulting
from their firing at Nathu La and Cho
La.

(¢) The activity on the other side having
a bearing on our securily is taken due
note of and measures taken to meet any
threat arising therefrom.

DEPLOYMENT OF PAK ARMY ON ASSAM
BORDER

*21. SHRI MAYAVAN:
SHRIMATI JYOTSNA
CHANDA :
SHRI D. N. PATODIA :
SHRI D. N. DEB:
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Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that East Pakis-
tan authorities deputed additional army
personnel along the Assam-East Pakisian
border in August and September, 1967;

(b) if so, whether the attention of Gov-
ernment has been drawn that Pakistani
border posts have comsiderably increased
particularly on the Cachar-Sylhet border;

(c) whether Government are aware that
two Chinese Generals were imparting
special training to Pakistani troops at a
training centre located at Khodimnagar;
and

(d) if so, the steps being taken by
Government to meet this threat ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH! (a) to (c). Govern-
ment have seen pre . reports to this effect.
Government are generally aware of Pakis-
tani military activity just across our bor-
ders. Government are also aware of
Chinese assistance to Pakistan in the mili-
tary sphere. NMothing has come to notice
which may be a cause of immediate con-
cern vis-a-vis the Assam-East Pakistan bor-
der. It will not be in public interest to
fiscl the detailed informati in the
possession of the Government.

(d) All such developments across our
borders are carefully noted and appropriate
measures taken to safeguard the security
of the country.
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DANGER FROM PAKISTAN AND CHNA

*23. SHRI N. K. P. SALVE: Will the
Minister of DEFENCE be pleased to stale
whe'her, in view of the continued danger
to our country from China and Pakistan,
Government propose (i) to increase the
strength of Territorial Army and (ii) take
necessary steps to train people in the coon-
try in Civil Defence measures 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (i) No, Sir.

(ii) Government are taking necessary
steps to train people in civil defence mea-
sures,

SPEECHES MADE BY MINISTERS IN PumLIic

*24. SHRI SURENDRANATH DWI-
VEDY : Will the PRIME MINISTER be
pleased to state whether the Cabinet Minis-
ters consult the Prime Minister or discuss
matters in the Cabinet on important public
issues before they make their own poinis
of view public ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Generally, imporiant matters



83 Written Answers

of policy are discussed in the Cabinet be-
fore decisions are taken om them. Apart
from copsultations which take place in
Cabinet or its Committees, Ministers con-
sult the Prime Minister whenever necessary.

On all important questions of policy,
Ministers are expected to state in public,
in accordance with the principle of collec-
tive responsibility, only the policies as
approved by Government,

Deputy PriME Mmster’s Visit o UK.
IN SEPTEMBER, 1967

*25, SHRI M. L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether it is a fact that the London
Press imposed an almost total black-out
on the visit of the Deputy Prime Minister
in September, 1967;

(b) whether the B.B.C. which interview-
ed Shri Desai for its 24-hour programme
on television did not use it and whether
the same discourteous treatment was also
meted out to Dr, Karan Singh who was
carlier interviewed by the B.B.C.; and

(c) the steps which Cioverm:nem. propose
to take to create interest for India in the
British press ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. The visit was covered by a num-
ber of important daily papers.

(b) The B.B.LC. did not televise the
interview at the instance of the Deputy
Prime Minister himself. Dr, Karan Singh's
interview was televised.

(c) All practical steps to create and
sustain interest in India are being taken.

AssoCIATIONS OF S.E. AsiANs NATIONS

*26. SHRI CHINTAMANI PANI-
GRAHI :
SHRIMATI TARKESHWARI
SINHA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state ;

(a) whether Government have joined the
mewly formed Association of the South-
East Asian Nations;
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(b) which is the Headquarters of this
Association; and

(c) the commitments of Government for
joining this Assocaition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) The Association does not have a
permanent Headguarter. It envisages an-
nual meetings of Foreign Ministers by ro-
tation in different countries.

(c) Does not arise,

CHINESE AID TO PAKISTAN

*27. SHRI S. S, KOTHARI : Will the
Minister of DEFENCE be pleased to state :

(a) what is Government's latest estimate
of the military and economic aid rendered
by China to Pakistan; and

(b) the steps which Government have
taken in this regard ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Since Septem-
ber, 1965, China is known to have sup-
plied Pakistan complete equipment for two
Infantry Divisions, about 250 tanks, 126
MiG aircrafts and 2 squadrons of IL-28
bombers. Besides, large numbers of artil-
lery pieces and vehicles, and large quan-
tities of ammunition and spares for tanks
and aircraft have also been supplied by
China. Chinese assistance for setting up
ordnance factories has also come to notice.

China is known to have extended finan-
cial assistance to Pakistan running into
hundreds of millions of dollars since 1965,
mainly to enable purchase of military equip-
ment and stores.

(b) Government have taken note of the
assistance given by China to Pakistan.

Artomic Power PLANT For Puniae

*28.SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA :
SHRI P. RAMAMURTI :

SHRI K. RAMANI :

SHRI NAMBIAR :

SHRI JYOTIRMOY BASU :

SHRI VIRENDRAKUMAR SHAH:
SHRI ISHAQ SAMBHALI :

SHRI YAJNA DATT SHARMA :
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Will the PRIME MINISTER be pleased
to state : '

(a) whether it is proposed lo set up an
atomic power plant in Punjab;

(b) whether the technical details of the
proposal have been finalised; and

(¢) if so, the broad outlines thereof ?

THE PRIME MINISTER, THE MINIS-
TER OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER UF
EXTERNAL  AFFAIRS (SHRIMATI
INKDIRA GANDHI): (a) to (c). A re-
quest has been received from the Govern-
ment of Punjab for setting up a nuclear
power station in that State, The proposal
will be examined in detail as soon as the
feasibility studies already initiated by the
Department of Atomic Energy, regarding
the setting up of nuclear power stations
during the Fifth Plan period, are compler-
ed,

INDIANS IN NIGERIA

*29. SHRI CHENGALRAYA NAIDU:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Indians
in disturbed Eastern and Mid-Western
Nigeria are reported to be unsafe;

(b) if so, the total number of Indians
there; and

{c) the steps which are being taken by
Government for their safeguard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Throughout the fighting in Nigeria the In-
dians in the disturbed areas bave been re-
ported to be safe. No casualties among
the Indians have been reported so far.

(b) The total number of Indians ia Eas-
tern and Mid-Western Nigeria was about
400. A large number of them have been
evacuated though some had preferred to
stay on in their places. At present it is
reported that there may be about 30 In-
dians in Port Harcourt in Eastern Nigeria.

(c) The Government of India has given
instructions to the High Commission in
Lagos to facilitate the evacuation of re-
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maining Indian nationals in the troubled
areas. At the moment, it is reported that
Port Harcourt is inaccessibl:. But our
Mission will watch for everv apporivnity
that can be siezed tn evacuats the Indian
nationals there,

NEWS ABOUT STATE MINISTERS

*30. DR. RANEN SEN : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether it is a fact fhat the West
Bengal Government has complained that
the Calcutta Station of the All India Radio
has blacked-out the news report of a Press
Conference held by the State Ministers on
the 21st August, 1967 on their Mission to
Delhi for more food for the State; and

(b) if so, the nature of the reply given
thereto ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K K.
SHAH) : (a) and (b). Certain newspa-
pers recently carried a story repardinz the
West Bengal Information Minister having
publicly alleged that All India Radio had
blacked out a Press Conference held by
West Bengal Ministers in Calcutta on the
eve of their proposed Dharna in Delhi. On
checking the facts it is found that the Cal-
cutta Press Conference was extensively co-
vered both in the regional news builetins
broadcast at 7.50 p.m. and 10.05 p.m. from
All India Radio, Calcutta on August 21.
1967 and the Delhi news bulletin at %.00
p.m. on the same date.

ContrOL OF FooD ARTICLES

*33. DR. P. MANDAL : Will the Mi-
nister of FOOD AND AGRICULTURE be
pleased lo state :

(a) whether there has been or is likely
to be reconsideration of the policy of com-
trols of food articles;

(b) the total number of persons who
are benefited on account of controls in
towns where control or rationing has been
in existence; and

(c) the cost of control and rationing
machinery annually and whether the bur-
den of running the machinery falls on the
conscmers 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The question of the con-
tinuance or otherwise of the controls or
foodgrains etc. is discussed in the Confer-
ence of Chief Ministers held from time to
time and action is taken in the light of
their recommendations. In the Conference
of Chief Ministers held in September, 1967
it was recommended that the zomal restric-
tions on the movement of foodgrains should
continue, in view of the necessity of in-
tensifying the internal procurement to run
the public distribution system and building
a buffer stock.

(b) 2398 crores of persons are bene-
. fited by both statutory and informal ration-
ing.

(¢) The annual cost of administrative
machinery for enforccment of control
measures is about Rs. B.00 crores. The
cost of rationing is Rs, 2.71 crores annual-
1y, exclusive of the cost in the States of
Andhra Pradesh and Uttar Pradesh which
is not available and will be placed on the
Table of the Sabha as soon as it is receiv-
ed from the State Governments. The cost
of rationing is generally passed on to con-
sumers in the States where rationing is in
force except in the State of Madras. State
Governments have been advised to increase
their issue prices by suitable amousts to
meet the cost of administrative machinery
on enforcement of control measures and
rationing.

Sveam PoLicy

38. SHRI K. N. PANDEY :
SHRI ISHAQ SAMBHALI :
SHRI RABI RAY :
SHRI GADILINGANA GOWD :
SHRI YASHPAL SINGH :
SHRI PRAKASH VIR SHASTRI :
DR. SURYA PRAKASH PURI:
SHRI Y. S, KUSHWAH :
SHRI SHIV KUMAR SHASTRI :
SHRI S. S. KOTHARI :
SHRI SARJOO PANDEY :
SHRI DEORAO PATIL :
SHRI S. C. SAMANTA :

Will the Minister of FOOD AND AGRI-
‘CULTURE be pleased to state :

(a) whether there is any proposal under
consideration of Government for modifica-
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tion of the Sugar Policy recently announc-
ed; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

BUFFER STOCK OF FOODGRAINS

*39.SHRI V. KRISHNAMURTHI :
SHRI C. K. BHATTACHARYYA :
SHRIMATI + TARKESHWARI

SINHA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government propose to
accumulate stock of foodgrains by purcha-
sing foodgrains in the open market or pro-
curing through State Governments; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AWD

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) It has been decided to build a buf-
fer stock of about 2-3 million tonnes by
the end of 1968 from internal procurement
out of 1967-68 crop and from imports.
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EvLecrion Cases

*43. SHRI SRADHAKAR SUPAKAR :
SHRIMATI TARA SAPRE:

Will the Minister of LAW be pleased to
state :

(a) the number of election cases, in
respect of Assembly and Parliament elec-
tions, which have been pending for more
than six months; and

(b) how many cases have been disposed -
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRi D, R. CHA-
VYAN) : (a) The number of election peti-
tions in respect of Asdembly and Parlia-
ment Elections pending for more than six
months is 281.

(b) According to the information receiv-
ed by the Election Commissicn, the total
number of petitions disposed of is 113.

IMPACT OF ‘BANDHS" AND ‘GHERAOS'

*44. SHRI SHRI CHAND GOEL:
SHRI SAMAR GUHA :
SHRI JAGANNATH RAO JOSHI :
SHRI N. 5. SHARMA :
SHRI SHARDA NAND :
SHRIMATI TARKESHWARI

SINHA :

SHRI N. K. P. SALVE :
SHRI CHENGALRAYA NAIDU :
SHRI O. P. TYAGI :
SHRI SITARAM KESRI :
SHRI N, K. SANGHI:
SHRI PREM CHAND VERMA :
SHRI D. N. PATODIA :
SHRI 8. C. SAMANTA :
SHRI SARJOO PANDEY :
SHRI VIRENDRAKUMAR SHAH:
SHRI R, R. SINGH DEO:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have made an
t of the impact of ‘Bandhs’ and
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“Gheraos’ on the industrial production and

general economic conditien of the country;
(b) if so, the findings thercof; and

(c)meuepspropmdtobetakmtorc&
tore pormalcy in the industrial sector ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
{a)to (c¢). While no precise data deriving
from systematic surveys of the impact is
available, there is no doubt that these fac-
tors have had an adverse effect on indus-
trial production. The Government have
been in constant touch with the Stats Gov-
crnments on measures to eliminate the cau-
ses of industrial unrest and to promote the
peaceful and orderly settlement of such in-
dustrial disputes as arise.

Fmation ofF Rice Price

*45. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any procuremect price for
rice has been decided upon in consultation
with the States concerned;

(b) What is the criteria taken for the
fixation of price;

(c) whether any parity with cash crops
is made while fixing up such prices;

(d) whether any steps have been taken
to see that there is not much gap between
the price given te the agriculturists and the
price at which rice is sold in the market;
and

(e) whether the Food Corporation of
India has tcen entrusted with this work all
over the couatry in all the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The procurement prices
of paddy were generally suggested to the
State Governments after consultation with
them. They bave been requested to work
out the procurement price of rice based on
the procurement price of paddy.

(b) The likely post-harvest price which
might prevail in conmsequence of the sea-
sonal conditions and the overall produc-
tion expected has been tsken into account
77LSS(CP)/67—3
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in recommending the procurement price of
paddy.

(c) This is one of the factors considered
by the Agricultural Prices Commission io
their recommendations on the level of pro-
curemcnt prices;

(d) The costs and margins in the opera-
tions betacen the purchase of paddy and
the final sale of rice through Gowt. chan-
nels are examined by the Statz Govern-
ments and Govt. of India and every
effort is made to see that these are Lept
at reasunable levels;

(e) The Food Corporation of India has
been enurusted with the task of procure-
men‘-cum-prrchase operations for rice in
the States of Bihar, Assam, West Bengal,
Orissa, Macdhya Pradesh, Andhra Pradech
and Madras. They will als» bs makiog
open market purchases of rica/paddy in
Mpysore, Punjab, Haryana and Ulttar Pra-
desh,

SMUGGLING OF FOODGRAINS To CHINA AND
PAKISTAN

*46. SHRI JAGANNATH RAO JOSHI :
SHRY SHARDA NAND :
SHRI BENI SHANKER SHARMA:
SHRT A. B. VAJPAYEE :
SHRI HARDAYAL DEVGUN
SHRI MANIBHAI J. PATEL :
SHRI SHRI CHAND GOEL :
SHRI SITARAM KESRI :
SHRI RAM GOPAL SHALWALE.

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the attention of Goverm-
ment has been drawn to the recent press
report to the effect that huge quantity of
rice is being smuggled from West Bengal
to China through Nepal and from Kashmir
to Pakistan; and

(b) if so, the steps taken to step it?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No report regarding
smuggling of rice from West Bengal to
China through Nepal has come to notice.
Government have, however, seon press re-
ports about alleged smuggling of rice from
Kashmir to Pakistan,
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(b) Reports have been called for from
the Governments of West Bengal and
Jammu & Kashmir,

Rise ™ Prices oF D.M.5. ProoucTs

*47.SHRI M. L, SONDHI :
SHRI CHENGALRAYA NAIDU :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the reasons which prompted the ma-
nagement of the Delhi Milk Scheme to
enhance the prices of ghee and butter from
I1st Auvgust, 1967;

(b) whether this rise in prices of pro-
ducts being produced by a Government
agency will give further spurt to prices of
ghee and butter in the city;

(c) whether Government are aware of
the hardships likely to be caused to the
consumers of average income as a result
of this price increase; and

(d) whether Government propose to re-
consider the decision and fix the prices at
more reasonable levels 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Mainly large rise in the
procurement price of milk.

(b) No, Sir.

(c) The increase was found upavoidable
in view of increased cost of production.

(d) No, Sir. The prices are reasonable.
In fact they are lower tham the price of
ghee and butter charged by reputed firms.

FamiLy PeNsioN To INDUSTRIAL WoORKERS

*48, SHRI MANIBHAI J. PATEL ;
SHRI K. R. GANESH .
SHRI P. P. ESTHOSE :
SHRI VISWANATHA MENON :
SHRI JYOTIRMOY BASU :
SHRI UMANATH :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to the
reply given to Unstarred Question No.
7602 op the 2nd August, 1967 and state:

(a) whether the Report of the Working
Group on family pension to industrial wor-
kers has since been received by Govern-
ment;
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(b) if so, whether Government have
considered it; and

(c) if so, the details thereof and the

categories of workers benefited by the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION( SHRI
L. N. MISHRA) : (a) No.

(b) Does not arise.

(c) The details are yet to be worked
out.

TR FEEA K GEEN & gAEE & fag
frataw fafe & wwrew
*49. =it vgdie Tag we
st fawfa fawr :
=t sfiw= e :
71 fafe w1 @g ao & O
Foar
(%) == faumast gra s =l
F BYTHT 377 T A WS G 704 ¥
qfomreasy SeOw g1 Al wwedr
&1 gawe ¥ fog fadrw fafe qor
Ffaur § d9eA & & TICH FEIL
F1 Y€ gAE A G E;
(@) ofz gf, @974 =ara 40
¥ W
(7) T8 aX § §F@ A A
sfafwar & ?

fafw worem & gwwelt (st To
@ wgm) : (%) ¥k (@) ;T
T 7, HEIIOE F & qE1 H1 A 4T
HOT qTE 2 o9W, 1967 & 9 H,
T 99 &1 AT ¥ GWIEE 9§
fou itfag faem & fou 3o goe
feud | oa% gAE @ AE G —
(i) faet fafoer odf & fagm-
AT T wrHET ¥ ¥ fai-

faq @sw &1, @t AW
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gy faesT aze F1 FT90T
@ &, faar war a1 :F
T ¥ AT A & ARG
27 Tifgy &t 99 A% 9Tl
& fesz o faad ag mfaw
2 T HOg @A g,
fraras @gar 91fgy; &
faadta & ®7 7 fraffaw
oy weqdi @ w1 e
qAAITaF MWEF § AT g
FT AT TEAT 3T, ATT T
F camrox g =rfge A

(ii)

I miE ¥ fere ax fqaw a8

wfger g1 &1 Frag @ar
& 37: faatas sgm =nfge
TH AT B FIE F7T AT AT
g
(7) ¥ 7 T4 WEe | &g
fafaeaa 78t fvar &
“GHERAOS" AND “BANDHS"
*50. SHRI SAMAR GUHA :

SHRI JAGANNATH RAO JOSHI:

SHRI N. S, SHARMA :

SHRI SHARDA NAND :

SHRIMATI TARKESHWARI
SINHA :

SHRI O. P. TYAGI :

SHRI SITARAM KESRI:

SHRI N. K. SANGHI :

SHRI PREM CHAND VERMA :

SHRI D. N. PATODIA :

SHRI S. C. SAMANTA :

SHRI R. R. SINGH DEO:

SHRI J. K. MONDAL :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government are aware that
due to strikes, ‘Gheraos’ and ‘Bandhs’, the
industrial production and expansion of in-
dustries have come to a standstill and a
sense of imsecurity is prevailing in the
industrial sector in West Bengal;

(b) whether Government have made an
analysis thereof;

(c) if so, the details of the findings;
and
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(d) the steps taken in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). It would not be correct to
say that industrial production has comc to
a standstill. Though no detail data has been
collected through a systematic study and
survey, yet there is no doubt that there
has been a set back in industrial produc-
tion. Complaints have been made by em-
ployers that there is a sense of insecurity
among the management in the industrial
establishments.

(c) and (d). The subject was discussed
by the Standing Labour Committee at its
meeting held in May 1967. The Committee
passed a resolution condemning ‘Gherao’
as threatening the very basis of orderly la-
bour-management relations as built up in
the country through tripartite discussion and
consultation. The Govermment have also
mpressed on employers the need for dis-
charging all their obligations to workers
under the various laws as well as bipa:tite
and tripartite agreements.

TELECOMMUNICATION LINKS WITH PAKISTAN

*51. SHRI ISHAQ SAMBHALI :
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA :
SHRI D. N. DEB :
SHRI SHIVA CHANDRA JHA:
SHRI ONKAR LAL BERWA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(2) whether a team of Posts and Tele-
graphs officials from India visited Pakistan
recently to discuss restoration of telecom-
munication links between the two countrics
suspended during the Indo-Pakistan con-
flict; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I K, GUIRAL) : (a) Yes, Sir.

(b) Majority of the telephone trunk cir-
cuits working between India and Pakistan
were restored in Febrvary, 1966. An
Agreement was arrived at with Pakistan
to restore trunk telephone circuits on the
remaining routes and telegraph circuits or
all the routes.

o
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PROCUREMENT PRICE OF KHARIF CEREALS

*52. SHRIMATI TARKESHWARI

SINHA :

SHRI ESWARA REDDY :

SHRI MAYAVAN :

SHRI P. C. ADICHAN .

SHRI 8. S. KOTHARI :

SHRI SHIVA CHANDRA JHA:

SHRI P. N. SOLANKI :

SHRI GADLINGANA GOWD

DR. RANEN SEN : :

SHRI INDRAIJIT GUPTA :

SHRI DEORAO PATIL .

SHRI P. P. ESTHOSE :

DR. A. G. SONAR :

SHRI NITI RAJ SINGH CHAU-
DHURY :

will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the procurement rates fixed for pur-
chasing the difference cereals during this
Kharif Crop Season;

(b) the quantity of the different cereals
to be procured, State-wise; and

{c) what will be the mode of payment
for the same to the States 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMFNT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is placed
on the Table of the House. [Placed in
Library. See No. LT-1500/67;.

(b) A statement showing the targets in-
dicated by the Aricultural Prices Commis-
sion is placed on the Table of the Sabha.

(¢) Procurement is made on Central as
well as State account from producers, mil-
lers or traders and payment is made direct-
ly to them. However, for procurement om
Central account, payment is made %o the
State Governments for meeting their admi-
nistrative expenditure for procurement as
well as in the shape of incentive bonus.

UNEMPLOYMENT INSURANCE SCHEME

*53. SHRI K. M. ABRAHAM :
SHRI SATYA NARAIN SINGH :
SHRI P. P. ESTHOSE :
SHRI UMANATH :
SHRI VISWANATHA MENON :
SHRI K. RAMANI :
SHRI GEORGE FERNANDES :
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SHRI D. N. PATODIA :
SHRI R. BARUA :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have prepared
an unemployment insurance scheme, first to
be tried out on pilot basis in the coal in-
dustry;

(b) if so, the main features of the sche-
me; and

(c) when Government propose to start
the scheme 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Such a proposal is under considera-
Hon.

(b) A statement showing the main fea-
tures of the draft Scheme .of Unemploy-
ment Insurance and also of the Pilot Sc-
heme for the members of the Coal Mines
Provident Fund is laid on the Table of the
House. [Placed in Library, See No. LT-
1501/67].

(c) No decision has yet been taken in
this regard.

CBNTIJ\L.ADVISORY BOARD UNDRR MINIMUM
Wages Act

*54. SHRI P. RAMAMURTI :
SHRI UMANATH :
SHRI MOHAMMAD ISMAIL :
SHRI K, RAMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to stato :

(a) whether it is a fact that Government
bave decided ta reconstitute the Central Ad-
visory Board under the Minimum Wages
Act;

(b) if so, the details thereof; and

(c) the functions of the Board ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
A proposal to this effect is under the con-
sideration of Government,

(b) The proposal envisages the reconsti-
tution of the Board with 36 members, 12
each representing employers and workers
engaged in Scheduled employments and 12
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independent persons. The independent per-
sons will include :

(1) the Chairman;

(2) one Member Parliament;

(3) two members of State Legislative
Assemblies by rotation;

(4) one economist;

(5) the Chairman of one of the State
Advisory Boards by rotation;

(6) one member who is or who has
been a presiding officer of an In-
dustrial Tribunal constjtuted under
the Industrial Disputes Act or a
Chairman of a Wage Board;

five representatives of State Gov-
ernments, by rotation, from among
the States included in zomes refer-
red to in section 15 of States Re-
organisation Act, 1956,

(c) To advise the Central and State Gov-
ernments in the matter of fixation and re-
vision of minimum rates of wages and other
matters under the Minimum Wages Act,
1948 and for co-ordinating the work of the
Advisory Boards set up under section 7 of
the Act.

(7

TRAINING FOR EDUCATED UNEMPLOYED

*55. SHRI A. SREEDHARAN :
SHRT KAMESHWAR SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that trade-orien-
ted job patterp and training facilities for the
educated unemployed persons is under evolu-
tion;

(b) if so, when the implementation
thereof will start; and

{c) the total number of educated unem-
ployed persons likely to be benefited by this
pattern 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N. MISHRA) : (a) Yes. Training in
Business Management and entreprencurship
is being given to the interested educated
trainees of the Industrial Training Institu-
tes,

(§) Already in operation.

KARTIKA 23, 1889 (SAKA)

Written Answers

100
(c) Information pot readily available.

New SroaaN 'ProCURE oR Pemise’

*56. SHRI PARTHASARATHY : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether he has given the nation the
most commendable slogan, “Procure or
Perish™; and,

(b) if so, how this movement is going
on in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) While addressing the Chief
Ministers’ Conference on 26th September,
1967, Minister, Food & Agriculture swated
that “qur slogan for the coming year may
well be, procure or perish.”

(b) Procurement operations have been
intensified in the States.

RETRENCHMENT IN ESS0 STANDARD
EASTERN

*57. SHRI BHOGENDRA JHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the Beso
Standard Eastern has decided to close its
Calcutta Office, which has resulted in re-
trenchment of a large number of employees;

(b) whether the Company is closing its
Calcutta Office to shift its works to Bom-
bay to be accomplished by the installation
of Electronic Computers;

(c) whether it is also a fact that the
Commission of Enquiry appointed by Gov-
ernment is already seized of the matter of
job security crisis out of automation in Oil
Companies; and

(d) if so, the steps taken by Govern-
ment in the matter 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). The subject matter falls within
the jurisdiction of the Government of West
Bengal who are dealing with the situation.

(e) Yes.

(d) Action would be taken on the Com-
mission's Report when received.
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AGRICULTURAL CREDIT CORPORATION

#58. SHR! CHANDRA SHEKHAR
SINGH :

SHRI Y. A. PRASAD :
SHRI BEDABRATA BARUA :
SHRI D. N. DEB :
SHRI C, JANARDHANAN :
SHRI K. P. SINGH DEO:
SHRI RANDHIR SINGH :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have any pro-
posal to set up Agricultural Credit Cor-
porations in certain States where co-opera-
tive movement was unequal to the task
of agricultural financing; and

{b) if so, the main features thereof to-
gether with the names of States wheic
thess are proposed to be opened T

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GURU-
PADASWAMY): (a) and (b). Agricul-
tural Credit Corporations are proposed for
the States of Assam, Bihar, Orissa, West
Bengal, Rajasthan and the Union Terri-
tories of Manipur and Tripura. The main
features of the proposed Corporations have
not yet been finalised.

PrODUCTION AND CONSUMPTION OF SUGAR

*59. SHRI BABURAO PATEL: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that our annual
consumption of sugar does not exceed 25
lakh tonmes while the country produces
between 35 and 42 lakh toomss of sugar
every year;

(b) if so, the reasons for the shortage
of sugar in the country and why sugar is
controlled by the State;

(c) whether it is a fact that while 60
per cent of the sugar produced in the coun-
try is under State control, 40 per cent of
sugar is allowed to be sold by the pro-
ducers as they like; and

(d) whether Government are aware that
40 per cent of uncontrolled sugar produced
is sold by sugar factories in the black
market 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) The shortage of sugar in the coun-
try is due to the fact that the production
of sugar is less than the requirements.
Control ove sugar is exercised in the inte-
rest of the consumers and in order to en-
sure equitable distribution of available sup-
plies throughout the country and through-
out the year at reasonable prices.

(c) At present there is con rol over the
entire sugar produced in the country and
no sugar has been released for free-sale
yet.

{d) Does not arise.

CONTRACT SYSTEM IN PuBLiC UNDER-
TAKINGS

*60. SHRI S. M. BANERJEE : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether a final decision has since
been taken to abolish the contract system
in all the public sector undertakings;

(b) if so, whether orders have
issued for their implemcntation; and

(c) if not, the reasons therefor ?

been

THE MINISTER OF LABOUR AND
REHABILIATION (SHRI HATHI) :
(a) to (c). Action in regard to the abo-
lition of contract labour in respe:t of such
categories as may be notified by the appro-
priate Government snd for the regulation
of employment of such labour in cases
where the system cahnot be abolished al-
together is contemplated under the relevant
provisions of the untract Labour (Regula-
tion and Abolition) Bill. This Bill was ori-
ginally introduced in the Lok Sabha on the
1st November, 1966. With the dissolution
of the 3rd Lok Sabha the Bill lapsed. It
was re-introduced in the Lok Sabha on
31-7-67 and has not yet come up for con-
sideration.

EXPENDITURE ONM INDIAN MISSIONS/EMBAS-
SIES ABROAD

1. SHRI YASHPAL SINGH : Will the
Minister of EXTERNAL AFFAIRY be
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pleased to state the average imcrease per
annum in the expenditure on the Indian
Missions/Embassies abroad after devalue-
tion of the Indian rupee?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
increase in expenditure due to devaluation
is Rs, 310 lakhs per annum, which works
out to 47.5% over the expenditure incur-
red during the pre-devaluation period 1965-
66.

Exopus oF HINDUS FROM EAST PAKISTAN

. 2. SHRI C. K. BHATTACHARYYA :
Will the Minister of EXTERNAIL AFFAIRS
be pleased to s:ate :

(a) whether it is a fact that there has
been a fresh exodus of Hindus from East
Pakistan since August, 1967; and

(b) whether the abduction of women is
one of the causes of this exodus?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. The rate of migration in the cur-
rent year which reached a peak in the
month of July, has taken a slight down-
ward trend since August.

(b) One major factor responsible for the
migration of minorities from East Pakistan
appears to be the increase jn 1967 in the
number of cases of crimes against women.
This situation has been brought to the
notice of the authorities in East Pakistan as
well as the Pakistan High Commission in
New Delhj who have been urged to take
adequate steps to punish the wrongdoers
and to restore confidence among the mino-
rities as they have agreed to do under the
Nehru-Liaquat Pact of 1950.

MeeTmG BETWEEN Dy. COMMISSIONERS OF
CoocH-BEHAR & RUNGPUR

3. SHRI C. K, BHATTACHARYYA :
SHRI ATAM DAS:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a conference was held in
August last at Tinbigha in West Bengal bet-
ween the Deputy Commissioners of Cooch-
Behar and Rungpur for easing tension on
the border; and
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(b) if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The two Deputy Commissioners
agreed that the border Ground-Rules should
be scrupulously followed by the two sides
in order to remove tension on the borders.
They also agreed that the border officials
should meet frequently, The district police
officers from the two sides also discussed
cases of border crimes and agreed to adopt
preventive measures within their respective
areas. The meeting was held in a friendly
atmosphere.

PAK. PROPAGANDA AGAINST INDIA IN ARAB
COUNTRIES

4. SHRI C. K. BHATTACHARYYA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan launched e propa-
ganda offensive against India in Arab coun-
tries in August, 1967;

(b) whether the Arab countries banned
some of Pakistan’s propaganda literature;

(c) whether Israel helped Pakistan in this
mud-slinging; and

(d) if so, Government'’s reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Pakistan intensified her anti-Indian propa-
ganda in Arab countries following the out-
break of hostilities in West Asia. All neces-
sary steps were taken by Government to
counter the propaganda of Pakistan.

(b) Yes, Sir.

(c) and (d). Government have no in-

formation whether Israel helped Pakistan in
her anti-Indian propaganda_

FiLM FINaNCE CORPORATION

5. SHRI BABURAO PATEL : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the date of the incepticn of the Film
Finance Corporation and the total loss in
rupees suffered by the Corporation as a
result of loans not being paid by the film
producers;
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(b) the total amount advanced to the
producers in the years 1965-66 and 1966-
67;

(¢) the number and names of pictures
released which had the financial backing of
the Film Finance <Corporation with the
names of their producers;

(d) the number and names of the pro-
ducers and the amounts each of them owe
to the Film Finance Corporation as on the
31st March, 1967;

(e) whether legal action has been taken
in the case of defaulters and if so, wheo
and for what amounts and with what result
and the pames of the defaulters;

(f) the total amount ijn rupees Wwritten
off so far as a result of bad debts;

(g) how long the Film Finance Corpora-
tion propose to continue to function in
spite of losses; and

(h) the steps taken by Government to
prevent recurring losses 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) 25th March, 1960. The
Corporation has so far written off Rs.
12,66,08% as bad debts as a result of loans
not being paid by the loanees.

(b) 1965-66 Rs. 27,81,676;
1966-67 Rs. 11,94,269.

(c) A statement (I) giving the required
information is laid on the Table of the
House; [Placed in Library. See No, LT-
1502/67].

(d) The information is contained in
Statement II; [Placed in Library. See Mo.
LT-1502/67].

(e} Legal action has been taken in the
case of 11 out of 26 defaulters as per de-
tails given in Statement III; [Placed in
Library. See No, LT-1502/67].

(f) Rs. 12,66,089;

(g) Government propose to continue the
Film Finance Corporation as losses to
some extent are inevitable in a promotional
activity during the early phases of growth;
and

(h) Government propose to devise ways
and means for improving financial compe-
tence of the Corporation. Provision for
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creating charge on new

equipment purchased from the loan is al-
ready made. In addition, proposal for met-
ting up a chain of cinema theatres is under
active consideration. They will provide
additional facilities to producers, disttibo-
tors and will mean additional income to
enable Corporation to set off losses.

FiLM INSTITUTE OF INDLA

6. SHRI BABURAO PATEL : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to stats :

(a) the date of the inception of the Film
Institute of Poona, its annual expenditure
and revenue and the number of students and
the courses for which they were trained
since the inception of the Institute;

(b) the cost per student to the Govern-
meant;

(c) the number of trained students absor-

_ bed by the Indian Film Industry and in what

departments;

(d) the number of books in the library
of the Film Institute and the names of the
donors and the pumber of books given by
each;

(e) whether the Film Institute proposes
to establish a library of films produced im
the country so far; and

(f) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (f). The Film Institute
of India was set up in April, 1960. The
regular courses at the Institute started from
the year 1961. Information on the various
points is being collected and will be laid on
the Table of the House.

FLoop WATERS OF RIVER GHAGGAR

7.SHRI M. L, SONDHI: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether it is a fact that during
September  Pakistan had begun pushing
back to India the flood waters of the river
Ghaggar which had entered its territory.

(b) whether Pakistan, although in need
of this water for use in the desert area, had
constructed high embankment to drive the
flood waters back to India;
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(c) whether these steps were directed to
create trouble for India on the Rajasthan
side of the border; and

(d) the steps taken by Government to
protect Indian interests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (d). Due to heavy rains in the catchment
area, the river Ghaggar was in flood from
the middle of Augus; to the first week of
September, 1967. The flood waters, after
inundating areas in Rajasthan, crossed into
Pakistan territory on 31st August, 1967.
Thereafter, the water re-entered Indian ter-
ritory en 6-9-67 in the depression near the
Indo-Pakistan border. It was reported some
time in 1964, that the Pakistan Government
had constructed an embankment in Hakra
area at a distance of 5 to 6 miles frem the
Indo-Pakistan border. No damage has
been reported due to the re-entry of the
flood waters into Indian territory in Sep-
tember this year. However, the comstruc-
tion of the embankment can cause trouble
in case of heavy floods. The Government
are taking adequate steps to meet the situa-
tion,

PROMOTION OF' STAFF ARTISTES

8, SHRI G. C. DIXIT : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether any procedure has been laid
down to promote Staff Artistes in the All-
India Radio;

(b) if so, the broad details thereof;

(c) whether this procedure has been ado-
pted in appointing the following Staff Artis-
tes;

(i) Chief Adviser, Music;

(ii) Director (Drama), Chief Producer
(Television);

(iii) Production Assistant/Assistant
Producer, University of the Air,
Delhi Station; and

(d) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir,
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(b) Whenever a vacancy occurs, the re-
quirements of the post are carefully comsi-
dered and a decision is taken as to whether
it should be filled by promotion from
amongst the existing Staff Artistes or
through Advertisement in the open market.
Government have prescribed Promotion
Committees for various categories of posis.
Where, however, the line of promoption is
clear and only one person is eligible, the
promotion is, more or less, automatc. A
Promotion Committee is constituted omly
when more than one eligible person is to
be considered. Normally, the posts in the
higher fee scales are filled Ly promotion,
unless none from the lower categories is
aavilable for consideration,

{c) and (d). (i) The correct designation
of the post is ‘Chief Adviser, Music, Sams-
krit and Braj Bhasha programmes’. The
appointment was made according to the
prescribed procedure.

(ii) Yes, Sir.

(iii) No recruitment has yet been made
for these vacancies.

PRODUCERS AND ADVISERS (Music) m
ALR.

9. SHRI G. C. DIXIT : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether it is a fact that in Direc-
torate General of A.I.R. there are two Chief
Producers and two Deputy Chief Prodocers
(Music);

(b) whether it is also a fact that in addi-
tion to these, recently a Chief Adviser
{Music) has been appointed; and

(c) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Uptil July 1966 there was a third
Chief Producer for Hindustani Classical
Music. From the Ist August, 1966 he was
given the additional responsibilities of look-
ing after the Sanskrit and Braj Bhasha pro-
grammes and was, therefore, appointed as
Chief Adviser for Music, Sanskrit and
Braj Bhasha programmes.
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ACQUISITION OF LAND FOR DEFENCE PUR-
POSES IN JAMMU AND KASHMIR

10. SHRI ABDUL GHANI DAR : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have acquired
any land or properties for defence purposes
in Jammu and Kashmir State since Novem-
ber, 1947;

(b) if so, the details of lands and pro-
perties with the names of their owners;

(c) whether any compensation has been
paid to them;

(d) if so, how much in each case; and
(e) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Land measuring
892 acres 10 Kanals has been acquired in
Jammu and Kashmir for the following two
projects at a cost of Rs, 31.23 lakhs :—

(1) Extension of Runway
Airfield.
(2) Land for Awantipur Airfield.

(b) to (e). The information is being
collected and will be placed on the Table
of the House.

at Srinagar

PROPERTIES OF AFGHAN NATIONALS
ACQUIRED BY GOVERNMENT

11. SHRI ABDUL GHANI DAR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have received
any memorandum regarding the injustice
dopne to the Afghan Nationals in India
whose properties were taken over by Gov-
ernment;

(b) if so, the number of Afghan Natio-
nals having properties in India whose pro-
perties were acquired by Government; and

(c) the details of the acquired proper-
ties 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) and (c). Do not arise.
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HosTiLITYy IN WEST ASIA

13. SHRIT K. N. PANDEY :

SHRI MAYAVAN :

SHRIMATI SUSHILA
ROHTAGI :

SHRI SRADHAKAR
SUPAKAR :

SHRI PRAKASH VIR
SHASTRI :

SHRI RAM AVTAR SHARMA :

SHRIMATI TARA SAPRE:

SHRI MADHU LIMAYE :

SHRI PARTHASARATHY :

SHRI CHARANIIT RAI:

SHRI GADILINGANA GOWD :

SHRI P. N. SOLANKI :

SHRI MOLAHU PRASAD:

DR. SURYA PRAKASH PURI :

SHRI SHIV KUMAR SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are pursuing
any new formula to end hostility in West
Asia between U.A.R. and Israel;

(b) if so, the broad features thereof;

{c) whether any talks have been held
with the U.A.R. for the reopening of the
Suez Canal; and

(d) if so, whether any success has been
achieved in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Since the very beginning of the
West Asian crisis, India has in cooperation
with other countries, continued to make
strenuous efforts at the United Nations and
elsewhere to assist in the finding of an ac-
ceptable solulion which would bring about
peace and stability in the arca on a lasting
basis. In a joint draft resolution submitted
to the Security Council by India, Mali and
Nigeria on November 7, 1967, the following
principles were enunciated :—

(i) Occupation or acquisition of ter-
ritory by military conquest is in-
admissible under the Charter of
the United Nations and conse-
quently Israel's Armed Forces
should withdraw from all the ter-
ritories occupied as a result of the
recent conflict;
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(ii) Likewise every state has the right
to live in peace and complete
security, free from threats acts of
war and consequently all states in
the areas should terminate the
state or claim of belligerency and
settle their international disputes by
peaceful means;

Likewise every state of the area
has the right to be secure within
its borders and it is obligatory on
all member-States of the area to
respect the sovereignty, territorial
integrity and political indepen-
dence of one another, '

(¢) and (d). The reopening of the Suez
Canal is dependent on the overall settlement
of the West Asian crisis and India's efforts
have been directed, as stated above, at
achieving such a settlement,

(iii)

COMMERCIAL BROADCASTING

14, SHRI S. C. SAMANTA :
SHRI MAYAVAN :
SHRI BEDABRATA BARUA :
SHRI N. K. SANGHI :
SHRI Y. A. PRASAD :
SHRI D. N. DEB :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Commercial Service of the
All India Radio has been started;

(b) if so, the broad details thereof;

(c) whether any priority has been fixed
regarding Commercial Broadcasting; and

(d) the estimated income per anoum
from the Commercial Broadcasting and ex-
penditure involved thereon 7

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.
. (b) To begin with, the Service has been
started as a pilot project. The commercial
broadcasts go simutaneously over the air
from the low-power transmitters of Bombay,
Poona and Nagpur for a duration of 75
minu‘es per day. Only commer:ial spots
are accepted in any language, the duration
of each spot varying from 15 seconds to
2 minutes, The Government have set up
an Advisory Board consisting of 19 mem-
bers to advise the Service.
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(c) No priorities in the matter of adver-
tisements have been fixed at present.

(d) The estimated annual income from
the pilot project is Rs. 37.5 lakhs (after
deduction 15% agency commission and
bulk discount of about Rs. 1 lakh). The
estimated recurring expenditure on the pro-
ject as at present is Rs. 7.4 lakhs and the
non-recurring cost is about Rs, 7 lakhs,

TALKS WITH NAGAs

15. SHRI K. N. PANDEY :

SHRI HEM RAJ:

SHRI A. B. VAJPAYEE :

SHRT SHADRA NAND :

SHRI JAGANNATH RAO
JOSHI :

SHRI N. S, SHARMA :

SHRI PRAKASH VIR
SHASTRI :

SHRI S, M. BANERJEE :

SHRI K. R. GANESH :

SHRI PREM CHAND VERMA :

DR. SURYA PRAKASH PURI :

SHRI J. N. HAZARIKA :

SHRIMATI TARKESHWARI
SINHA :

SHRI NAMBIAR :

SHRI SATYA NARAIN
SINGH :

SHRI JYOTIRMOY BASU :

SHRI MOHAN SWARUP :

SHRI D. N. PATODIA :

SHRI P. N. SOLANKI :

SHRI GADILINGANA GOWD :

SHRI Y. A. PRASAD :

SHRT SRADHAKAR
SUPAKAR. :

SHRI SITARAM KESRI :

SHRI RANJIT SINGH :

SHRI RAM GOPAL
SHALWALE :

SHRI N. K. SANGHI :

SHRI SHIVA CHANDRA
JHA :

SHRI D. N. DEB :

SHRIMATI JYOTSNA
CHANDA :

SHRI MADHU LIMAYE :

SHRI ATAM DAS:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Nagas have defined their
stand regarding their relations with India
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during their recent talks with the Prime
Minister; and

(b) if so, the details thereof and the
outcome of the talks with them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Underground Naga leaders
reiterated their demand for an independent
Nagaland. They were told that the future
and well-being of Nagaland lies within the
Indian Union and any solution of the Naga
question would have to be within the frame-
work of the Indian Union. No agreed and
concrete conclusions emerged. However,
the Underground Naga Jeaders reiterated
their desire to seek a peaceful solution of
the problem,

PAR. ATTack IN THE Url SecTOR

16, SHRI K. N. PANDEY :
SHRI MADHU LIMAYE :
SHRI S. M. BANERIEE :
SHRI D. N. PATODIA :
SHRIMATI TARKESHWARI

SINHA :

SHRI HARDAYAL DEVGUN :
SHRI K. P. SINGH DEO:
SHRI ONKAR LAI BERWA :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether Pakistani forces opened fire
on an Indian patrol in the Uri Sector of
Jammu and Kashmir on the 9th October,
1967;

(b) if so, the details of the incident in-
cluding the loss of life and property involv-
ed and

(c) the action taken in this regard ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) On the morning of the 9th October
1967, Pak. troops suddenly opened fire on
our patrol with small arms and automatic
weapons from fortified positions on their
side of the CFL in the Uri Sector. The
Indian patrol which was moving on our side
of the cease-fire line returned the fire in self-
defence. After heavy exchange of fire for
about an hour in the morning, there was a
slight lull. Thereafter, intermittent firing
continued till the next morning. Two ORs
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were killed and three wounded on cur side
during the exchange of fire. On the Paki-
stan side, 7 to 9 soldiers are believed 10

. have been killed/wounded. Details of loss

of property on their side are not kmown.

(c) A cease-fire violation complaint has
been lodged with the U.N, Military Ob-
servers. Necessary precautionary measures
have been taken on our side of the cease-
fire line.

INFORMATION SERVICE OF INDIAN HiGR
CommassioNn ™ LonponN

17. SHRI SRADHAKAR
SUPAKAR :
SHRI GEORGE FERNANDES :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether his attention has been drawn
to ap article by Taya Zinkin entitled “Why
waste Money” on the working of the Indian
High Commission in London, published in
Opinion, of the 5th September, 1967; and

(b) whether any steps to improve the
Information Service of the Indian High
Commission, London have since been
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The matler has been investigated and
there is no substance in the sweeping state-
ments made in the article. Steps are, how-
ever, taken continuously to improve the
Information Service in London and else-
where.

INDUSTRIAL VENTURES IN KUWAIT

18. SHRI MANIBHAI J. PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 36 on the 22nd May,
1967 and state :

(a) whether consultations between the
Governments of India and Kuwait have
since been held regarding the survey of in-
dustries for mutually beneficial joint colla-
boration; and

(b) if so, the result thereof 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Some preliminary work has already
been done and arrangements are now under
consideration wherein  feasibility surveys
will be undertaken in Kuwait connected
with certain industries in which there are
possibilities of establishing joint industrial
venlures.

MesMoRIAL HALL IN MANDALAY JamL

19. SHRI MANIBHAI J. PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to she reply given to Un-
starred Question No. 19 on the 22nd May,
1967 and state :

{a) whether the details regarding the
question of putting up plaques in the
Memorial Hall in Mandalay Jail have
since been worked out in consultation with
our Embassy in Rangoon; and

(b) if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Embassy of India in Rangoon
is preparing the plaques and will take ap-
propriate action for their installation in
comsultation with the Burmese Government.

Ex-LN.A. PERSONNEL

20. SHRI HEM RAJ : Will the Minister
of DEFENCE be pleased to state :

(a) whether jt is a fact that Government
have agreed to pay the arrears of pay and
allowance to the Ex-IN.A. personnel for
the years from 1942 to 1946 and if so, when
it will be paid;

(b) the number of personnel who will
receive the arrears;

(c) whether the arrears of those who
have died during this mterval will be paid
to their heirs; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Yes, Sir. Atten-
tion is invited to the Statement on the sub-
ject laid on the Table of the House on 12th
August 1967. It has since been decided
that the payment of the arrears will be made
as follows :—

(i) Officers
75% of the payment (subject to
the mnearest Rs. 100/-) in the

Written Answers  KARTIKA 23, 1889 (SAKA)

Written Answers 116
form of 10-Year Savings Certi-
ficates, and the balance in cash.

Personnel below officer rank
50% of the payment (subject to
the nearest Rs. 10/-) in the form
of 10-Year Savings Certificates
and the balance in cash

Details regarding the procedure to be follow-
ed for payment are being finalised and will
be given publicity as soon as possible.

(b) The total number of personnel eli-
gible to receive the arrears is expected to
be roughly 15,000,

(c) Yes, Sir.

(d) Does not arise.

FourTH FIVE YEAR PLAN

21. SHRI RAM CHARAN : Will the
PRIME MINISTER be pleased to stale :

(a) whether it is a fact that mostly the
Budget provision of Fourth Plan will be
spent over for the completion of Third
Five Year Plan Projects; and

(b) if so, the percentage of provision
made for new schemes which are likely to
be taken up in the Fourth Five Year Plan ?

THE PRIME MINISTER, THE MINI-
STER OF ATOMIC ENERGY,
THE MINISTER OF PLANNING AND
THE MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Fourth Five Year
Plan has not yet been finalised,

(b) Does not arise.
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PENSION TO ARMY PERSONNEL

23. SHRI P. VISWAMBHARAN : Will
the Minister of DEFENCE be pleased
to state :

(a) the percentage of salary being paid
to the armed forces personnel as pension
on their retirement from service;

(b) whether pension paid to the retired
armed forces personnel is comparatively
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less than the pension paid to retired Govern-
ment servants of the Civil Services;

(c) if the answer to part (b) above be
in the affirmative, the reasons for the lower
rate of pension for retired armed forces
personnel, and

(d) whether Government propose to
raise the pension of the retired personnel
of the armed forces on par with the pension
rates of retired Government servants of the
Civil Services ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Pensions of arm-
ed forces personnel have been prescribed
on ad hoc basis with reference to rank,
trade and group to which they belong and
the length of service. Generally speaking,
pensions of JCOs and ORs have been fixed
on the basis of 13/60th of their emoluments
for 15 years of service with an increment
for each additional year of service. The
rates of pension of officers’ have been fixed
on the basis of rank and a standard period
of service,

(b) No comparison can be made between
the pension rates of armed forces personnel
and civil government servants because of
basic differences in the method of assessing
their pensions, The pension of a civilian
government servant is based om 1/80th of
emoluments for each year of service and
a lump sum gratuity known as “death-cum-
retirement™ gratuity is granted in addition.
Pension of JCOs and ORs for 15 vears
service has been fixed on the basis of
13/60th of their emoluments, In the case
of officers who retire with 20 years or more
service, their pension includes an additional
element for premature termination of career
and reserve liability. No lump sum gratuity
is admissible in addition to service pension.
JCOs/ORs who retire after 15 years service,
get lesser pension than civilian government
servants with the same length of service.

(c) The reason for the lower rate of
pension for armed forces personnel below
officer rank i due to the fact that they
are eligible for the grant of service pension
after a comparatively short period of 15
years qualifying service, whereas civilian
government servants have normally to com-
plete 30 years service to be eligible for a
retiring pension,

(d) Certain proposals in this regard are
under examination,
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DuraTioN oF FIVE YEAR PLAN

24, SHRI A, B. VAJPAYEE :
SHRI SHARDA NAND :
SHRI N. S. SHARMA :
SHRI JAGANATH RAO JOSHI :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that there is a
feeling in the Planning Commission that a
rigid five year duration for each plan cieates
many difficulties and also that the coinci-
dence of a new five year plan with the elec-
tion year is not desirable; and

(b) if so, Government’s reaction thereto?

THE PRIME MINISTER, THE MINIS-
TER OF ATOMIC ENERGY, THE
MINISTER OF PLANNING AND THE
MINISTER OF EXTERNAL AFFAIRS
{SHRIMATI INDIRA GANDHI): (a)
No, Sir.

(b) Does not arise.

SuBMARINE WING FOR INDIAN NAVY

25, SHRI INDRAJIT GUPTA:
SHRI PARTHASARATHY :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the question of providing an
effective submarine wing to the Indian
Navy has been considered by Governmeant;
and

{b) if so, the steps taken in this direc-
tion,

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Yes, Sir.

(b) Steps have been taken to acquire
submarines,

DESTROYERS WITH INDIAN NAvY

26. SHRI INDRAJIT GUPTA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it i¢ a fact that the recent
naval exercises in the Arabian Sea have
shown that some of the Destroyers with the
Indian Navy are out-dated and lack effec-
tive gunnery system; and

(b) if so, the steps which have been

taken to replace them with ships equipped
with the latest gunnery gystem ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Some
Destroyers of the Navy are old ,and their
gunnery systems are not as effective as that
of the modern destroyers.

Government have already taken steps to
some frigates equipped with
modern weapons and are actually consider-
ing the question of replacing these des-
troyers by modern ships over a reasonable
period,
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MANUFACTURE OF INDIGENOUS T.V. SETS

30. SHRI RAM KISHAN GUPTA:
SHRI TULSIDAS DASAPPA :
SHRI S, KUNDU :

Will the Minister of DEFENCE be
pleased to refer to the reply given to Un-
starred Question No, 2131 on the 12th
June, 1967 and siate the up-to-date pregress
made regarding the manufacture of indi-
penous Television Sets in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT): The applications for the im-
port of Capital Goods from the two firms
which have been licensed for the manufac-
ture of Television Receiver sets have since
been cleared by the Capital Goods Com-
mittee, They are expected to start manu-
facture of Television Sets from the middle
of 1968,

Tee ‘UsToLn STory’ By LT, GEN. KauL

31 SHRI RAM KISHAN GUPTA :
SHRI GANESH GHOSH :
SHRI SATYA NARAIN SINGH:
SHRI K. RAMANI :
SHRIMATI SUSEELA GOPA-
LAN :

SHRI E. K. NAYANAR :
SHRI P. P. ESTHOSE :
SHRI K, M. ABRAHAM :
SHRI UMANATH :

Will the Minister of DEFENCE be
pleased to refer to the reply given to Un-
starred Question No, 9 on the 22nd May,
1967 and state :

(a) whether Government have completed

the examination of the Book “Untold Story”™
by Lt. General Kaul; and



Written Answers

123
(b) if so, the result thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Yes, Sir.

(b) It has been decided that no action
need be taken against Lt General B. M.
Kanl,

MEMORIAL FOR JAWANS I8 DELHI

3z SHRI RAM KISHAN GUPTA :
SHRI CHINTAMANI PANI-
GRAHI :

Will the Minister of DEFENCE be pleas-
ed (o refer to the reply given to Unstarred
Question No. 720 on the 29th May, 1967
and state :

{a) whether the details of the scheme to
raise & memorial in Delhi in memory of
the jawans of the Armed Forces who laid
down their lives for the defence of the
coontry during the Indo-Pak conflict, have
been worked out; and

(b) if so, the main features thereof 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
details of the combined project for a War
Memorial-cum-Defence services Museum
have oot yet been worked out. A site has
been selected in Delhi and a Committee
has been set up to prepare plans and esti-
mates for the project. Details of War
Muosgeums have been received from 8 foreign
coantries and a smaller Committee has been
appointed to sift these data and to make
their recommendations to the main Com-
mittee,

Cops Por PoLITicAL BROADCAST FrROM ALLR.

33, SHRI RAM KISHAN GUPTA :
SHRI VASUDEVAN NAIR :
SHRI TULSIDAS DASAPPA :
SHRI K. P. GANESH :

SHRI PREM CHAND VERMA :
SHRI C, JANARDHANAN :
SHRI E. K. NAYANAR :
‘SHRT MOHAMMAD ISMAIL :
SHRI P. GOPALAN :
SHRI BHAGABAN DAS :
SHRIMATI SUSEELA GOPA.-
LAN:

SHRI SHIV KUMAR SHASTRI :
T7LSS(CP)/6T—4
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Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have finalised
the Code to be followed by the All India
Radio for regulating broadcasts including
those by political personalities; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). After holding dis-
cussions with Chief Ministers and State
information Ministers, we have agreed on
the substance of the Code, on the lined of
which it is being drafted and finalised. The
substance of the Code consists of the
following :— .

1y
(2)

No criticism of friendly countries;
No attack on religion or com-
munities;

(3) Nothing ob: or defamatory;
(4) No incitement of violence or noth-
ing against law and order.

Nothing amounting to comlempt
of court;

No cagting of any aspersions
against the integrity of the Presi-
dent, Governors and the Judici-
ary;

No party to be attacked by name;

No hostile criticism of any State
or the Centre; and

Nothing showing disrespect to the
Constitution or advocating change
in the Constitution by violence
should be permitted, but advocat-
ing changes in a constitutional wayv
should not be debarred.

Tt i ¥ wamew

34. o gwaw oy wwag :
#ft vio wo difem -

1 agfew-wrg gt a8 aa £
T FET fF :

(%) a1 ag 7= & & wewy &
frrfea “dfeat €17 qve SHw" 7 s
area faQdy g=9e F gro W &
arafos amEt ® gEaw feaw 3

(5)

(6)

(7)
(8)

(9
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(=) afz &, &t 71 3@ 49 §
w9 F g F1 F5 fAQg-gw waw
™ g, AR

(7) 7T FETT A I AR 7
F§ I Ty AT 7

Fafoe-wrd W §  IT-AEAT
(wfr gt fog) ¢ (F) &I W
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STAFTE § |

(=) &R (1) @ wEToR ¥
Fraferss qet 1 3t afag difaaa
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farare w2 T qraey fFar 0

Ffirw | fger awfaal w1 Tim

35. off Twaw fog wwag w0
O W AT WAr  Ag dq w1
L TORE

(%) v 7 7% & f5 mrw &
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(=) afz &, & 63 AL/ FEL
Ft Far wfafwar € ?

g WX qETTw qa (s Fo ¥o
mg) - (%) 3% (@) | Feewi % famma
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# § 7CF AT {6-916 ¥ w@r 99 §
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Tt wvfew fau 9 o 7 fewdt fnewit o1

9T IT FLF | TG, T qET
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™7 |
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TR AT T WA FER 6
ez s

37. =it avaw Tog wwaEE
sff o To HIFWI :
sft o =0 faemat :
sfiwdt w1

w1 §IfE-d WAl dg @ D
T owGT fF

(%) w1 77 &= ¢ & wa
HIT ¥ S W@ X 0F A T@™
1 T ¢ far ar

(&) afx g, @ gawT ST &

(7) 5% ofomreer ow #T
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(7) 38 @/ & I ¥
FaTEr ;g ?

&3 wd wavem § It (s
g fag) : (F), (&) 9 (1)
4 fagmaz, 1967 71 ¥fgw T W
o AU N ¥ AT @
THo THo ‘qAdY Tt Frafa age
1 | TAUSE F T ¥ ‘T I A
w@% (§9) F 79 FOF 3 FE A¥T
T 2 G 91T BX Y AT | TqE e
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4 ‘T8 3F A Y avs femfemr
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TET | SIS T HE AT G §AT |

(7) wm & wfgufeam o=
gaTare ¥ oF AfeFd W @ 2N
g T AT TAR AEGATE T T
AT §Y §C T@E F1 AAWF agar
& #T |

PAE, PREPARATIONS IN KARGIL
38. SHRI MARANDI :
SHRI RAM SEWAK YADAV :
Will the Minister of DEFENCE be
pleased to state :
(a) whether it is a fact that Pakistan is
reinforcing its military dispositions by dig-
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ging bunkers in the Kargil area beyond the
cease-fire line;

(b) if so, the reaction of Government
thereto;

(c) whether it is also a fact that an area
of about four square miles which was
occupied by Pakistan in 1965 under the
Kargil Command has not been returned till
now to India by Pakistan in violation of
the Tashkent agreement; and

(d) if so, the steps being taken to re-
occupy the area as well a¢ against the
Pakistan build-up in Kargil area ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH):(a) and (b). Pakistan
has been constructing new bunkers as also
a perimeter wall on its side of the Cease-
fire Line in the Kargil Sector. Cease-fire
violations have been lodged with the UN.
Observers, Necessary precautions are also
being taken on our side,

(c) and (d).Pakistan is in occupation of
some isolated positions along the Cease-
fire Line in the Kargil Sector not forming
a compact area which according to us are
on our side of the Cease-fire Line, thus
violating the Cease-fire Agreement of
1949, On complaint¢ being made to U.N.
Observers, it has been held that these posi-
tions are on our side of the Cease-fire Line
and the C.M.O, has asked Pakistan to
vacate them. The matter has also been the
subject of review between the Army Chiefs
of India and Pakistan at their periodic
meetings held under the Tashkent Agree-
ment, Pakistan has in the last meeting of
the two Army Chiefs agreed to vacats some
of these positions, Regarding others, in
view of the doubts of Pakistan in the matter,
it has been agreed to have a fresh joint
survey by India, Pakistan and the U.N.,

ArmicLe BY K. P. S. MENON oN Smio-
INDIAN RELATIONS

39. SHRI MARANDI : Will the Minister
of EXTERNAL AFFAIRS be pleased to
state :

(a) whether Government's attention has
been drawn to an article by Shri K. P, S.
Menon in the ‘Indian and Foreign Review'
where he has blamed India for withdrawing
its Ambassador from Peking and for termi-
nating the 1954 Panch Sheel agreement con-
cerning Tibet; and
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(b) if go, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) The article as a whole gives the im-
pression that whatever initial doubts Shri
K. P. S. Menon may have had, subsequent
developments led him to the view that
whatever India had or had not done, China
would not have remained friendly to India.

EmpLoYEES OF THE M.I.G. Ficromy,
Korarur

40. SHRI RABI RAY : Will the Minister
of DEFENCE be pleased to state :

(a) the number of employees working
in M.LG. Factory in Koraput district of
Orissa at present; and

(b) the details about those employees
and the States to which they belong ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT) : (a) 1157,

(b) HAL. is an autonomous body and
recruitment is done in accordance with
their recruitment rules which are in con-
formity generally with the recruitment rules
of similar public sector undertakings, Rec-
ruitment for the Koraput Factory is made
through the employment exchanges of
Orissa State in accordance with the provi-
sions of the Employment Exchanges (Com-
pulsory Notification of Vacancies) Act, It
is not considered desirable to examine Stats-
wise recruitment. It can, however, be men-
tioned that out of 1157 employees 310
como from . Orissa,

afgerdt w1T 9T W Wit Wiw & A
wreefte

41. off W W W7 ARfrm-erd
HAr Tg T F FYT FG 5

(%) =1 argam 2 & fawe At
AT F 19 TN A PAT ¥ qwEE
AT g@d & afewfal § @i
AT TFEHT TEATT T AT T
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N A GTRT ¥ A IO AT GAT
T &7 qraT AT g T §
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FATT FATTE FT o1 G g ?
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# 13 fagea & gg-fawm s faar g
U. N. CONVENTION ON LAND-LOCEED

CoOUNTRIES
42. SHRI BHOGENDRA JHA : Will the

Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether India has ratified the UN.
Coovention on trade and transit facilities
to land-locked countries;

(b) if not, the reasons for the delay in
ralifying the convention; and

(c) how many countries have so far
ratified the convention ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) The matter is under consideration,

(c) As of 20 September 1967, ten coun-
tries had become parties to the Convention.
These are Chad, Czechoslovakia, Hungary,
Malawi, Mongolia, Nepal, Niger, Nigeria,
Yugoslayvia and Zambia.

Poial COMMITTEE'S REPORT ON INDIAN
FOREIGN SERVICE

43, SHRI BHOGENDRA JHA :
SHR] SHASHIBHUSHAN BAJ-
PAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 11 on the
220d May. 1967 and state :

NOVEMBER 14, 1967

Written Answers 130
(a) whether any final decision has since
been taken on the recommendations of the -
Pillai Committee on the Indian Foreign

Service; and
(b) if so, the nature of decision taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
While final decisions on a number of recom-
mendations have been taken, other recom-
mendations are in the process of examina-
tion in consultation with the Ministry of
Finance and the other Ministries concerned.

(b) Most of the recommendations for
improving the working of the Ministry of
External Affairs and of Indian Missions
abroad have been accepted in principle. but
in view of financial stringency their imple-
mentation may have to be phased over a
period of years.

RHODESIA

44, SHRI BHOGENDRA JHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the UN.
Security Council-imposed economic sanc-
tions on Rhodesia have failed completely;
and

(b) if so, the steps which India propose
to take to ensure the early down-fall of
the illegal white minority regime in Rhode-
sin 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The selective economic sanctions imposed
by Security Council Resolution dated the
16th December, 1966, have failed to bring
down the illegal regime in Rhodesia main-
ly because South Africa and Portugal have
refused to implement that resolution and
have openly assisted the illegal and mino-
rity Government in Rhodesia to sustain its
economy.

{b) The question of Rhodesia was re-
cently discussed at the 22nd session of the
General Assembly where India's represen-
tative declared that the only way to end
the Rhodesian rebellion is for Britain to
use force. The General Assembly approv-
ed a resolution of the 3rd November 1967
demanding that Britain should use force



131  Written Answers
to bring an effective and speedy end to the
rebel Rhodesian Government on the ground
that limited economic sanctions voled by
the Security Council in December 1966
have failed.

SuppLy oF U.S. mape Tangs BY WeST
GERMANY TO PAKISTAN

45. SHRI TULSIDAS DASAPPA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have verified
the press reporis regarding the supply of
U.S. made tanks by West Germany to Pa-
kistan;

(b) if so, the result thereof;

(c) the action taken by Government in
the matter; and

(d) whether any further development
has taken place during the last three mon-
ths in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (d). The Government had taken up the
question of reported supply of U.S. made
tanks by West Germany to Pakistan, with
the Governments of the Federal Republic
of Germany and U.S.A. Both these Gov-
ernments have assured us that no such sup-
phies had been made or would be made to
Pakistan either directly or indirectly.

CrLoseD-poOR  MEETINGS OF  SECURITY
CounciL
46, SHRI D. C. SHARMA : Will the

Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Govermment’s attention has
been drawn to the proposed plan of the
UN. Secretary-General for closed-door
meetings of the Security Council; and

{b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir. The proposal has mot
yet been discussed by the Security Coun-
cil and the Government of India have mot
therefore expressed any views on it,
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TALKS WITH CHINA ABOUT INDIAN PROPERTY
m TiBET

47. SHRI D. C. SHARMA :
SHRI NIHAL SINGH :
SHRI S. C. SAMANTA :
SHRI P. N, SOLANKI :
SHRI SHRICHAND GOEL :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether China has asked India for
talks to settle terms for the take-over of
the Indian property in Lhasa, Gartok and
Yatung in Tibet by the Chinese Gowern-
ment;

(b) if so, the reaction of the Govrn-
ment thereto; and

(c) the steps taken or proposed to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). After taking over the lcased land
and properties of the erstwhile Indian Con-
sulate-General in Lhasa and the Indian
Trade Agency in Yatung and Gartok, the
Chinese Government have offered to dis-
cuss the prices of the same. The Govern-
ment of India have protested to the Chincse
Government against the latter's unilateral
and arbitrary action in taking over these
properties and stated that they reserve their
right to take further appropriate action.

TaLks WITH CHINA
48. SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI O. P. TYAGI :
SHRI RAM AVTAR SHARMA :
SHRI ATAM DAS:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether there is a proposal to start
a dialogue with China without Peking's
prior acceptance of the Colombo proposals;

(b) if so, the details thereof; and

(c) the steps taken so far in the mat-
ter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.
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(b) and (c). Do not arise.

SUPPLY OF SUBMARINES AND BOMBERS BY
FRANCE TO PAKISTAN

49. SHRI D. C. SHARMA : Will the
Minister of EXTERMNAL AFFAIRS be
pleased lo state :

(a) whether it is a fact that Pakistan is
acquiring two ‘Killer' submarines from
France in the near future out of a deal for
three;

(b) whether it is also a fact that Pakis-
tan has also contracted with France to buy
a few Mirage-111 supersonic fighter bom-
bers;

(c) if so,
thereto; and

the reaction of Governmeat

(d) the action taken or proposed to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISIRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.

(¢) and (d).The Government of India
are fully alive to the danger posed by
indiscriminate acquisition of arms by
Pakistan, Appropriate steps are being
taken to safeguard our security.

MEDICAL CARE FOR I.AF. PERSONNEL

50. SHRI KAMESHWAR SINGH : Wil
the Minister of DEFENCE be pleased to
state ;

(a) whether Government have any pro-
posal under consideration to provide medi-
cal care which is extended to Pilows in

USSR. to the personnel of the Indian Air
Force; and

(b) if so, the steps taken to implement
the plan?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Enquiries are
being made to ascertain full details cof
medical cover given to the Air Force Pilots
in the USSR

(b) Does not arise.
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Am INTRUSION BY ENEMY PLANES

51. SHRI KAMESHWAR SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether adequate measures have been
taken to detect air intrusion by the enemy
planes;

(b) if so, whether distance working line
has been formed; and

(c) if not, the progress made in that di-
rection ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir,

(b) The extent of intrusion is determin-
ed from the point of detection of the fo-
reign aircraft inside Indian territory to the
mearest point on the intermational border/
cease-fire line.

(c) Does not arise.

CHINESE INTRUSION INTO
TORY

52, SHRI D, N. PATODIA ;: Will the
Minister of DEFENCE be pleased to staie.

INDIAN  TERRI-

(a) on how many occasions the Chinese
army intruded into the Indian territory
during the last three months;

(b) whether as a result of these intru-
sions, the Chinese have taken possession of
any Indian territories and if so, the steps
taken in the matter; and

(c) the loss of life and property on the
Indian side during these intrusions ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Between the 1st
August and 31st October, 1967, Chinese
armed personnel intruded ten times into
Sikkimese territory.

(b) No, Sir.

(c) No lives were lost as a result of the
intrusions as such. However, in the ex-
change of fire that took place at Nathu Lu
between 11th and 14th September, and Cho
La on Ist October, following unprovoked
Chinese firing, 88 Indian personnel were
killed and 163 injured. Besides, some da-
mage was done to our defensive positions
and equipment,
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KurcE TRIBUNAL

53. SHRIMATI SUSHILA ROHTAGI:
SHRI SRADHAKAR SUPAKAR :
SHRIMATI TARA SAPRE:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Kutch Tribunal has
given its award;

(b) if so, the details thercof; and

(c) the total expenditure incurred by In-
dia in placing our case before the Tribo-
nal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Tribunal has not yet rendered its deci-
sion,

(b) Does mnot arise,

(c) The accounts regarding actual ex-
penditure incurred have not yet been com-
piled.

MaNUFACTURE OF T.V. SBETS

54. DR. RANEN SEN: Will the Minis-
ter of DEFENCE be pleased to state ;

(a) whether it is a fact that Yugoslavia
has offered technical know-how to India for
the o facture of Television Sets;

(b) if so, what are the terms of the
offer;

(c) whether Government have accepted
the offer; and

(d) if so, the steps taken for the manu-
facture of Television Sets in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT): (a) to (d). So far, two firms
have been licensed for the manufacture of
Television Receiver sets with indigenous
know-how, developed at CEERI, Pilani,
These firms are expected to commence
mmanufacture from the middle of 1968,

During the Tripartite discussions held at
New Delhi in August/September this year,
the delegate from Yugoslavia had mention-
<d that if needed by the Indian manufactu-
rers, Yugoslavia would offer technical know-
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how for the production of TV receivers.
As the manufacture of Television receivers
based on the technmical know-how already
developed by CEERI, Pilani, is expected to
succeed, it may not be necessary to utilise
the Yugoslav offer.

ORDNANCE FACTORY IN PRIVATE SBCTOR

55. DR. RANEN SEN :
DR. KARNI SINGH :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether Government have approved
a proposal to set up an Ordnance Factory
in the private sector;

(b) if so, the reasoms for allowing the
private sector to enter the field of arms
and armament production in the country;

(c) the types of arms and armaments
proposed to be produced in this private sec-
tor unit;

(d) whether it is a fact that foreign firms
are to be associated with the production
of arms in the proposed private sector
Ordnance Factory;

(e) if so, which are the foreign firms to
be associated with the proposed Ordnance
Factory; and

(f) the terms of collaboration agreed
upon with these foreign firms ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT) : (a) No, Sir.

(b) to (f). Do not arise,
TRANSPORT PROBLEMS

56. DR. RANEN SEN : Will the PRIME
MINISTER be pleased to state :

(a) whether the metropolitan transport
team to study the tramsport problems of
Delhi, Bombay, Madras and Calcutta has
submitted its report;

(b) if so, the
thereof; and

(c) the decisions taken thereon ?
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THE PRIME MINISTER, THE MINIS-
TER OF ATOMIC ENERGY, THE MI-
NISTER OF PLANNING AND THE
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI). (a)
Yes Sir, the Team has submitted its In-

terim Report.

(b) and (c). A statement giving the main
recommendations contained in the Report
together with the decisions taken thereon is
placed on the Table of the House. [Placed

in Library. See No. LT-1503/67.]
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NEGOTIATIONS WITH  CEYLON  ABOUT
LIMITS OF CONTINENTAL SHELF

CONTINENTAL SHELF

60, SHRI N. K. P. SALVE: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Ceylon have decided to extend the
Continental Shelf of Ceylon to 12 miles;

(b) whether it is also a fact that this ex-
tension would overlap India’s Continental
Shelf between India and Ceylon; and

(c) if =0, whether Gdvernment hsave
started any negotiations with the Govern-
ment of Ceylon in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). By a Proclamation of December 20,
1957, the Governor-General of Ceylon dec-
lared that Ceylon has had and shall have
full and exclusive sovereign rights over the
sea bed and subsoil of the Continental or
Insular Shelf adjoining the territory and be-
yond the territorial waters of Ceylon. Gov-
ernment of India are not aware of any other
declaration on the subject by the Ceylon
Government. By a Presidential Proclama-
tion of 30th August 1955, India had also
declared that it possessed sovereign rights
over its Continental Shelf, without specify-
ing the limits thereof. Another Presiden-
tial Proclamation No. FL/iii(i)/67, dated
30th September 1967 has been issued ex-
tending India’s territorial waters into the sea
to a distance of 12 nautical miles measured
from the appropriate base line,

It is penerally recognised that where the
Continental Shelves of two States overlap,
the boundary between the two should be
settled by mutual agreement. In the presem
case, the Continental Shelves of India and
Ceylon abut on each other. No negotia-
tions have so far been held to settle the
boundary between the Continental Shelves
of India and Ceylon respectively.

PLANNTNG BOARDS TN STATES

61. SHRI N. K. P. SALVE :

SHRI S. R. DAMANI :

Will the PRIME MINISTER be pleased
to state :

(a) whether it has been decided to set up
Planning Boards in the States; and



141 Written Answers

(b) if so, the role of these Planning
Boards vis-a-vis the Planning Commission
at Centre ?

THE PRIME MINISTER, THE MINIS-
TER OF ATOMIC ENERGY, THE MI-
NISTER OF PLANNING AND THE
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). The Administrative Reforms Com-
mission, in its interim report on the Machi-
nery ior Planning, has recommended tbat
Planning Boards should be constituted in
cach State for formulating Plans and for
evaluating performance. It is for the State
Governments to consider what further
‘arrangements they should make to deal with
planning at the State or lower levels in the
light of the recommendation of the Admi-
nistrative Reforms Commission and the dis-
cussions on the subject in the Chief Minis-
ters' Conference,

CrosiNG oF BorDER BY PAxiSTANT NaTio-

‘NALS WITH PAK, DePUTY HiGH COMMIS-
SIONER IN CALCUTTA

63, SHRI M. L. SONDHI :
SHRI1 DEVEN SEN :

Wil the Minister of EXTERNAL AF-
FAIFS be pleased to state:

(a} whether Government have received
“from the Government of West Bengal the
full rzport of illegal crossing of border by
the three Pakistani nationals with the assis-
tance of Pakistan Deputy High Commis-
sioner in Calcutta;

(b) if so, the broad details thereof;

(c) whether it has also come to the no-
tice of Government that the West Bengal-
East Pakistan border had been illegally
-crossed many times in the past also with
the assistance of Pakistani Mission in Cal-
«cutta; and

(d) the action proposed to be taken 10
‘stop the illegal activities of Pakistani Mis-
sion in Calcutta ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)

and (b). Yes, Sir. On careful scrutiny of
this as well as other reports received regard-
ing the incident, the Government of India
have now come to the conelusion that the
Pakistan Deputy High Commissioner in
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Calcutta had only failed to conform with
the requirement to inform the Government
of West Bengal of such journeys outside Cal-
cutta limits.

{c) No, Sir.
(d) Does not arise,

INDIAN REFATRIATES IN PAKISTANI JALLS

64. SHRI M. L. SONDHI : Will the Mi-
nister of EXTERNAL AFFAIRS be pleased
to state :

(a) the total number of India repatriates
in Pakistani Jails;

(b) the terms of imprisonment they are
undergoing; and

(c) how many of them have been releas-
ed during the last six months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Government of India have
made several requests to the Government of
Pakistan to furnish information on the total
number of Indians interned in Pakistan
along with their complete particulars soch
as charges levelled against them, the terms
of imprisonment of those who have already
been tried, the places of detention etc., but
this has not been supplied so far despite
repeated reminders. Instead, the Govern-
ment of Pakistan has been furnishing ksts
of only those persons who have completed
their terms of imprisonment in West Pakis-
tan and are available for repatriation to
India, By the end of October, 1967, 146
such persons were available in the Lahore
Internment Camp. Out of these 39 are
found to be Pakistani nationals or having
doubtful nationality and 54 persons are
deaf, tumb and demented. The national
status of the remaining 53 persons is under
verification by the State Governmeats con-
cerned and the Government of India are
trying to have the consideration of these
cases expediled. In adidtion to this, there
are 21 persons known to be in East Pakis-
tan either in jail or under detention.

(c) According to the infermation avail-
able with the Government of India, 7.5 per-
sons stated to be Indian nationals were re-
leased by the Government of Pakistan dur-
ing the last six months and put in the Luhore
Internment Camp.
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.CHINESE ExpeaTs IN EasT PaAKISTAN

‘65. SHRI M. L. SONDHI : Will the Mi-
-pister of DEFENCE be pleased to state ;

(a) whether Government are awarc that
some Chiness experts are helping the East
Pakistani authorities in the coumstruction of
border roads all along the Assam-East Pa-
kistan border;

(b) whether some of these roads are de-
signed for the movement of beavy Army
wehicles; and

(c) whether Government are taking suit-
able action to face the situation on our Eas-
‘tern border ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). Govern-
ment are aware of the activity for improve-
ment of communications across the Assam-
‘East Pakistan border and the military signi-
finance thereof, Government are also aware
of the widespread assistance being given by
the Government of China to improve the
military capability of Pakistan, Due note 1s
‘taken of all such activities to safeguard the
security of the country.

CHiLoreN's FiLm SocieTy

66. SHRI P. C. ADICHAN : Wil! the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the study team on the work-
ing of the Children's Film Society has sub-
‘mitted its report;

(b) if so, what are the recommendations
‘of the team for improving the working of
the Society; and

(c) the decisions taken thereon ?

THE MINISTER FOR INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Not yet, Sir.

{b) and (c). Do not arise.

INDO-PAK, MEETING ABOUT DaHAGRAM EN-
CLAVE

67. SHRI CHINTAMANI PANIGRAHI:
‘Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

{a) whether any meeting has been held
between the representatives of India and Pa-
kistan to decide on a new set of rules to
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avoid clashes between the residents of Pakis-
tan held enclave of Dahagram and the In-
dian village of Teesta Payasthi; and

(b) if so, the details of agreement arriv-
ed at?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Following a serions clash between
the residents of the Pakistani Enclave of
Dahagram and Indian nationals and Indiun
Border Security Forces in the Indian wvil-
lage of Teesta Payasthi near Dahagram

meeting was held on 16th August, 1967 bel-
ween the Deputy Commissioner, Cooch-

Behar (India) and the Deputy Commi--
sioner Rangpur (East Pakistan). 1In thi
mecting it was agreed that the existing
Ground Rules should be scrupulously fol-
lowed to remove tension from the border.
The meeting did not devise any new set ci
Rules to avoid border clashes.

SuppLy oF HericopTErRs BY USSR. 10

PaxisTaN .

68. SHRI CHINTAMANI PANIGRAHI:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government bave received
any reply from the U.S.S.R. Government
regarding the supply of helicopters to Paki:-
tan by U.5.5.R.; and

(b) if so, what is the stand of the
U.5.5.R. Government in this respect 7

THE DEPUTY MINISTER IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (e}
and (b). On receiving reports that the So-
viet Union was considering the sals of heli-
copters to Pakistan, the attention of the
Soviet Government was drawn to the possi-
bility of these helicopters being used for
military purposes. The Soviet Gevernmerit
maintained that no lethal weapons werc
being supplied to Pakistan. They consider
the helicopters a civilian item whose salk-
is being handled by the Soviet Commercial
Organisation “AVIA Export”. This saic
does not fall within the restrictions applicd
to the sale or gift of military equipment
by the USSR to other countries,
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Heavy WATER PLANT

69, SHRI CHINTAMANI PANIGRAHI:
Will the PRIME MINISTER be pleased to
state :

(a) the stage at which the setting up of
the Heavy Water Plan feeding Rajasthan
and Madras stands at present;

(b) the capacity of the piant; and
(c) the cost involved in setting up the
plant ?

THE PRIME MINISTER, THE MINIS-
TER OF ATOMIC ENERGY, THE MI-
NISTER OF PLANNING AND T1HE MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHIy : (a)
and (b). After a very detailed study of
the cost and time factors which would be
involved in the setting up of heavy water
plants in various locations where inexpen-
sive energy is available, the Atomic Ener-
gy Commission has recently decided to
locate a 100 tonne Heavy Water Plant by
the side of the Rajasthan Atomic Power
Project at Rana Pratapsagar.

(c) The cost of the plant is estimated to
be about Rs. 15 crores,
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DerFenceE AND MILITARY STUDIES

71. SHRI S. S. KOTHARI: Will the
Minister of DEFENCE be pleased to state:

(a) the steps taken by Government to
take advantage of the valuable defence
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and military studies made by the Institute
of Strategic Studies, London;

(b) whether Government have made any
efforts to establish a similar institute in
India; and

(c) if so, the progress made and expe-
rience gained in this regard 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Copies of pub-
lications of the Iastitute of Strategic Stu-
dies, London are obtained by the various
Defence Organisations for study.

(b) The Government have established
“The Institute for Defence Studies and
Analyses” in Delhi as an Autonomous Body
registered under the Societies Registration
Act XXI of 1860 and the registration was
effected on 11-11-1965.

(c) Studies on Defence Subjects are be-
ing undertaken by the above Institute and
monographs will be published when these
studies have beén completed.

NucLear Power For PeaceruL Uses

72. SHRI S. S. KOTHARI: Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have asses-
sed the progress made by Great Britain
with regard to the utilisation of auclear
power for peaceful purposes;

(b) India's progress in this direction; and

{c) the steps Government have taken
lo harness nuclear energy for such pur-
poses ?

THE PRIME MINISTER, THE MINIS-
TER OF ATOMIC ENERGY, THE MI-
NISTER OF PLANNING AND THE MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Relevant published literature on thhe sab-
ject is being received regularly and studied
by our Engineers.

(b) As indicated in its Annual Report,
the Department of Atomic Energy is cur-
rently setting up three atomic power sta-
tions, wiz, (1) Tarapur Atomic Power
Station, (2) Rajasthan Atomic Power Sta-
tion, and (3) Madras Atomic Power Sta-
tion,

(c) The Department is undertaking stu-
dies about the feasibility of putting up more
atomic power stations in due course.
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PAE ArBASE NEAR KHULNA IN EasT
PAKISTAN

75. SHRI R. R. SINGH DEO : Will the
Minister of DEFENCE be pleased to state:

(a) whether the attention of Gowern-
meat has been drawn to the news-items ap-
pearing in Hindustan Times dated the 14th
October, 1967 that Pakistan Government
are construclting a new Airbase near Khuloa
in East Pakistan District Headgquarter on
the other side of the Indian border; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Yes.
This development has been noted.

ServICE CONDITIONS FOR AJLR. ARTISTES

T1. SHRI S. M. BANERJEE : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any improvement has been
made in the Service Condition of the
A.LR. artistes; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) Improvements made in the service
conditions of A.LR. staff artistes s'nce Oc-
tober 1964 are listed in the statement laid
on the Table of the House. [Placed in
Library. See No, LT-1504/67).

SURVEY oF INDIA CELL

78, SHRI K. R. GANESH: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are examining

a proposal to set up a Survey of India Cell;
and

(b) if so, what will be the functions of
the Cell 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Generally, the functions of the Sur-
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vey Cell would be as follows :

(i) to advise on boundary disputes.
and demarcation of the boundary
between India and the neighbour-
ing countries.

(ii) To study and evaluate official

and pon-official maps published

in foreign countries depicting our
boundaries.

Screening of the cartographic

material proposed to be imported

into India or to be published in

India, showing India's frontiers.

Preparation of maps to illustrate

our stand relating to the boundary

between India and the neighbour-

To build up en adequate

library in the Ministry,

(iid)

(iv)

(v) map

Pax aTTACE ™ URI SECTOR

79. SHRI BAL RAJ MADHOK :
DR. SURYA PRAKASH PURI :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that the attack.
by Pak armed forces on an Indian Patrol
in Ur early in October, 1967 came just
when anti-pational and pro-Pak eicuients
were playing havoc with law and order in
Srinagar;

(b) whether it is also a fact that Pakis-
tan is making heavy military concentra-
tions along the cease-fire line;

(c¢) whether Government have explored
the possibility of link-up between these war-
like preparations by Pakistan and the acti-
vities of the Pak agents in the valley; and

(d) if so, the steps which have been
taken so far in this regard ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (c). The
incident at Uri and internal troubles in
which the hand of Pak agents is suspected
were contemporaneous but there is no evi-
dence to show that there was any link bet
ween the two.

(b) The State of Pakistan's general dis-
position of Pak forces along Cease Fire Line
has been explained to the House during the
last Session, There has been no change
in the position.
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(d) Adequate steps have been takt.n to
safe-guard our Sovercignty and integrity.

PresmeENT AYUB'S REMARKS ABOUT
Kasamm

80. SHRI BAL RAJ MADHOK :
SHRI SHARDA NAND :
SHRI N. 5. SHARMA :
SHRI A. B. VAJPAYEE :
SHRI JAGANATH RAO

JOSHI :
SHRI BENI SHANKER

SHARMA :
SHRI SHRICHAND GOEL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that President
Ayub Khan of Pakistan said in the course
of a broadcast to the nation after his re-
cent visit to USSR that “there will be no
peace in Kashmir till Sheikh Abdullah and
Mirza Afzal Beg are set free';

(b) if so, woether it amounts to inter-
ference in the internal affairs of India; and

(c) whether it is also a fact that instead
of protesting against this breach of Tash-
kent Declaration by President Ayub, the
Prime Minister complimented him on that
speech 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Relevant extracts from the text of the
broadcast published in the Pakistan press
are placed on the Table. [Placed in
Library, See No, LT-1505/6T].

(b) The Pakistan President’s reference
to Sheikh Abdullah and Afzal Beg were
unfortunats as they related to Indias
internal affairs.

(c) The Prime Minister, when asked to
comment on President Ayub Khan's re-
ferences to his expressed desire for friendly
relations with India stated; “If anybody
shows friendship, our reaction is ome of
friendship,” and added; “I hope they mean
what they say.”

CoMPLAINTS AGAINST INDIAN MISSIONS
ABROAD

81. SHRI BAL RAJ MADHOK :
SHRI 5. KUNDU :
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that some Mem-
bers of Parli have complained against
the functioning of the Indian Missions
abroad, particularly the one in UK,

(b) whether it is also a fact that such
complaints have also been made by other
Indian visitors abroad from time to time
and

(c) if so, the steps taken or proposed to
be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Some complaints have been re-
ceived. They relate mainly to lack of
adequate attention, paid to visiting Mem-
bers of Parliament.

(c) There are standing instructions on
the reception of Indian visitors abroad and
the facilities to be provided for them from
public funds. Whenever previous and timely
intimation is seen by Members of Parlia-
ment about their arrival at apny place
abroad, the missions concerned are expect-
ed to receive them and give them all pos-
sible assistance permissible under the
rules,

The Ministry of External Affairs have
made enquiries into specific complaints.
They have been informed by way of ex-
planation, by the Missions concerned that
in some cases the Members had not been
able to give timely previous intimation to
the Missions, nor left amy forwarding
addresses where they could be contacted.
This appears to have caused inconvenience
to the Members in some cases. The Mis-
sions concerned have been asked to show
every possible courtesy to visiting M.P.'s.

INDIAN EMBASSY AT PEEING

82, SHRI SHASHIBHUSHAN BAJ-
PAI: Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 6556 on
the 24th July, 1967 and state :

(a) whether the Indian PEmbassy in
Peking has since been declared as a nom-
family station in view of the recurring un-
{rﬁiﬁndlv acts of the Chinese Government;
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(b) if mot, the reasoms therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Government of India have
given the choice to families of officers and
staff members of the Indian Embassy serv-
ing in Peking to reurn to India at their
option at Government expense. Officers
hereafter posied to Peking are also being
given the choice to proceed to Peking with-
oot their families and facilities are being
provided for the families left behind,

DrrLosaTic ReLaTions witH G.D.R.

83. SHRI ISHAQ SAMBHALI:
SHRI MOHAN SWARUP :
SHRI DEVEN SEN :

SHRI RAM AVTAR SHASTRI:
SHRI V. KRISHNAMOORTHI :

Wik the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the question of establishing
diplomatic relations with the German
Democratic Republic has been considered
by Governmeant; and

(b) if so, the decision taken theron ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The policy of the Government of
Iodia on this question has been stated on
more than one occasion in both Houses of
the Parliament by the late Prime Minister
Nehro and subsequently by other members
of the Government of India. There bhas
heen o change in this policy.

“UnisoNn—1967"

84. SHRI ISHAQ SAMBHALI :
SHRI VASUDEVAN NAIR :

Will the Mipister of DEFENCE be
pleased to state :

{a) whether the Chief of the Army Staf
and other Senior Officers of the Indian
Army had participated in the Common-
wealth Inter-Services Study ‘Unison—
1967 receatly held in UK

(b) if so, the subjects discussed at this
Coanference and the decisions taken there-
on; and
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(c) the wility for participating in such
Conferences 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) The subjects discussed were prob-
lems of peace keeping under U.N. aegis,
high allitude warfare, counter-insurgency
operations, role of operational analysis,
decision making techniques, defence pro-
curement, partnership in defence and the
problems confronting the private sector
when it has to conlribute towards defence
production. The discussions were infor-
matory and academic. No decisions were
involved.

(c) There is always the need for keep-
ing abreast of nmew experiences and ad-
vances made in other countries. Participa-
tion in an exercise such as this provides an
opportunity for this purpose.

PROPOSALS MADE BY PLANNING COMMISSION
T0 GEArR UP Economy

86. SHRT PREM CHAND VERMA :
Will the PRIME MINISTER be pleased
to state :

(a) the concrete proposals made by the
newly constituted Planning Commission
with a view to gearing up the ecconomy
namely the steps to meet recession, to step
up exports, to increase agricultural pro-
duction and to cootrol the price spiral;

(b) whether Government have given
consideration to these proposals; and

(e) if so, which of these proposals have
been accepted for implementation ?

,THE PRIME MINISTER, THE MINIS-
TER OF ATOMIC ENERGY, THFE
MINISTER OF PLANNING AND THE
MINISTER OF EXTERNAI. AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
These problems are engaging the attembtiorn
of the Planning Commission and their re-
commendations to deal with them will be
made in the Annual Plan for 196869 which
is under preparation.

(b) and (c). Do not arise.

PLANNING COMMISSION

87. SHRI K. LAKKAPPA : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have re-
oriented the Planning Commission after the
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appointment of . Deputy Chairman and
Members of the Planning Commission re-
cently; and

(b) if so, what are the material changes
and guidelines determined in order to pro-
ject the Plan defence oriented ?

THE PRIME MINISTER, THE MINIS-
TER OF 'ATOMIC ENERGY, THE
MINISTER OF PLANKING AND THE
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). The Planning Commission on its
reconstitution in September last has taken
up the examination of the various problems
relating to the Plans and are presently
engaged in formulating the Annual Plan
for 1968-69.

Naturally, the need for strengthening the
economic base for purposes of defence of
the country is kept constantly in view in
formulating our programmes of economic
development.

qETEA-qEt 1 gEfamT

88. off fwfa sy : 77 gam Wil
SR FHT AZ I B FAT Fo7 T ¢

(%) #ar 92 99 & fr wra & fafaw
W Wl gifag 9 a
AT qar afasEl & wnfaa
T a7 @1 gAfgal T oarfaw &
Tt sfawg fafree - woAfes a=l
FF;

(a) Farag ¥t aw ¢ fs v aamare-
qat  aar afaeei § geds A ¥
FfafEa s=r &r & faard 1 s
gl fear s &5 W

() afz g, @ 1 TFR I
UL EAFT FH & ¥ R faaR #¢
W

e W SR s (oft &o o
ng): (F) a7 (). F5 afwg & w@t
H U $I7 43 Wi § 7 95 I i aHia-
q&t & wnfa ar afaw 3 F aegq
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St FAAETEl oFEwC a1 oF
wrfers & gral 7 &% aner-ge & sy
Fiyafe & AT Wi g, AR gk
HAETF ZT A ITH T FA F 99
gae 199 ofteg @ Amy § amres
g ga qwl AT T AT F fRE
OF TeAFA A F0 § 1 ITU & I@A
& Juurd €199 qfwg ag T8 &0
Haear ¥ g % ATl Wl &
FEEAA #, falww IHw@AT F
AMFAT AT ST (A= FA AW
. agtaaal ar gal § afafw svg Ol &
faardl #r e 73 % aaror s
garadl

(1) ofr, 7Y 1 Fw aftag & feast
FIIATT T qF (FEr W FATA
LA

gfien § Tomfast & arg <fifat o

IE

89. ft fawifer vy : 7 & fore-wmd
HeT TG TATT Fi FNF (5

(%) 7 ag a & s a4 goered
e foqa widi@ Temfasl & @
anE egag T 8

(&) afzg, draar s aTfawT
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FOAET O FTE; AT '

?(w) afg gf, ot Se%T &€ ;I

dfread s § Tesi (-
gt g ) 2 (F) o, &
(=) sft, =& 1
() swF ALY S&aT |
Darar Lama

_ 90, SHRI J. N. HAZARIKA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state : . .

(a) the countries which have beea

F M-I I qET FT A7 AGAGT FL  visited by Dalei Lama roceatly;

“T7LSS (CP)[67—5
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(b) whether he was provided with ade-
quate foreign exchange facilities in order
to epable him to maintain his dignity and
position abroad;

(c) whether he has submitted any re-
ports 1o Government about his visits; and

(d) if so, the broad details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Japan.

(b) His Holiness the Dalai Lama was a
guest of the Buddhist Missionary Associa-
tion who provided full hospitality. For
the personal needs of his Holiness ade-
quate foreign exchange and other facilities
were provided.

(c) As His Holiness is not a public ser-
want, the gquestion of his submitting reports
to Government does mot arise.

(d) Does not arise,

NaTioNAL DAY CELEBRATIONS BY CHINESE
EMBAsSSAY

91. SHRI YAINA DATT SHARMA :
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Government
bad asked the Chinese Embassy in MNew
Delhi to send all invitations for the China's
National Day Celebrations this year
through his Ministry;

(b) if so, whether the Chinese Embassy
defied the instructions issued by Govern-
ment in this connection; and

{c) if so, the action taken by Govern-
ment against the action of the Chinese
Embassy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir, in respect of all invitees other than
diplomats accredited to the Government
of India.

{b) The Chinese Embassy did not ob-
serve the procedure communicated to them.

" (c) The Government of India have
té:wn the attention .of the Cninese
bassy to their failure to comply with
hpmdunlﬁddmandhavczarnd
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them that the Government of India expect
them to observe this procedure in futare.

RAJASTHAN BORDER

SHRI YAINA DATT SHARMA :
SHEI AMRIT NAHATA :
SHRI O. P. TYAGI :

SHRI MOLAHU PRASAD:
SHRI D. N. DEB :

Will the Minister of DEFENCE be
pleased to state :

93,

(a) whether it is a fact that the Rajas-
than Government have drawn the atten-
tion of the Central Government to the
fact that Rajasthan border was completely
undefended as against war-like prepara-
tions of Pakistan; and

(b) if so, the steps taken by Govern-
ment to strengthen the Rajasthan Border

against any possible attack from across the
border ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
Government of Rajasthan have brought to
the notice of the Government of India Lhe
security implications of some develop-
ments on tne Pakistan side of the Rajas-
than border. The Rajasthan Government
have been assured that our Defence Plan
takes into account developments on the
other side of our border having a bearing
on our security. including developments
across the Rajasthan border. Certain
specific suggestions made by the Rajasthan
Government are receiving attention.

RELEASE OF SHRI MOHAN RANADE FROM
PORTUGUESE JAIL

94. SHRI BABURAO PATEL: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply givea to
Starred Question No. 1340 on the 24th
July, 1967 end state :

(a) the furtber steps since taken to
secure the release of Shri Mohan .Ranade
from the Portuguese Jail;

(b) the number of Portuguese nationals
resident in India and the number of Porto-
guese that pass in transit through India
during a year; and
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(c) the reasons why a dozen of these
Portuguese nationals cannot be detained
as hostages against the release of Mohan
Ranade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
As the Hon'ble Member is aware, despite
several and repeated approaches by the
Government of India through friendly
channels, the Government of Portugal in-
formed the Embassy of Mexico in Lisbon
who are looking after Indian interests in
Portugal, that they could not agree to re-
leasing Shri Ranade. The Embassy of
Mexico added, however, that in terms of
Portuguese law a petition for release or
pardon could be preferred to he Portu-
guese authorities after Shri Ranade had
completed half his sentence of imprison-
ment.  According to our information Shri
Ranade has now completed half the period
of his sentence. We have, therefore re-
peated our request to the Mexican Embassy
Lisbon to pursue the question of a petition
o the Government of Portugal,

(b) The number of registered Portu-
guese nationals in India as on January 1,
1967, is 788. However, they are mainly
persons of Goan origin holding Portuguese
passports. Precise information showing
nationality-wise break-up of foreigners in
transit through India is not readily awail-
able,

(c) Government would not favour such
a course of action.

TRANSMITTERS FOR U.P.

96. SHRI YASHPAL SINGH : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have decided
to instal two transmitters in U.P., one of
them at Nazibabad with studio at Dehra
Dun; and

(b) if so, when they are likely to be
put on the AIR 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K K
SHAH) : (a) and (b). The Draft Fourth
Five Year Plan provides for the setting up
of two high power transmitters in Uttar
Pradesh—one at Gorakhpur and the other
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in Kumaon/Garhwal region (proposal for
the present being transmitter at Nazibabad
and studios at Debra Dun). The decision
to instal the former has since been taken
and the transmitter is expected to be com=
missioned in the latter half of 1970. As
regards the latter, its installation depends
on the availability of resources.

RE-ORGANISATION OoF 1 & B MMNISTRY

97. SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the question of re-orgamisa-
tion of the entire set-up of his Ministry has
been considered by Government; and

(b) if so, the decisions taken thereom ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH : (a) and (b). The Chanda Com-
mittee has made certain recommendations
regarding re-organisation of the Ministry
of information and Broadcasting which are
proposed to be taken up for comsideration
only after the recommendations of the
Administrative Reforms Commission on
the reorganisation of the various Minis-
tries in the Government of India are
available,

Inpian Hion Commussion, LoNpon

98. SHRI G. JANARDHANAN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Foreign Service Inspec-
torate Team which examined the question
of effecting economy in the Indian High
Commission, London has submiited it»
repert;

(b) if so, the main recommendations
made by the Team; and

(c) the decisions taken by Government
thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The Inspectors have recommended
a reduction of posts and rationalisation of
some aspects of the working in the various
departments of the High Commission;
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- '(c) The report is under consideration,
in consultation with the operative Ministries
-concerned.

~JOINT COMMUNIQUE ISSUED AFTER PAK,
! PrRESIDENT's visIT To USSR,

99. SHRI HEM BARUA: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the Joint Communique
issued after President Ayub Khan's visit to
U.SS.R.; and

(b) if so. whether Government are of
the view that there is a shift in the Russian
position regarding Kashmir ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) No, Sir. The Joint Communigoe
does not make any reference to Kashmir.
The U.S.S.R. Government have repeatedly
assured us that there is no change in their
-position on Kashmir and that any improve-
ment of relations with Pakistan would not
affect their friendship with India,

CONSTRUCTION OF A ROAD LINKING PaAK.-
occuPiep KasHMm WITH CHINA

100. SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that China and
Pakistan have decided to work upon a joint
venture to build a road linking Pakistan-
occupied Kashmir with China;

(b) if so, the details of this project; and

(c) if so, the reaction of Government
thereto ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Newspaper reports to this effect have come
to Government's notice.

(b) According to our information, work
is already in progress on the Karakoram
highway which is to link Pakistan Occupied
Kashmir with China. Pakistan Army
engineers are reported to be working on
this project. - Work on this highway has

NOVEMBER 14, 1967

Written Answers 162

been started from both sides, that is, from
the Gilgit side as well as from the North
in Misgar area. Generally speaking, the
alignment of the high way will be along the
old Caravan route.

(c) The northern areas of the State of
Jammu & Kashmir have been under Pakis-
tan’s unlawful occupation for many years.
This matter has been raised by us in the
U.N. from time to time.

FILM oON STRENGTHENING OF MUTUAL
RELATIONS BETWEEN Hinpr anp Non-
Hmmo1 PeoPLE

101. SHRI RAM KISHAN: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any documentary or fea-
ture film has been produced to strengthen
the mutual relations and understanding
between Hindi-speaking and non-Hindi
speaking people in the country; and

(b) if oot, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) and (b). No feature film-
has been produced specifically on the sub-
ject but the Films Division have produced
a number of documentary films on the
theme of emotional integration and national
upity. As for feature films, the Industry
is in the private sector and producers are
free to choose the themes or subjects for
their films, i 4

-

ANTI-INDIAN ACTIVITIES OF UNDERGROUND
Nagas

102. SHRI- A. SREEDHARAN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the under-
ground Nagas are increasingly indulging
in anti-Indian activities; and

(b) if so, the steps which Government
have taken to prevent their activities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Yes, Sir. The action of the ex-
fremist element amongst the Underground
in establishing "contacts with Pakistan and
China for obtaining assistance in arms,
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ammunition aod facilities for training in
guerilla warfare has added a new dimen-
sion to their anti-Indian posture. The
Government of India with the objective of
soeking a peaceful and amicable solution
of the Naga problem have held many
rounds of talks with the Underground re-
presentatives in the hope and belief that
a peaceful solution in Nagaland will even-
tually be found feasible. In adhering to
this resolve they hope that the misguided
extremist elements in the Underground set-
up will revert to the path of peace and
reason and will give up their anti-pational
activities,

SCARCITY OF NEWSPRINT

103. SHRI A. SREEDHARAN: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that certain
newspaper concerns are not able to print
adequate number of copies of their news
papers on account of the scarcity or news-
print; i

(b) whether Government have received
representations from State Governments
and newspaper proprietors in this regard;
and

(¢) if so, the reaction of Government
thereto 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Government are not aware
of any newspaper concern being umable to
print adequate number fo copies of it
newspaper on account of scareity of news-
print. Thé MNewsprint Allocation Policy
for the current year has met with general
approval and has eliminated malpractices in
pewsprint to a great extent,

(b) No, Sir.
(c) Does not arise.

Procuamaes Execurives N ALR

104, SHRI A, SREEDHARAN: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have under
Mﬂ&mmpropmnltolbolnhtbe
posts of Programme Exccutives in the
All-India Radio; and
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(b) if so, when it will be finalised 7
THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K
SHAH) : (a) No. Sir.

(b) Does not arise.

MADRAS ATOMIC STATION

105. SHRI PARTHASARATHY : Wil
the PRIME MINISTER be pleased to
rtate :

(a) the progress made imr setling up the
Atomic Power Station at Kalpakkam near
Madras; and

(b) whether any deadline has been set
for its completion and commission?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Site investigations, hydro-
graphic survey, plans for the location and
layout of the plant, construction of ware-
house, concrete laboratory and the first
phase of the housing colony have been
completed. A micro-meteorological station
with an attached laboratory has also been
set up. Works in progress include cons-
truction of roads, bridges, the seond phase
of the housing colony and common facili-
ties, off-shore drilling and investigations for
sea water intake structure. Detailed designs
relating to the Power Station proper are
being worked out and action imitiated to
procure important and long-delivery items.

(b) Major construction and erection
activities on the first unit of 200 MWs are
expecied to be completed in 1971/1972,

Five POWER DISCUSSION ON VIETNAM

106. SHRI SITARAM KESRI:
SHRI DEVEN SEN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have received
any proposal from Mr. Abes Bebler, Presi-
dent of the World Federation of United
Nations Associations for holding a five-
power discussion on the Vietnam question;

(b)  so, whether Government have

agreed to take part in such a discussions;
and
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(c) the probable venue for the discus-
sion and what is the latest position in the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) A copy of the Prime Minister's
reply to Dr. Bebler on the subject is plac-

ed on the Table of the House, [Placed in
Library. See No, LT-1506/67], w

(c) There has been no agreement about
such a meeting on the part of all the
parties addressed by Dr. Bebler,

CioNese PORTERS AND MULE DmivERS IN
NAgALAND-BURMA BoORDER

107. SHRI SITARAM KESRI:
SHRI RAM KISHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a large
number of Chinese porters and mule drivers
have been seen in recent weeks in the
Nagaland-Burma border;

(b) whether Government have taken up
this question with the Government of
Burma; and

(c) the steps which Government propose
to take to prevent the possible infiltration
of these Chiness elements into the Naga-
land area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Government of India have no authen-
tic information on the subject. Moreover
it is to be noted that our border with a
foreign state is invariably described as the
border of India with such and such coun-
try, and not that of one of the constituent
States of the Union.

(b) and (c), Do not_ arise.
DEMARCATION OF Inm-Bm.ua BOQUNDARY

109. SHRI K. P. SINGH DEO: Wil
the Minister of EXTERNAL AFFAIRS
the pleased to state :

(a) whether it is a fact that a Joint
Commission has been set up for demarca-
tion of the boyndary between India and
Burma;
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(b) if so, the details thereof; and

(c) when the Commission is likely to
submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (¢). The quest

: siary mms?mﬁm’x:'m&'dﬁ
Indo-Burma Boundary Agreemeat of the
10th March, 1967 has been discussed with
the Burmese authorities and a Commission
will be set-up shortly. It is expected to
hold its first meeting in New Delhi in
December. The Commission will be charged
with the task of planning and carrying out
demarcation of the boundary between the
two countries, with the preparation of
boundary maps and with the drafting of a
boundary treaty, It is too early to antici-
pate when the Commission will be able to
complete this task,

REHABILITATION OF DISABLED MILITARY
PERSONNEL

SHRI P. RAMAMURTI :

SHRI UMANATH :

SHRI P. GOPALAN :

SHRI JYOTIRMOY BASU:

SHRI C. K. CHAKRAPANI :

SHRI CHANDRA SHEKHAR
SINGH :

111,

Will the Minister of DEFENCE be
pleased to state :

(a) the criteria laid down by Gowern-
ment with regard to the sanction of special
grant of military personnel wounded in the
field area and who are declared perma-
pently unfit for military service;

(b) whether Government are consider-
ing any scheme for the rehabilitation of the
permaneatly disabled military personnel;
and :

(c) if so, the main points thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Personnel who
are wounded in the field and are declared
permanently unfit for military service are
granted a disability pension. The main
criterion for the grant of disability pension
is that the disability should be accepted a
attributable to military service and assessed
at 20% or over. Such personael who sus-
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tain ipjuries during hostilities and are in-
valided out cf service on that account are
also granted immediate financial assistance
from the Army Relicf Fund rengiog from
Rs. 1,000 for officers to Rs. 200 for OR/
NCsE.

(b) and (c). Efforts are made to find
suitable civil jobs for them commensurate
with their educational qualifications, ex-
perience and residual capwty, preferably
in their own State/District in relaxation of
normal medical standards, Such personnel
who are disabled in operations against the
enemy or in disturbed areas will be entitl-
ed to first priority for appointment to
Class I and Class II posts filled through the
U.PS.C., provided they are found suitable
by the Commission. They will also be eligi-
ble for appointment to Class I, II and ITT
posts which are filled on the results of
compelitive examination by the UPSC.
Age relaxation in this case is allowed., For
appointment to Class III Class IV posts
filled through Employment Exchanges, the
disabled Defence Service personnel will
enjoy over-riding priotity within priority
II. Educational Qualifications for Class
II posts filled through employment Ex-
changes, are also relaxed. Government
have also under consideration a proposal
for setting up a Paraplegic Home for per-
sonnel who are completely disabled and
cannot look after themselves om discharge
from Military Hospitals.

DemaNDS oF EMPLOYEES oOF CANTEEN
STORES DEPARTMENT

1122  SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :
SHRI UMANATH :
SHRI C. K. CHAKRAPANI :

Will the Minister of DEFENCE be
ploased to state :

(a) whether Government are aware of
the recent strike ballot taken by the em-
ployees of the Canteen Stores Department
(Indla);

(b) if so, what are their demands; and

(c) the steps taken by Government to
sottle the dispute ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government arc
not aware of any recent strike ballot by
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the CSD(I) Employees Union/Workers
Association, The last strike ballot was

taken by the CSD(I) employees in August
1967. Tt related to their demand for pay-
ment of Dearness Allowance as per the
recommendation of Gajendragadkar Com-
mission. The strike notice was subsequently
withdrawn,

(b) and (c). Do not arise in view of
what is stated in (a) above.

PAYMENT OF SALARY TO WOUNDED JAWANS

113. SHRI A. K. GOPALAN:
SHRI VISWANATHA MENON:
SHRI P. P. ESTHOSE :

SHRI SATYA NARAIN SINGH:

Will the Minister of DEFENCE be
pleased to state :

(a) whether any military personnd
wounded in the field area are paid full
salary during the period of ailment;

(b) if not, the form in which payment
is made to them;

(¢) whether the amount paid during
their illness is deducted from their future
pay; and

(d) if so, the reasons therefor 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) Does not arise,

(c) No, Sir.

(d) Does not arise.

Smmike BY EMprovees or AmmEp Foaces
HEADQUARTERS, NEW DELEY

SHRI A. K. GOPALAN :

SHRI P. GOPALAN :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that employees
of the Armed Forces Headquarters, Delhi
observed hunger strike on the 22nd and
23rd September, 1967;

(b) if so, what were their demands; and

(c) the steps taken by Governmeat to
settlo the dispute,

114,
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The General
Secretary of the Armed Forces Head-
quarters Association, who is an employee
of Army Headquarters, resorted to hunger
strike on 22-9-1967; he gave it up the same
evening,
. (b) The. civilian employees of the Armed
Forces Headquarters under ‘the Ministry of
Defence have been given representation in
the Departmental Council of the Ministry
of Defence constituted under the Scheme
for Joint Consultative Machinery and Com-
pulsory Arbitration for Central Govern-
ment Employees. The fast was undertaken
to press the demand of the Armed Forces
Headquarters Association, which is one of
the four associations representing civilian
employees of the Armed Forces Head-
quarters, that they get representation mnot
in the Departmental Council of the Minis-
try of Defence but in the
Comncil of the Ministry of Home Affairs.

{c) The matter is under consideration.

Pn’uzm oF DEARNESS ALLOWANCE TO
ArMy PERSONNEL

115. SHRI A. K. GOPALAN : Will the
Minister of DEFENCE be pleased to
dlate :

(a) the basis for the payment of dear-
mess allowance to the Army personnel;

(b) whether there is any difference in
dearness allowance rates of the personnel
of Border Roads Organisation and that of
army personnel;

(c) whether Government are considering
any proposal to enhance the dearness
allowance rates of the Army personnel; and

(d) if not, the reasons therefor 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Army officers
including Junior Commissioned =~ Officers
holding honorary ranks as Commissioned
Officers) received dearness  allowance
under the same conditions and at
the same rates as applicable to corres-
ponding  civil Government servants,
Personnel of the Army below officer
rank including non i ts (enrolled)
receive dearness allowance under the same
conditions as applicable to civil Govern-
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ment servints but at two-thirds of the rates
applicable to them from time to time,
rounded off to the nearest rupee. The rea-
son for the grant of a lower rate of dear-
ness allowance to Army personnel is that
they are oot affected to the same extent
as civil Goverament servants by the rise
in the cost of living, as they receive cer-
tain concessions in kind (or monetary
allowances in lieu) as a condition of their
service (wiz.. rations, accommodation,
clothing,  hair-cutting/hair<cleaning  and
washing services, and conservancy).

(b) Civilian members of the Border
Roads Organisation draw the same rates of
dearness allowance, as applicable to civil
Government servants. Personnel of the
Border Roads Organisation on consolidated
rate of pay are not entitled to any dearness
allowance. Army personnel serving with
the Border Roads Organisation draw dear-
ness allowance as applicable to regular
Army personnel,

.(c) Proposals for the review of certain
allowances and concessions, including dear-
ness allowance, admissible to Defence
Services personnel are under examination.

(d) Does not arise.
BomMBaY ENGINEERING GROUP AND CENTRE
Kirkee, PooNa

SHRI A. K. GOPALAN :
SHRI K. RAMANI :

116.

Will the Minister of DEFENCE be
pleased to state :

(a) whether workers of the Head-
quarters, Bombay Engineering Group and
Centre, Kirkee, Poona wem on strike on
the 24th July, 1967;

(b) if so, what were their demands; and

(c) the steps taken by Government o
settle the dispute ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir. The
workers of Bombay Engineering Group
and Centre Kirkee, Poona, did not go on
strike on 24-7-1967.

(b) and (c). Do not arise.



171

ENTERTAINMENT OF JoumrmaLisTs BY P.ILB.
OFFICERS

SHRI E. K. NAYANAR :
SHRI NAMBIAR :

SHRI BHAGABAN DAS :
SHRI C. K. CHAKRAPANTI :

117.

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the amount spent by the Principal
Information Officer of the Press Informa-
tion Bureau in 1965, 1966 and 1967 for
entertaining journalists, Indian and foreign,
and lay a list of such journalists as were
imvited by the Principal Information
Officer together with the number of occa-
sioms each journmalist was invited for enter-
tainment on the Table;

(b) the total amount samctioned for the
purpose during the above period;

(c) whether such entertainment is to
be provided by the Principal Information
Officer alone or other Deputy Principal
Information Officers and Information Offi-
cers also are entitled to entertain journalists
with Principal Information Officer’s ap-
proval; and

(d) if so, how many times the Deputy
Principal Information Officers and Infor-
mation Officers secured the Principal In-
formation Officer’s approval to enable them

THE MINISTER OF INFORMA
AND BROADCASTING (SHRI ;Cnol!g

SHAH) : (a) :—
1965-66 1966-67 1967-68
Rs. Rs. (Apr.-Sept.67)
Rs.
(1) Head
q
Officc 13,050 19,984 7,362
(2) Regi-
onal and
Branch
Offices 2,171 3,192 790
"List is being compiled and will be Iaid
on the Table of the Sabha,
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(b) :—
Original sanciioned budget grant

1965-66 1966-67 1967-68
Rs. Rs, Rs.

(1) Head-
quarters
Office

(2) Regional
and Branch
Offices 2,710

The excess of expenditure over and
above the saoctioned grant was met from
overall savings of the Press Information
Bureau at the close of the year,

(c) Certain Deputy Principal Informa-
tion Officers and Information Officers have
been delegated powers to incur expendi-
ture, to a specific limit, from the Bureau's
hospitality grant. The. other officers can
also entertain journalists with the approval
of the Principal Information Oﬁoers.

7,500 15,000 15,000

3,550 3,150

(d) =~
1965-66 2
1966-67 4
1967-68 42
April to Sept.
J.C.Os. as ADMINISTRATIVE OFFICERS IN

N.C.C.

118. SHRI UMANATH :
SHRI BHAGABAN DAS :
SHRI K. M. ABRAHAM :
SHRI VISWANATHA MENON -
SHRIMATI SUSEELA
GOPALAN :

Will the Minister
pleased to state :

(a) whether it is a fact that Junior
Commissioned Officers holding Honorary
Lieutenant/Captain ranks are serving as
Administrative Officers in N.C.C.;

(b) if so, the total mumber of Jumior
Commissioned Officers thus serving during
1967 so far;

(c) the terms and conditions of their
service;

(d) whether it is a fact that a mumber
of Junior Commissioned Officers are
released before the expiry of their terms;

(e) if so, the reasoms therefor;

(f) whether Government are comsider-

of DEFENCE be

ing any scheme to rehabilitate the releassd

Junior Commissioned Officers;
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(g) if so, the main features thereof;

(h) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes,

(b) 129.

(c) Terms and cenditions are given in
the attached statement. [Placed in Library.
See No. LT-1507/67.]

(d) No. Their tenure of services is on
“as required basis’,

A(e) Does not arise.

(f) to (h). Employment of retired JCOs

1 Officer in
N.CC. is itself a measure of rehabilitation.
After releass from re-employment in
N.C.C., the existing rehabilitation measures
fnr retired/released service other

than Commissioned Officers would cover
them also,

[Ex-ServicEs WELFARE CoUNCIL, VELLORE

119. SHRI UMANATH :
SHRI BHAGABAN DAS:
SHRI K. M. ABRAHAM :
SHRI VISWANATHA MENON :

Will the Minister of DEFENCE be
‘pleased to state :

(a) whether Government have recently
received any memorandum from the Secre-
tary-General Ex-Services Welfare Council,
Viellore;

(b) if so, the main points raised in the
memorandum; and

(c) the steps
thereon ?

taken by Government

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) Representations from six Ex-Servi-
ces Personnel or their families for grant
of family pension or disability pension or
‘grant of financial assistance etc, were
attached to the memorandum and request
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was made to the President for granting an
interview,

(c) The request for interview was not
agreed to. The requests made in the re-
presentations had been considered before

but were turned down, They are, however,
being examined again.

FaMiLY PENSION OF ARMY PrmsoNNEL

120. SHRI P. P. ESTHOSE :
SHRI C. K. CHAKRAPANI :

Will the Minister of DEFENCE be
pleased to stale :

(a) whether  Government enhanced
family pension of Army personnel killed
in Indo-Pak, war in 1965;

(b) whether these enhanced rates were
also paid to the families of Army person-
nel killed since 1962;

(c) whether Government are consider-
ing the proposal to enhanoce the family pen-
sion rates to the families of all the per-
sonnel killed in Naga Hills and Mizo
Hills before 1962; and

(d) if not, the reason therofor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) The enhanced rates of special family
pensionary awards have been made appli-
cable to Defence Services Officers and per-
sonnel killed in action in the operatioms
against Chinese aggression  between
8-9-1962 and 22-11-1962 and those killed
in the Kutch operations between 9-4-1965
and 1-7-1965. These have also been ex-
tended to Defence Services Officers and
persomnel killed in action during the opera-
tions against Pakistan in Kargll between
the months of May to July 1965.

(c) and (d). In the case of Defence
Services Officers and personnel killed while
fighting against armed hostiles like Nagas
and Mizos, the enhanced pensionary
awards have been made applicable with
effect from 16-9-1966, tho date of issue of
Government orders. The question of ex-
tending the enhanced rates to such person-
nel prior to 16-9-1966 was considered by
Government but it was not found possible
to do so.
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wafaat T fadvit g w1 =@

121. St Q6o UWo WY : HI
qon wie garew WAl g TGW AT
F1 FUT fF

(%) ‘s aed’, ‘g, ‘TR’
aar J7q qafaai & fawior & fad famer
afew qoia: srgar siwa: fagwi & 7
w$ 41, 39 feadr faze q@r & of ;

(&) z7 wafaal & Fa frar
fazwir ar wrew g ; ek

(1) afer & fad fazwr mF ar=i
feen wafwai #1 fadelt wer & &
ar & Tt fraw 7

T Wi sarow Wt (oft o #o
wg) : (F) uF faaeor @eq & A9
< & fear wan & fawd ag femmar m@r
2 % 1962 § fwedi & fag fagwi &
oAl &t qfer 57 & fag feadr
R g & | [gewea | w@
fen o dfed 51 LT-1508]67).

foer ‘mee’ F  famifaed & faa
Fi§ fagelt qzr 4 & wfy

(&) 797 oFa i o1 Wr A%
AT GG HIA F7 AG I & &7 SI0AT

(7) oF A =T # AT T @
faar mar & formit faewii & oqrat
wfen @ & farq fade wer 33
srd AT 71 fages & fag Jt womfas
sfwqr g agsam A wd

st wrwie

122. oft g®o wwo Wht: Far
A1 Wit wARW WA 4g FAT A
T wT fF:

(F) #7ar a9 AR s 7 Wear
VAT AHMMAT & 9T § ;
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(=) afx &, @ o°% waww ¥
wxifaa g arer ‘A’ afaw
§ 39 Ifeqt 299 51 S 0F
99+ wWew e Fiwfic’ F avana
SFfad F * @ HO § AT T
RYAl ¥ qafa fFg sy a1e FrEn)
N ArFrAAn F oA FE S F
A g “Ueq FERT’ § TN F
T FTOTE; HIT

() 7 wewe F faw Wedr
FWI FT AFTIEAT 7 fAAE & o
UF QAT a9 &7 & 7

F W ST wa (s o ¥o
wg) : (F) f, &

(&) & (). & = “Uea) SO0
Fam ¥ foed 20 @@ AT W@
& ®1 7z am fadw & @A aw wHi
st 7 S0y g T &1 e
T1Er F afawa Wi F fard &7 A &
Ardl &, T fHage 59 a1 &1 qga
warfaa 7gY g 1 et wrefrc snwra-
97 FT ET OF HT , FA: TAH ATHO-
e 7 fawe #1 9w Td IEaT |

WITA |OETT I Wiy awrarww
Ay qfaer

123. oft g@e QWo Wit : FAT
quwT e swrew qdl qg a9 §
FT w41 fF:

(%) fafws fawm, samwar A<
erganAlT deqret g, fag e
¥ wix wfawa e 9T E &, WA
aast @R fdr & g9 faay s
g 1T gfawd xedfos i weh §

(=) @R ok f@st @1 =
qfasrl 0 fadi & 99 feadr
ufir s g & ;
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(7) 7 of@mmEg 7 & feaa wfa-
o widat &= el & o e afgue
sfeat ararATd &5 o) € 9R

(7)) &ad Y i 1 g afawrei

AR FAMRRIE] & TFUT 9, qu4F-
qax qrgfafs §@R FH, ',
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ot anfy afge &= foqar s e
g?

gam sk werew Wi (sft &
¥ wg) : (F) ¥ (9). gEw
T WETIT Fared grey fAwry s
It afawEl & G 7 qAEETG W
IHFIT & —

(1966-67)
qfmEiar R @ et feftafr s & %W sqw
w1 T dam wEiEr  f i

gfaema & sfoere
) e fawm gro vt o o
#WdT 5 1,03,628%T  $7,974 €T 49.25  50.75  7,04,907 T
fe/dt 4 1,34,059%IT  14,0427T  68.69 31.31  4,84,187 T
(2) srereramoft gray frwreht o afawnd
HWAT 1 80,248 TYT 8,970 T 96 4 2,86,766 T
fe=t 1 18,827WU 2,595 T 98 2 92,505 §IT

e —FTIT fmmfaﬁmﬁm.wfﬂlqw TR FH F
fac gt & | ‘A AR T AT F 8T8 FX, a6 a6 TiaEe
zat Aaradi/faamit & X ¥ wwwR fawm oo el S € A s
W g F fafew ogeed, amifas fasw o wgwifar wicies
S qEd TS w IR FOU ogan fadwi § wdw  gfewor w5 e
FIAT ] 1| I qfAEEn &0 A, fawa, faaw wes, sfz wr faoia ad warea)

faur w0 £ formhy R & o s sndm € | ¥ qfawei 0 6,38,152
wfear s=rd q%T aidr TE |
wE wER § g faumijdaEat @ amawdt deet g

farr 9 el qfasei F @ F T OIFR F AEE OFE FO9T @
& @ ag ay WE 7R & AW 9T @ & S

PERMISSION To EMPLOYEES FOR SECOND
MARRIAGE

(b) the number of employees permitted
to marry second time during the above
period; and

124, SHRI S, M. JOSHI : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased
to state : '

(c) the percentage of G
yees amongst those who have
mitted to marry secomd time 7

‘-Jm
been per-

(a) the number of employees in the
Indian Missions/Commissions abroad who
sought permission from Government dur-
ing the last five years for second marriage,
even though their first wives were alive;

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to_!c). Nil.
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(%) s%% waraq gror foas ot
ARRSTET #1399 =i 9% faged fear
e

(&) 7T s T g feegt ot
F wrarT o7 fag w7 & ;

(w) afz &, @t 57 #9U &1 417
FAT §; #IT

(9) 57 F & [Fa7 aiaq Twga
qaT &¢ fagmi 7 9w w7

am - a -~

WAt W oW
(st g Tog) (%) 9 WA
7 faqr o oF arr 98 &7 qega
& Wt quHvET #1159 FC F a9
o< fagax £

(') o 78

() swa A& Sar|

(%) & (fowt oF g s &
R E)I

ApmissioN oF. S.C. & ST. STUDENTS IN
SAINIK SCHOOLS IN MYSORE STATE

127, SHRI SIDDAYYA: Wil the
Minister of DEFENCE be pleased to state:

(a) whether any reservation has been
made for .the students. admission of Sche-
duled Castes and Scheduoled Tribes in lhc
Sainik Sheools in Mysore State;

(b) if so, how many Scheduled Castes
and Scheduled Tribes candidatas applied
and how many of them were admitted in
1966-67 and 1967-68; and

(¢) if the reply to part (a) above be in
the negative, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). Necessary
information is being collected from the
Sainik School, Bijapur and will be placed
on the Table of the House in due course.

ORDNANCE FACTORY 1IN GUJARAT

129, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of DEFENCE
be pleased to state :

(a) whether his attention Ins I:een drawn
to the publication of the Nation Com-
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cil of Applied Economic Research, “The
Industrial Programme of Gujarat during
the Fourth Plan”, in which it is stated that
a by-product “TOLUOL” of the proposed
petro-chemical complex—an  explosive
item—is the best raw material for defence.

(b) whether it is a fact that his Minis-
try have agreed to explore the possibility
of establishing an Ordnance Factory in
Gujarat; and

(c) if so, the details regarding the pro-
posed plan, location, capital outlay and
gestation period 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT) : (a) Yes, Sir. The publica-
tion “Industrial Programmes for Fourth
Plao—GUJARAT" mentions Toluene as “a
very good raw material for explosives.”

(b) At present there is no proposal to
establish @ new Ordnance Factory work on

which has mot already been started.
(c) Does not arise,
TTW & Tl R
130. st owA SR AWER : ¥
g Wi qWOw q@ 33 q@ H
T wGT
() #ar =< fage A Twm @
ATHFTHATAT FT TF Ivg WIATFA &
fag afens @ QA Sraf ¢
(=) afz g, a saror Fa & arow
& SaT ;
(w) 7 a7 &x & fF i arfe
gat 7 fear Armsi F @ gz
T AE™ e @ W 8

(%) =fz &, &t & g grafwed
#t i 7 FT T TE@T FTER
& fa=roe ¢

(%) ¥ it Xear g dfafa
¥ TR FE@T @ F; AR

(w) afx &, &t #r @ faqar
SR F7 AT F F 9T srwrarair
F ®r§ FAPW qare fear &7
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wrad A1F ¥ fEd aIE &1 wnEre
qarafy 3 af § | wrcnfaaE & F
® T sl F AT SR
-t & fag fafem &, @R 3 @
5 a6l aF ATE-HAT

(&) @ramge &< a7 o at
¥, B 418 #1 gEEfy 3% 54 TF
A T TF VEqE AT AT )

() s # whwfa § o
et A AcarfasEl & i T
et fsaa A8Y v, qafa, o a8
% fordy aee & amETr wREfE g
F faz, o4y sfaf@e 1 971 15
¥ a7 ST AN g0

srgrera e Fag w arfeaat

132. St wowwr ;w7 SRfEwR
W g qA A1 FO w4 F

(%) #ar fawai & afeaa qgrasm
welty fag 1 sfeqat 9| 97 F T7"
7 5 wer fa=wragE & &R

(@) aft &, @ #ar @ T2 q
fafen s & 1§ I & @
g7

Fafre-wrd worea § 9wt (oft
e fag) : (¥) @R (9). 3
Frara wfadt 4 @ AW &t

oraT 1 W W fawr fFm s @
L

DIPLOMATIC STATUS FOR ARAB LEAGUB IN
INDIA

133. SHRI MRITYUNJAY PRASAD:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have confer-
red diplomatic status on the representatives
of Arab Ledgue;

(b) if so, whether it is a fact that tho
Arab League is not a Government and has
got no territory of its own;
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(c) the reasons for making this excep-
tion in the case of this League;

(d) whether there are any other similar
institutions whose representatives have been
granted similar recognition in spite of their
having no territory nor any Governmental
authority behind them; and

(e) if so, their names 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (e). Letters were exchanged with the
Secretary General of the Arab League on
July 12, 1965 for the establishment of an
independent office of the Arab League and
to accord certain immunities and privileges
to the representative of the League in this
country. These privileges and immunities
are similar to the ones granted to represen-
tatives of International orgamisations soch
as United Nations and allied agencies.

INDO-CEYLON AGREEMENT OF 1964

134. SHRI S. K. SAMBANDHAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the present stage at which the Indo-
Ceylon agreement of 1964 relating to the
repatriation of Stateless persons of Indian
origin from Ceylon stands;

(b) whether Government have made ar-
rangements to accommodate the first batch
of repatriates; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Preparatory work in connection with the
calling of applications for citizenship for
persons of Indian origin in Ceylon to whom
the Indo-Ceylon Agreement of 1964 applies,
has been undertaken by both Governments.
The Indian Citizenship Act, 1955, enables
the Government of India to grant Indian
citizenship to those covered by the Agree-
ment. About 12,000 persons covered by
the Agreement have already been granted
Indian citizenship by the High Commission
of India in Ceylon. Ceylon, which re-
quired special legislation for the pgrant of
Ceylon citizenship wunder the Agreement,
passed such a legislation in June, 1967 and
it is understood that the rules and regula-
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tions under the Ceylon Act are shortly to
be presented to the Ceylon Parliament.
Thereafter, it is intended, by both sides, to
call formally for applications for cilizen-
s]:up of India and Ceylon simultaneously.

(b) and (c). The Department of Rehabili-
tation has undertaken some preparatory
work for the rehabilitation of repatriates
coming to India under the Agreement and
have formulated certain schemes in con-
sultation with the concerned State Govern-
ment, A statement showing the steps taken
so far in -this connection is laid on the
Table of the House. [Placed in Library.
See No. LT-1509/67].

PROTECTION AGAINST NUCLEAR ATTACE

FROM CHINA

135. SHRT CHARANIJIT RAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether India has adequate protec-
tion against a possible nuclear attack by
China; and
- {(b) if not, how Government propose to
secure such a protection for Indja?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Ways and means of ensuring our
security adequately against possible nuclear
attacks are constantly under examination.
In this connection attention is invited to the
statement made by the Defence Minister
on the 21st June, 1967 in the Lok Sabha.

BooK Ptm.isnm BY PRESIDENT AYUB KHAN

136. SHRI CHARANIIT RAI : Will the
Mingister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether he has read the book recen-
tly published by President Ayub Khan;

(b) if so, whether it contains a number
of -serious mis-statements that need be con-
tradicted; and

{c) if so, whether Government propose
to issue a contradiction in a suitable con-
solidated form 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). The Ministry of External Affairs
hag carefully examined the book ‘Friends
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not Masters’ written by President Ayub
Khan of Pakistan. As expected, the book
contains a number of mis-statements aboat
India and propounds the familiar views
on Indo-Pakistan relations held by Presi-
dent Ayub Khan. This is not the first
time that these views have been aired amd
the Government of India have been taking
appropriate steps to contradict and cxpoee
such wrong® statements end they will com-
tinue to do.so in future. The Government
do not propose to issue in a comsolidated
form any contradiction of the mis-state-
ments in the book.

AIRCRAFT INDUSTRY

137. SHRI PARTHASARATHY. :
SHRI K. LAKKAPPA :
Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that Government
propose to undertake a comprehensive study
on the future developmen; of aircraft indus-
try with particular reference to the types
and number of aircraft required in the next
decade or two for civil and military pur-
poses;

(b) whether any high level Committee
is being set up in this connection; and

‘(c) if so, the details thereof ? ~

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT) : (a) to (c). Yes, Sir. A
high level Committes has been set up on
10-11-1967 to study and make. recommen-
dations for long-term planning in  design,
development and production of aircraft and
allied equipment. The terma of reference
of this Committee are as follows :—

(i) To assess the requirements of the
country in respect of aircraft and
allied equipment.

(ii) To survey the existing and potea-
tial sources of supply and to recom-
mend how best indigenous sources
can be tapped and capacity ex-
panded, s

(iii_) To recommend measures for the
*  planned  development of aero-
nautics  industry, including Re-
search and Development, so that
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the country as a whole may be-
come self-sufficient in this field in
the shortest possible time and in
the most economical manner,

SALE OF ARMS BY FRANCE TO IRAN

138. SHRI S. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attention of Government
has been drawn to the purchase of large
quantity of arms by Iran from France;

(b) whether Government have approach-
ed the French Government to ensure that
these arms acquired by Iran are not passed
on to Pakistan for use against India; and

(c) if so, the reacuon of French Gov-
ernment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. "

(b) Does not arise,

(c) Does not arise.

T.V. FROM SATELLITE

139. SHRI S. C, SAMANTA : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) to what extent, if any Indian Televi-
sion Services are taking advantage of the
programmes televised from satellites;

(b) the contribution, if any, which is re-
quired to be paid and to which agencies are
taking advantage of satellite programmes for
use in India; and

(c) if this facility does not exist at pré-
sent, by what time it is likely to begin and
on what terms and conditions?

" THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Indian television cannot for
the present take any advantage of program-
mes televised over satellites because the
Indian Ocean area has yet to be equipped
with its own satellite like the Atlantic and
Pacific where two satellites are already in
service,

(b) The Internatiomal satellits communi-

cation system is managed by an Interna-
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tional Organisation called ‘INTELSAT.
India is a member of this organisation.
Contributions to be mads to this agency
for use of the satellite, if and when it is put
in orbit, will be in accordance with the
terms and conditions to be finalised with
the ‘INTELSAT".

(c) The satellite in the Indian Ocean is
expected to be launched early in 1968.
When this third satellite is launched India
could equip itself to make use of the satel-
lite for reception and transmission of tele-
vision programmes from other countries and
vice versa, The terms and conditions on
which these satellites could be used would
be finalised by the ‘INTELSAT who are
managing the global satellite communica-
tion system. '

GURUDWARAS IN SHANGHAI TAKEN OVER BY
CHINESE

140. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Chinese authorities in
Shanghai have taken over the three Guru-
dwaras there; and

(b) if so, the action taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The Government of India have pro-
tested to the Government of China against
their unwarranted and arbitrary action and
have demanded restoration of these places
of worship for religious purposes and have
reserved the right to take further pecessary
action,

A copy of India's protest note is placed
on the Table of the House. [Placed in
Library. See No. LT-1510/67].
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CENTRAL INFORMATION SEsvice

142, SHRI ONKAR LAL BERWA:
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state :
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(a) whether it is a fact that Government
propose fo declare the Central Information
Service into a technical service;

(b) if so, what would be the benefits to
the personnel of this service; and

(c) when Government propose to declare
it a technical service 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (d) No, Sir.

(b) and (c). Do not arise,
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EMERGENCY COMMIisSIONED OFFICERS
145. SHRT CHARANIIT RAT: Will the
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‘Ministry, has rejected a large number of
the Emergency Commissioned Officers ap-
pearing before it for Permanent Commis-
sion;

(b) whether fresh recruitment to Short
Service Regular Commission is taking place,
while the Emergency Commissioned Offi-
cers are being retrenched; and

(c) whether Emergency Commissioned
Officers, who were promoted from the ranks,
are being asked to rejoin their ranks in
their pre-promotion positions ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir,

(b) Yes, Sir.

(¢} The Emergency Commissioned Offi-
cers, risen from the Army Ranks, have been
made eligible for the grant of Permanent
Comumission in the Special List Cadre in
addition to the Genera]l Duty Cadre. Those
who fail to get selected for the Permanent
Commissions have got the option to revert
back to their original ranks, if they so
desire. This position has been made clear
to them,

REFRESHMENTS POR N.C.C. CADETs

147. SHEI ONKAR LAL BERWA : Will
‘the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that sufficient re-
fréshments are not given to the N.C.C.
'Cadéts of the Polytechnics and other col-
léges in Delhi after parades;

(b) if so, the reasons therefor;

(c) whether any uniform scale has been
ptestribed for such refreshments; and

(d) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). In 1963
the Government of India recommended for
adoption by State Governments a refresh-
ment allowance of 20 paise per cadet per
hour of parade. In practice State Govern-
ments/Union Territories have sanctioned an
allowance ranging between 19 paisc and 30
paise per parade. The Delhi Administra-
tion have fixed 20 paise per parade for all
-colleges in Delhi, presumably considering
that this would adequately cover the cost
«of necessary refreshment,
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AOCQUISITION OF LAND IN MADHYA PRADESH

148. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DEFENCE
be pleased to state :

(a) the time by which possession
will be taken of the land acquired near
Bordha 1in Hoshangabad District of
Madhya Pradssh;

(b) whether the villages around the ac-
quired area will also be got vacated;

(¢) if so, whether the people of the sur-
rounding villages will be paid compensation
for the dislocation to be caused to them;
and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Though a precise
estimate is not possible in such cases, the
present estimate is that it will take about
a year.

(b) No, Sir.
(c¢) and (d). Do not arise.

EmerceEncY CoMMissioNED OFFICERS

149, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DEFENCE
be pleased to state :

(a) thé number of Emergency Commis-
sioned Officers so far discharged;

(b) the number of Emergency Commis-
sioned Officers who are likely to be dis-
charged in the next six months :

(¢) how many of the above have since
been provided employment elsewhere;

(d) whether Government made any
efforts to provide employment to the rest
of the discharged Emergency Commissioned
Officers as Security Officers in public sector
and private sector undertakings; and

(e) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) 1526 (excluding
medical and Veterinary officers)., This
numbér includes inter-alia 37 officers whose
services were terminated on gccount of in-
efficiency or on disciplinary grounds, 38
nfficers who resigned and 270 officers who
were non-optees i.é. who were not willing
to continue in the Army although eligible
to apply for Permanent Commission.
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(b) The release of Emergency Commis-
sioned Officers who are not absorbed as
Permanent Commissioned Officers is being
carried out over a period of 4 years from
1967—70, The release schedule for 1967
has been completed except for a few officers
whose cases are still under consideration.
The release schedule for 1968 will start in
April pext.

(c) Alternative employment has been
secured for 662 released Emergency Com-
missioned Officers so far. 943 Emergency
Commissioned Officers are being retained
in the Army as Permanent Commissioned
Officers.

{d) Yes, Sir. Government have ap-
proached them for the absorption of as
many released Emergency Commissioned
Officers as possible in the various appoint-
ments uoder them for which they are suit-
able,

(e) Does not arise,

Forcep Lanvpig oF ILAF. PLANE AT
DAMASCUS

151. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DEFENCE
be pleased to state :

(a) the reason why L.A.F. plane was for-
ced to land in D 1s in early October,
1967;

(b) whether I.AF., planes were forced
to land previously also in Syria;

(c) if so, how many times; and

(d) whether such force-landings
place in other countries also ?

take

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (d). An LAF.
aircraft was sent on 4th October, 1967 on
a proving flight in connection with the
Prime Minister’s visit to East European
countries. The requisite flight and diploma-
tic clearance was not obtained from Syria
before entering that country. In accordance
with the usual practice, in such circumstan-
ces, the aircraft made a landing in Damascus
. at the request of the Syrian authorities.
. After refuelling, the IAF aircraft took off
on its onward flight. Over 10 years ago,
an IAF aircraft was required to land in
Syria for want of clearance.
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Foreign aircraft tramsiting through the air
space of a country without flijght clearance
may be required to land according to inter-
national practice,

INCLUSION OF CHITTAGONG HILL TRACT AND-
GARO BELT INTO INDIAN TERRITORY

152. SHRIMATI JYOTSNA CHANDA :
'Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any representation was
made before the Radcliffe Commission
and the Bagge Tribunal on behalf of the
inhabitants of the Chittagong Hill tract
and the Garo belt of the Mymensingh dis-
trict for the incorporation of their areas
into the Union of India; and

(b) if so, the steps taken by Government
to safeguard their interests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Necessary information is being
collected and will be placed on the Table of
the House as soon as possible.

DRAFTSMEN IN ALL INDIA RapIO

153, SHRI ABDUL GHANI DAR : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

{a) the total pumber of Draftsmen in the
All India Radio, who are drawing the maxi-
mum of their pay scales;

(b) whether any representation has been
received to create the post of Selection
Grade Draftsman in All India Radio; and

(c) if so,
far ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : (a) Two.

(b) Yes, Sir.

the action taken thereon so

(c) The proposal to create posts of
Selection Grade Draftsman in All India
Radio is however under consideration.

INTERNAL CoMMITTEE OF A.LR.

l_Scf. SHRI ABDUL GHANI DAR : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply givem to Unstarred Question No.
709 on the 20th May, 1967 and state :
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(a) the time likely to be taken to imple-
ment the recommendations of the Internal
Committec appointed by Director-General,
All India Radio;

(b) whether it is a fact that a copy of
the Report has been refused to the em-
ployees of the All India Radio; and

{c) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) All efforts are being made to
expedite decisions on the recommendations
made by the Internal Committee appointed
by the Director General, All India Radio.

(b) and (c). The copy of the Report has
not been given because the report is for
-official use only.

MEcCHANICS IN ALL INDIA RaDIO

155. SHRI ABDUL GHANI DAR : will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question No.
707 on the 29th May, 1967 and state the
-decision since taken regarding the revision
of the qualifications laid down for Mecha-
nics in the All India Radio ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K
SHAH): No decision has so far been
taken; the matter is still under comsidera-
tion.

ELECTRONIC COMMITTER

156. SHRI N. K. SOMANI: Will the
Minister of DEFENCE be pleased to state :

(a) the warious steps taken by Govern-
ment on the recommendations of the Elec-
tronic Committee headed by the late Dr.
Bhabha;

(b) the amount invested in the year
196-667 and the annual turnover now and
also the annual imports under various cate-
gories; and

(c) the final decision taken to invest Rs.
170 crores by 1975 as per the report ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
‘BHAGAT): (a) to (c¢). A high-powered
“Electronics Committee” under the Chair-
‘manship of Dr. Vikram A, Sarubhai is
working on the progress of electronics
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since September, 1966, This Committee,
keeping in view the recommendations of ths
Bhabha Committee Report, takes account of
the most urgent needs for the rapid deve-
lopment of electronics, keeps track of the
research being undertaken, identifies the
sectors where indigenous production could
be built up and promotes the speedy build-
ing up of such capacities.

2. Additional capacities for manufacture
of electronic components and of Radios in
the private sector have already becn licen-
sed, which are expected by 1970-71 to re-
sult in 200% increase in the present annual
production, Existing units for the manu-
facture of electronic components and equip-
ments are being expanded and mew Units
are being established. A number of now
research projects have been initiated and
are being pursued by Research Institutions,
Universities and Industry,

3. The figures of investment and imports
for the whole field of electronics are rot
readily available. It is, however, a fact
that additional amounts are being invested
in this industry and with the pace at which
this is being undertaken, it is expected that
the annual turnover by 1975 would roughly
reach the total figure indicated in the
Bhabha Committee Report.

LANDING OF SOVIET SPACECRAFT IN INDIA

157. SHRI K. P. SINGH DEO : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the U.S.S.R.
propose to launch a spacecraft whose land-
ing is expected in India;

(b) whether it is also a fact that the
U.S.5.R. have requested the Government of
India for co-operation for the recovery of
the spacecraft in the event of its landing in
India and that they have offered to pay
for the damage that might be caused on
account of its landing; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (2)
and (b). The Government of the USS.R.
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have informed us that they intend to launch
manned spacecraft of complex designs and
although all measures would be taken to
land them on Soviet territory, it is possible
that because of the complicated nature of
the experiments the spacecraft under unfav-
ourable circumstances could land outside the
Soviet Union. The Soviet Government
have requested that in the event of their
forced landing on Indian territory or in the
area of the Indian Ocean, the Governmest
of India may render all possible assistance
to the Soviet Government in locating and
recovering the Soviet cosmonauts and space-
craft. The Soviet Government have also
expressed their readimess to meet the ex-
penditure involved.

(c) The Government of India have agre-
ed to render all possible assistance in re-
covering Soviet cosmonauts and spacecraft,
if they should be forced to land on Indian
territory or in Indian territorial waters.

APPOINTMENT OF A NEw HiGH CoMMIs-
SIONER IN LoNDON

158. SHRI K. K. NAYAR; Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Shri 5. S.
Dhawan, an ex-Judge bas been appointed
as the Indian High Commissioner in
London;

(b) whether Government have foresworn
the principle of not considering ex-Judges
of the High Courts to Offices of profit under
Government; and

(c) whether this choice has been neces-
sitated by the non-availability of others com-
petent to discharge the duties of the post 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) There is no bar to the employment
of the services of exr-Judges of the High
Courts in the public interest,

(c) The choice has been made on the
grounds of suitability for this post.

TULIHAL ARPORT, MANIPUR
159. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to stale :
(a) whether the 75 displaced families
whose lands were acquired for the purpose
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of expanding the Tulihal Airport in Mari-
pur have been duly paid cash compensation
under the Land Acquisition Act; and

(b) if not, the reasons for the dclay ?

‘THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The re-
quisite information is being collected and
will be laid on the Table of the House.

APPLICATION OF MINIMUM WAGES ACT AND
SHOPS AND ESTABLISHMENTS ACT IN CAN-
TONMENT AREAS

160. SHRI GEORGE FRENANDES :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the provisions of the Mini-
mum Wages Act and the Shops and Estab-
lishments Act are made applicable to work-
men working within the jurisdiction of the
Cantonments in various parts of the coun-
try;

(b) whether it is a fact that the autho-
rities of the Ahmednagar Cantonment Board
have refused to appoint anp Inspector of
Shops and Establishments to enforce the
provisions of the Bombay Shops and Esta-
blishments Act and the Minimum Wages
Act for workmen working within the juris-
diction of the Cantonment area: and

(c) if so, whether Government propose
to issue immediate directive to the Ahmod-
nagar Cantonment authorities to appoint an
Inspector of Shops and Establishments ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The Minimum
Wages Act is applicable to employments
listed in the schedule to the Act irrespeclive
of the fact whether those employments are
in the Cantonment areas, The shops and.
Establishments Acts enacted by various
State Governments would also be applicable
to Cantonmeng areas if covered by the ex-
tent and scope of the relevant Act and
notifications etc. issued thereunder.

(b) For the purposes of administration
of the Minimum Wages Act in the Central
sphere the scheduled employments under
the Ahmednagar Cantonment Board fall
within the jurisdiction of the Labour En-
forcement Officer (Central), Poona, end
Regional Labour Commissioner (Central)
Bombay, who have been declared as ‘Ins-
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pectors’ under the Minimum Wages Act.
Appointment of Inspectors in other spheres
is the concern of the State Government,

The enforcement of the Maharashtra
Shops and Establishments Act, the areas to
which the same should be applied and the
appointment of Inspectors thereunder are the
concern of the State Government. At pre-
sent the provisions of the Act are not appli-
cable to the Ahmednagar Cantonment area.

(¢) Does not arise.

LAY-OFF IN INDUSTRIES

SHRI M. L. SONDHI :
SHRI NITIRAJ SINGH
CHAUDHARY : J

Will the Minister of LABOUR AND
REHABILITATION be pleased to state &

(a) how many industries have declared
lay-off;

(b) the total labour strength affected by
lay-offs and the States in which the re-
trepchment of workers appears to be more
acute;

161.

(c) whether Government propose to ren-
der assistance to the workers during their
unemployment period; and

(d) whether Government have investiga-
ted that in each case the employers were
justified in retrenching or laying-off the
staff ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a),
(b) and (d). The matter falls in the Statc
sphere.

(c) The workers are entitled to lay-off
and retrenchment compensation under the

Industrial Disputes Act, 1947,
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NON-AVAILABILITY OF TRACTORS

163. SHRI S, R, DAMANI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the non-
availability of tractors to the farmers has
caused a set back to the agricultural indus-
try;

(b) if so, the percentage of cultivators
who are working without tractors;

(c) whether there is any proposal to
grant credit facility on easy terms for pur-
chase of tractors;

(d) if the reply to part (c) above be in
the negative, whether there is any scheme
for making tractors available under hire and
purchase system; and

(e) what is the likelihood of supply of
tractors to the cultivators during the current
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (d). It is a fact that the
demand for tractors has been increasing
rapidly and there is, at present, a large un-
satisfied demand. The number of farmers
who own tractors is insignificant in propor-
tion to those who do not. Every effort is
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being made to jncrease the indigenous pro-
duction of tractors. At present 5 units have
been licenced for a capacity of 30,000 per
annum. The production during 1966 was
7,520 as against 1,627 in 1962, It is ex-
pected that production will go up to about
10,500 in 1967 and the licenced units are
being assisted in increasing their production,

So far credit for acquisition of agricul-
tural machinery has been scarce but the
cooperative sector is increasingly promoting
such credit, The largest contribution is
expected to come from Agro Industries Cor-
porations, the share capital of which is sub-
scribed to both by the Central and the State
Governments, One of the main objectives
is to promote hire purchase facilities for ac-
quisition of agricultural machinery includ-
ing tractors.

(e) As mentioned earlier about 10,500
tractors are likely to be manufactured in the
country. Arrangements have been made for
the import of 2000 tractors from Czecho-
slovakia and 4000 from the Soviet Union.

MANUFACTURE AND EXPORT OF VANASPATI

164. SHRI BABURAO PATEL : Will the
Minister of FOOD AND AGRICULTURE
be pleaged to state :

(a) the total quantity and value of con-
sumption of Vanaspati in India and the total
quantity and value of Vanaspati exported
every year with the names of Companies
and the brands being exported by them;

(b) the amount of foreign exchange al-
lowed to the Vanaspati manufacturers every
year and the specific purpose for which the
same is allowed;

(c) the number of employees and the
annual wage bill of Vanaspati manufac-
turers, company-wise; and

(d) the amount of Income.tax, Super-
tax and other taxes paid annually by each
manufacturer during the last 3 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The consumption of vanas-
pati in India, and exports, in 1965, 1966
and 1967, and value thereof are shown
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below. Exports are restricted since July,
1964,

Consumption Exports
Year  Quantity. Vdﬂ;‘ Quantity Value

(000 tonnes) crores (000 fannes)

1965 421.1 143.3 1.7 Information
1966 360-6 173.2 1.0 is being
1967 271.1 132.7 0.25 collected
(up to and will be
Septem- laid on the
ber) Table of
the House.

At present, only one company, viz. M/s.
Hindustan Lever Ltd., Bombay is exporting
its product (“Dalda” brand).

(b) Imports valued at Rs. 0.70 lakhs and
Rs, 9.26 lakbs in 1965-66 and 1966-67 res-
pectively were allowed to the industry for
the import of process chemicals and spares
for replacemnt of worn-out machinery
parts.

(c) Information is being collected and
will be laid on the Table of the House.

(d) As most of the factories are com-
posite units engaged in a number of indus-
tries, information regarding taxes paid an-
nually by them on the vanaspati industry
is not separately available,

COLOURISATION OF VANASPATI

165. SHRI BABURAO PATEL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether any decision bas been taken
on the proposal to colourise vanaspati to
distinguish it from pure ghee; and

(b) if so, the nature of decision taken
in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY: DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Report of the
Committee of Experts set up in this con-
nection is under examination.

PrOCUREMENT OF FOODGRAINS

166. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity of wheat, rice and other
foodgrains and the price at which such food-
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grains were procured by the Food Corpora-
tion of India for each year since its incep-
tion;

(b) how and at what prices such pro-
cured foodgrains were disposed of by the
Food Corporation of India;

(c) whether any complajnts have been
received regarding the profiteering in the
above transaction of the Food Corporation
of India; and

(d) if so, the details of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (d). The information
is being collected from the Food Corpo-
ration of India and will be laid on the
Table of the House,

Seizure or “CARE" MiLx
167. SHRI C. K. BHATTACHARYYA:
© Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether fifty-two bags of “CARE"
milk worth about Rs. 1 lakh have been
seized by the Bihar Police on the 24th
August at Village Keos Nizamat npear
Samastipur;

(b) whether the stock had been brought
from Darbhanga and was being taken to
Assam; and

(c) whether any inquiry has been made
and any arrests affected ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (c). Information is
being collected and will be laid on the
Table of the Sabha, -

‘PrOovIDENT FunND CoONTRIBUTIONS Our-
STANDING -AGAINST COLLIERIES IN M.P.

168. SHRI K. M, KOUSHIK : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) the arrears of provident fund contri-
butions outstanding against the Ballarpur
colliery, the Shashti colliery, the Ghughus
colliery, and the Mahakali colliery in
Chanda district of Maharashtra;

(b) the reasons for not taking prompt
.action to recover the same; and
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(c) whether Government propose to pro-
secute the owners for misuse of the amounts
of provident fund collected from the wor-
kers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
to (c). The required information is being
collected and will be laid on the Table
of the House as soom as it is available.
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SUPER Bazar IN HYDERABAD

171. SHRI V..NARASIMHA RAQ: Will'
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the amount of loan granted by the
Central Government to open Super Bazars-
in Hyderabad, Visakhapatnam and Vijaya-
wada in Andhra Pradesh during 1966-67;
and

(b) the terms of repayment of this loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PRADASWAMY) : (a) Following loans
were granted by the Central Government to
the Government of Andhra Pradesh during
1966-67 to finance the department stores
(Super Bazars) :—

Amount of loan sanctioned for

Name of Contri~ Furni- Total
the Depart- bution to  ture,
ment the share  fixtures,
Store capital fittings,

etc.
o Rs. Rs. Rs.
Hyderabad 10,00,000 3,75,000 13,75,000
Visakha-
patnam 3,00,000 1,50,000  4,50,000
Vijayawara Nil Nil Nil

(b) Terms and conditions for repayment
of the above mentioned loams are indicated
in the annexure laid on the Table of the
House [Placed in Library, See No, LT-
1511/67).

ATTENDANCE REGISTER ™ P, & T.
DEPARTMENT

172. SHRI RAMESH CHANDRA
VYAS : Will the Minister of COMMUNI-
CATIONS be pleased to state :

{a) whether it is a fact that no Atten-
dance Register is maintained for Extra De-
partmental Employees in the Departmental
Offices of the Posts and Telegraphs Depart-
ment;

(b) if so, how their actual working hours
are assessed; '

(c) whether it is also a fact that the
Extra Departmental Employees have to work
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actually more than 5 hours prescribed by
the Department but they are treated as hav.
ing worked for 5 hours only; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). At-
tendance Register is required to be main-
tained in departmental post offices for all
officials including Extra departmental em-
ployees.

(c) No,

(d) Does not arise,
CENTRAL STATE FarMm

174. SHRI S. R. DAMANI: Will the
Minister of FOOD AND AGBICUL‘I‘URE
be pleased to state :

(a) whether any headway has been made
in setting up the new Central State Farm at
Hissar and the other in Mysore, the site
whereof has already been selected; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The matter is
still under discussion with the respective
Stale Governments,
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REFUGEES TN MEERUT CANTONMENT

179. SHRI YASHPAL SINGH : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that the displaced
persons settled in Meerut Cantonment are
being asked to vacate their houses after liv-
ing there and investing their earnings on
repairs of buildings for the last 20 years;

(b) if so, the reasons therefor;

(c) the number of families affected;

(d) the mode and quantum of compen-
sation paid to them and the programme
of their resetflement ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-

(3)

(4)

(6)

(7)
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MENT AND REHABILITATION (SHRI
L. N. MISHRA) : (a) No such action has
been taken at the instance of this Ministry
which is concerned with the transfer/sale
to displaced persons of evacues proper-

(b) to (d). Do not arise.

RiceE SUPPLY TO KERALA

180. SHRI P. VISWAMBHARAN :
SHRI VASUDEVAN NAIR :
SHRI E. K. NAYANAR :
SHRI C. JANARDHANAN :
SHRI P. P. ESTHOSE :
SHRI P. GOPALAN :

SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total quantity of rice supplied to
Kerala during the months of June to Octo-
ber, 1966;

(b) the total quantity of rice and wheat
supplied to Kerala by Government duriog
the corresponding months in 1967; and

(c) the allotment of rice for Kerala for
MNovember, 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 3.05 lakh tonnes,

(b) 4.57 lakh tonnes.

(c) A quantity of about 37,500 tomnes
rice has been arranged from imports, The
quantity to be despatched from Andhra and
Madras is not yet known.

SALE OF RICE As CATTLE FEED

181, SHRI P. VISWAMBHARAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it has been brought to the
notice of Government that large quantities
of good quality rice was sold as cattle-feed
by the Food Corporation of India at Calicut
and other places in Kerala State; and

(b) if so, the action taken against those
responsible for the above mentioned mis-
chief ? )

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COCOPERATION (SHRI' ANNASAHIB
SHINDE) : (a) No good quality rice was
issued as cattle feed by the Food Corpora-
tion of India in Kerala.

(b) Does not arise.

MISAPPROPRIATION OF PROVIDENT Funp
MONEY

182, SHRIMATI SUSHEELA GOPA-
LAN :
SHRI JYOTIRMOY BASU:
SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether attention of Government has
been drawn to the mews item published in
the ‘Blitz’ Weekly, dated the 30th Septem-
ber, 1967 that over 80 private enterprises
in the country are alleged to have misap-
propriated Rs. 5% crores of Provident Fund
money;

(b) if so, the names of such private en-
terprises;

(c) the steps taken by Government tO
recover the Provident Fund moaney; and

(d) the action taken by Government to
- punish the defaulting employers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
Yes.

(b) A statement showing the names of
establishments 'which are in défault of pro-
vident fund dues to the extent of Rs. 1 lakh
or more (as on the 31st August, 1967) is
laid on the Table of the House. [Placed
in Library. See Mo, LT-1512/67).

(c) Legal action by way of revenue reco-
very proceedings has been taken against a
number of defaulting establishments. In
case of establishments which have gone into
liquidation, the claims are pending before
the Liquidators; some establishments have
entered into agreements for the payment of
arrears alongwith current dues according to
schemeés of payment settled with the Emplo-
yéés' Providént Fund Organisation,

(d) Prosecution proceedings under sec-
-tion 14 of the Employées’ Provident Funds
.Act, 1952, have beéen launched agdinst a
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number of defaulting employers. Criminal
cases for breach of trust against some of the -
‘defaulting employers have also been initiat-
ed in the Courts.

LOADING AND UNLOADING OF FOODGRAINS AT
KagiNADA AND KAnDLA PORTS

183, SHRIMATI
LAN:
SHRI P. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI SATYA NARAIN SINGH :
SHRI UMANATH : .
SHR] C. K. CHAKRAPANI :

‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the attention of Government
has been drawn to the wastage of foodgrains
in the course of loading and unloading at
Kakinada and Kandla Ports;

(b) whether Government have investigat-
ed into the matter;

(c) if so, the findings thereof; and

(d) the steps taken by Government in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : - (a) No foodgrains are being
imported at Kakinada port and at Kandla.
Only very negligible loss occurs at times in
the handling of very large quantities of food-
graing, This is inveitable in the handling
operations of this magnitude. Constant ef-
forts are, however, made to minimize these
losses.

SUSHEELA GOPA-

(b) to (d). Questions do not arise.

Base YeAR roR SUGAR Levy

SHRIMATI SUSHEELA GOPA-
LAN:

SHRI JYOTIRMOY BASU:

SHRI NAMBIAR :

SHRI E. K. NAYANAR :

SHRI A. K. GOPALAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

_(a) whether Government have changed
the bas¢ year from 1966-67 to 1967-68 for
the purpose of Sugar levy;

184,
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(b) if so, the reason therefor;

(c) whether Government have received
any representations from the Sugar Mills in
this regard; and

(d) if so, the main points of their repre-
sentations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) This was done to even oul as far as
possible the impact of the levy on all fac-
tories.

(c) Yes, Sir.

(d) The representations arc mainly for
permitting the sugar factories to exercise
option to choose either the production of
1966-67 or of 1967-68 for the purposs of
determination of the quanity of the 'levy
sugar.

SURATGARH STATE FARM EMPLOYEES

186. SHRI K. M. ABRAHAM :
SHRI VISWANATHA MENON :

‘Will the Minister of FOOD AND AGRI-
‘CULTURE be pleased to state :

(a) whether it is a fact that the employees
- of the Suratgarh State Farm went on strike
on the 11th October, 1967;

(b) if so, what are their demands; and

(c) the stéps taken by Government to
settle the dispate ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
- COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The employees of
the Central State Farm, Surdtgarh did no:
go on strike on 11th October, 1967.

v CoRPORATE FARMING

187. SHRI BHAGABAN DAS :
SHRI E. K. NAYANAR :
SHRI K. RAMANI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whethér Governmeést have received
- any proposal from the Federation of Indian
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Chambers of Commerce and Industry for
corporate farming;

(b) if so, the details thereof;

(¢) whether Government have considered
these proposals; and

(d) the reaction of Governmert thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMLNT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Barring a letter in
July, 1965 from F.I.C.C.IL. to the ex-Food
Minister, no specific proposals for corpo-
rate farming has been received from the te-
deration of Indian Chambers of Commerce

and industry, but the Government is aware
through news items appearing in the news-
papers and the reports of a Senunar creani-
sed by the Federation of Indian Chambers
of Commerce and Industry in September,
1967 that they have beem ad.ocating the
system of large scale farming through joint
stock companies. The merits 2nd demerits
of proposals regarding farmivg by joiot
stock companies in the private sector have
been examined carefully and it is felt that
it is not suited to the conditions prevailing
in this country.

MOVEMENT OF FOODGRAINS ouv oF DeLu:

188. SHRI SATYA NARAIN SINGH :
SHRI NAMBIAR :
SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the attention of Goveroment
bhas been dravwn to the news item published
in The Times of India, New Delhi, of the
26th September, 1967 that Delhi Adminis-
tration had expressed their willingness (o
remove all restrictions on foodgrains but
they could not remove the restriclions in
view of the restrictions imposed by the Cen-
tral Government; '

(b) whether Government have investigat-

ed joto the matter and if so, the findings
thereof; and

(c) the steps Government propose to take
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Government
have been the news items referred to con-
taining a statement said to have been made
by a spokesman of the All India Foodgrains
Dealers Association, Delhi. No such pro-
posals was however, received from the Delbi
Administration.
(b) and (c). Do not arise.

SMUGGLING TN FOODGRAINS

189, SHRI SATYA NARAIN SINGH:
SHRI P. RAMAMURTI :
SHRI C. K. CHAKRAPANI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{(a) whether the attention of Govern-
ment has been drawn to the news item pub-
lished in the ‘Patriot’ of the 26th Septem-
ber, 1967 that smugglers charge Rs. 3,000
per truck for smuggling foodgrains from
Ghaziabad to Delhi;

(b) if so, whether Government have in-
vestigated the matter and if so what are the
findings; and

(c) the steps Government propose (o
take to stop the smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Government have
seen the press report referred to.

(b) No investigation has been made, as
no specific instances have been reported to
Government,

(c) Necessary anti-smuggling measures
are inforce.

TRACTOR SERVICES FOR FARMERS

190. SHRI SATYA NARAIN SINGH :
SHRI P. P. ESTHOSE :
SHRI VISWANATHA MENON :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) 'whether the attention of Govern-
ment has been drawn to the news item
published in the ‘Economic Times' dated the
6th October, 1967 that Government are
actively considering a scheme to make avail-
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able tractors services to small farmers at
fixed rates; and

(b) if so, the details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Under a draft scheme circulated to
State Governments, the Government of
India will finance the capital cost of the
equipment required for setting up depart-
mental agricultural machinery hiring cen-
tres by State Governments. The Centres
will hire out tractors, bulldozers, power til-
lers etc. for agriculture purpose at fixed
rates. The scheme has however, not been
finally sanctioned so far.

WAGE BOARDS FOR VARIOUS INDUSTRIES

191. DR RANEN SEN: Will the Mi-
nister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the National Council of
Applied Economic Research has suggested
that all future Wage Boards for industries
should be entrusted with the task of stan-
dardisation of wages or different occupa-
tions in industries in the country;

(b) whether Government have examined
this suggestion; and

(c) if so, the decision taken thereonm ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
{(a) A suggestion of this nature has been
made in the publication issued by the
Council.

(b) and (e¢) This alongwith wvarious
other suggestions regarding Wage Boards
are under examination by the Government.

REHABILITATION WORK oN WEsT BENGAL

192. DR. RANEN SEN:
SHRIMATI JYOTSNA
CHANDA :
SHRI DEVEN SEN :

‘Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government of West Ben-
gal have submitted a comprehensive sche-
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me for solving the outstanding problems of
rehabilitation in the State;
(b) if so, the main features thereof;
(c) the estimated cost thereof; and
(d) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N. MISHRA) : (a) to (d). The State
Government have approached the Govern-
ment of India with certain proposals for
providing additional educational medical &
training facilities to relieve new pressures
in these sectors caused by the influx of new
migrants since 1964. The schemes briefly
are j—

(i) Setting up of Special Industrial
Training Institutes for D.P. boys.

(ii) Training of D.P. girls as Nurses
and the setting up of a B.Sc. Nur-
sing College.

The total financial implications of the
above schemes are about Rs. 9 crores. The
schemes have been referred to the Com-
mittee of Review of the Rehabilitation work
in West Bengal, for their recommendations.
The Committee’'s recommendations are
awaited.

E.S.I. DisPENSARIES ™ DierLmn

193. DR. RANEN SEN:
SHRI R. §. VIDYARTHI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that in the course
of a recent audit of the stocks of the ES.L
Dispensaries in the capital, it was discover-
&d that more than one lakh time expired in-
m have been given to people attend-
ing these dispensaries;

(b) whether Government have made any
investigation in this connection;

(c) if so, the findings thereof: and

(d) the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(2) In the audit report for 1965-66, it
wag stated that 4,645 vials of liver extract
and 41 vials of aminophylline were consum-
ed after the date of expiry.

TILSS (CP)/67—T
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(b) Yes.

(c) and (d) 2,987 vials of liver extract
and 118 vials of aminophylline were used
for injections after the date of expiry. Most
of the liver extract injections were used
within 2 months of the date of expiry.
Medical opinion is that injections used
shortly after the date of expiry would be
within the margin of safety allowed and
can do no harm even if there is some loss
of potency. There were no complaints of
toxic reaction in any of these cases, The
attention of the Officers in charge of dis-
pensaries has been invited to the instruc-
tions that no time expired vials should be
used.

Suesmy oN IMporTED FooDomAINS

194. DR. RANEN SEN : Will the Mi-
nister of FOOD AND AGRICULTURE be
pleased to state :

(a) whether Government have decided
to abolish subsidy on the imported food-
grains; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It has been decided to
reduce the quantum of subsidy on import-
ed rice and milo and abolish subsidy on
imported wheat.

(b) The abolition or reduction in sub-
sidy has been necessary in order to narrow
down the gap in prices betwen imported
and indigenous foodgrains and to reduce
burden on National Exchequer.

WoRKING OF WAGE BoARDS

SHRI TNDRAJIT GUPTA :
SHRI C. JANARDHANAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Starred Question No.
493 on the 14th June, 1967 and state:

(a) whether Government have reviewed
the working of the machinery of Wage
Boards in the last ten years; and

(b) if so, the results thereof ?

195.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) As stated in the reply to Question No.
493 on 14th June, 1967 a Committee for
reviewing the working of Wage Boards was
constituted by the National Commission on
Labour. The Report of the Committee has
not yet been submitted to the Commis-
sion,

(b) Does not arise.

Hinpi VERSION OF CONSTITUTION

196. SHRI K. N, PANDEY : Will the
Minister of LAW be pleased to state :

(a) whether doubts have arisen over the
legal validity of the Hindi version of the
Constitation; and

(b) if so, what are the difficulties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R. CHA-
VAN) : (a) The legal validity of the au-
thorised and authenticated Hindi version
of the Constitution has not been challenged
in any court so far,

(b) Docs not arise,

RETRENCAMENT IN M/s. Bmo & Co.

197. SHRI K. N. PANDEY : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether thousands of workers em-

ployed by M/s. Bird and Company have
been retrenched recently; and

(b) if so, the action taken by Govern-
meat in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). The matter falls in the State
sphere and the Government of India have
no information.

DEMAND OF TELEPHONES IN DELHI

198. SHRI K. N. PANDEY : Will the
Minister of COMMUNICATIONS be plea-
sed to state :

(a) whether the demand for telephones
in Delhi has increased to many thousands;
and
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(b) if so, the steps taken to meet the
demand for telephones in full at an early
date 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes,

(b) Expansion of the telephone system
in Delhi has been planned keeping in view
the resources and equipment likely to be
available for the purpose, It is proposed to
add 65,000 lines during the IV Plan pe-
riod,

Wips CONFERENCE, SIMLA

SHRI K. N. PANDEY :

SHRI ISHAQ SAMBHALI :
SHRI KANWAR LAL GUPTA :
SHRI 5. M. BANERJEE:

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether a Conference of Whips of
different States was held in Simla in Octo-
ber, 1967;

(b) the decisions taken at the Comfor-
coce; and

(c) the reaction of Government there-
to?

199.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a) Yes, Sixth All India Whips Conference
was held at Simla from 4th to 6th Octo-
ber, 1967.

(b) A copy of the recommendations ad-
opted at the Conference is placed on the
Table of the House. [Placed in Library.
See No. LT-1513/67].

(c) These recommendatioas are uader
consideration of the Government.

F.A.0. ProGRAMME ForR Foob PropucCTiON
RESOURCES

200. SHRI S. R. DAMANI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether India has asked for modifi-

cations in the F.A.O. programme for food
production resources; and

(b) who are the members of the delega-
tion to this conference ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIS
SHINDE) : (a) Yes, Sir.

(b) The Delegation to the 14th Session
of the F.A.O. Conference consists of two
Ministers, eight officials and one non-offi-
cial and is being led by the Minister for
Food, Agriculture, Community Develop-
ment and Cooperation. The Minister for
Food and Revenue, Government of Mad-
ras, has been nominated as the alternate
leader.

SURATGARH STATE Farm

SHRI JYOTIRMOY BASU :
SHRI NAMBIAR :

SHRI A. K. GOPALAN :
SHRI K. RAMANI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether an agreement wag arrived
at between the workers and the manage-
ment of the Suratgarh State Farm in Feb-
ruary, 1967;

(b) if so, the broad details thereof;

(c) whether the agreement was imple-
mented; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

201.

(b) Two memoranda of settlement were
signed in Febrvary, 1967. The terms of
the first were as follows :—

1. Reaffirming their faith in the Code of
Discipline in Industry and the Industrial
Truce Resolution, the parties agree to dis-
cuss and settle all differences mutoally and
amicably by 28-2-1967. Failing to arrive
at a mutual settlement either of the parties
may approach the Regional Labour Com-
missioner (C), Ajmer, who shall take such
fteps as he may deem fit to resolve the
issues,

2. The Management agree to furnish a
copy of the draft Grievances procedure to
the Union by 16-2-1967 and the Union
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will furnish their comments thereon to the
Management by 23-2-1967. The parties
will thereafter, meet together to finalise the
Grievances procedurs by 7-3-1967, Should
there be no mutual agreement, the parties
would refer the matter to the Regional
Labour Commissioner (C), Ajmer by
15-3-1967 for finalisation of the draft and
his decision thereon shall be final and
binding on the parties.

3. The management shall issue the
Identity Cards by 13-2-1967 to those work-
men who have already supplied their pho-
tographs to the administration for the
purpose. All the remaining workmen will
be supplied with Identity Cards within 7
days of the receipt of their photos by the
Management.

4. The Management agree to grant
compensatory leave to such workers as
have been refused such leave, within a
period of three months, The Management
further agree to grant compensatory leave
in lieu of work on Sundays and Holidays
in consultation with the workmen con-
cerned.

5. The Suspension Order of Shri Murchu
Mal shall be revoked with immediate effect
and he shall be taken on duty with effect
from 10th February, 1967.

6. The Union agrees not to resort fo
strike.

7. The parties shall report implementa-
tion of the settlement to the Deputy Chief
Labour Commissioner (C), New Delhi by
20th March, 1967.

The terms of the second settlement were
as follows :—

1. Shri Kanoji Lal, Daily Paid Labourer,
shall] be taken back in employment with
effect from 10th February, 1967.

2. The intervening period from 20th
January, 1967 to 9th February, 1967 shall
be treated as authorised absence without
wages.

3. The parties shall report implementa-
tion of the settlement to the Assistant
Labour Commissioner (Central), Ajmer
by 28th February, 1967.

(c) and (d) All the terms have since
been implemented,
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Arr. Inpia  FooboramN  DEALERS
ASSOCIATION'S MEMORANDUM

202. SHRI P. GOPALAN :
SHRI UMANATH :
SHRI D. B. RAJU :
SHRI N. §. SHARMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government recently re-
ceived any memorandum from the Joint
Action Committee of the Federation of
All-India Foodgrain Dealers Association;

(b) if s0, the main points of the memo-
randum; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (¢). A Memorandum
was received from the General Secretary
of the A jation in September, 1967 on
the eve of the Chief Ministers’ Conference
held on 26th and 27th September, 1967.
This Memorandum referred to many
points relating to the formulation of
national food policy; the important of these
were regarding the abolition of food zomes,
free movement of foodgrains, doing away
with the procurement under compulsory
levy on producers and discontinuation of
the policy of State trading in foodgrain
etc. These points are taken into considera-
tion by the Government while formulating
the national food policy.

DemonsTeraTION BY N.D.M.C., EMPLOYEES

203. SHRI P, GOPALAN :
SHRI A. K. GOPALAN :
SHRI K. RAMANTI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether employees of the New
Delhi Municipal Committee demonstrated
outside the Town Hall on the 27th Sep-
tember. 1967 in support of their demands;

(b) if so, what are their demands; and

(c) the steps taken by Government to
sottle the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
{a) Yes.
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(b) The demands relate to :—
(1) Increased rates of D.A.
(2) Ilmplementation  of penkion

scheme.

(3) Ex-gratia payment,

(4) Medical facilities,

(5) Accommodation,

(6) Discontinuance of deputation
system.

(7) Opening of an additional Elec-
trical Division.

(8) Finalisation of pending cases of

conveyance allowance.

Increase in the rates of muster

roll labour,

Payment of dirty allowance to

sewerman, sewage pump driver,
ete, .

(11) Allowance to intermittent workers.
(12) Allowance to sweeper-cum-chow-
kidar for work beyond 8 hours.
Ceiling fans in Class IV emplo-
yees' quarters,
Confirmation  after
service,
(15) Re-instatement of certaim dis-
missed and suspended employees.
(16) Stoppage of victimisation of
workers,
(c) Conciliation procedeings are in pro-
gress.

)

(10)

(13)

(14) one years

SupPLY oF InDiGENOUS WHEAT ™ Drum

204. SHRI RAM KISHAN GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government propose to
resume the supply of indigenous wheat to
the Delhi citizens; and

(b) if so, from which date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b) Indigenous wheat
is being supplied to cardholders in Delhi-
through ration shops with effect from 27th
July, 1967.
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COOPERATIVE BANKS

205. SHRI RAM KISHAN GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there is a
gap between the rate of interest charged by
Roserve Bank of India in advancing loans
to the Cooperative Banks and the rate
primary banks charge from the cultivators;
and

(b) if so, the steps laken to reduce the
gap

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) Yes, Sir.

(b) The gap represents the margins re-
tained at the different levels of the co-
operative credit structure, Since about
60% of the funds advanced by coopera-
lives to cultivators come from their own
resources, including deposits from the
public collected at competitive rates of
interest, and about 40% comes from the
Reserve Bapk, the margins have to take
into account the cost of borrowing from
all sources including deposits, and opera-
tional expenses. State Governments have
been requested to bring about rationalisa-
tiom in the interest rates to the maximum
exteat possible by improving the efficiency
of cooperative banks.

AomICULTURAL COOPERATION WITH JAPAN

206. SHRI RAM KISHAN GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred question No. 2193 on
the 13th June, 1967 and state the stage at
which the npegotiations with Japan stand
for signing a new agreement on Agricul-
tural Cooperation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Matter is still under considera-
tion of the Government of Japanm.

IMporRT oF TRACTORS FROM
CzECHOSLOVAKIA
207. SHRI RAM KISHAN GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased lo state :
(a) whether it is a fact that the Gow-
ermment of Czechoslovakia have agreed to
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supply 2,000 agricultural tractors to India
in an agreement signed recently; and

(b) if so, the terms of the Agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) 1,000 of these tractors will be in
fully built-up condition while 1,000 tractors
will be imported in CKD packs and will
be assembled in India. The C.LF. price
of a complete tractor is Rs. 9,373. The
CIF. price of a CKD pack is Rs. 9,017.
The tractors will be sold and distributed
through the State Trading Corporation’s
nominees. The Agro-Industries Corpora-
tion are at present the nominees of the
ST.C. and the sale and distribution of
these tracors will be done through them.

AGRICULTURAL UNIVERSITY IN HamYama

208. SHRI RAM KISHAN GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have received
any proposal from the Haryana Govern-
ment for setting up an Agricultural Uni-
versity in Haryana; and

(b) if o, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) So far no proposal has
been received from the Government of
Haryana for setting up an Agricultural
University in Haryana. The Punjab Agri-
cultural University with its three campuses
at Ludhiana (Punjab), Hissar (Haryana)
and Palampur (Himachal Pradesh) comn-
tinues to serve the needs of the area
covered by the erstwhile Punjab State,

(b) Does not arise.
#TH € A o oA
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KHARIF CrOP ESTIMATES

215. SHRI SRADHAKAR SUPAKAR :
SHRIMATI SUSHILA ROHATGI :
SHRIMATI TARA SAPRE:

SHRI RAMAVTAR SHASTRI:
SHRI VALMIKI CHAUDHURI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any final estimates of the
yield of Kharif Crop in India are now avail-
able; and

(b) whetber the total yield of foodgrains
is_ likely to reach the estimated target of
ninety million tons ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Not yet Sir, final estimates
of kharif crops for 1967-68 would be avail-
able only after harvesting has been com-
pleted in all the States,

(b) Tt is too early at this stage to frame
any firm estimate of production of food--
grains during 1967-68. According to pre-
sent indications, the prospects of kharif out-
put are fairly good and if weather condi-
tions are normal for Rabi also, the total
production of foodgrains during 1967-68
might well exceed 90 million tonnes.

FOODGRAINS FOR DEFICIT STATES

216. SHRI SRADHAKAR SUPAKAR :
SHRIMATI SUSHILA ROHATGI:
SHRIMATI TARA SAPRE :

Will the Minister of POOD AND AGRI-
CULTURE be pleased to state :

(2) the total quantity of foodgreins sup-
plied to the deficit and drought-hit States
of India in the first ten months of 1967; and

(b) whether the above supply has met
the demands of the States in full 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) About 71 lakh toanes.

(b) No, Sir.

DaMAGE TO FOODGRAINS IN soME DisTRICTS
puE To FLoops ANp CYCLONE

217. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether they have received any re-
ports about the percentage of damage done
to food crops as a result of high floods and
heavy cyclone in the districts of Balasore,
Cuttack and Puri;

(b) whether any new plans for alter-
native food production or additional pro-
duction of rice as a second crop in these
areas have been undertaken and if not, the
reason therefor; and
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{c) whether any official from the Central
Government visited thess places to study the
problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
OCOMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) With the object of increasing pro-
duction, of food grains a multiple cropping
programme has been introduced in the State
during the current year. Under this pro-
gramme it is planned to cover an area of
3.78 lakh acres during Rabi summer 1967-
68. In areas having the necessary irriga-
tion potential one or two additional crops
will be raised where only a single crop was
raised,

(c) Yes.

Hmp! TRANSLATION SERVICE ON TELEPHONE
218. SHRI JAGANNATH RAO

JOSHI :
SHR1 SHARDA NAND :
SHRI N, §. SHARMA :
SHRI A. B. VAJPAYEE :
SHRI SHRI CHAND GOEL :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that ‘Hindi Trans-
lation Service® on telephone has been recent-
ly started in Jaipur (Rajasthan);

(b) whether Government propose to ex-
tend this facility to other State capitals also
including Delhi; and

(c) if so, whea ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) No.

(b) and (c). Do not arise.
SALE OF STANDARDISED Mk D.M.S.

219. SHRI M. L. SONDHI :
SHRI PREM CHAND VERMA :
SHRI HARDYAL DEVGUN :
SHRI JAGANNATH RAO JOSHI :
: SHRI SHRI CHAND GOEL :
! SHRI SHARDA NAND:
SHRI N, 5. SHARMA :
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SHRI P. C, ADICHAN :
SHRI ESWARA REDDY :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the reasons for suspending the sale
of Standardised milk by the Delhi Milk
Scheme during October, 1967;

(b) whether the authorities could mnot
foresee the situation and take suitable
steps;

(c) whether it is a fact that the Delhi
Milk Scheme is thinking of increasing the
prices ol milk; and

(d) if so, the justification for doing so
and whether Government propose at least
to maintain the present ra'es of toned and
double toned milk, which is consumed by
low-paid and poor persous?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Low procuremeat accen-
tuated by festivals like Shradhs, Dassehra
and Diwali during the month of October,
1967 obliged the DMS to suspend sale of
standardised milk.

(b) Fall in procurement was moch
below the quantity of milk the Scheme ex-
pected to receive against its contracts and
could not be foreseen.

(c) This is under consideratior.

(d) The price of raw milk which DMS
has to buy has gone up and trend is towards
a further increase. There has been increase
also in the rate of commission paid to the
milk suppliers.

Average monthly procurement prices for
buffalo milk for the month of April to
October, 1967 as compared with the same
months in the previous year are indicated
below :—

1966 1967
(quintal) (quintal)
April 76:2) 9:.27
May 8537 98 25
June 89.2) 103 42
July 84:32 104 34
August 7556 93 46
September 744 86 28
October Toi- B 89-4.

Government have not yet taken any do-
cision with regard to the prices of different
kinds of milk sold by D.M.S.
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UNEMPLOYMENT  AMONG ENGINEERING

GRADUATES

22). SHRI M. L. SONDHI: Wil the
Minister of LABOUR AND REHABILITA-
THON pleased to gtate :

(a) whether Government are aware that
about 300 unemployed engineering gra-
dwates, in Dethi have formed an “UN-
EMPLOYED ENGINEERS SOCIETY™;

(b) whether some of them had brilliant
acpdemic records but in spite of this, they
were without jobs for more than six
months;

{c) whether some of the unemployed En-
gineers were offered jobs which were purely
of non-technical nature such as salésmen,
insurance agents and teachers; and

{d) the steps which Government are tak-
ing to absorb them in suitable jobs ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
No.

(b) Does not arise,

(c) Some unemployed engineers register-
ed at Emplorment Exchanges in Delhi were
sponsored against vacancies of sales repre-
sen'ative in engineeriny establishments and
of lec:urers/teacher: in technical institutions
for which employers had prescribed engi-
neering qualifications.

(d) Various development schemes in-
cluded in the Plans are expected to create
sufficient number of employment opportu-
nities for unemployed persons including En-
gineering Graduates,

Price oF PuLses IN DELHI

221. SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the current
prices of pulses prevailing in the Capital are
almost double when compared to last year
at this time;

(b) whether the prices of these essential
foodstuffs have gone up in spite of good
harvest of moong and Urad; and

(c) if so, the reasons for this steady rise
of prices and what effarts Government are
making to fight them 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COQPERATION (SHRI ANNASAHIB
SHINDE: (a) A statement showing
week-end wholesale prices of pulses (whole)
in Delhi for the period September-October,
1966 and 1967 is laid on the Table of the
House. [Placed in Library. See No. LT-
1514/67).

{b) and (c). The sharp rise in the prices
of pulses iz mainly atiributable to shortfall
in total production of pulses in India during
1966-67 as comparzsd to 1965-66 and a rise
in export of pulses abroad. The movement
of pulses is free within the country, There
is ne preposal to control the movement of
pulses within the country. Expert ef pulses
from the country has been banned.

WRroNG TELEPHONE NUMBERS IN DELHI
TeLEPHONE DIRECTORY

222. SHRI GULAM MOHAMED BAK-
SHI: Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that in this Year's
Delhi Telephone Directory and the Supple-
ment to it, many a Telephone Nombers have
been wrongly inferted and as a result
thereof Subscribers have been pot to a lot
of inconvenience; and

(b) if so, whether st=ps to rectify the
said mistakes have been taken and the res-
ponsibility for the said lapse located ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUIRAL) : (a) The number
of mistakes in the August ‘67 Directory has
been higher than in thoss published during
the previous years. This Telephone Direc-
tory involved changes in as many as 25,000
entries due to the commissioning of the
Rajpath Exchange, transfer of areas from
one exchange to ano'her, and conversion of
certain numbers from 5-digit to 6-digit sys-
tem. These changes were, in addition to
the normal chances of about 15% in each
issue of the Directory on account of shifting
of several Government and private telephone
connections from one area to anether.

(b) No supplement to the directory of
August 67 has been issued. The mistakes
of wrong numbers noticed or reported have
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been noted for necessary correction in the
next issue of the Direztory and further
better ways are being evolved to see that
the mistakes are kept to the minimum in
future issues of the Directory. The next
issue of the Delhi Direciory is expected to
be brought out by March 1968,

AR § warfaa ST qreas

223. St WT@A €W T @0
HWIR 77 92 IAR & I F fF

(%) a1 7z &= § {5 Tage (v
w2) 7 gF eawifas Sdwm orEeg
T 53 am w1 wFE e
2 R

(v) afzg, ST s FTo &
QU & B FET g ¢

Hag-wr farwm au a9 v &
TR-Har (ot o o THEW) : (F)
o, g 1

(=) wexfas ea=a ST =
1972 F T3 7 waifoq 57 I 7
qEATEAT 8 1

Epucatep UNEMPLOYED IN M.P.

224, SHRI MANIBHAI J. PATEL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of educated unemployed
persons on the Live Register of various Em-
ployment Exchanges in Madhya Pradesh
during the half year ending June, 1967;

(b) the number of scheduled castes and
scheduled tribes among them; and

(c) the number of educated unemployed
who secured employment through the Em-
ployment Exchanges in Madhya Pradesh
during the same peried ?

THE MINISTER. OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
71,136 educated job seckers (Matriculates
& above) were on the Live Register as on
30th June, 1967.

(b) 4,477 Scheduled Castes and 1,772
Scheduled Tribes (Matriculates and above)
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were on the Live Register as on 31-12-
1966.*

(c) 8,964 placements were effected dur-
ing January to June, 1967.

GRIEVANCES OF SHORE LABOUR
225, SHRI MANIBHAI J. FATEL :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to the
reply givea o Unsiarred Question No.
115 on the 24th May, 1967 and state :

(a) whether the Court of Inquiry to go
into the grievances of the ‘B’ category Shore
Labour under varieus Port Trusts has since
submilted its report;

(b) if so, the details of tile recommenda-
tions made therein; and
(c) Government's reaction thereto 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes.

(b) A copy of the report is available in
the Library of the House.

(c) Gevernment have accepted the re-
commendations made therein.

ReviEw oF REHABILITATION WORK In
WEST BENGAL

226. SHRI MANIBHAI J. PATEL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased 1o state :

(a) whether the Committce of Review of
Rehabilitation Work in West Bengal has
finished its work and submitted its report
to Government;

(b) if so, the details thereof; and

(c) the steps taken by Government to
expedite the work of the Committee 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N. MISHRA): (a) and (b). The Com-
mittee of Review of Rehabilitation Work
in West Bengal has not yet finished ifs
work, It is understood that an interim re-
port of the Commiftee on rehabilitation of
displaced persons living at certain ex-camp
sites and in Vagrants’ Homes would be
submitted to the Government shortly.

*The information is collected at annual
intervals gnding December,
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(c) In the Resolution relating to the con-
stitution of the Committee it has asked to
submit its report to the Government as
carly as practicable.
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Foop SHORTAGE BN CoONTAl SUB-DIVISION
(WesT BENGAL)

232, SHRI SAMAR GUHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :
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(a) whether it is a fact that more than a
million people are facing acute food crisis
and starvation on a large scale in the Comtai
Sub-division and other places in the district
of Midnapur in West Bengzal, which has been
recently ravaged by a devastating flood and
whether nearly 4 lakhs of newly cultivated
lands of these areas, have been completely
destroyed;

(b) if so, what steps have been taken as
relief measures by the Central Governmeat
to help the Government of West Bengal to
meet this flood-created food crisis and
starvation situation jp Contai Sub-division
and ether adjoining places; and

(¢) whether Government have wnder-
taken any measures to help the agriculturists
of these flood affected areas through West
Bengal Government, with necessary seeds,
fertilisers, agricultural loans, pumps etc, so
that they can make effort as self-help reha-
bilitation measures to raise some second
crops for producing foodgrains jn  their
flood affected paddy fields ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUEE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). It is a fact that con-
siderable damage has been done in the
Midnepur district of West Bengal as a re-
sult of floods in September, 1967. Rellef
operations are being carried on by the Stite
Government. The State Govt, have reported
that they are collecting full details of these
operations from the local officers and will
furnish these to us shortly. These details
willi be placed on the Table of the Sabha
as soon as these are received.

The Central Govt. have given a loan of
Rs. 50 lakhs to the State Govi. for flood
relief. A Central Team has already visited
West Bengal and further assistance for
relief will be given to the State Govt, after
the Team's report has been received,

The Ministry of Feod and Agriculture
have allotted 2000 tonnes of maize to the
State Govt. for free distribution in the flood
affected areas. A quantity of 500 toanes
of gift wheat was allotted to West Bengal
in October for use in free kitchens in areas
affected by floods and scarcity. A sum of
Rs. 25,000 has also been given to the State
Govt, from the Indian People’s Famine
Trust Fund for flood relief.
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Hysmp Bajaa SEED AFFECTED BY ERGoOT

233, SHRIMATI TARKESHWARI
SINHA :
SHR1 MOHAN SWARUP :
SHRI P. N. SOLANKI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) where the Hybrid Bajra Seed, now
found to be affected by Ergot was develop-
ed;

(b) why it was distributed for sowing
without a proper assessment of its value;

(c) what will be total loss, calculated in
terms of the loss of crop, due to this blun-
der; and

(d) the States where it was grown and
the extent to which they will be negatively
affected by the above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Hybrid bagra No. 1 was
deweloped at the Punjab Agricultural Uni-
versity, Ludhiana, aad was approved for re-
lease by the Central Varieties Release Com-
mittee of the Indian Council of Agricultural
Ressarch in March, 1965.

(b) The State Governments are res-
ponsible for distribution of seeds to the cul-
tivators. No incidence of ergot was noticed
in the seed production plots from which the
scod was processed. Seeds were cleaned
and graded with air and screen machine and
subsequently treated with fungicide and in-
secticide mixture. Investigations carried out
recently on representative samples of the
existing stock of HB-1 seed have confirmed
that the seed was free from ergot infection.

(c) and (d) Among the bajra-growing
States, the incidence of ergot on the crop
during the last Kharif season, 1967, was re-
ported from the States of Haryana, Rajas-
than, Punjab, UP. and Madras and the
Unjon Territory of Delhi. The experts of
the Department of Agriculture at the Centre
visited the affected arcas to assess the ex-
tent of imcidence of the disease, investigate
the causes of infection and advice suitable
remedial measures. According to their re-
ports, both hybrid bajra and local bejra
crops were equally affected, except in
Madras where the disease is reported to have
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affected only hybrid bajra. The extent of
infaction, however, varied considedably from
State to State. The area affecled ranged
from 0.1 to 18% of the total area under
cultivation of hybrid and. local bajra in the
affected States. Mo estimate of loss in terms
of crop production is available.

ExPoRT oF FOODGRAINS

234. SHRI GEORGE FERNANDES :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity of foodgrains exported
by India during the last three years, item-
wise;

(b) the countries to which the experts
were made;

(c) the price at which the foodgrains
were exported; and

(& the total value of foreign exchange
carned by exporting foodgrains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUMNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIEB
SHINDE) : (a) to (d). The requisite in-
formation is being collecied and will ‘be
laid on the table of the Sabha.

ConpITioNs oOF EMPLOYMENT IN  BNDIA
Steamsiir Co. avp Inpian Sarerowa Co.

235. SHRI K. M. ABRAHAM : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that there is dis-
parity in the terms and conditions of em-
ployment between clerical and subordinate
staff working with the India Steamship Com-
pany and clerical and subordinate Staff
working with the American Export Isbrant-
sen Lines, whose managing agests are Indian
Shipping Company;

(b} if so, the reasons therefor; and

(c) the steps Government propose to take
to end this discrimination ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Indian Shipping Company presumably re-
fers to India Steamship Company. This
Company are pot the Managing Agents of
the American Export Isbrantsen Lines.
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(b) and (c) Do not arise.

D.M.S. GuEr

236. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is g fact that the Delhi
Milk Scheme manufactures ghee although
it is not able to meet the requirements of
the people for standard milk;

(b) if so, the reasons therefor; and

(c) whether the ghee manufactured by
Delhi Milk Scheme is supplied only either
to Members of Parliament or to some selec.
ted officials and if so, the reasons for this
discrimination 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Yes, Sir, Due to
unexpected fall in the level of procurement
of milk, D.M.S. was unable to issue stan-
dardised milk for about 22 days during
October/November, 1967 and instead sup-
plied toned milk having lesser percentage of
fat. 2,932 kg of ghee was produced either
from cream obtained from sour milk or
from small quantity of fat made surplus
due to issue of tomed milk during that
period.

(c) The reply is in the negative,

FosMATioN OF INFORMAL CONSULTATIVE
COMMITTEES FOR VARIOUS MINISTRIES

237. SHRI PREM CHAND VERMA :
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) the number of Informal Consulta-
tive Committees which have so far been
constituted;

(b) the Ministries which do not have
sach Committees and the reasons therefor
and how long it would take to constitute
them; and

(c) whether the Consultative Committees
already constituted have met at least once
or pot 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a) Thirty (Twenty-three of the Commit-
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tees were constituted during the Budget Ses-
sion and seven thereafter),

(b) The Informal Consultative Committee
for the Ministry of Petroleum & Chemicals
has not been constituted so far, as the res-
ponse for nomination on the Committee is
very poor. The Committee would be con-
stituted when sufficient number of Members
express their desire to join the Committee.

(c) Seventeen of the twenty-three Com-
mittees have met during last Session, The
number of meetings held Ministry-wise so
far is as under :—

§. No. Name of the
Ministry

Commerce .
Defence

No. of meetings
held

ol

. Education ..
External Affairs .
Food, Agriculture, C. D.

& Cooperation ..
Health & Family Planning .
Home Affairs _-
Labour, Employment &
Rehabilitation w 1
9, Railway Zones (Nine

Committees) = . 9

Total 13
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PAYMENT OF PROVIDENT FUND AMOUNT BY
KalsRe-HIND MILLS, BOMBAY

241. SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
8496 on the 9th August, 1967 and state :

(2) whether M/s New Kaisre-Hind Mills,
Bombay have since deposited the Provident
Fund dues to the Employees' FProvident
Fund;

(b) if not, the reasons therefor; and

(c) the action taken by Government in
the matter ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
No.

(b) The management of the establishment
has failed to deposit the provident funds
dues on grounds of financial difficulties.

(c) Revenue recovery and prosecution
proceedings have been initiated for the re-
covery of provident fund dues. The Gov-
ernment of Maharashtra has also been mov-
ed for recovery of provident fund dues as
arrears of land revenue, A criminal case
for breach of trust against the ag t
is also pending in the Court,

Dock WORKERS' DEMANDS

242. SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
1694 on the 9th August, 1967 and state :

(a) whether the examination of the de-
mands of All-India Port and Dock Workers'
Federation has since been completed;

(b) if not, the reasoms therefor; and

(c) the extent to which Government pro-
pose to intervene in the matter of meeting
their demands ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
to (c). The demands were discussed with
the representatives of the All India Port
and Dock Workers' Federation in August,
1967 and an agreement was reached with
the representatives of the Federation on the
10th August, 1967. Steps have already
been taken to implement the agreement.

Misuse oF Funps By Forest EpucAtion
DIRECTORATE
243, SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH :
SHRI VASUDEVAN NAIR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the C.B.I. has completed
investigations of the misuse of funds by the
Forest Education Directorate; and

(b) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The advice of the Central Vigilance
Commission on the report of the C.B.L is
awaited,

Dmect DiaLiNg FaciLImES

244, SHRI K. LAKKAPPA : 'Will the

Minister of COMMUNICATIONS be
pleased to state :

(a) whether there is any programme in
the Posts and Telegraphs Department to have
direct dialing facilities from Bangalore to
Bombay, Delhi, Poona and Hyderabad;

(b) if so, when this is likely to be im-
plemented; and

(c) if not, the reasons for mot provid-
ing direct dialing facilities to such major
cities ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1, K. GUIRAL) : (a) Yes,

(b) Direct dialling facility from Banga-
lore to Bombay, Delhj and Poona is likely
to become available during 1968-69. The
Direct dialling facility between Bangalore
and Hyderabad is likely to be available in
the 5th Plan.

(c) As will be seen, plans have been
made for connecting Bangalore to important
stations. This, however, requires large in-
vestment and the programme has, therefore,
to be executed in a phased manner.

AvuToMaTiC TELEPHONE EXCHANGES IN
MYSORE

245. SHRI K. LAKKAPPA : Will the
Minister of COMMUNICATIONS be plea-
sed to state :

(a) the npumber of major Automatic
Telephone Exchanges in Mysore State;

(b) if there are nmo major Automatic
Telephone Exchanges, the reasoms therefor;
and

(c) whether there is any phased pro-
gramme in this matter 7

THE MINISTER OF STATE TN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
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(SHRI I. K. GUIRAL) : (a) Three (Bao-
galore, Hubli and Mangalore).

(b) Does not arise,

(c) Yes. Mysore automatic exchange is
under installation. Plans have been drawn
up for another 12 main automatic exchas-
ges, in a phased manner,

SeELF-SUFFICIENCY TN FOODGRAINS

246. SHRI PARTHASARATHY :
SHRI NTTIRAJ SINGH
CHAUDHARY :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Finance
Minister at a London News conference on
the 8th September, 1967 stated that India
might be self-sustainjng in Food production
by 1975 or 1976; and

(b) whether it is the latest time schedule
for eur attaining self-sufficiency in Food ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) and (b). No Sir. What the
Finance Minister said was he hoped that
India would be economically self-supporting
by 1975 or 1976, provided that the trade
and aid climate is favourable,

TRAINING CENTRE FOR FISHERIES

247. SHRI PARTHASARATHY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government are contemplat-
ing to set up a training Centre for fisheries
to meet the shortage of trained personmel
in the fishing industry with the help of
Japan, which has highly mechanised fishing
industry; and

(b) if so, the places chosen to locate the
training Centre for fisheries in the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and(b). No. To meet the
shortage of trained manpower for fisheries
development the Government of India has
established a training centre for fisheries
officets in Bombay called the Ceatral Insti-
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tute of Fisheries Education, with a branch
for junior officers in Calcutta (Barrack-
pore). Various inland States have their
own training centres for field staff, and 2
institutes for inland operatives have been
recently opened by the Government of India
at Agra and Hyderabad. For marine train-
ing the Governmen; of India has set up the
Central Institute of Fisheries Operatives at
FErnakulam and another unit is being esta-
blished in Madras. Maritime States have
also set up training centres for marine ope-
ratives. The Government of Mysore has a
training centre for fish processing at Manga-
lore in collaboration with Japan. The Indo-
Morewegian Project also provides training

in fish processing.
Foop ProDUCTION IN BIHAR

249. SHRI SHASHIBHUSHAN BAJ-
PAI: Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether Government propose to in-
vite a survey team from U.S.A. and Japan
to visit India to enlighten the Bibar farmers
on how to increase food production by
overcoming drought and flood through the
measures they had adopted when faced with
similar conditions in their countries 30 years
ago;

(b) if so, when the team is likely to
come;

(c) what will be its composition; and

(d) how the expenditure on the team is
to be met 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) to (d). Question does not arise.

MANUFACTURE OF AGRICULTURAL
IMPLEMENTS

250. SHRI SHASHI BHUSHAN BAJ-
PAI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state @

(a) whether it is a fact that the Depart-
ment of Agriculture has submitted to the
Government of Kashmir a scheme for manu-
facturing nmew and improved agricultural
implements; and

(b) if so, the main features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No scheme for manufactur-
ing new and improved agricultural imple-
ments has been submitted to the Govern-
meat of Kashmir by the (Directorate of
Extension) Departmen; of Agriculture,

(b) Does not arise.
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PesTicDE PrOMOTION BoARD

252. SHRI BHOGENDRA JHA :
SHRI P. C. ADICHAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the National Council of the
Applied Economic Research has recom-
mended the formation of a public sector
Pesticide Promotion Board and also a Fer-
tiliser Promotion Board; and

(b) if so, the reaction and decision of
Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The Mational Coun-
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cil of Applied Economic Research had re-
commended in 1964 that an independent or-
ganisation be established to promote ferti-
liser use and that its services should include
both technical advice and sales promotion.
The Committee on Fertilisers had also re-
commended in 1965 the setting up of a
Proraotion Corporation for the same pur-
pose. The Council has suggested formation
of a Pesticide Promotion Board also in a
study published in July, 1967.

(b) The Fertiliser Demonstrations and
the Soil Testing Service comstitute the base
for fertiliser promotion. Provision is being
made in the 4th Plan for intensification of
these programmes. No decision has yet
been taken on the question of setting up an
independent agency for the purpose. The
suggestion of the Council about the Pesticids
Promotion Board is also under consideration.
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PARLIAMENT SESSION IN SoUTH INDIA

257. SHRI CHANDRA SHEKHAR
SINGH ; Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to state :

(a) whether the proposal to hold a Par-
liament Session in the South has been re-
considered by Government; and

(b) if so, the decision taken thereon ?
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264
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR, RAM SUBHAG SINGH) :
(a) and (b). The question of holding a

Parliament Session in the South is under
consideration of the Government.

SUuPER Bazar, NEew DELHL

258. SHRI BABURAO PATEL: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the total amount invested by Gov-
ernment jn the Super Bazar, New Delhi;

(b) the number of sub-standard goods
that are palmed off in the Bazar, as stan-
dard quality goods;

(c) whether it is a fact that the General
Manager of the Super Bazar, who is also the
Secretary of the Indian Co-operative Union,
went abroad recently on a “study tour”;

(d) the cost of this foreign trip, the coun-
tries he visited, the foreign exchange allow-
ed to him, the name of persons who went
with him and the subjects he studied and
with what benefit to the Super Bazar;

(e) whether it is a fact that the Person-
nel Manager of the Super Bazar has set up
a Branch Office of the L.I.C. in his wife's
name;

(f) the exact loss suffered by the Super
Bazar since its inception; and

(g) the steps taken by Government to
prevent losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GURU-
PADASWAMY) : (a) The total amount
invested by Government, by way of share
capital and loan, is Rs. 37.75 lakhs,

(b) The aim of Super Bazar is to sell
standard quality goods and with this end in
view the Bazar has made arrangements for
sample testing in collaboration with Lady
Irwin College.

(c) Yes Sir. However the General
Manager of the Super Bazar is not the
Secretary of the Indian Cooperative Union.

(d) No cost of this trip was bomne by
the Super Bazar. The countries visited by
the General Manager were Italy and UK.
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No foreign exchange was allowed to him,
No ether person accompanied him. The
subject of the seminar directly related to
the working of super markets.

(¢) The Government is not aware of any
such fact.

(f) Since 15th July 1966 when Super
Bazar started till the 30th of June 1967
when the last cooperative year ended the
loss suffered by Super Bazar is Rs, 5.64
lakhs, This figure is provisional and subject
to audit.

(g) Steps being taken to prevent losses
include rationalisation of staff, increase in
sales by opening of new departments and
reduction in operational expenditure such as
packing material, etc.

FREE LEGAL AID TO PoOR

259. SHRI 5. M. BANERJEE : Will the
Minister of LAW be pleased to state :

(a) the steps taken give free legal as-
sistance to those poor people who cannot
afford it;

(b) whether any scheme has been chalked
out; and

(c) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R
CHAVAN) : (a) The adminjstration of
justice is a State subject and consequently
the responsibility for formulating and im-
plementaing schemes of legal aid is that of
the State Governments. The Central Gov-
ernment does not come into the picture in
so far as States are concerned. A scheme
of legal aid has been introduced in some
Unijon Territories;

(b) Schemes for the grant of legal aid
have been formulated in the States of
Andhra Pradesh, Bibar, Kerala, Gujarat,
Haryana, Madhya Pradesh, Maharashtra,
Punpjab, Rajasthan and West Bengal and in
the Union Territories of Dadra and Nagar
Haveli, Goa, Daman and Diu, Himachal
Pradesh, Pondicherry and Tripura; and

(c) A statement showing the salient fea-
tures of the scheme of legal aid in force
in the above States and Union Territories is
placed on the Table of the House. [Placed
in Library. See No. LT-1517/67).
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CHIEF MmisTERS' CONFBRENCE oN Foop

260. SHRI D. C. SHARMA :
SHRI V, KRISHNAMOORTHI :
SHRI P. C. ADICHAN :
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA :
SHRI D. N. DEB :
SHRI CHENGALRAYA NAIDU :
SHRI N, K, SANGHI ;
SHRI SHIVA CHANDRA JHA :
SHRI BAL RAJ MADHOK :
SHRI RAM CHARAN :
SHRI MOHAN SWARUP :
SHRI DEORAO PATIL :
SHRI SURENDRANATH

DWIVEDY :

SHRI K. LAKKAPPA :
SHRI D. B. RAJU :
SHRI K. M. KOUSHIK :
SHRI GADILINGANA GOWD :
SHRI K. R. GANESH :
SHRI HEM RAJ:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the food policy was review-
ed at a meeting of the State Chief Ministers
held in Delhi in September, 1967;

(b) if so, the decision taken thereon;

and
(c) the steps taken in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1518/67).

ProbucTioN OF HIOH-YIELDING VARIETIES

261, SHRI D. C, SHARMA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the high-yielding varieties
of grain uged in 1966-67 were successful
experiment;

(b) if so, the details thereof; and

(c) whether any comprehensive pro-
gramme for their use has been drawn out ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
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TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) to (c). A
Statement is laid on the Tabls of the
House. [Placed in Library, See No. LT-
1519/67].

SUBSISTENCE ALLOWANCE TO INDUSTRIAL
WORKERS
262, SHRI D, C. SHARMA : Will the

Minister of LABOUR AND REHABILI-
TATION be pleased to state :

{a) whether workers in the industrial
and commerical establishments will receive
a subsisience allowance while under sus-
pension; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, in respect of workers in establish-
ments in the central sphere covered by the
Industrial Employment (Standing Orders)
Act, 1946;

(b) A copy of the notification issued by
this Ministry in this behalf is placed on
the table of the House. [Placed in Library.
See No, LT-1520/67],

Loss or FoobpGrAINs BY RaTs

263. SHRI D. C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that on an
average about 10 per cent of the annual
grain production is lost after it has been
harvested because of faulty handling and
storage;

(b) whether it is a fact that rodents and
insects are the main causes of the loss
and they eat up 5.5 per cent of the food
produced during storage;

(c) whether any attention has been paid
to check this colossal loss; and

(d) if so, the details thereof with the
results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Expert Committee
constituted by the Government has, in an
interim report submitted to the Govern-
ment, estimated the loss during the post-
harvest handling of foodgrains at 9.33%.
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As far as the foodgrains handled by the

Government are concerned, the average
annual loss is less than 1%.

(b) Yes Sir; the Expert Committee has
estimated that the loss on account of in-
sects and rodents is 5.05%.

(c) Every effort is being made to ensure
that the loss is minimized,

(d) Following are the details of the
steps taken :—

(i) It has been ensured that all the
pesticides and equipment required
for protection of foodgrainy in
storage against pests are manu-
factured in the country and are
readily available to the users.

Every possible effort is made to
seg that new storage podowns
constructed are rodent and dam-
proof, As far as farm storage
is concerned, use of better rodent-
proof receptacles and fumigation
of grains are being popularised.
A npation-wide ‘Save Grain Cam-
paign® was launched wherein
scientific  techniques of better
storage were demonstrated in im-
portant grain markets and at gome
rural centres,

(i)

(iii)

Training and research activities
relating to grain storage have
been encouraged and it is pro-
posed to further extend these
facilities with the help of the
United Nations Special Develop-
ment Fund,

Steps have been taken to make
it obligatory on the Roller Flour
Millers, Rice Millers and grain
stockists to adopt pest control
measures on their premises,

(iv)

v)

The State Governments and
various other agencies handling
foodgrains have been advised of
the benefits of anti-coagulamts for
controlling rat trouble and the
importance of scientific/modern
storage of foodgraing and exhart-
ed to take measures actively for
reducieg the losses,

(vi)
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Man-Days Lost

264. SHRI D.C. SHARMA :
SHRI NITIRAJ SINGH CHAU-
DHARY :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is fact that more man-
days were lost in 1966 than those in 1965;

(b) the number of man-days lost during
1967 so far;
(c) the reasons therefore, and

(d) the steps taken by Government to
check the same 7

THE MINISTER OF LABOQUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes,

(b) The provisional figure of man-days
lost during Jaouary—July is 59.17 lakhs.

(c) Increase in the man-days lost during
1966 was mainly due to disputes over is
sues like wages, allowances and bonus,

(d)° The State Labour Ministers have
been requested to strengthen the Implemen-
tation Machinery in their States so as 1o
ensure that the Code of Discipline is faith-
fully observed both by employers and
workers.

Wace Boirp FOR CoAL MINING INDUSTRY

265.  SHRI TULSIDAS DASAPPA :
SHR1 K. R. GANESH :
SHRI' P. RAMAMURTI :

" SHRI A. K. GOPALAN :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the tripartite discussions bet-
ween the Government representatives, em-
ployers' and workers' representatives have
been held to assist in the smooth implemen-
tation’ of the recommendations of the wage
Board for the Coal Mining Industry.

(b) if so, the result thereof; and

(c) the number of collieries which have
since implemented the recommendations of
the. Wage Board ?

THE MINISTER OF LAPOUR AND
REHABILITATION (SHRI HATHI) : (a)
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and (b). Bi-partite meetings were arranged
between the parties in the months of July
and August, 1967 to ensure smooth imple-
mentation of the Wage Board's recom-
mendations, Discussions were continued
after the meetings also and understanding
is reported to have been reached between
most of the managements and their unioms,
over the question of implementation,

(c) Statistical information in this regard
is awaited,

CENTRAL STATE FamMs

266. SHRI TULSIDAS DASAPPA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the offers made by the
Government of Kerala, Madras and
Madhya Pradesh for setting up Central
State Farms have been considered; and

(b) if so, the decisions takem in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Government
of Madras have since decided to start a
farm of their own. As regards Kerala and
Madhya Pradesh, the matter is still under
correspondence with those Governments.

CorPORATION FOR PosSTAL AND TELEGRAPH
ERVICE

267, SHRI MARANDI: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that his Ministry
is examining the proposal for forming a
Corporation for the Postal and Telegraph
Services; '

(b) if so, whether Government m
studying the British proposal for a similar
move there;

(c) whether any report has been made
by the Working Group on the Post and
Telegraph Board set up by the Adminis-
trative Reforms Commission in this regard;
and

(d) if so, when the final decision is
likely to be taken thereon ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K, GUIJRAL) :
(a) and (b). The Administrative Reforms
Commission has set up a Working Group
to examine the administrative structure and
the working procedures of the Posts and
Telegraphs Department. This Working
Group has been asked to examine the
desi1ability of constituting a corporation for
the P&T Department. It will, no doubt,
be taking note of the proposals for re-
organisation of the British Post Office.

(c): No. The Working Group was re-
quired to submit its report by December,
1967 but it is understood that the work
will take a little more time,

(d) The matter will be examined further
on receipt of report of the Working Group.

REPATRIATES FrOM CEYLON

268. SHRI MARANDI :
SHRI ESWARA REDDY ;
SHRI SRINIBAS MISRA :
SHRI P, K. DEO:
"'SHRI YAJNA DATT SHARMA :
SHRIMATI SUSH!LA ROHATGI :

Will the Minister of LABOUR AND
REHABILITATION be pleased tb state : '

(a) whether it is a fact tha repatriates
from Ceylon have sm.rted coming into
India;

(b] if so, the number of those who have
come 50 far;

(c) the steps which have been taken by
Government to resettle these repatriates;

(d). the names of States in which they
will be settled; and

(e) the total amount to be spent over
their resettlement ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N. MISHRA) : (a) and (b). Regular
repatriation under the Indo-Ceylon Agree-
ment 1964 has not yet commenced. 10,288
Indians have however, been granted Indian
citizenship by the High Commission in Cey-
loa and 2,538 out of these have already
come to India up to 31-3-1967.
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(c) A statement showing the steps taken
and the proposals under consideration for
the resettlement of repatriates returning to
India under the Indo-Ceylon Agreement,
1964 is laid on the Table of the House.

[Placed in Library. See No, LT-1521/67].

(d) The resettlement of repatriates from
Ceylon is being treated as a ‘national prob-
lem' and all State governments have been
requested to extend their cooperation for
their resettlement,

(e) It is not possible to estimate the cost
of the rehabilitation of repatriates from
Ceylon at this stage because the planning
and formulation of resettlement program-
mes has not yet been completed.

TueErT OF FOODGRAINS FROM CALCUTTA
PoRT

269. SHRI MARANDI : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether it is a fact that the CBJI
has investigated that 70 to 75 tonnes of
rice and wheat are almost daily stolen fmm
the Calcutta port;

(b) if so, the steps taken by Governmeat
to check this theft;

(c) whether any officials have been
found guilty;

(d) if so, the action taken mmst those
held responsible; and

(e_} whether it is also a fact that the
stolen rice is being sent to China and

Nepal ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) to (¢). Do not arise,

INDIAN TELEPHONE INDUSTRIES

270, SHRT MARANDI : Will the Minis-
ter of COMMUNICATIONS be pleased to
state :

(a) whether it @& a fact that India has
the highly competitive international market
for telephone equipment ;
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(b) if so, whether it is a fact that Indian
Telephone Industries has been given a
contract for the supply, installation and
commissioning of the 5000 line exchange
for the city of Dar-e¢-Salam (Tanzania);

(c) if so, what are the conditions for the
contract;

(d) whether it is also a fact that further
orders for the supply of 600 line exchange
have been received; and

(e) if so, when they are likely to be
supplied ?

THE MINISTER OF STATE TN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes.

(b) The Indian Telephone Industries
Ltd. Bangalore have secured a contract
for the supply of a 5000-line exchange for
the city of Dar-es-Salam in Tanzamia, An
enquiry for the installation and commis-
sioning of the equipment has also been re-
ceived and mecessary offer will be made
by the Indian Telephone Industries Ltd.
after detailed examination,

(c) The terms of payment
under :—

(i) 90% of the value of the contract

will be paid against letter of credit
on production® of shipping docu-
ments,
5% of the value of the contract
will be paid after receipt of a
certificate from the East African
P.&T. Administration to the effect
that the equipment has been com-
missioned and accepted by the
Administration,

(iii) The remaining 5% of the value
of the contract will be paid after
expiry of the guarantee period
viz., 12 months from the date of
installation or 18 months from the
date of bill of lading, whichever is
earlier.

(d) Yes. Further orders for the supply
of two exchanges of 600 lines each have
also been received. )

(e) The 5000line Dar-es-Salam Ex-
change is to be supplied in the period April
to June, 1968, The first 600-line exchange
referred to in (d) above is to be supplied
in the period March to May, 1968 and the
second in the period September/October,
1968,

are as

(ii)
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PROCUREMENT SCHEME Fom RICE
271. SHRI MARANDI : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether it is a fact that Andhra
Pradesh Government is working out a new
procurement scheme for rice for future;

(b) if so, whether the details of the
scheme have been discussed with  the
Central Government;

(c) if so, the main features of the
scheme;

(d) whether the Central Government are
approaching the other States also to follow
and work on the proposed scheme of
Andhra Government; and

(e) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) Yes Sir.

(c) A statement is laid on the Table
of the House, [Placed in Library. See Wo.
LT-1522/67].

(d) and (e). No, Sir. The methods of
procurement have been left to each State
Government to decide keeping in  view
the local conditions,

REPORT OF AGRICULTURAL PriCEs ComMis-
SION
272. SHRI VASUDEVAN NAIR:
SHRI V. KRISHNAMOORTHI :
SHR] K. HALDAR :

‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Agricultural Prices
Commission has submitted its report on
the price policy for Kharif crops;

(b) if so, the main recommendations
thereof; and

(c) the decision taken there on?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1523/67].
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(c) A Statement is laid on the Table
of the House. [Placed in Library. See
No, LT-1524/67).

UNEMPLOYMENT POSITION IN PLANTATIONS

273. SHRI VASUDEVAN NAIR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to siate :

(a) whether the one-man Committee ap-
pointed to study the employment position
in plantations has submitted its report;

(b) if so, the main recommendations
thereof; and

(c) the decisions taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) ; (a)
Yes.

.

(b) The Committee was only a fact-
finding body. It has, however, suggested
certain remedial measures in its report in
addition to recording its findings, A
statement containing its main findings and
suggestions was furnished in reply to Un-
gtarred Question 1359 answered on 2nd
March, 1966,

(c) The Committee’s Report was consi-
dered by the Industrial Committee on Plan-
tations at its 12th session held at Madras
on the 19th and 20th August, 1967. The
findings of the One-Man Committee were
accepted by the Industrial Committee.
Arising of the findings? of the Committee,
it was agreed in the meeting that :—

(i) The managements should not in-
crease the work-load through a
reduction of the labour force.
The work-load should be such
that a worker was able to comply
his task in a normal working day
without the help of children and
other dependents,

(ii) Permanent vacancies should not

be filled up by casual labour,

(iii) The quantum of casual labour
should not normally exceed 209
of the labour force employed on
a plantation,

(iv) Contract labour should not be
employed for regular work on
plantations,

These conclusions have been brought to
the notice of the employers’ organisations
for necessary action,
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FoOD SCARCITY IN ASSAM

SHRI HEM BARUA :
SHRI J. N. HAZARIKA :

274,

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government are aware that
at present scarcity of food is stalking the
State of Assam, a fact that has been fur-
ther intensified by floods massive dimea-
sion; and

(b) if ¢o, the steps Government have
taken to ensure steady supply of food-
grains to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Reports have
been received that foodgrains from Gowt.
stocks are not available in all areas in
adequate quantities, Open market availabi-
lity of foodgrains, however, in most arcas
is adequate though the prices are high.
Floods this year have also nmot been as
damaging as in previous years. Though there
were two waves of riverioe floods in July,
they were of minor dimensions and did not
cause heavy damage to the standing autumn
paddy crop. The production of paddy in
Assam during 1967-68 is expected to be
better than what it was in 1966-67, Supply
of wheat to Assam from Central Pool is
being maintained at as steady a rate as pos-
sible.

SUPPLY OF SUB-STANDARD RICE TO WEST
BENGAL

276. SHRI RABI RAY : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether his attention has been drawn
to a Press note of the Orissa Government
that it is the Food Corporation of India
which is responsible for the despatch of
sub-standard rice to Bengal; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) and (b). The report ap-
pearing in the press has been seen. The
matter is being examined in consultation
with the State Government and the Food
Corporation of India.

CoMMUNITY DEVELOPMENT PROJECTS

277. SHRI RABI RAY: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) how many State Governments have
opined to scrap Community Development
Projects and to abolish the post of B.D.Os
and how many are in favour of retaining
them; and

" (b) the final decision of Government in
thig¢ regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 M. 5. GURU-
PADASWAMY) : (a) and (b). No State
Government has suggested scrapping Com-
munity Development Projects; excepting
Madhya Pradesh, where the posts of Block
Development Officers were abolished with
effect from January 1, 1966, no other State
Government has sent specific proposal for
abolition of these posts.

CONTRACT LABOUR SYSTEM

278. SHRI RABI RAY : Will the Minis-
ter of LABOUR. AND REHABILITATION
be pleased to state :

(a) which are the industries that have
still retained contract labour system; and

(b) whether Government have taken
steps to scrap the contract labour system
once for all?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The contract labour system
is still in vogue in the country and has not
yet been abolished, Action in regard to
the abolition of this system in respect of
such categories as may be notified by the
appropriate Government and for the regu-
Iation of employment of contract labour in
cases where the gystem cannnot be abolished
altogether is contemplated under the rele-
vant provisions of the Contract Labour
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(Regulation and Abolition) Bill, This Bill
was originally introduced in the Lok Sabha
on the 1st November, 1966, With the
dissolution of the Third Lok Sabha, the
Bill lapsed, It was re-introduced in the
Lok Sabha on the 31st July, 1967 but has
not yet come up for consideration,

VIoLATION oF LiBoUR LAwWS IN PUBLIC
AND PRIVATE SECTOR INDUSTRIES

279. SHRI RABI RAY: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the names of public sector and private
sector industries who have failed to carry
out the labour laws that are meant to
further the cause of working class move-
ment in the country; and

(b) the action taken by Government
against such industries ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Considering the large number of public
and private undertakings all over the coun-
try, it is difficult to give the names of
undertakings which are not implementing
one labour law or the other. Moreover,
industrial relations in respect of the major-
ity of undertakings fall within the jurisdic-
tion of the State Governments and as such
the required information can only be sap-
plied by them,

(b) As and when specific complaints
about non-implementation of labour laws
in Central sphere undertakings are received
in the Labour Ministry, they are investigat-
ed and, if substantiated, necessary steps are
taken to set them right,

Surer Bazar, New Dermr

280. SHRI RAM CHARAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Super
Bazars in New Delhi are running in heavy
loss;

(b) if so, the tofal loss incurred wupto
30th September, 1967;

(c) whether it is also fact that the loss
sustained in Super ‘Bazars is' due to the
unnecessary and extra recruitment of staff
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and due to corruption in the purchasing
department of the Super Bazars; and

(d) if so, the steps taken to avoid such
a great loss'?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M, 5. GURU-
PADASWAMY) : (a) and (b). Since 15th
of July, 1966 ie, the date of start of the
Super Bazars till 30th Junme, 1967 when
the last Cooperative Year ended, the loss
incurred by Super Bazar, New Delhi and
ita branches at ILN.A. and Patel Nagar,
taken together, is Rs, 5.64 lakhs, This is
a provisional figure subject to audit, As
regards the period from July to September
1967, no profit and loss account has been
worked out;

(¢) The loss sustained by Super Bazars
in New Delhi has been mainly due to pro-
motional and developmental expenditure in-
curred in the first year of the starting of
the Super Bazars and the high rent which
had to be paid for the buildings. In the
inftial stages, there was also recruitment of
extra staff with a view to training salesmen
and managers for the branches to be open-
ed subsequently;

(d) Steps being taken to avoid recurrence
of loss include rationaligation of staff, efforts
to increase sales by opening of new depart-
ments, measures to reduce operational. ex-
penditure such as expenditure on packing
material,

REORGANISATION OF POST OFFICE SAVINGS
BANE SCHEME

281. SHRI ESWARA REDDY: Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether there is any proposal to
reorganise the Post Office Savings Bank
Scheme to provide better service and to
attract more investments;

(b) if so, the main features thereof; and

(c) when the proposal is expected to be
implemented 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Yes.
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(b) A statement has been laid on the
table of the House indicating the main fea-
tures of the Scheme. [Placed in Library.
See No. LT-1525/67),

(¢) The scheme is proposed to be tried
first on an experimental basis in the Uttar
Pradesh P & T Circle, with effect from
1st February, 1968.

MIGRANTS FROM EAST PAKISTAN, BUmRMA

AND CEYLON
282. SHRI MAYAVAN: Will the
Minister of LABOUR AND REHABILI-

TATION be pleased to state @

(a) whether it is a fact that Government
propose to give job priority to the migrants
from East Pakistan and the repatriates from
Burma and Ceylon;

(b) if so, whether Government have also
made reservations for vacancies In certain
posts;

(c) if so, whether any directive has been
issued to the Ministries of the Central
Government and State Governments in this
regard; and

(d) if so, whether any final decision in
this regard has been taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N. MISHRA) : (a) Priority has already
been accorded to the migrants from East
Pakistan and repatriates from Burma and
Ceylon for employment in Central Govern-
ment offices as indicated below :

East Pakistan Migrants :—Over-riding
priority in Priority IIT in the Eastern Zone
(Assam, West Bengal, Bihar and Orissa)
and Priority ITI in offices in other States,

Repatriates from Burma and Ceylon :—
Over-riding priority in their home States
and Priority III in offices in other States.

(b) to (d). The Ministries of the Govern-
ment of India have been requested to reserve
50% of vacancies in Class ITI and Class
IV or equivalent posts in the public sector
undertakings under their comtrol. These
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instructions have been communicated by the
concerned Ministries to the respective un-
dertakings.

ProCUREMENT PricEs For KHARIF CROPS

283. SHRI MAYAVAN:
SHRI RAMAVATAR SHASTRI :
SHRI G. C. DIXIT :
SHRI LAKHAN LAL GUPTA:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have decided
to give bonus to the States for better pro-
curement;

(b) if so, how many States have been
given this bonus;

(¢) whether there is a proposal also that
the bonus should be given to the growers
direct; and

(d) if so, when the final decision is likely
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No bonus is being paid
to the States for better procurement as such,
However, under the incentive bonus scheme,
boouses are being paid to the surplus States
for making supplies from internal procure-
ment to the central pool.

(b) The States of Andhra Pradesh,
Madras, Orissa, Madhya Pradesh, Punjab
and Haryana are entitled to the bonus under
the scheme,

(¢) No. Sir,

(d) Does not arise,

CROP INSURANCE

284. SHRI P. C, ADICHAN :
SHRIMATI TARA SAPRE:
SHRIMATI SUSHILA ROHTAGI:
SHRI RANDHIR SINGH ;

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the State Governments have
sent their comments on the proposed Bill
on crop insurance;
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(b) if so, the nature of the comments
received; and

(c¢) when the proposed Bill is expected to
be introduced in Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Only the States of Maha-
rashtra, Orissa, Rajasthan, West Bengal and
U.P. have sent their tentative view on the
pilot scheme of Crop Insurance, pending
examination of provisions of the Draft Bill.

(b) These States broadly agree with the
principles of insurance scheme and the draft
Bill, but they have expressed mis-givings
regarding their own capacity to assume the
financial burden in the initial stages and
have stressed the need for Central assis-
tance, They have also pointed out organi-
sational difficulties in operating the scheme
and emphasised the need for intensive
studies before implementing the pilot
scheme.

(¢) Efforts will be made to introduce the
Bill in the current Session of Parliament
provided replies from the State Gevernments
are received in time for finalising the pro-
visions of the draft Bill,

BUFFER STOCK OF FOODGRAINS

285. SHRI Y. A. PRASAD :
SHRI BEDABRATA BARUA :
SHRI D. N, DEB:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that discussions
were held with the U.S. Embassy officials
in October, 1967 for the building of buffer
stock of two to three million tonnes of
foodgrains; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. .

(b) The discussions have not yet been
concluded, '
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SHEEP BREEDING CENTRE
286. SHRI Y. A. PRASAD :

SHRI BEDABRATA BARUA :
SHRI D. N. DEB :

Will the Minister of FOOD AND AGRI-
«CULTURE be pleased to state:

(a) whether Government propose to sel
up a Sheep Breeding Centre in Kutch Dis-
trict;

(b) if so, what would be the estimated
cost and capacity of this Centre; and

(c) whether it is a fact that Russian
breed of sheep is to be developed at this
Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF FQOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The question for
setting up a Sheep Breeding Farm in Kutch
District is under consideration, The other
relevant details are also not finalised so
far,

RECOVERY OF WAGES AND BONUs FROM
DEFAULTING EMPLOYERS

287, SHRI NAMBIAR: Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government propose to take

steps for prompt recovery of wages and
bonus due from defaulting employers;

(b) if so, the nature of the steps taken;

(c) whether Government propose to
amend the Bonus Act suitably for recovery
of the dues; and

(d) if so, when ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
{a) to (d). This matter was considered
by the tripartite Standing Labour Committee
at its meeting held on the 30th September,
1967 and the consensus of opinion was that
designated officers should be wvested with
powers te issue certificates for the recovery
of wages payable under the Payment of
Wages Act and the Minimum Wages Act
and the minimum bonus of 4% payable
under the Payment of Boous Act, These
L77LS8(CP)/67—9
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suggestions are being examined further by

the Government,

WoRLD BANE LOAN POR AGRICULTURAL
ProJECTs IN U.P.

288. SHRI K. R. GANESH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

{a) whether it is a fact that the World
Bank has given loan for undertaking agri-
cultural projects to be taken up in certain
Districts of U.P;

(b) if so, the details of these projects; and

(c) the Districts in which these projects
will be undertaken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB'
SHINDE) : (a) to (c). No, Sir. A pro-
posal for intensive agriculture centred
around tubewells and other groundwater
facilities has, however, been submitted to
the World Bank for consideration. A state-
ment showing the details of the proposal,
in brief, is attached,

Statement

The proposal for intensive agriculture
centred around tubewells and other ground
water facilities in two districts of U.P.
envisages a comprebensive programme of
agricultural production in the districts of
Varanasi and Etah with a view to achieve
substantial increase in yields. The pro-
gramme contemplates maximum exploitation
of groundwater resources through deep
State tubewells, shallow private tubewells,
wells and dug-cum-bore wells to the extent
found feasible from hydrogeological surveys
and study of the groundwater reservoir
resources, In addition, a support pro-
gramme of inputs and essential services for
proper utilization of the new irrigation faci-
lities is also envisaged.

As the matter is still in a proposal stug2
and under consideration of the World Bank,
it is not possible to furnish details regard-
ing the estimated expenditure, nature of
assistance to be given to the cultivators,
elc,
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Loss oF FOODGRAINS IN STORAGE

289. SHRI K. R. GANESH :
SHRI C. K. BHATTA-
CHARYYA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Expert Committee set
up to go into the question of loss of food-
grains due to faulty storage has submitted
it¢ final report;

(b) if so, the main
thereof; and

(c) the decisions taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) and (c). Do not arise.

recommendations

I.C.A.R. RESEARCH PROGRAMME

290. SHRI D. N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to stafe:

(a) the details of the co-ordinated schemes
that have been formulate for the deve-
lopment of agriculture and animal wealth
for Rajasthan as a result of re-organidation
of LC.AR.; and

(b) to what extent the agricultural yield
is likely to be increased as a result of the
schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

SHINDE) : (a) Under the tolluwmg Co-
ordinated R ch Sch lated by
the ILCA.R., it is proposed to locate

Research Centres in Rajasthan. The Schemes
marked with asterisk have already been
formally cleared and sanctioned others ere
awaiting sanction :—

MName of Project Centre
1 2
1. Cotton (f) Sriganganagar®
(i) Rajasthan Canal*
Tract Centre*
2. Dilseeds Kota*
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1 2
3. Wheat Durgapura
4. Barley Durgapura®*
5. Maize Ajmer
6. Sorghum Pali
7. Millets () Jodhpur  (C.A.
ZR.I)
(i) Ajmer
8. Fruits Sriganganagar
9. Vegetables Jobner
Chillies
10. Potato Location not decided
for one Sub-
Centre.
11, Cood. (i) Pali*
Agronomic
Experiments.
(i) Summerpur*
(&) Sriganganagar*
(now being shifted
to Hanumangarh)
(iv) Jodhpur (C.A.*
ZRIL).
(v) Jodhpur*
(vi) Sriganganagar
(vii) Bhilwara®*
(viii) Badpawar*
12. Cood. Kota*
Scheme on
measurement
evalpation
and i
vement of
soil  struc-
tures.
13. Skin studies Jaipur*
of sheep
to evaluate
the quality
wool.

(b) The schemes have been drawn up
with the specific objective of production of
newer and better varicties of crop plants
together with simultaneous development of
improved agro-techniques and plant protec-
tion techniques in order to make an impact
on production per acre, Therefore, the
researches are expected to have a direct
bearing on increased crop production,

ExPoRT OF FOODGRAINS FROM RAJASTHAN

291. SHRI D, N, PATODIA : Will the
Minister of FOOD AND AGRICU'LTURE
be pleased to state :

(a) whether it is a fact that the Centre
has decided to give “‘export incentive bonus™
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to the Government of Rajasthan for the
export of foodgrains from the State;

(b) if so, the details of the scheme; and

(c) whether any provision has been made
in the scheme for enabling the State Govern-
ment to give subsidy on the prices of local
foodgrains out of the bonus that it receives?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) An expert incentive bonus @ Rs.
8.00 per quintal on gram exported from the
State out of 1966-67 crop has been agreed
to.

(¢) No specific provision was made but
the Chief Minister of Rajasthan while send-
ing his proposal for the scheme had said
that the amount paid to the Government as
administrative charge would be utilized in
subsidizing the sale price of gram and gram-
dal within the State,

SuppLY OF IMPORTED FOODGRAIN

292, SHRI D. N. PATODIA :Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have taken ade-
quate measures to ensure that the food-
grains that will be arriving in the major
ports of India during the period October,
1967 to January, 1968 is distributed accord-
ing to the schedule and the distribution is
not hampered by the lightning strike of
port workers;

(b) whether any advance planning has
been made for providing mechanical device
in ports to obviate the difficulties of labour
strikes;

(c) whether corresponding arrangements
have been made with the Railways to en-
sure the speedy supply of the foodgrains to
the different parts of the country; and

(d) if so, the details of the arrangements
so made 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The fact that
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during the last two years very heavy volume
of import of foodgrains has been adequately
handled at the ports and the supplies to
the States effected promptly in spite of occa-
sional strikes and dislocation of work at
ports, gives a reasonable assurance that there
will be no serious difficulty during the
period November 1967 to January 1968 in
adhering to the programme of handling of

imports and distribution of foodgrains
according to the schedule, Suitable alter-
native arr ts for keeping up to the

schedule will be made as and when there
is a threat of a lightning strike by labour
at the ports, Wherever mechanical devices
have been installed at the ports this has
been done mainly with the objcet of en-
suring speedy discharge of foodgrains rather
than.as an alternative to the availability of
labour. In any case, mechanical devices
cannot completely do away with the neces-
sity for employing labour, With the exist-
ing arrangements at various ports in the
country it has been possible to handle im-
ports of foodgrains of the order of 9 to 10
lakh tonnes per month, The Railways have
been moving foodgrains on a top priority
basis from the ports to various destinations
in the country -at the rate of 6 to 8 lakh
tonnes per month and will continue to do
so during the months of November 1967 to
January 1968,

CENTRAL ASSISTANCE ForR M.P, FORESTRY
PROGRAMME

293, SHRI RAM AVTAR SHARMA :
SHRI G. C. DIXOT :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any request has recently been
received from the Madhya Pradesh Govern-
ment in regard to the grant of Central
assistance for the rehabilitation of Teax
forests, Palm Forestry and afforestation
programme of quick growing species; and

(b) if so, the details thereof and the
decision of Government in respect of each
of the proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
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(b) The Chief Minister, Madhya Pradesh
has requested Govt. of India to provide
assistance for the following forestry deve-
lopment programmes :—
(i) Rs. 20 lakhs for rehabilitation of
teak forests on 10,000 acres.

(ii) Rs, 10 lakhs for Farm Forestry.

(iii) Raising of subsidy under the
Scheme of “Quick growing species”
from the presenf rate of Rs. 200/-
per acre to Rs, 250/- per acre and
Rs, 50/- per acre in the shape of
Loan,

The Madhya Pradesh Forest Department
has, however, yet to submit formal detailed
propesals on the above schemes for consi-
deration of the Government of India,

CENTRAL ASSISTANCE FOR TUBEWELLS IN
M.P.

SHRI RAM AVTAR SHARMA :
SHRI G. C. DIXIT :

294,

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Madhya Pradesh Govern-
ment have recently requested the Certral
Government to provide financial assistance
for sinking tube wells in M.P.;

(b) if so, the details of the proposals and
whether Government have communicated
their decision to M.P. Government; and

(¢) if not, when the decision is likély to
be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The proposal to provide
financial assistance for sinking tubewells in
Madhya Pradesh during 1967-68 is awaited
from the State Government,

(b) and (c). Do not arise,

CENTRAL ASSISTANCE FOR MMNOR IRRIGA-
TION IN MADHYA PRADESH

295. SHRI RAM AVTAR SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(u) Whether any ptoposal bas been
received from the Madhya Pradesh Govern-
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ment for Central assistance for rupees two
crores for their minor irrigation programme;
and

(b) if so, the decision of Government in
respect of these proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The proposal for Central
assistance amounting Rs, 2 crores for minor
irrigation programme during 1967-68 is still
awaited from the Madhya Pradesh Govern-
ment,

(b) Does not arise,

CoMMUuNITY DEVELOPMENT AND PANCHA-
YATT RAJ INSTITUTIONS

296. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have circulated
a draft policy statement to the State Govern-
ments and have requested them not to take
any action to change the present structure
of the C ity Develor and Pan-
chayati Raj institutions;

(b) if so, the reaction of the various State
Governments thereto; and

(c) whether Government are aware that
the Orissa Government have abolished the
Zilla Parishad in Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) and (b). The question
of early finalisation of the approach to
future policy on Community Development
and Panchayati Raj, a¢ recommended by
the Annual Conference of State Ministers
for Community Development & Panchayati
Raj, held in October, 1966, was taken up
with State Chief Ministers in November,
1966. The comments received from the
Chief Ministers of Andhra Pradesh, Bihar,
Gujarat, Madras, Maharashtra, Mysore and
Orissa show, with some wvariations, broad
agreement with the approach; comments
from others are awaited. For arriving at
a national comsensus on the policy to be
followed, a Conference of State Chief
Ministers and Ministers for Community
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Development and Panchayati Raj is propos-
ed to be held in the last week of December,
1967. The States were addressed in Octo-
ber, 1967, not to make radical alterations
in the Block and Panchayati Raj organisa-
tion in the meantime.

{c) The Zila Parishads have not been
abolished in Orissa; however, the State
Government have, with effect from April
10, 1967, appointed Collectors of Districts,
in place of the elected members and Chair-
men of the Zilla Parishads, to exercise the
powers and discharge the duties of the Pari-
shads and their Chairmen within their res-
pective jurisdictions, Further, with a view
to abolition of the Zilla Parishads, the
State Government have introduced the
Orissa Panchayat Samitis and Zilla Parishads
(Second Amendment) Bill 1967, which is
pending before the State Legislature.

CosT STRUCTURE OF SUGAR INDUSTRY

297. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have taken any
decision on the proposal to order fresh
inquiry into the cost structure of the sugar
industry; and ’

(b) if so, the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Not yet, Sir.

(b) Does not arise,

RaAiLWAY PORTERS

298. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether a Study Group has been set
up to enquire into the living and working
conditions of the Licensed Railway Porters
and Vendors; and

(b) if so, its composition and terms of
reference ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.
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(b) The composition of the Study Group
and its terms of reference are as follows :

Composition

(i) Shri T. V., Anandan, Member,
Rajya Sabha—Member.

(ii) Shri J. B, Sharma, Assistant Dir-
ector Traffic, (Commercial) Rail-
way Board, Ministry of Railways
—Member.

(iii) Shri J. N, Sharma, Deputy Direc-
tor, Department of Labour and
Employment—Convener.

Terms of Referénce of the Group

(i) To study the working and living
conditions of licensed Railway
Porters and Vendors employed or
Commission basis in Railway de-
partmental catering establishments
and to report on any legitimate
grievance which they might have.

To examine the adequacy of the
basic amenities already provided
to them by the Railways or other
agencies having regard to ameni-
ties available to comparable cate-
gories of workers,

To recommend improvements in
their working and living condi-
tions.

To consider and make suggestions

on any other related matters that
the Study Group may deem fit.

(i)

(iii)

(iv)

MosiLE PosT OFFICES IN ORISSA
299. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state :
(a) the number of mobife~Post Offices in
Orissa at present;

(b) whether Government propose to
commission more such Post Offices in the
State during 1967-68; and

(c) if so, the number thereof 7
THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY

AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) None,

{b) No.
(c¢) Does not arise,
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BAN ON DEFECTIONS
301. SHRI BIBHUTI MISHRA : Will
the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :
(a) whether the question of defections
was discussed at the recent Chief Whips’
Conference held at Simla; and

(b) if so, the decisions arrived thereat ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a) Yes,

(b) The Conference made a recommen-
dation on the subject in the folowing

terms :—

“The Conference expressed its concern
on the situation obtaining in the éntire
country on account of frequent floor-
crossing, which in the opinion of the
Conference is morally incorrect and has
been recognised as such even by certain
defecting Members who sought re-election
after resigning their seats, and urges upon
all political parties to understand its im-
plications and dangerous potentiality and
evolve a code of conduct which should

be mutually accepted and morally bind-
ing."
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WaGE BoArD FOR RoAD TRANSPORT
INDUSTRY

304. SHRI C. JANARDHANAN : Will
the Minister of LABOUR AND REHARI-
LITATION be pleased to state :

(a) whether the Central Wage Board for
Road Transport Industry has considered the
Question of giving interim relief to the road
transport workers; and

(b) if so, what are the decision taken by
the Wage Board thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes, Sir.

(b) The recommendations of the Wage
Board are being examined,

NATIONAL AGRICULTURAL PrLAN

305. SHRIN. K, P, SALVE: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether his attention has been drawn
to the views expressed by the National
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Advisory Commission on Food of the
U.S.A. that population of hungry countries
is growing too rapidly and hence the solu-
tion to the coming world food crisis cannot
be found in the agriculture of the US.A.
or in other developed countries and to cer-
tain other views expressed by the Commis-
sion relating to India's agricultural crisis;
and

(b) if so, whether any long-term Mational
Agricultural Plan has been evolved to meet
the threatening food crisis that India would
be meeting in 1970 ?

THE MINISTER OF: STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Report of
the National Advisory Commission on Food
and Fibre of U.S.A. has come to our notice,

(b) The Government of India have al-
ready decided to achieve by 1970-71 a level
of 120 million tonnes of foodgrains produc-
tion, where it would match the country’s
requirements,

WHEAT DEVELOPED BY INDIAN AGRICULTU-
RAL RESEARCH INSTITUTE

307. SHRI N, K. P. SALVE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have decided
not to commercially exploit the hybrid wheat
developed by the Indian  Agricultural
Research Institute, which is said to raide
the average yield of wheat from 3000 kilo-
sn:lms to over 6000 kilograms per hectare;
an,

(b) if so, the reasons for taking such a
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. All the wheat varie-
ties developed by the Indian Agricultural
Research Institute are entered in the All
India Coordinated trial. Those which per-
form very well are submitted to the Central
Variety Release Committee for approval
for general cultivation. This year the
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L.A.R.I. submitted a proposal for the rel

of Sharbati Snora’, a variety produced by
the use of atomic energy and which is capa-
ble of yielding 6000 kgs per hectare. This
proposal was approved by the Central
Variety Release Committee in May, this
year.

(b) Does not arise,

TUBEWELLS IN DROUGHT-AFFECTED AREAS

308. SHRI N, K, P, SALVE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state the number of tube-
wells so far completed in the drought-affect-
ed areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The Exploratory Tubewells
Organisation under the Ministry of Food,
Agriculture, Community Development and
Cooperation (Department of Agriculture)
has been assisting the Governments of Bihar
and U.P. in the drilling of production tube-
wells in drought-affected areas since Novem-
ber, 1966, The progress of work done so
far by that Organisation is as given below:—

MNo. of bores No. of bores

drilled proved successful:
Bihar 109 90
U.P. 38 36

The Government of Bihar and U.P, are
also getting tubewells drilled in the drought-
affected areas under their own arrangements,

The E.T.O. has also been assisting the
Governments of Rajasthan and Gujarat in
the construction of production tubewells in
the scarcity areas, In Rajasthan, the work
started in June, 1964 while in Gujarat it
started in December 1963, The progress
of work dope, so far, in these States is as
follows :—

No. of bores No. of borss
drilled proved successful
Rajasthan 268 166
Gujarat 122 104
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INTENSIVE AGRICULTURE PROGRAMME IN
Bour

309, SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Bihar
had, some time back, prepared a crash
programme for intensive agriculture;

(b) whether it i¢ a faci that the pro-
gramme was sent to the Central Government
for perusal, approval and additional finan-
cial assistance;

(c) whether any financial assistance has
been granted for the same; and

(d) if so, what worthwhile gains have
been obtained 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No proposal in-
volving intensive agriculture and of the
nature of a ‘Crash Programme’ has so far
been  received from the Government of
Bihar, apart from the normal plan schemes
like the High-Yielding Varieties Programme,
which are received and considered from
time to time,

(c) and (d). Do mnot arise.

Post anD TELEGRAPH OFFICES IN BHUTAN

310. SHRI J. N, HAZARIKA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of Post and Telegraph
Offices opened so far in Bhutan under the
agreement entered into by our country with
that country;

(b) whether training facilities for techni-
cal know-how have been provided to the
Bhutanese personnel of the Communication
Service;

(c) the present strength of the local per-
sonnel in the Department; and

(d) to what extent telephone system has
been developed there ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Under the
Postal Arrangements made with Bhutan, no
Post or Telegraph Office is required to be
opened in Bhutan by India. That arrange-
ment merely relates to exchange of mails
between the Indian & Bhutanese Postal.
Departments.

(b) Yes.

(c) In view of reply to (a) the issue
is not within the purview of the Indlan
Posts & Telegraphs Department,

(d) The telephone system in Bhutan has
pot been developed by the Indian Posts
and Telegraphs,

SENDING OF INDIAN TELEPHONE ExXPERTS

TO ImAQ

311. SHRI CHENGALRAYA NAIDU :
Will the Minister of COMMUNICATIONS-
be pleased to state :

(a) whether it is a fact that the Govern-
ment of Iraq have requested the Indian
Government to send Indian experts to ex-
tend telephone lines in their northern area;
and

(b) if so, the detail of the proposal and’
the reaction of the Government thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Demand was
received from Iraq Government for two
experts for extension of telephone networks
in Baghdad and other parts of Traq.

(b) Experts are required for designing
and planning of automatic telephone ex-
changes and supervision over installation.
Two experienced officers of P & T Depart-
ment have been sponsored for deputation
to Iraq. A further communication from:
Irag Government is awaited.

IMroORT OF RICE
312. SHRI MADHU LIMAYE : WilF
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
(a) whether it is a fact that the Centre
has entered into several agreements in res-
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pect-of rice imports during the months of
August, September and October 1967. and

(b) the details regarding the quantities,’

prices, names of the firms through which
these deals were made, the countries from
which the rice was being imported, the
broken content etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
"COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) A statement giving The details is laid
‘on the Table of the House. [Placed in
Library. See No. LT-1526/67).

SucAr PRICE

313. SHRI MADHU LIMAYE:. Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have made a
study of the sugar prices in the important
urban centres/rural areas of India in black
market;

(b) if so, the details thereof;

(c) the prices that are expected to rule in
the free market after December, 1967, when
‘the free sale of sugar will become legal;

(d) the additional profit per tonne that
the mills will make on the free portion of
the sugar produced during the new season;
and

(e) the prices that are actually being
received by the growers in various States
in October, 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Central
Government allots monthly quotas of sugar
to various states and distribution of the
allotted sugar within the State is the con-
cern of the respective State Governments,
No study of the kind has been made by
the Central Government,

(c) It is not possible to say, at this stage,
what the prices in the free market will be
after December when sugar for free sale
is- released,
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(d) The additiomal profit that the mills
will make on the sugar released for free
sale will depend on the demand and sup-
ply position and costs of manufacture in-
cluding the cost of cane. It is mot possible
lo give any indication in this respect at
this stage.

(e) The sugarcane prices paid by fac-

tories, which worked in October, 1967, in
various States were as under :—

Per quintal
Uttar Pradesh .. Rs. 10.72
Gujarat .. Rs. 11.00
Andhra Pradesh .. Rs. 9.00 pius bonus
at end of sea-
son.
Mysore Rs. 10.10 to
Rs. 11.80
Madras Rs. 7.37
Maharashtra .. The Cooperative su-

gar factories deter-
mine the sugarcane
price payable to their
member growers at
the season. They are
paying an advance of
Rs, 7.00 to Rs. 12.00
per quintal. To the
non-members the
price paid varies bet-
ween Rs, 12.50 per

quintal ex-field to
Rs. 16.00 per quin-
tal.

TRANSFER OF ADMINISTRATION oF D.M.S.
To DELHI ADMINISTRATION

SHRI HARDYAL DEVGUN :
SHRI ONKAR LAL BERWA :

314.

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Delhi Metropolitan
Council has urged upon the Central Govern-
ment to transfer the administration of the
Delhi Milk Scheme to the Delhi Adminis-
tration; and

(b) if o, on what terms and conditions
and the decision taken in the matter 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The proposal for the trans-
fer of Delhi Milk Scheme to the Delhi
Administration was among the subjects dis-
cussed by the Chief Executive Councillor
with the Home Minister on the 27th May,
1967,

(b) Delhi Administration is not interest-
ed in taking over the Scheme for the
present.

FREE TRADE IN Rice BETWEEN Omissa &
WEeST BENGAL

315. SHRI C. K. BHATTACHARYYA:
SHRI HEM BARUA :

‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government had suggested
to the Orissa Government to allow free
trade in rice between Orissa and West Ben-
gal in September and Ocfober, 1967; and

(b) if so, the reaction of the
Government thereto ?

Orissa

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir

(b) Does not arise.

g # gawE

316. oft TRt TR : F9T AT q49T
wfa 7ot ag TOT FroFAr w9 o

(%) 77 7 7= & f5 9T &%
T F weaw q, 9w & ganee
&l 7 #EEa #10 #1 &7 W ¢ @
4, gL F1 f&d @ uF wfgdeT &
g1 8 fv fg & wamw faei &
qiw | M A A9 AT A e
@ ¥ fag v, g4, s @ s
o 3w e §

KARTIKA 23, 1889 (S4KA)

Written Answers 304

(@) 7 ag t 79 § ek A
FAT & FCT T@E F FREEl A AW
Mamaw M A IT @ T

(W) a7 SAFT WAL WA T T
ST SETASAR a9T AgAT 9T
E 14

(w) =fz &, & =0 g T
UG FLHL F 9 a1 & o 741 F714-
aiEr ¥ & fF agt #fy w1 7 == qri?

T AT W T et (sft srrenfga

frR) : (F) TR ! @ FTAF
H & sewer ¥ o9y #1¢ o am
g ,

(&) =X #r w4/ ¥ s Fmmi
gra safmdl &1 smmaRwr fefr &
way # fagre wew w1 w15 fafirse
fedie srer 7€ g€ & 1 ToW FEIR A
qaT T dal #§ W% F1 art & fAg
quier STaedT & ot 1

(1) @R (9) : feamt &1 "D
W ¥ fog Usw @ § Wi ST
fed § | 9T a¥ F sEqEs, 1967 F
w a% 23 FAT WA F ¢F @
=0 F w0 & & af v | 7g glafew
w4 & foe i oy @ad) 5@ § wFEz
9 92, T® T I T &, F T TR
—

(1) o R sRfgs oy S
#, gar A, A afeT
§z, I79 99 T9 aar ¥ faard gfe-
g0 gI T afafee  faard ame
Sy fFT T 7

(2) adwm faaré & amdi @
QUi FT H AT T 9T |

(3) vd%F, @ T FeAEH
§ oy gadt Tge # wrE ¥ fag
sraEar # T 9t 0



305

Written Answers
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Funps FOR SUGAR MILLs

318. SHRI S. 5. KOTHARI ;. Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have in com-
sultation with commercial banks, decided
the price for valuation of sugar stocks, on
the basis of which overdrafts would be
afforded by banks to sugar mills; and

(b) the steps Government are taking to
ensure that adequate funds are made avail-
able to sugar mills by banks to meet the
larger needs of finance entailed by pay-
ment of higher prices of sugarcane ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It is for the commercial

banks to value sugdr stocks on the basis
of which they wiil afford credit to the sugar
mills,

(b) The matter was taken up with the
Reserve Bank of India which has assured
that necessary facilities and assistance would

. be afforded to the scheduled banks so that

the genuine credit meeds of the sugar in-
dustry are met.
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RAaTIONING REQUIREMENT OF RICE

320. SHRI A. SREEDHARAN: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have given an
assurance to the State Governments while
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constituting the single State food zone that
the gquantity of rice required to meet the
full needs of rationing would be met by
Centre; and

(b) if so, whether Government have ful-
filled the assurance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Single-State Food
Zones have been constituted in consultation
with the Chief Ministers of the State Go-
vernments. The rice requirements of rafion-
ing are met in the case of surplus or self-

sufficient State from local procurement and-

in the case of other States it is met partly
out of local procurement and partly from
Central supplies. No assurance has been
given to any State to meet its full needs of
rice for rationing, Supplies of rice from
the Central Pool are being arranged as
equitably as possible on fhe basis of over-
all availability and the relative needs of
the different States,

EMPLOYMENT SITUATION

SHRI N. K. SANGHI :
SHR1 SHEOPUJAN SHASTRI :
SHRI GEORGE FERNANDES :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

321,

(a) the total number of persons register-
ed with the various Employment Exchanges
in India, awaiting employment;

(b) how many of them have been on the
waiting list for more than two years and
how many of these are technically qualified
persons; and

(c) the average time taken by the Em-
ployment Exchanges to provide employ-
ment 7

THE MINISTER OF LABOUR AND

. REHABILITATION (SHRI HATHI) :

(a) 28,53,481 applicants were on the Live
Register as on 30th September, 1967,

(b) 3,95,604 applicants were on the Live
Register for more than 2 years as on 30th
September, 1966. The number of techni-
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cally qualified persons included among them
is not available.

(¢) Information is not collected from
the Employment E:.chm_l,g:s.

EmpLOYEES' PROVIDENT FunD

322. SHRI K. P. SINGH DEO: Wil
the Minister of LABOUR & REHABILI-
TATION be pleased to state :

(a) whether Government have been re-
ceiving complaints from the workers of
the various establishments in the private
sector regarding the non-payment of their
contributions towards the Provident Fund.
non-admission into the Provident Fund
schemes of exempted establishmeats and
irregularities in the election of employees’
representatives to the Board of Trustses;
and

(b) if so, the action taken by Govern-
ment in the matler ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) Action to cancel exemption under
section 17(4) and/or penal action under
section 14(2A) of the Employees’ Prowi-
dent Funds Act, 1952, taken in a number
of cases where irregularities noticed.

.
FaiR PRICE 5H0PS IN ESTABLISHMENTS

323. SHRI K. P. SINGH DEO: Wil
the Minister of LABOUR and REHABI-

LITATION be pleased to state :

(a) whether it is a fact that a scheme
to make it obligatory for employers to set
up fair prices shops in industrial establish-
ments was evolved some two years back;
and

(b) if so, the progress made in this
regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) A schemes of legislation has been
under consideration for some time.

(b) The necessary consultations with
the concerned interests are proceeding.
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SuPPLY OF FOODGRAINS TO GUJARAT

324. SHRI VIRENDRAKUMAR SHAH:
Will the Mimister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity of foodgrain demand-
ed by the Gujarat Government from the
Centre during the months of August, Sep-
tember and October, 1967;

(b) the quantum of foodgrains supplied
by the Central Government to the State
of Gujarat during the above period; and

(c) the main reasons for short supply
of the Central food aid to the State of
Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 405,000 tonnes.

{b) About 185,000 tonnes.

(¢) Non-availability of sufficient food-
grains with the Centre to meet in full all
the demands of all the States, The food-
grains available to the Centre are, how-
ever, distributed as equitably as possible
to the deficit States.

U.S. GiFT ParceLs oF ToBacco FOR INDIA

325. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government requested the
U.S. Government to instruct their Post
Offices to stop accepting Gift Parcels con-
taining Tobacco addressed to India; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No.
Gift Parcels containing Tobacco from
USA can be imported into India provided
the CIF (Cost Insurance Freight) value of
tobacco imported at any ome time does
not exceed Rs. 160,

(b) Does not agjse.
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Lopemic mv CeEreaL Crop

326. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whetger a study by the Indian Coun-
cil of Agricultural Research has revealed
that lodging in cereal crop plants causes
an yearly loss of between 20 and 60 per
cent of foodgrains production in the
country;

(b) the factors
lodging; and

(c) the steps which are being taken by
Government to minimise the loss on each
of these accounts in the light of the
Council’s study,

which contribute to

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Studies of a number of
agricultural scientists in India and abroad
indicate that the decrease of yield in
cereals may amount to 10 to over 60 per
cent according to degree of lodging.

(b) The chief conditions which bring
about lodging are :

(i) High doses of nitrogenous ferti-
lizers and high seed rates which
reduce the strength of the straw
due to internal changes in chemi-
cal composition and structure of
cells, particularly if the variety is
tall in stature.

(ii) Increase in wetness of soil

brought about by irrigation or

rain, followed by high winds,

(e) Researches have revealed that:—

(i) Small doses of nitrogenous ferti-
lizers applied at intervals during
the growth of the crop reduce
lodging to some extent.

Varieties possessing greater
strength of siraw and high pro-
portion of straw-stremgth to
weight of ear, a high root weight/
shoot weight ratio, or a combina-
tion of these three attributes,
make a variety relatively more
resistant to lodging. Howewver,
under heavy rains accompanied

(ii)
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by streng winds even these varie-
ties suffer lodging.

The best remedy to meet the situation
seems to be varieties with short and stiff

straw. This requirement is present
satisfied by the newly evolved dWarf varie-
ties of wheat, rice, bajra and sorghum.

These varieties do not lodge even with
high doses of nitrogen such as 80 Ibs.
nitrogen per acre and over, at which
the relatively tall varieties lodge com-
pletely. The dwarf wvarielies thus give
much higher yields than tall warieties at
high levels of nitrogen.

VioLaTion oF BoNus Act By INDUSTRIES
IN CENTRAL SPHERE

327. S8HRI SHIVA GHANDRA JHA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that certain in-
dustries in the Central sphere have violated
the Bonus Act; and

(b) if so, the names of those industries,
State-wise, and the action taken against
them ?

THE MINISTER OF LABPOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, Sir,

(b) A statement showing the names of
parties against whom prosecutions have
been launched or are being  launched - for
contravening the provisions of the Act, is
laid on the Table of the House. [Placed in
Library. See No. LT-1527/67].
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REeMISSION OF LAND REVENUR

332, SHRI GADILINGANA GOWD :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether several State Governments
have recently decided to remit land reve-
nue;

(b) if so, the details thereof; and

(¢) the reaction of the Central Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement is
laid on the Table of the House, [Placed
in Library. See No. LT-1528/67].

(c) Since land revenue is a State sub-
ject, the State Governments do not consult
the Central Government in this connection.
Therefore, the question of Ceatral Gov-
ecrnment’s reaction in the matter does not
arise,

PUBLICATION OF Laws IN REGIONAL
LANGUAGES

333, SHRI S. C. SAMANTA :
SHRI CHANDRA SEKHAR
_SINGH :

Will the Minister of LAW be pleased to
state :

(a) the steps being taken to publish the
Laws in the various regional languages in
India;

(b) whether any plan has been chalked
out in this connection;
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(c) whether any mecessary machinery
has been created to speed up the work,
and if so, what; and

(d) whether all the work contemplated
will be completed in five years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R.
CHAVAN) : (a) to (d). The translation
of Central laws as well as the State Laws
into the various regional languages was
one of the points discussed in a conference
of Law Ministers of States held on the
Ist September, 1967. It was gensrally
agreed at the conference that the transla-
tion of Ceatral laws into Regional lan-
fuages other than Hindi should be dome
at the Central level or under the auspices
of the Centre in close collaboration with
the appropriate agency at the State level,
and that the translation of State laws into
the respective regional languages should be
the responsibility of the State Government
concerned, The machinery to be employ-
ed for the translation of Central laws into
the regional languages and the formula-
tion of a phased programme to achicve
this object are proposed to be considersd in
consultation with the State Governmenis.
It is not possible at this stage to say when
it will be possible to have the work com-
pleted.

RerorT oN GENBrRAL ELECTIONS

334. SHRI S. C, SAMANTA :
SHRI SRADHAKAR SUPAKAR :

Will the Minister of LAW be pleased
Lo state :

(a) the time by which the report on the
Fourth General Elections is likely to be
submitted to Government by the Election
Commission;

(b) whether interim report or impres-
sions of the Commission have been sub-
mitted and if so the main features there-
of: and

(c) whether reports from various State
Chief Electoral Officers have been receiv-
ed by the Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R
CHAVAN) : (a) Volume II (Statistical)



317 Written Answers

of the Report of the Election Commission
on the Fourth General Elections in India.
1967 has beem published and is being laid
on the Table of the House today. The
narrative Part of the Report (Volume I) is
likely to be finalised by the end of this
year;

(b) No, Sir.

(c) The State Chief Electoral Officers
do not prepare and send any Report to the
Election Commission as mno Report is
called for from them on the general elec-
tions; they are, however, asked to supply
information and materials relating to elec-
tions, Information and  materials have
been received from some State Chiof
Electoral Officers; information and mate-
rials from others are still awaited.
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RETRENCHMENT IN
WEsT

Jute INDUSTRY ™
BENGAL

340, SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether a large number of Jute
workers have been retrenched in West
Bengal during recent month following
closure of several jute mills;

(b) if so. the number and names of
jute mills which have closed down in 1967
and. the number of jute workers involved;
and

(c) whether Government propose 1o
take over the jute mill thus closed down ?

THE MINISTER OF LABPOUR AND
REHABILITATION (SHRI HATHI) :
{a) and (b). The matter falls in the State
sphere.

(c) The matier was considered at the
4th Session of the Industrial Commitiee on
Jute held at New Delhi on October 28,
1967. A suggestion was made that the
scope of the proposed Textile Corporation
should be extended to the Jute industry so
that jute mills which bad closed down be-
cause of mismanagement could be taken
over, wherever necessary. The suggestion
has been brought to the notice of the
Ministry of Commerce for their considera-
tion.

Lasour DisPUTES
341. SHRI MOHAN SWARUP: Wil

the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that some
machinery has been c¢volved whereby
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instant cure for all labour disputes will be
possible;
(b) if so, the details thereof; and

(c) when the scheme is likely to be
implemented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No.

(b) and (c). Do not arise.
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CenmeraL Lgpour Laws v J. & K.

345. SHRI YAJNA DATT SHARMA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Central Labour Laws
are not applicable in the State of Jammu
and Kashmir;

(b) if so, the reasons therefor;

(c) the steps taken by Governmeat to
extend the same to the Jammu and Kashmir
State also; and

(d) the names of other Central Laws
'which are not applicable to that State?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Most of the Central labour laws the
subject matter of which relates to entries
22, 23, 24 and 36 of the Co. current List
(List IT) of the Seventh Schedule of the
Constitution do not apply to the State of
Jammu & Kashmir,

(b) On account of the constitutional
position of the State of Jammu & Kashmir.

(c) It is proposed to undertake shortly
legislation to extend most of the labour
laws to the State of Jammu & Kashmir,

(d) The information is being collected
and will be laid on the Table of the
Sabha.

SuprLy oF FeErRTILZERS TO PuNJAB

346. SHRI YAINA DATT SHARMA :
‘Wil the Minister of FOOD AND AGRI-
‘CULTURE be pleased to state :

(a) whether Punjab Government have
planned a crash programme to raise wheat
production by 11.5 lakh tomnes in the
next Rabi season;

(b) if s0, whether the State Gowern-
anent have approached the Centre for ade-
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quate supplies of Chemical Fertizers for
the purpose; and

(c) if so, the reacﬁon of Govmt
thereto ?

THE MINISTER .OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The Government of
Punjab have planned to cover 15.00 lakh
acres under Mexican wheat varieties dur-
ing Rabi 1967-68 under the High Yielding
Varieties Programme. This area is expect-
ed to give additional production of wheat
which is estimated at about 8 to 9 lakh
tonnes.

(b) Yes.

(c) The Government of India propose
to meet their additional demand of fertili-
sers in full,

STATUTORY ENFORCEMENT OF WAGE
Boarps' RECOMMENDATIONS

347. SHRI YAJNA DATT SHARMA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government propose to
make provision for statutory enforcement
of Wage Boards’ recommendations;

(b) if 0, the details thereof; and
(c) when the decision is likely to be
taken in this regard ¥

THE MINISTER OF LABOUR 'AND
REHABILITATION (SHRI HATHI):

(a) It is proposed to comsider this matter
after the recommendations of a Bipartite
Commitbee constituted in pursuance of re-
commendations of the 27th Session of
Standing Labour Committee held in
September, 1967, become available.

(b) and (c). Do not arise,

RE-CONSTRUCTION oF KHEM Karam

348. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of LABOUR AND
REHABILITATION bo pleased to state :—

(a) whether Government have approwed
the Punjab Government’s scheme for a
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complex of Punjab buildings and a residen-
tial colony at Khem Karan; and

(b) if so, the amount sanctioned for the
purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N. MISHRA) : (a) and (b). Yes, Sir.
An expenditure of Rs. 35.00 lakhs has
been approved for the construction of a
complex of Public buildings and a resi-
dential colony at Khem Karan.

CoNCEsSIONS TO LaBOUR

349. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Indian Engineering
Amociation have decided that no member
of the Association will, in future, make
any concession to the Labour under duress;
and

(b) if so, the reaction of Government
Ibereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Labour Ministry is not aware of it.
Labour relations in the Engineering In-
dustry fall within the jurisdiction of State
Governments.

(b) Does not arise,
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Suaar & RICE QuOTA FOR DELHE

352. SHRI HARDAYAL DEVGUN:
SHRI BAL RAJ MADHOK :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Delhi Metropolitan
Council has approached the Central Gov-
ermment for increase ip sugar and rice
quota of Delhi; and

(b) if so, the action taken
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The quota of sugar was raised to
43,000 quintals per month from 60,000 in

in the
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September, 1967. Due to low availability
of rice with the Centre during the past
few months, the rice quantum of ration in
Delhi had to be reduced. As soon as suffi-
cient stocks are built up, the restoration of
the cut will be considered.

STaTe TRADING IN TRACTORS AND
SPARE PARTS

353. SHR1 RANDHIR SINGH: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government propose (o
take over the sale of tractors and spare-
parts in their hands through the State
Trading Corporation apd make available
tractors and spare parts to the farmers at
reasonable prices so that ap incentive may
be made available to them to increase food-
production in the country; and

(b) if so, when and if pot, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). 2,000 Zetor-2011
tractor will be imported from Czechoslo-
vakia through the State Trading Corpora-
tion and these will be distributed through
the Agro-Industries Corporations in varions
States. The proposal to entrust the im-
port and distribution of Russian tractors
to the Agro-Industries Corporations in
various States is under consideration. The
spare parts for Zetor-2011 tractors will be
imported by the State Trading Corporation
and sold through these Corporations. As
imports from other sources are insignifi-
cant there is no proposal to extend such a
scheme to all imported tractors. Tractors
manufactured in the country are distributed
through agents appointed by the manufac-
turers.

PRICES OF FERTILISERS

354. SHRI RANDHIR SINGH: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government are aware
that the present high price of the fertiliser
is a great disincentive to the farmers well
beyond their reach in order to increase
food-production in the country;
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(b) whether Government propose 10
reduce or subsidise fertiliser prices up to
fifty per cent in order to offer an mcen-
tive to the farmers to imcrease food-pro-
duction at this crucial juncture; and

(c) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Fertiliser use is
economical even at existing fertiliser
prices, particilarly for exotic and hybrid
varieties of crops, which give a higher out-
put per acre. Farmers find it profitable to
use fertilisers even at existing prices in
view of the general rise in the price level
of agricultural commodities and the in-
creased procurement prices for foodgrains.
The demand for fertilisers still exceeds the
available supplies and available fertilisers
are fully utilised by the farmers. Prices
do not seem to be acting as a disincentive
for increased fertiliser use. Therefore, there
is no proposal to reduce fertiliser prices or
to increase subsidics on fertilisers. Sub-
sidies are, at present, given only on
Muriate-of Potash and Ground Rock-
phosphate. However, in the Union Terri-
taries of Manipur, Tripura, Andaman &
Micobar Islands and Laccadive and Mini-
coy group of Islands, which are compara-
tively backward areas, subsidies are being
given on fertilisers in general at the rates
indicated below :—

Rates of subsidy in 1967-68

Area Nitrogenous  Phosphatic
Fertilisers fertilisers
r, Tripura  20% of 40% of
and Andaman & retail retail
Nicobar Islands, price. price.
Laccadive and 25% of 50% of
Minicoy Islands. retail retail
price. price.

Other subsidies on fertilisers were dis-
«continued with effect from the Ist April,
1967, taking into account the high cost of
subsidi
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CASHEW PLANTATIONS

355. SHRI 5. K. SAMBANDHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government bave taken any
steps to increase cashew plantations; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) A target of 6.00 lakh additiomal
acres has been fixed for the Fourth Five
Year Plan, The new cashew plantations
are 10 be raised in selected areas, both
forest and non-forest, in the States of
Kerala, Mysore, Madras, Maharashtra,
Andhra Pradesh, Goa, Orissa and West
Bengal. Suitable incentives in the shapc
of long term loans are offered and a Cen-
trally Sponsored Scheme for raismg air
layers from high yielding trees has been
sanctioned in the States of Kerala, Mysorc
and Goa.

PosT OFFICES, SAVING BANKS, TELEGRAPH
OFFicEs AND TELEPHONE ExcEANGES ™
VILLAGES

356. SHRI G. C. DIXIT: Will the
Minister of COMMUNICATIONS be
pleased io state :

(a) whether Government are contem-
plating to increase the number of Post
Offices, Saving Banks, Telegraph Offices
and Telephome Exchanges not onmly in
towns and cities but also in villages during
the Fourth Plan period;

(b) whether Government also proposc
to set up over 500 Post Offices in Mahara-
shtra during the Fourth Plan period; and

(c) the nmumber of Post Offices, Saving
Banks, Telegraph Offices and Telephone
Exchanges likely to be increased in Madhya
Pradesh as well as in villages during the
Fourth Plan Period ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUIRAL) : (a) Yes.

(b) Yes.
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(c) Out of 920 Post offices proposed to
be opered in Madhya Pradesh, 850 are
likely to be opened in rural areas,

250 Telegraph offices, 55 Public Call
offices and 69 Telephone exchanges are
proposed to be established. A large pum-
ber of them will be located in rural areas.

No target has been fixed for wvesting
‘Savings Bank powers to the Post Offices.
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TRANSPORT OF FERTILISERS

358. SHRI YASHPAL SINGH: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government are facing
shortage of rail wagons in transportiog
fertilisers to the different parts of the
country; and

(b) if so, the action being taken to
overcome this difficulty 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CQOOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). It is presumed
that the Hon'ble Member is referring to
transporting fertilisers to different parts of
the country. There is a combimed quota
of wagons for foodgraims and fertilisers.
Due to short supply of covered wagonms or
dee to priority movement of foodgrains,
difficulties occasionally arise in getting ade-
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quate wagons for the transport of fertili-
sers. Recently, the Railway Board havc
sanctioned increased wagon quota for food-
grains and fertilisers from different ports.
Rail movement is also supplemented by
road movement and movement by traw-
lers, where feasible. As a result, the
movement of fertilisers from ports and fac-
tories is, at present, satisfactory.

REPORTS OF AGRICULTURE Pmices Oom-
MISSION

359. SHRI MADHU LIMAYE : WHI the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) how many reports submitted by the
Agricultural Prices Commission have been
published so far;

(b) the reasons for not publishing all
of them; and

(c) whether the Government is willing
to lay all of them on the Table of the
House?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) Seven Reports
of the Agricoltural Prices Commission
have been published so far.

(b) It has been decided to publish all
the Reports submitted by the Commission
along with Government’s views thereon.

(¢) The copies of the Reports will be
placed in the Parliament Library as and
when the decisions are taken and they are
published.

SUGAR PRODUCTION

360. SHRI MADHU LIMAYE: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the position in regard to the pro-
duction and availability of sugar in Utar
Pradesh, Bihar, Maharashtra and ofher
cane-growing areas during the current
season; and

(b) the steps taken to achicve expan-
sion of cape production through intensive
methods next year?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The current sugar season
started on 1st October, 1967 and a state-
ment giving the required information as on
31st October, 1967, is laid on the Table of
the House. [Placed in library See No. LT
—1529/67].

(b) A scheme for intensive develop-
ment of Sugarcane Cultivation around each
sogar factory in an area of 4000 acres it
in operation in major sugar producing
States.

AGRICULTURAL RESEARCH

361. SHRI MADHU LIMAYE: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have reviewed
the work dome and results achieved by the
various organizations engaged in the agri-
cultural research;

(b) the details about the improved
seeds developed at these institutions in res-
pect of the main crops like paddy, wheat,
maize, jawar, bajra, cotton and jute; and

(c) the success achieved in quantitative
terms in the mattet of applying the results
of this research to agriculture?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPEKATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) As a result of crop improvement
research carried out, especially in recent
years, a number of outstanding varieties
of wheat and rice and hybrids of maize,

jowar, and bajra have been developed
and released for commercial cultivation.
These include the  varieties—Taich

Mative 1, IR-B and ADT-27 of rice,
Lerma Rojo and Sonora 64 of wheat,
the jowar hybrids-CSH. 1 and CSH. 2, the
bajra hybrids-HB.1 and HB.2 and the
maize hybrids Ganga 1, Ganga 101, Ganga
Safed 2, Ganga 3, Hi-starch hybrid makka,
Deccan, Ranjit and six composite varieties
of maize, namely, jawahar, Ambar, Kisan,
Vikram, Soma, and WVijay. In cotton,
varieties possessing extra-long staple and
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in jute, varieties capable of giving higher
yields of fibre, have been developed.

(c) The high yelding varieties of rice
and wheat, and the hybrids of maize,
jowar and bajra, have already been taken
up by the Union Ministry of Food and
Agriculture and by the State Governments

for extensive cultivation in the country
under the High Yielding Varieties Prog-
ramme,

CoOPERATIVE SOCIETIES IN DeLHI

362. SHRI BALGOVIND VERMA: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Cooperative Societies
in Delhi follow the principle of Limited
Liability under the Bombay Cooperative
Societies Act, 1925 (as extended to
Delhi);

(b) if so, the quantum of liability fixed
for Thrift and Credit Societies under the
regulations issued by the Delhi Adminis-
tration;

(c) whether the Registrar, Cooperative
Societies, Delhi issued a directive to the
Co-operative Thrift and Credit Societies
to link loans with liability and advised
such societies to raise liability to ten times
the value of paid up shares held by each
member;

(d) the reasons which prompted the
Registrar to issue this directive; and

(e) the benefits expected to be derived
from such a steep rise in quantum of
liability?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 5. GURU-
PADASWAMY) : (a) Yes, Sir.

(b) The quantum has not been fixed by
any regulation of Delhi Administration but
is provided in the bye-laws of the societies.

(c) The Registrar, Cooperative Societies,
has directed that loans to individual mem-
bers should not exceed the extent of their
liability.

(d) & (e). This is expected to increase
the share capital contribution from mem-
bers as they would like to relats it to their
loan requirements. This would safeguard
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the interest of creditors and depositors and
stragthen the owned funds of the socie-
ties.

COOPERATIVE SOCIETIES IN DELHI

363, SHRI BALGOVIND VERMA: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(e) whether the directive of the Regist-
rar, Co-operative Societies, Delhi regard-
:ngthehnkmgoflomsto liability has
been issued on the basis of a policy deci-
sion by his Ministry;

(b) if so, whether the implementation
of this directive will lead to the growth
of share capital of the Co-operative So-
cieties and if so, in what manner; and

{c) whether it will lead to the growth
of Co-operative movement in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 5. GURU-
PADASWAMY) : (a) No, Sir.

(b) and (c), The Registrar's directive
is expected to help increase the share
capital collection from members as they
would like to relate it to their loan re-
quirements, This would strengthen the
owned funds of the societies and lead to
the growth of the cooperative movement.

FOOD SUPPLY TO WEST BENGAL

364. SHRI INDRAJIT GUPTA :
SHRI C. K. BHATTACHARYYA:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantities of rice and wheat sup-
plied from Central stocks to West Bengal
each month from August, 1967 onwards;

(b) whether the shortfall in promised
supplies has since been made wp;

(¢) the monthly quotas asked for by
the State Government from November on-
wards; and

(d) the Centre's
quest?

reaction to the re-
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) :
(In 000 tonnes)
Month Quantity Supplied
Rice ‘Wheat
August, 1967 14-5 100-1
September, 1967 8-8 92.7
October, 1967 15.4 93-T
Total 387 286.5
(b) No, Sir.

(c) So far no specific quantity as
monthly quota has been asked for Novem-
ber, 1967 or for any month thereafter,

(d) Does pot arise.

Wace BoArps

365. SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the Financc
Ministry will be directly represented on
the Wage Boards to be set up in future
to assess the financial implications of possi-
ble recommendations by such Boards;

(b) if so, whether workers' and em-
ployers’ Central Organisations were con-
sulted regarding such a proposal; and

(c) if so, their reactions thereto?”

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
There is no such decision.

(b) and (¢). Do not arise.
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367. SHRI ONKAR LAL BERWA: Will
the Minister of FOOD AND AGRICUL-
tons per year; and

(a) the number of bogus ration cards
captured during August-September, 1967
in the Delhi Rationing area;

(b) the number of people punished due
lo that; and

(c) the type of punishments givea?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 13.

(b) and (c). A fine of Bs. 100/- each
wiy imposed in 3 cases and Rs. 50/- in
the fourth case. A sentence of imprison-
ment till the rising of the Count was also
awarded o two persons out of the 4 per-
sors finad.

Foop REQUIREMENTS

368. SHRI SITARAM KESRI: Will the
Munister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the anoual
food production in Kashmir is about four
lakh tons and the Central Government sup-
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Ply ono and a half lakh tons of foodgrains.
annually thus making a total of five and a
balf lakh tons and that the total require-

meats of the State is around three lakh
twas per years; and
(b) if so, whether Governmeat have

mads any efforts to find ouf where the sur-
plus quantity is going?

THE MINISTER OF STATE IN THE

clf
the Ceatr alpodwasl49hkhm_ln
the absence of any scientific survey -mo-
reliable statistics is available of the com-
sumplion requirements in the Stata

(b) Does not arise.
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SemmAr ON Foop PRODUCTION

370. SHR} K. HALDER: Will the
Minister of FGOD AND AGRICULTURE
be pleased to state: '

(a) the suggestions givea at the Seminar
organised by the National Inatituie ot
Scipaces of India and the Indian Council
of Agricultural Research which met reccat-
ly;

(b) the decisions taken by thess bodics
to achieve self-sufficiency in food through
increased production; and

(c) the steps taken by Govermmeat to
implement the suggeslions?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A seminar on Science
and India’s Food Problem was joistly or-
ganised by the National Fnstitute of
Sciences of India and the Indian Council
of Agricultural Research from October
6-8, 1967. It broadly reviewed the pre-
sent position regarding status of food pro-
duction against the backdrop of the pre-
sent and future food needs of the country.
A number of suggestions showing the
possible ways in which food production

from plant and animal sources could be
increased were made. These included in-
tensive research and extension programmes
on high-yielding crop varieties, on multiple
cropping., on the evolution of sound ferti-
lisation, irrigation and crop protection
practices, on crop colture in arid and
semi-arid regions, on saline and alkali
soils and on increasing the production of
food of animal origin, such as meal.
pouliry, fish, etc.

(b) The Seminar was in the nature of
sciemtific review of the problems of food
production. The various recommendations
will be passed on to the authorities con.
cerned for taking suitable decisions.

(c) The detailed proceedings of the
Seminar are being written up. The Go-
vernment of India and the State Gowemn-
ments are already taking action on a num-
ber of important items aimed at imcreasing
food production.

BaNKs IN  AGRICULTURAL
PROCRAMMES

371. SHRI K. HALDER: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have issued in-
structions to the State Governments to
provide requisite facilities and administra-
tive support for commencement of direct
financing of agricultural programmes by
Commercial Banks; and

FINaNCING BY
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(b) whether the commercial Banks will
commeace direct agricultural financing
before the mext Khariff Crops?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GURU-
PADASWAMY) : (a) and (b)., It has
been suggested to the State Governments
that—

(i) in order to enable commercial
banks to0 come into the field of
agricultural credit in a big way,
it will be necessary for the State
Governments to provide them
requisite facilities;

they may take advantage of the
encouraging response from lead-
ing commercial banks and ap-
proach them for necessary credit
support in respect of intemsive
agricultural programmes om area
basis; amd

(i)

(iii) if preliminary work is under-
taken during the current year, it
should be possible to commence
the actual financing operation in

time before Khariff 1968,

CopE oF INDUSTRIAL DISCTPLME TN BANE-
™G INDUSTRY

372, SHRI K. HALDER: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether employers and employees
of the Banking Industry agreed to scrupul-
ously abide by the voluntary code of indus-
tvial discipline under the aegis of his Minis-
try;

(b) whether it was also agreed that a
majority Union in a banking unit will be
recognised by the management and will
have the right of colleclive bargaining
with the management;

{c) whether it was desided to set up
proper guidance machinery at local, State
and Central levels te dispose of complaints
by the staff; and

(d) if so, when the decision is likely to
be implemented?

THE MINISTER OF LABOUR AND
REHAPBILITATION (SHRI HATHI)
(3) Yes.
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(b) Yes. [

(c) The reference is probably te the
‘Grievance Procedure’, and if so, the ans-
wer is ‘yes',

(d) Certain details regardmg the adop-
tion of the Code of Discipline are still to
be worked out by a Sub-Commitiee com-
prising the representatives of the Indian
Banks' Association, the All India Bank
Employees' Federation and the All India
Bank Employees’ Association. Omn receipt
of the subcommittee’s report further ac-
tion in the matter will be taken.

HIGH-YEILDING VARIETIEs PROGRAMME

373. SHRI NITIRAJ SINGH CHAU-
DH.A'RI.Y :  Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the total area under High-yielding
Programme in the country during 1966-67
and 1967-68;

(b) the total quantity of fertilizers used
in the country during 1966-67 and likely
to be used im 1967-68;

(c) the quantity of fertilizers imported
in 1966-67 and to be imported in 1967-68
and at what cost;

(d) whether the total supply of ferti-
lizer is cnough to cover the normal re-
quirements of land under High-yielding
Programme;

(e) if not, the quantity of (fertilizers
needed for fully meeting the above de-
mands;

(f) whether Goveroment are
steps to fill this gap and if so, how;

(g) whether Government have received
offers since Januvary, 1967 to produce fer-
tilizers in the country; and

(h) if so, from whom and with what
raw material, initial and foreign exchange
needed and the annual saving in imports
of fertilizers?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) During 196667 a total
area of about 4.66 million acres compris-
ing 1.82 million acres during kharif and
2.84 million acres during rabi—summer,

taking
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was reporied to have been covered under
the High-Yielding Varietiecs Programme.
During the year 1967-68 an overall targe!
of 15 million acres was planned fo be
brought under the high-yielding wvarieties
of foodgrains. This comprised 7.85
million acres during the. kharif season and
7.15 million acres during the Rabi/Sum-
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mer season. However, during the subse-
quent discussions wich the Sta‘e Govern-
ments an operational target of 16.23 mil-
lion acres was agreed to for the year 1967-
68. The actual coverage against the above
targetted area during the kharif season,
1967 would be known only after some
time,

(b) Year Metric tons Phosphatic Potassic fertilisers
Nitrogenous fertilisers in in terms of K,*
fertilisers in terms of P,° 5°
terms of nitrogen

1956-67 8,56,500 2,48,600 1,13,000
1967-68 13,50,000 5,00,000 3,00,000

Note : The figures for 1966-67 represent the quantity of fertilisers actually distri-
buted and those for 1967-68 represent the target for distribution.

(©) Year Quantity Vale
imported (metric (Rs. millions)
tons)
1966-67 23,05,755 1359.67
1967-68 37,51,000 2128 .66
(Estimated)
(d) Yes. ed to cost Rs. 46.00 crores of

(e) and (f). Do not arise.
(g) Yes.

(b) The following proposals were re-
ceived :—

(i) M/s. Dharamsi Morarji Chemi-
cal Company proposed the estab-
lishment of a fertiliser factory in
Mabharashtra, The project is esti-
mated to cost Rs. 21.50 crores of
which Rs. 10.55 crores in foreign
exchange. The proposal was to
use .imported ammonia, -sulphur
and rock phosphate as raw mate-
rial. The project will have a
capacity of 90,000 tonnes of ni-
trogen and 230,000 tonnes of
-Py0;.

M/s, Pilani Investment Corpora-
tion have proposed the establish-
ment of a fertilizer plant -at
Mirzapur using naphtha as raw
material. The project is estimat-
TILSS(CP)/67—11

{ii)

which Rs. 18.75 crores will be in
foreign exchange. The project
will have a capacity of 160,000
tonnes of nitrogen.

M/s. Indian Farmers Fertiliser
Cooperative Lid. have made a
proposal for the establishment of
.a fertilizer plant at Kandla. The
project will use paphtha and im-
ported phosphoric acid as raw
materials. The project is esti-
mated to cost Rs, 89.25 crores of
which Rs. 38.17 crores will be in
foreign exchange. The project
will have a capacity of 215,000
tonnes of nitrogen, 27,000 tonnes
of P,O; and 66.000 tonnes of
K,0.

M/s. Tata Chemicals have shown
interest in the establishment of a
Fertiliser/Marine Chemicals Com-
plex at Mithapur. Detailed pro-
posals in this regard have, how-
ever, not been received.

(iii)

(iv)
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agreed to by Government. The

at (ii) is under consideration. As regards
(iii) a letter of intent has been issued to
the company. When these projects go into
production, there will be a saving im-
ports of mitrogenous and complex fertili-
sers to the extent of actual production by
these factories. Annual saving in imports
due 1o these proposals cannot be estimated
till the construction and production
schedules are finally determined.

The proposal at (i) above was not
proposal

Loss oF FOODGRAINS DUE TO PESTS

374. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
State :

(a) whether any steps have been taken
te protect plants against crop insects and
diseases by treating with pesticides;

(b) if so, the area treated during 1966
1967 and to be trealed during 1967-68

and the quantity of foodgrains saved by
such treatment; and

(c) the area proposed to be so treated
in future years?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. Pest con'rol is an
integral part of the activities of the State
Departments of Agriculture. The intensi-
fication of plant protection measures is
reflected in the increased consumption of
pesticides. It has gone up from 3750 ton-
nes in terms of technical grade material
of pesticides in 1956-57 to an estimated
30,000 tonnes in 1966-67.

(b) The area treated during 1966-67 is
estimated at 60 million acres., The area
proposed to be treated during 1967-68 is
126 million acres.

No estimate of the quantity of food-
grains saved by plant protection measures
is available but the increase in produc-
tion doe to these measures has generally
been mssessed at 10-20%.

(c) An area of 210 million is proposed
to be treated every year for the next three
years from 1968-69.
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COOPERATIVE SERVICE IN THE RURAL AREAS
oF WEeST BENGAL

375. SHRI K. HALDER : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of Centrally sponsored
schemes of consumer servics functioning
through Village Cooperatives in the rural
sreas of West Bengal;

(b) the kind of help being given by the
Centre; and

(c) where
located?

these Co-operalives  are

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) (a) There is only
one centrally spomsored scheme of distri-
bution of consumer articles in rural areas
through cooperatives viz, service coopera-
tives and marketing societies in  West
Bengal.

(b) In accordance with existing arrange-
ments financial assistance is given to pri-
mary cooperative marketing societies to
the extent of Rs. 5,000 each in the form

of managerial subsidy spread ower a
period of 3 years.
(¢c) A list of cooperative marketing

societies assisted in West Bengal under the
scheme so far is laid on the Table of the
House. [Placed in library. See No. LT—
1530/67).

Rice Mnrs IN KERALA

376. SHRI C. JANARDHANAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have received
any request for permission to control the
rice mills in Kerala State; and
i (b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) Necessary powers under the Essea-
tial Commodities Act, 1955, have been
delegated to the State Government.
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Lanp CeiLiNg

377. SHRI P. N. SOLANKI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Land Reforms Commis-
sion has criticised the Land. Ceiling and
sugpgested removal of the same;

(b) whether Government have accepted
this suggestion; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The principle that there
should be an absolute limit to the extent
of land which an individual may hold has
been supported by the committees, panels
and commissions on land reforms set up

by the Government of India and State
Governments.

(b) and (c). Do not arise.
T A
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CONTRACT LABOUR IN PLANTATIGNS® -

379. SHRIMATI JYOTSNA CHANDA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that the meeting
of the Industrial Commithee on Planta-
tions held in August, 1967 in Madras has
decided that the system of contract labour
in plantations -should be abolished;

(b) if so, when it will be implemented;

(c) whether Government propose o
amend the Plantation Labour Act, so as to
raise the wage limit coverage from Rs.
300/- to Rs. 500/-; and

(d) whether Government propose to
supply foodgrains to workers in coal mincs
and plantations under statutory ration-
ing?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) The decision of the Industrial Com-
mittee was that coatract labour should not
be employed for regular work on planta-
tions;
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(b) The decision has been
cated to the Organisations of
for mecessary action,

communi-
employers

(c) A proposal to this effect is under

consideration.
(d) No.

SUPPLY OF FOODGRAINS TO STATES

380. SHRIMATI JYOTSNA CHANDA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the quantities of rice and wheat
allotted and sent to Assam, West Bengal,
Bihar and Kerala in 1965-66, 1966-67, and
upto October 1967, month-wise; and

(b) the procurement of paddy/rice
made in each of these States during the
above-mentioned years?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The quantities actually
supplied are ultimately considered as the
final allotments. A statement showing the
quantities of rice and wheat supplied to
Assam, West Bengal, Bihar and Kerala in
the years 1965-66 and 1966-67 (April to
March) and during each month during
1967 April to October is laid on the Table
of the House. [Placed in Library See. No
LT—1531/67]. (Statement I).

(b) A statement is laid on the Table of
the House. [Placed in library See. No.
LT—1531/67] (Statement II).

UNEMPLOYMENT OF ENGINEERING GRADU-
ATES

318. SHRI RANE :
SHRI SHEOPUJAN SHASTRI :
SHRI M. SUDARSANAM :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whettr it is a fact that hundreds of
engineering graduates and Post-graduates
including foreign returned, are unemploy-

(b) if so, the mumber of such unem-
ployed Engineering Graduates and since
when they are unemployed:
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(c) whether it is also a fact that the
unemployed Engineering graduates have
started an “Unemployed Engineers’ So-
ciety” in Delhi and if so, the number of
their membership;

(d) the reasons of such unemployment
and the steps taken by Government (o
provide employment to them; and

(e) whether Government have assessed
the probable unemployment of technical
Graduates in the coming five years?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). Precise information relafing
to unemployment among engineering gra-
duates and post-graduates is not available.
However, Employment Exchange Statistics
revealed that 4,911 engineering graduates
(including post-graduates) were on the
Live Register of Employment Exchanges
in the country as on 30th June 1967.
According to a study recently made by
D.G.E&T. about 50% of the engineering
graduates on the Live Registers of Em-
ployment Exchanges were already employ-
ed and were registered for securing better
jobs. The study also revealed that nearly
75% of these engineering graduates had

been on the Live Regis'er for less than
six months.
Separate  information in  regard to

foreign returned engineering graduates
registered with the Employment Exchanges
is not available. However, according to in-
formation available wi'h the C.SLR, 167
foreign returned engineers had reported as
being unemployed during the period June
—August 1967,

(c) Government is not aware of the
existence of such a society.

(d) The current unemployment among
engineering graduates is due to recession
as also closure of several engineering and
other industrial undertakings in a number
of states due to various reasoms,

Economic recovery resulting from better
harvest and accelerated indus‘rial produc-
tion is likely to lead to larger oumber of
job opportunities for the unemployed in-
cluding engineering graduates/post gradu-
ates.

(e) No. If the economy develops, as
anlicipated in the coming years, there
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[Hathi]

should not be any significant addition to
the number of unemployed engineering
graduates.

BLock DEVELOPMENT STAFF

382, SHRI LOBO PRABHU: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are aware that
the progressive reduction of the functions
and finance of the Block Development staff
is rendering it idle;

(b) whether Government propose (O
entrust the Block Development staff with
the task of reviewing and reporting the
work of all other officials engaged in the
rural uplift; and

(c) if mot, whether Government have
any other staff in the villages which serves
this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT
COOPERATION
PADASWAMY) :
the Block stafl is to be viewed not an]y
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 1t has been estimated
that the total water resources of the
country are about 675 million cubic meters
(1360 million acre feet), out of which
555 M.CM. (450 m.a.f.) can be utilised
for purposes of irrigation. In addition to
this, it has been estimated that about 350
M.CM. (285 m.af.) percolate into the
soil and would be available as under-
ground water for exploitation. Prior to
the commencement of Planning, the area
irrigated from all sources in the country
was about 22.66 mha, (56 m. acres), of
which major and medium irrigation pro-
jects contributed about 8 m.ha. (20 m.
acres). During the three Plans, the
major and medium projects added to the
development of irrigation as indicated in
the table below :

in terms of the C
schematic funds,
lapering off as the Blocks are passing from
Stage I to Stage I and on to post stage II,
but also in terms of the other departmen-
tal funds, and the corresponding schemes
increasingly to be channellised for imple-
mentation through the Block agency. The
need for correlaling the staff pattern to
the overall workload in the Blocks is con-
stantly kept in view.

(b) and (c). Ne, Sir, The departments
concerned already have their arrange-
ments,

LAND aND WATER UTILISATION

383. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether an assessment of land and
water utilisation in the country has becn
made;

(b) whether the services of the Biock
Development Staff are being utilised for
planning and preparing estimates for minor
irrigation works and rtoad construction;
and

AND TABLE
(SHRI M. S. GURU- Million hectarcs  (Million
(a) The workload of At the end of acres)
Potential created Utilisation
ity Develc

I Plan 2.636.5  1-35G.D

which are progressively 1y p. o 473(1.7)  3.36(83)
11 Plan 6.88(17-0)  5-5 (13.6)

The rate of utilisation, which was less
than 50 per cent in the First Plan increas-
ed to about 75 per cent during the Second
Plan and 86 per cent at the end of the
Third Five Year Plan, which shows that
the pace of utilisation has been quite
satisfactory. (The utilisation in a year is
to be compared with the potential created
in the previous year). With a view to
ensuring speedy and full agricultural bene-
fits from the irrigation projects, a prog-
ramme designated as “Ayacut Develop-
ment Programme™ has been formulated for
implementation during the fourth Plan
period.

The area irrigated by minor irrigation
works in the country at the beginming of
the First Five Year Plan was of the order
of 36 million acres. The area increased
from Plan to Plan and at the end
Third Five Year Plan, it was of the order
49.60 million acres. By and large,
minor irrigation works, the time
ween creation of the potential and
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utilisation is short. In most cases the irri-
gation potential is utilised within a year or
so after their completion.

As to the assessment of land it may be
stated that the total cultivable land in
India during 1964-65, the latest year for
which figures are available, is provisionally
estimated at 444.3 million acres. The
land under actual cultivation during that
vear is estimated at 368.4 million acres.

(b) and (c). The State Governments
have becn advised to make use of the
services of the Block Overseer for survey
of minor irrigation and other items of
work connected with it. He is also to be
made use of for departmental construc-
tion, such of masonry works onm roads.
He has also to handle the entire execution
of work from initial survey and alignment
to completion and measurement. In this
connection, a copy of a model job chart
circulated to States for adoption is placed
on the Table of the House. [Placed in
library See. No. LT—1532/67].

DeserT DEVELOPMENT BOARD

384. SHRI" AMRIT NAHATA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state : .

(a) the compasition and functioms of
the Desert Development Board;

(b) whether it has started functioning;
(c) if not, the reasons therefor;

(d) whether there are any non-official
members on this Board;

(e) if so, the names thereof;

(f) how many of them belong to or re-
present the desert areas; and

(g) whether Government propose 1o
appoint a non-official Chairman
of the Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Board consists of 17
members—13 official and 4 non-official.
Its Chairman is the Secretary to the
Government of India, Department of
Agriculture. The other official members
are the representatives of the Govern-
ments of Haryana, Rajasthan and Gujarat
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and of the Central Ministries of Finance,
Irrigation & Power, Health & Family
Planning, Education, Social Welfare, Com-
munications and the Planning Commission,
the Director of the Desert Development
Board (who is also the Secretary of the
Board) and the Director of the Central
Arid Zone Research Institute, Jodhpur.
The functions of the Board are—

(i) to keep under constant review
the preparation of schemes for
the development of the desert
areas;

(ii) to arrange for the execution of
these schemes through the agen-
cies of the State Governments.

(iii) to remove administrative bottle-
necks hindering the progress of
the schemes;

(iv) to arrange for training of per-
sonnel required for these
schemes, and in general;

(v) to ensure that the desert areas
of the country receive the atten-
tion they deserve.

(b) and (c). The Desert Development
Boatd has not yet started functioning due
to difficulties in finding experienced and
technically suitable officers. An officer
from the Rajasthan Government has now
been selected for appointment to the post
cof the Director, Desert Development
Board and he is expected to join on the
14th November, 1967. The frst meeting
of the Board is proposed to be convened
soon after the Director has joined,

(d) and (e). The following are the four
non-official members of the Board :—

(1) Shri V. C. J. Patel, Patel Farm,
Akol Chhoti, Post Deesa, Distt.
Banaskantha, Gujarat.

Shri Poonam Chand Bishnoi,
Vill. Bacharana, P.0. Dhundara,
P. 5. Luni, Distt, Jodhpur, Rajas-
than,

Col. Rattan Singh, Vill, & P.O.
Gochhi, Teh, Jhajjar, Distt. Rob-
tak, Haryana,

Shri W. R. Ghorpade, Raja of
Sandur, Sandur Palace, Mysore,
South India,

(2)

(3)

(4)
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(f) Nos, 1 to 3 above belong to the
States which have desert areas,

(g) In the initial stages, a great deal of
official attention would be necessary for
the programme of desert development.
The Desert Development Board would
also be called wupon to work in close
collaboration and coordination with Cent-
ral Arid Zone Research Institute, Rajas-
than Canal Authorities and the U.N.D.P.
Project working in the desert area. It is,
therefore, not proposed to appoint a non-
official as Chairman of the Board for the
present,
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Foop SarpMENTs FROM US.A.

388. SHRI SARJOO PANDEY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the US.
Government have sanctioned immediate
shipment of 2.5 million tons of wheat to
India; and

(b) if so, when the shipments are going
to be effected?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The last sanction given
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by the US, Government for the shipment
of food grains from the US.A. was in
respect of one million tonnes covered by
the agreement signed on the 12th Septem-
ber, 1967.

(b) Quantities covered by the agree-
ments signed on or prior to the 12th Sep-
tember, 1967 are already being shipped
and the shipment are likely to be complet-
ed this month.

CENTRAL FINANCE POR TAKE-OVER OF Rice
MILLS

389. SHRI SARJOO PANDEY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have agreed
to finance the States to take over operation
of all rice mills; and
- (b) if so, the Centre's allocation, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is no proposal
under consideration to finance the States
to take over operation of all rice mills,

(b) Does not arise,

EvACUEE PROPERTIES

390, SHRI SARJOO PANDEY: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of evacuee properties
for which bids and sale once accepted
were cancelled during the last 10 years by
the Assistant Settlement Commissioner In-
charge, U.P. and Bihar, Lucknow with
reasons therefor;

(b) whether any of these properties
were resold to the same bidder even on a
lower price and if so, the number thereof
and circumstances under which this was
done;

(c) if so, the total loss caused to Go-
vernment;

(d) whether Government propose to
examine all such cases and take appropriate
action agdinst the officers/oftficials res-
ponsible for this action;
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(e) whether there is any time limit fixed
to deposit the prices of the properties
auctioned; and if so, whether any relaxa-
tion has been made; and

(£) if so, the reasons therefor and cir-
cumstances under which it was dome and
the number of such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
L. N MISHRA} (a) to (d). The Ques-
tion repeats in substance the same Hoa'ble
Member’s previous Unstarred Question
No. 8599, which was answered in the Lok
Sabha on the 9th August, 1967. That
answer holds good for parts (a) to (d)
of the present Question also.

(c) and (f). There is a time limit pres-
cribed for this purpose under Rule 90 of
the Displaced Persons- (Compensation. &
Rehabilitation) Rules, 1955.

The highest bidder has to pay 20 per
cent of his bid on the spot. The balance
is to be paid within 15 days from the date
of receipt of intimation of ‘acceptance of
bid. But if the balance price is to be paid
against the compensation payable to the
purchaser or his associate(s) he has to
furnish particulars of the Compensation
Applications within seven days,

Relaxation from the aforesaid time-
limits has also been prmndad for under
the same Rule. The aboVe time-limits' can
be extended by the Settlement Commis-
sioner up to a period of 15 days, and by
the Chief Settlement Commissioner with-
out any limit of time. Settlement Com-
migsioners were delegated the power of
the Chief Settlement Commissioner for
the extension of time by an order dated
28-3-64, but they were directed on Sth
October 1967, that no extension of time ex-
cept as provided in the Rules should be
allowed for payment of the balance price.
In respect of old cases, they were required
ta call upon the purchasers to pay the
balance purchase price within 15 days or
7 days, as the case may be, and not to
allow further extension of time there-
after,

As the number of properties sold. by
public auction runs into thousands, it
would be difficult to find out as to Ih how
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many cases thi¢ power of extension was
exercised. If, however, the Member has
any particular case where the power was
wrongly exercised, and he brings it to the
notice of the Government, such case will
be looked into.
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ZoNAaL RESEARCH ON FOODGRAINS

393. SHRI YASHPAL SINGH :
SHRI GEORGE FERNANDES :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether his attention has been
drawn to the report published in the Times
of India of the 31st October, 1967 that
President Johnson has advised India to
abandon zonal restrictions in the interest
of a free flow of grains throughout the
country; and

(b) the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Government have seen
press report referred to.

fb) The question of the comtinuance or
otherwise of the zona] restrictions is re-
viewed in the conferences of Chief Minis-
ters held frem time to time and action is
taken by Government in the light of their
recommendations. The continuance of
these restrictions is necessary for maximis-
ing internal procurement of Khariff crop
to meet the requirements of ‘public distri-
bution system and to build a buffer stock.

CLERKS 1IN PosTaL Division oF MADRas
CIRCLE

394. SHRI MAYAVAN: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) the number of permanent vacancies
that actually arose between 29th June,
1942 and 31st December, 1945 in the
category of Clerks in all the Postal Divis-
sions of the Madras Circle.

(b) whether 70 per cent of the perma-
nent vacancies that arose between 29th
June, 1942 and 31st December, 1945 were
actually reserved for War Service Candi-
dates in each Postal Division of Madras
Circle;

(c) the number of wvacancies actually
filled up by War Service candidates in each
Postal Division of Madras Circle in cate-
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gory of clerks, against the 70 per cent
quota; and

(d) the number of temporary posts of
clerks created between 29th Junme, 1942
and 31st December, 1945 in each postal
division in the Madras Circle and conti-
nued as temporary posts, but made perma-
nent subsequent to 31st December, 1945 ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) to (d).
The information is being collected and
will be placed on the table of the Sabha
in due course,

CrLergs IN PosTaL DivisioN oF Mabras
CmCLE

395. SHRI MAYAVAN: Will the Minis-
ter of COMMUNICATIONS be pleased to
state :

(a) whether the concessions granted in
the Ministry of Home Affairs O.M. No.
30/4/46-Ests. (R) dated the 18th Sep-
tember, 1947 regarding initial pay and
seniority of war service candidates appoint-
ed as Clerks in post 1945 vacancies in the
Postal Divisions of the Madras Circle,
were actually given effect; and

(b) if not, the action proposed to be
taken to refix the initial pay of the war
service candidates appointed in the post
1945 vacancies in all the Postal Divisions,
in terms of the instructions contained in
the Ministry of Home Affairs O.M. refer-
red to above?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) and (b).
The information is being collected and
will be placed on the table of the Sabha
shortly,

ExTRA DEPARTMENTAL EMPLOYEES IN
KamnAL Cmcie

396. SHRI RAMESH CHANDRA
VYAS: Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the number of Extra Deparimental
Employees category-wise in Karnal Postal
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Circle (Ambala Division) who are work-
ing in Regular Departmental Post
for more than 6 years; .

(b) whether it is a fact that during the
last 6/8 years, due to increase in popula-
tion, business, small scale industries and
other avepues of communications and
transport, the work-load of Extra Depart-
mental Employees in these Regular De-
partmental Offices has greatly increased;
and

(¢) if so, the reasons for not confirm-
ing these Extra Departmental Employees
as regular ones in their respective™ regular
Departmental Post Offices 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Ons Pack-
er and one Stamp WVendor (in Kammal
Postal Division),

(b) Yes.

(¢) Their confirmation is possible oaly
after they are absorbed in regular cadres
after passing the prescribed test. There
are certain prescribed age and educational
qualifications for eligibility to take the
Departmental Test. The packer does not
satisfy the educational qualification while
the Stamp Vendori s ineligible on-score of
age,

ReguLar EmpLoYEEs OF P & T DeparT-
MENT

397. SHRI RAMESH CHANDRA
VYAS: Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that regular em-
ployees of the Posts and Telegraphs De-
partment have to work for seven hours a
day;

(b) whether it is also a fact that the
Extra Departmental employees working in
Regular Departmental Post Offices have to
work for minimum 5 hours a day; and

(¢) if the reply to Parts (a) and (b)
above be in the affirmative, the reasons
for not paying the Pay and other allow-
ances to the Extra Departmental employees
in the same proportion of 7:57



367 Written Answers
THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) The duty
period of regular departmental operative
staff in the post office is 8 hours (with
meal relief of half an hour) per day.

(b) No,

{c) Extra Departmental staff are paid a
consolidated allowance which is based on
the total work hours, distance to be tra-
versed, etc, Extra Departmental staf who
werk on Agency basis are also expected
to have other independent sources of in-
come, Since the extra departmental em-
ployees are not full time regular employees
of the Department, their emoluments can-
oot be compared with those of the regular
Departmental employees.

SurpLy oF Foobarains v H.P,

398, SHRI RAMESH CHANDRA
VYAS : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the quantity of foodgrains supplied
to Himachal Pradesh (District-wise);
and

(b) the quota per head being supplied
in Himachal Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) : (a) During the period 1st
January to 28th October, 1967, 49,300
tonnes foodgrains were supplied to Hima-
chal Pradesh from the Central pool. = In
addition, 15,200 tonnes foodgrains were
allotted to them from Punjab and Hary-
ana on State to State basis during that
period.  All these supplies and allocations
were made to Himachal Pradesh as a
whole. Distribution among the different
digtricts is made by the Himachal Pra-
desh Government. Figures of district-
wise distribution made by them are not
readily available.

(b) According to the information fur-
nished by Himachal Pradesh Government
in July, 1967, the quantum of issue of
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foodgrains from fair price shops in the
territory is as follows :—

1. Landless families : 5 Kgs. of
wheat/ atta per head per moath
(subject to availability).

ra

. Families holding land below two
acres : 3 kgs. of wheat/atta per
head per month (subject to avail-
ability).

3. Families holding land above iwo
acres : These families will be en-
titled to get foodgrains ration in
case the panchayat area is declared
drought/famine stricken by the
Collector of the district. The scale
of ration to be supplied will be
determined by the Collector ac-
cording to the circumstances exist-
ing at the moment,

LAND UNDER CULTIVATION IN MUANDUR

399. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No, 7484 on
the 1st August, 1967 and state:

(a) the total area of land under culli-
vation in Manipur as on the 31st March,
1967;

(b) the total area under
where fertiliser is used; and

cultivation

(c) the total area under cultivation
where high yielding varieties of seeds are
used?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) : (a) The total area of land
under cultivation in Manipur as oz the
31st March, 1967 was approximately five
and a half lakh acres, including approxi-
mately three lakh acres under ‘jhuming’
in the hill areas;

(b) The total cultivated area under
chemical fertilisers as on the above date
Was appic tely 30 th d acres in
the valley only. No fertiliser was wused
in ‘jhuming’ cultivation mreas on the hills.
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(c) Area brought under high yielding
varieties, viz., Taichung Mative I and Tai-
nan 3, in 1967-68 is two
hundred acres.

CULTIVATION IN MANIPUR

400. SHRI M. MEGHACHANDRA :
Wili the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total area of land reserved
for the purpose of cultivation in the Union
Territory of Manipur during 1967.

(b) if so, the details thereof;

(c) whether any settlement has been
granted out of the aforesaid dereserved
land; and

(d) if g0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) : (a) to (d). The information
is being collected and will be placed on
the table of the Sabha in due course.

CULTIVATION OF LAND AT LAMPHEL PaT,
MANIPUR

401. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 5933 on
the 18th July, 1967 and state :

(a) the number of acres of land at
Lamphbel Pat, Manipur cultivated this
year,

(b) the amount spent by the Agricul-
tural Department, Manipur for cultivating
the said portion of the land;

(c) the number of persons employed on
the cultivation of the said land;

(d) whether it i¢ a fact that vast areas
of the said land were left uncoltivated this
year because of Government's policy of
not allowing individuals to cultivate the
land; and

(e) if so, the number of acres left un-
cultivated ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) to (e). The information
is being colected and will be placsd on
the table of the Sabha in due course.

PROCUREMENT PoLiCcY IN MANIFUR

402. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Mani-
pur have declared their procuremnt policy
on foodgrains for the year 1967-68; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
C@MMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) : (a) No, Sir. The procure-
ment policy for 67-68 is under the comsi-
deration of Manipur Government.

(b) Does not arise.

AGRO-INDUSTRIES CORPORATION

403. SHRI R. BARUA: Will the
Minister of FOOD & AGRICULTURE be
pleased to state :

(a)- whether the 'decision of Govern-
ment to. set up Agro-Industries Corpora-
tion in different States have been given
effect to;

(b) if so, what are the States in which
it has come into operation:

(¢) whether Government of Assam have
started such a Corporation, if so, the broad
activities taken up by it; and

(d) whether steps are simultaneousty
taken to indentify areas where Agro-based
industries can be set up with an eye on
accelerating agricultural producion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) Yes.

(b) Assam, Bihar, Haryana, Madms,
Maharashtra, Mysore, Punjab and Uttar
Pradesh,

(¢) Yes; the main object of the Corpor-
ation is to promote better supply of inputs
and particularly of agricultural machinerv

equipment, Storage and processing of
agricultural produce also falls within the
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puriew of the activities of the Corporation
if it decides to undertake the same.

(d) Information on this is not available
as the Government of India is not yet a
shareholder of the Corporation. The
objects of the corporation would appear
to cover this.

CHRISTMAS MAILS

404. DR. KARNI SINGH: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the Postal
Motice about dates of posting of foreign
surface Christmas mail was printed as late
as on the 28th September, 1967;

{b) whether the dates indicated in res-
pect of certain countries' mails to reach
Calcutta/Bombay were as close as first
week of October, 1967;

(c) when these dates were actually
finalised and whether the P. and T. De-
partment publicived these dates, and if so,
when and how; and

(d) whether this information was circu-
lated and put on notice boards of all post
offices in the country, and if so, by what
date ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATJONS
(SHRI 1. K. GUJRAL) : (a) Yes. The
delay in finalising the Postal Notice was
due to the closure of the Suez Canal and
comsequent delay in receipt of information
regarding the shipping schedules.

(b) Yes.

(c) Dates were finalised on 27-9-67.
The Notice was given for printing imme-
diately, Circulation started from 27-9-67
itself by issme of cyclostyled copies-to im-
portant offices. The printed copies were
circulated from 30-9-67.

(d) The information was circulafed to
all post offices for exi¥bition on the motice
board on receipt. The date of such ex-
hibition ‘would have varied from office to
officc and no parficular dste can be given.

KARTIKA 23, 1889 (54KA4)

Written Answers

372

TELEPHONE FACTORY

405. SHRI BISHWANATH ROY : Will
the Minister of COMMUNICATIONS be
pleased to state whether in view of the
increasing demand for the telephonic com-
nections in the country. any proposal for
setting up another telephone factory is
under consideration of Government ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : A proposal for
the setting up of a new factory for the
manufacture of long distance transmission
equipment to augment the present produc-
tion of the Indian Telephone Industries
Ltd., is under consideration.

ACCOUNTS IN POSTAL SAVINGS BANK

406. SHRI GEORGE FERNANDES :
Will the Minister of COMMUNICATIONS
be pleased to state :

'(a) the number of accounts in the Postal
Savings Bank i the country and the total
amount deposited in these accounts;

(b) the number of Dead Savings Bank
accounts, and the total amount in these
accoumts;

(¢) whether interest is credited to the
Dead Savings Bank accounts; and

(d) what Government propose
with soch Dead accounts ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K, GUJRAL) : (a) On 31-3-1967,
there were about 1.52 crore S. B. accounts
with the total balance of Rs. 701.63 crores
in these accounts.

(b) On 31-3-67, there were about 43
lakhs of S. B. silent accounts, the amount
involved therein being about Rs. 9.52
CroTes.

(¢) Yes. Interest is credited to a silent
account when it is revived.

(d) Government allows repayment of
balance at credit or trapsactions im a
silent account after the applicant (depositor
or claimant) has applied for its revival and
Head Postmaster has permitted the re-
vival after observing certain formalities.
Action has also been taken recently to

to do
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issue notices in the names of depositors of
silent (dead) accounts where complete
records are available and where the balance
is more than Rs. 100, requesting the de-
positors to revive their accounts,

12 Hms.

INTRODUCTION OF NEW DEPUTY
MINISTERS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
T beg to introduce the three new Deputy
Ministers to you and to the House—Shri
Sidheshwar Prasad, Shri Jagannath Pahadia
and Chaudhuri Ram Sewak. (Inrerrup-
dions).

=t w foma (577) ¢ 17 o aga
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MR. SPEAKER: 1 do not think you
are making a Ministry before the House
now! Let us go to the next item.

SHRI NATH PAI rose—

MR. SPEAKER : About what?

SHRI NATH PAI (Rajapur) : We are
seized of the matter that the Minister of
Parliamentary Affairs has been pleased to
introduce three of his new junior colleagues.
Normally we would have applauded be-
cause they are young, though for no other
reason, but knowing that this is a pre-
cautionary step, that this is not needed by
the requirements of the country, it is only
to prevent would-be defections that these
appointments have been made, may I ask
if the Government is going to be a large-
scale employment h ? We must
get a reply. Is the Government going to
be the biggest employment exchange in the
country 7
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MR, SPEAKER : 1 do not think it is a
matter for discussion.

12.03 mms.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
FALure OF CENTRAL GOVERNMENT TO
SuppLy FOODGRAINS TO DEFICIT STATES

1L SHRI A K. GOPALAN (Kasergod) : 1
call the atlention of the Minister of Food
and Agriculture, Community Development
and Co-operation to the following matter
of urgent public importance, and T request
that he make a statement thereon :

“The failure of the Central Govern-
ment to fulfil the promised commitments
of foodgrains supply to deficit States re-
sulting in  threatened break-down of
rationing in West Bengal and serious
scarcity conditions in Kerala and other
States.”

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : In making allocations for each
month, during the last week of the preced-
ing month, Government of India make an
estimate of the quantities that are likely
lo be available both from imports and in-
ternal sources and make allocations to the
deficit States accordingly. It often happens
that the availability during the month di-
ffers from the estimate made during the last
week of the preceding month. Sometimes
ships do not arrive on the scheduled dates.
At times there are difficulties in clearance
of foodgrains at ports due to several causes
like heavy rains and strikes. All this re-
sults in the supplies during the month not
being upto the allocations made. There
was dislocation in clearance and despatch
at the ports due to rains during the months
of August, September and October. As
against an allotment of 858 thousand
tonnes of foodgrains other than rice during
July, actual supplies were 784 thousand
tonnes. Similar figures for August, Sep-
tember and Oclober are as follows :—

(In 000 fonnes)

Month Allotment  Supplies
August 876 859
September . 880 806
October 883 801

It will thus be seen that the gap between
allocation and supplies has not besn very
wide during recent months,
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As the House is aware the position of
rice has all along been difficult and it has
not been possible to fix before hand any
monthly allocation as such to the different
States as in the case of wheat and other
grains. The actual supplies of rice in July
amounted to 68 thousand tonnes. Supplies
during August, September and October
have been 77,000, 64,000 and 66,000
tonnes respectively. It will thus be seen
that the supply of rice also has not been
significantly lower during the last three
months as compared to the supply during
July.

2. It is however, a fact that the situation
in West Bengal and Kerala has been diffi-
cult even from the middle of 1967. At the
beginming of the current year on the basis
of expected availability during 1967 and
taking into account the minimal needs of
all the deficit States it was estimated that
West Bengal would be supplied during the
year about 1 lakh tonnes of rice and suffi-
cient wheat to meet their statutory ration-
ing commitment leaving a small surplus for
distribution on a small scale in the modified
rationing areas. Towards the end of March,
at a meeting of Prime Minister with the
Chief Minister, Deputy Chief Minister and
Food Minister of West Bengal, it was
agreed that 15000 tonnes of rice and
75,000 tonnes of wheat would be supplied
1o West Bengal per month upto June.
Even after June attempts were made to con-
tinue the supply of 15,000 tonnes of rice
and 75,000 tonnes of wheat to West Bengal
per month. In August, the situation in
‘West Bengal deteriorated further and it was
agreed that in addition to whatever rice
could be supplied from the Central pool,
about 105 thousand tonnes of wheat and
milo and other grains would be supplied to
ihem per month upto the end of October.
Actual supplies of these grains have been
over one lakh tonnes each month in
August, September and October, the total
quantity supplied being 3,11,300 tonnes.
Except for September, when the supply was
only 9,000 tonnes, about 15,000 tonnes of
rice were supplied in the other two months.

For November, attempts are being made
to supply the State 15,000 tonnes of rice
and 110 thousand tonnes of wheat and
other foodgrains. Allotments of rice could
not be made carlier as the availabilities
from intermal sources and imports were
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not known before the beginning of the
month. Efforts were made to rush rice
from Punjab and Madhya Pradesh but un-
fortunately, these could not reach West
Bengal at the beginning of the month.
However, to make up for the shortfall in
rice, an additional quantity of 7,000 tonnes
of wheat was allotted and arrangements
were made to have it delivered expeditious-
ly to West Bengal Government. The rice
moving from Punjab and Madhya Pradesh
has started reaching Calcutta and it is ex-
pected that the issue of rice will recom-
mence. Further allocations of rice have
also been made from Madhya Pradesh and
Orissa and sufficient rice to make up the
quantities promised will also be made avail-
able from imports expected at Calcutta,

3. Kerala is informally rationed and the
actual offtake used to be 70,000 to 75,000
tonnes of rice and about 20,000 tonnes of
wheat per month. When rice supplies fell
short the wheat ration was raised by 40
grams per adult per week. Additional wheat
supplies were also made available to en-
able the card holders to draw the shortfall
in rice in wheat in addition to their full
wheat quota. As a result, the offtake of
wheat in Kerala has gone up to 75,000
tonnes in August and 58,000 and 56,000
tonnes in September and October respec-
tively.

The actual supplies of rice to Kerala
from Central Government stocks during
August to October have been 39,600,
33,300 and 34,500 tonnes respectively. The
shortfall has been due to the fact that
supplies had to be made mainly from im-
ports as the jnternal availability was low,
these being the lean months for rice.

In MNovember, about 25000 tomnes of
rice will be provided from imports. In
addition, 4,000 tonnes of rice from fresh
procurement has been allotted from
Madhya Pradesh to Kerala depots., Madras
Government is also being requested to
move substantial quantities of rice to
Kerala. Since the crop in Andhra Pradesh
is late, it is not likely that any sizable
quantities will be available from that State
till December. The rice position in Krala
is expected to improve in December when
with the crop coming into the market sup-
plies from Andhra Pradesh are expected
to pick up.
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SHRI S. M. BANERIEE (Kanpur) :
Copies of the statement should have been
circulated earlier. We cannot remember
all these figures.

SHRI A, K. GOPALAN : The statement
only shows how mu:ch had been imported
and how much had been sent. What we
wanted was to know the position today in
the deficit States, whether there is scarcity,
starvation and non-fulfilment of the com-
mi:ment that has been made. If the com-
mitment has not been fulfilled, we want to
know, not why, but whether it would be
fulfilled by taking o'her steps.

Kerala is a 60 per cent deficit State.
They have procured more than the target
of 50,000 tonnes this time. The Food
Minister went to Madras and requested for
some grains. They also promised to give,
but a circular was sent saying mno two
Sta‘es can have some understanding to give
foodgrains. So, it was stopped. Certain
commitments we are made imside Parlia-
ment and also outside by the Prime Minis-
ter and Food Minister, but they have not
been fulfilled. From April to the first
week of October, only an average of 40,000
tonnes were given, If the Centre does not
fulfil the commiiments and does not allow
a State whizh is 60 per cent deficit to get
foodgrains from outside, it means the
Government wanis to starve the people. A
report appeared in the Statesman two days
back that there is ration only for 10 days
in Kerala. Now the rice ration is only
3 ounces. It was said that we were mot
taking wheat. Now wheat is 1aken but this
month we understand that no wheat or rice
will be given. According to the slatement,
ships are moving. Because there is a port
in Cochin, ships will be moving. It is said
that ships have left such and such place,
but some ships which started have never
reached Cochin. We want to know whether
the Central Government want to starve the
people of Kerala, and topple the State
Government there in this manner by mpot
giving food or whether the Central Govern-
ment will see that the commitment already
made is fulfilled and the people are not
starved there.

THE -MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIHIIWAN
RAM) : This question had raised on
ptevions occasions also in the House. 1
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have only to repeat what I said then, wiz.,
it has not been possible to supply to Kerala
the full quantity of rice. Then we under-
took that any shortfall jn rice will be made
good with wheat,

SHRI A. K. GOPALAN : It has not
been made good for the last two months.

SHRI JAGIIWAN RAM : As a matter
of fact, the offtake of wheat was 75,000
tormes in September and it has come down
in October. I myself enquired the reason
for the lower offtake in October. [ was
told that a certain new crop of paddy has
come out jn Kerala and therefore, naturally,
the cullivators who have produced it do
not draw wheat with the result that in their
case the withdrawal of wheat has been re-
duced. I have been taking care to see that
adequate quantity of wheat is maintained
in Kerala so that whatever shortfalls i¢ there
in the supply of rice that is made good by
wheat,

SHRI A. K. GOPALAN : It has been
reporied that there is no wheat in the
godowns there.

SHRI JAGI'WAN RAM : On the Ist of
this month 45,000 tonnes of wheat.was in
stock in the various godowns in Kerala.
As I said, I will take action to see that
whatever shortfall is there in the supply
of rice is made good by wheat and an
adequate quantily of wheat is maintained
in Kerala so that those who want to draw
wheat are able to do so.

AN HON. MEMBER : When ?

SHRI JAGIIWAN RAM : It is
able,

avail-

SHRI A. K. GOPALAN: Does that
mean that the three ounces of rice sup-
plied now will also be made good by
wheat ?

SHRI JAGJIWAN RAM : I said that
whatever shortfall js there in the supply of
rice will be made good by supply of wheat.
We have imported 25,000 tonnes of rice.
We have moved some rice Madhya Pra-
desh. We are taking it up with the
Government of Madras to quicken the des-
patches from Madras to Kerala, All these
steps we have taken, and whatever shortfall
remains will be made good by supply of
wheat.
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SHRI A. K. GOPALAN: Will the
Government allow the Government of
Kerala to pet rice from Madras or is it a
fact that the Central Government said that
it should not be done even when Madras
promised to give rice to Km-ala?-)

SHRI JAGIIWAN RAM : As a matter
of fact, whatever Madras is supplying to
the central pool is meant to be despatched
to Kerala, There have been some bilateral
deals between State Governments, That
upsets the whole central pool. Each State
Government does not know the require-
ments of other States, What I have sug-
gested is—and the hon. Member is refer-
ring to that letter—that whenever there is
such a deal or npegotiations are carried on
between two States the Centre should be
brought in the picture so that we know
what supply has been made to the States
from the central pool. Otherwise there is
no difficulty in Kerala getting supplies
from Madras.

DR. RANEN SEN (Barasat) : When a
few years back statutory rationing was in-
troduced in West Bengal that covered more
than 80 lakhs of people there. At that
time there was a guarantee given by the
Central Government that adequate food-
stuffs will be supplied to West
Bengal to keep the statutory rationing
running. After the new government was
set up there in March this year the Govern-
ment of India; it is known, started be-
having very tardily in the matter of supply
of foodgrains to West Bengal. Recently,
in the month of September, the Central
Government came to an agreement with
the West Bengal Government and agreed
to supply 1,05,000 tonnes of foodgrains
monthly in all till the end of this year.
But on 12th November the Food Depart-
ment of the Government of West Bengal
informed the Central Government that,
even on 12th November there was a back-
log of 11,600 tons of rice. Secondly, for
the month of November the Central
Government has allotted only 6,000 tons
of rice out of which only 4,500 tons have
been despatched and the Governmeant of
West Bengal has received 3,500 tons or so.
As a result of this tardy behaviour, as a
result of this definite machination to make
the Government and the people of West
Bengal suffer, even this backlog has not
been supplied by the Central Government,
TILSS(CH)/67—12
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As a direct result of this, last week not a
grain of rice was available in the whole of
Greater Calcutta where 80.5 lakh people
are under rationing. If even the agree-
ment that was arrived at in the month of
September is not fulfilled and if the
Government of India goes om violating it,
then what is the reasom for the Govern-
ment of India in the Ministry of Food to
come to some agreement with the State
Government and then ultimately bluff the
people and the State Government 7

SHRI ANNASAHIB SHINDE: 1 do
not want to go into the insinuations and
imputations of the hon. Member. As far
as the factual position is concerned, we
bave been supplying to West Bengal each
month about onme lakh tons, sometimes a
little more, of wheat and milo, So far as
rice supply is concerned, in one month as
against the allotment of 9.5 thousand
tonnes we supplied 14.5 thousand tonnes.
Then, in October, as against an allotment of
13,000 tons. we supplied 15,400 tons.
There has been some shortfall in the
month of September, but that was due to

factors beyond our control. As is well-
known, in the international market itself
the availability of rice is very difficult. We
are trying to purchase rice from various
countries through both government and
private agencies. Though some ships were
expected at our ports, due to factors be-
yond our conmtrol the ships did not arrive
in time because of which there was some
shortfall in supply. As far as the current
month is concerned. I can assure the hon.
Member that 15,000 tons of rice is likely
to be supplied to West Bengal from Punjab,
Madhya Pradesh and other States.

DR. RANEN SEN : Today is the 14th
of this month and omly 3,500 tons have
been received so far. How is the West
Bengal Government to pass the next 16
days 7 ‘That has to be answered.

MR. SPEAKER : Shri Jyotirmoy Basu.

SHRI TYOTIRMOY BASU (Diamond
Harbour) : When six West Bengal Minis-
ters resorted to dharna before the residence
of the Prime Minister, she very promptly
assured them in the presence of the hon.
Food Minister, that the commitments made
to West Bengal would be fully honoured.
They have not done so. They had no in-
tention to do so. In West Bengal the
Central Government is using food as a
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[Shri Jyotirmoy Basu]

political handle, I must say....(interrup-
fions) 1 am only a postman, describing
what is happening there. They are trying
their political adventure there. ... (inrer-
ruptions). Apart from these, in the first
week of October the Central Government
promised the people of West Bengal an
extra quantity of 9,000 tons of rice as a
bribe to topple the State Government, but
the people of West Bengal did not accept
it. Under the circumstances, may I know
(a) what is the total shortfall in supply
of rice this year, since the United fromt
Government came to power in West
Bengal; (b) in how many cases the con-
signments were not physically delivered
within the promised period....

MR. SPEAKER :
speech,

SHRI JYOTIRMOY BASU: The
Minister is cleverer than me and he will
answer my question, A man made fire to
cook food. Shri Jagjivan Ram said the
rice will come in October. But the rice
actually comes only in December. What
is that poor man expected to do? Hang
that promise of Shri Jagjivan Ram in his
room to kill his appeite? So, I would
like to know in how many cases the con-
signments were not physically delivered on
the promised dates. Thirdly, has the Food
Minister  advised the over-energetic
Governor of West Bengal not to meddle
with the harvest and procurement of food
in West Bengal 7

SHRI ANNASAHIB SHINDE : 1 would
like to dispel any impression in the mind
of the hon. Member that there has been
any political consideration in this matter.
May I submit for the information of the
hon. Member that shortfalls in supply in
some other States were much more steep ?

SHRI JYOTIRMOY BASU: Please
speak only about West Bengal; not other
States.

SHRI ANMNASAHIP SHINDE : I was
submitting that the shortfalls in supply ia
the case of Maharashtra, Gujara: and
Mysare have been more compared to West
Bengal and Kerala. But I am mot trying
to justify this. My point is that the rice
supply position was very difficult during
the last three months. As far as West
Bengal is concerned, since Jaguary while we

He is making a
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allotted them. 1,52,000 tons the supply has
been 1.36,000 tons. There has been a
shortfall of about 16,000 tonnes only ower
the last ten months. As far as wheat and
milo supplies are concerned, we are trying
to keep up according to schedule,

SHRI JYOTIRMOY BASU : How many
times the consignments were not actually,
physically, delivered in West Bengal on
due dates ?

SHRI ANNASAHIB SHINDE : I have
given the figures monthwise. In the month
of August, as against the allocation of
9.5, the supplies were 14.5, that is, there
was oversupply as compared to the com-
mitment. In October, as against the allot-
ment of 13, the supplies were 15.4, There
has been some difficulty in the earlier part
of this month. As I have already ex-
plained, we are trying to make up the
position,

SHRI S. M. BANERJEE : May 1 know
whether it has been brought to the notic:
of the hon. Minister that at the time when
the conspiracy was going on at the Centic
to topple the duly elected Government of
West Bengal, Mr. Jyoti Basu, the Depuly
Chief Minister of West Bengal met the
Governor Mr, Dharma Vira, and apprised
him that the food situation there excited
horror rather than pity and it was after
the Governor rang up the Food Ministry
here that some rice was sent to West
Bengal 7 1 would like to know why (il
then mo rice was sent there and also
whether it is a fact that in some of the
districts of West Bengal there is absolutely
no rice available and in Greater Calcutla.
peither rice is available nor has it been
substituted by wheat.

SHRI ANNASAHIB SHINDE : I have
already explained the position of supplies.

SHRI S. M. BANERJEE : Why tilt the
Governor rang you up you did mot do it
yourself 7

SHRI JAGIIWAN RAM: 1 am not
uware of the Governor ringing me up re-
garding this,

SHRI 5. M. BANERJEE : He rang up
the Ministry. You are the Minister.
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SHRI ANNASAHIB SHINDE : The re-
«quirements of Himachal Pradesh are being
looked into and, in fact, the position has
improved considerably now as compared
to the earlier months.

12.28 Hms.

RE. MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION NOTICES

(Query)
MR. SPEAKER : Papers
Shrimati Indira Gandhi.
SHRI NATH PAI (Rajapur) : We have

to be laid.

given @ notice of an adjournment
fmotion . . .
SHR1 CHINTAMANI PANIGRAHI

{Bhubaneswar): Regarding the worst
drought and cyclone in Orissa, there is a
notice of. ...

MR. SPEAKER : A number of motions
are there. 1 have received many adjourn-
ment motions and call attention notices on
€0 many subjects, There are other motions
also before me. It is not as though all
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have been admitted or all have been re-
jected. Some calling attention notices have
been admitted; some are kept pending. If
anybody asks me now about his motion
out of so many that I have received, I
will not be able to remember and say any-
thing now. I do not think that we should
raise here questions like “what has hap-
pened to my call-attention™, “what has
happened to my adjournment motion”. I
will not be able to answer at all even if
they are raised. The members can come
to my chamber and we can discuss, If
I have to answer here about all the
hundred call-attention and adjournment
motions, I am sure I will not be able to
do it. May I, therefore, request the hon.
members sitting on this side as well as on
that side not to raise any question as
“what has happened to my call-attention
or adjournment motion” ? Then, I will
only have to say, “I do not know what
your call-attention is; please come to my
Chamber and we shall discuss”. Whether
it is Mr. Panigrahi or any hon. Member on
this side, I will request them not to ask
me as to what happened to their call-
attention or adjournment moiions; [ will
not be able to answer here. If they want
to discuss with me, I am prepared to dis-
cuss with them in the Chamber.

SHRI RANGA (Srikakulam) : Adjourn-
ment motions cannot be dealt with in the
same manner as call-attention notices. The
fact that adjournment motions have beea
given notice of has got to be brought to
the notice of the House. From out of
those, you may pick up one and if the
House gives permission, it is well and
good. If you do not give permission at
all for some of the adjournment motions
to be moved, you need not refer to them
at all. But such of the adjournmenmt mo-
tions which- you canmot raise amy prelimi-
nary objection have got to be placed before
the House and it is for the House to de-
cide.

MR. SPEAKER : There
about it

SHRI RANGA : There can be no such
question as discussion in the Chamber. ...

MR. SPEAKER : 1 sgres with him.
There is no difference of opinion. H there
is no preliminary objection, I can certainly
place them before the House,

is ne doubt
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : You have rejected all the adjourn-
ment motions.

SHRI RANDHIR SINGH (Rohtak) : I
had given five call-attention notices. ...

MR, SPEAKER : Whatever applies to
this side will apply to that side also. If
some members want to discuss about West
Bengal, he wants to discuss about Haryana.
I can very well understand that.

SHRI RANDHIR SINGH : All of them
have been rejected ! (Interruptions).

SHRI NATH PAI: Before Mr. Pani-
grahi interrupted me, you called me....
(Interruptions).

MR. SPEAKER : [ am on my legs.
Haryana cannot have a special treatment.
If Bengal is rejected, Haryana also will be
automatically rejected. He cannot have a
privileged treatment.

What I say is this. T accept the principle.
There is no controversy about it. Where I
feel that it should be placed before the
House, T will automatically place it. In
view of the other things—I do not know
whether 1 should mention the other mo-
tions—I thought that the adjournment
motion was unnecessary,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : You should take a decision
on an adjournment motion independent of
any other motion.

MR. SPEAKER : Whatever motion was
not admitted for various reasoms, it is mot
proper for me to give the reasons, here.
I am open to correction by further dis-

ion in the Chamt I do not know
why Haryana becomes so hot,

SHRI RANDHIR SINGH : The motions
should reach you, but they do not reach
you at all,

MR, SPEAKER : I am happy the Oppo-
sition is more amenable to discipline than
this side. I have noticed the new type of
Haryana dress. He must be more than
satisfied now.

If everybody begins questioning, what
can 1 do? Even if a motion was rejected,

* if the members can convince me and argue
with me in the Chamber, including my

O
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friend from Haryana, I will reconsider
about it, but not on the floor of the House.
We shall discuss it in the Chamber. If we
think that it is absolutely essential and I
am convinced about it, I am prepared to
accept it from whichever side it may have
come. If everything is raised here, if all
the hundred call-attention motions are
raised here, it will be difficult for me to
answer. ‘Therefore, let us proceed with
the business. If any adjournment motion
was rejected, the Member concerned could
discuss with me further in the Chamber.

SHRI NATH PAI : Before Mr. Panigrahi
interrupted me, you had asked me as to
what I had to say.

You have well stated a rule which we
have been upholding to the best of our
ability and we intend to contione co-
operating with you in this. You are quite
right, you were flooded today with all kinds
of motions. Members feel exercised about
the lapses on the part of the Government
and, therefore, they bring these, But there
is one motion on which almost all Oppo-
sition is very exercised and agreed wupon
and that is regarding the nefarious practice
of imposing Governors who have been re-
jected by the Cabinet. This is a matter on
which adjournment motions have been
given. It satisfies, so far as I can see, all
the tests and directions that you have been
pleased to give. ...

MR. SPEAKER : If you had indicated
and convinced me, perhaps you would have
got it; it could easily have been dome....

SHRI NATH PAI: I want to know
your difficulty. We fully appreciate your
difficulty to the extent it is known to us.
But I do not know, with all my respect to
you for the quick grasp you have of the
matters, how in respect of the 300 or 400
call-attention and adjournment motions you
are able to give your attention, apply your
mind and reach decisions. If we pick up
one out of the few hundred, we only try to
make your task lighter and easier. We
kuow that it is mot humanly possible bet-
ween 10 and 11 O'Clock to reach decisions
on these, So, when we pick up one, it is a
fact that, as you are also aware, the
Opposition is agreed on placing one. T am
suggesting to you....

MR. SPEAKER : You could discuss _with
me, so that I can give my thought to it.
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SHRI NATH PAI: Let me complete
this. I am suggesting to you ome thing, and
this is rcgarding the appointment of the
Governor of Bihar. I submit that you
kindly reconsider this—the appointment of
the Governor of Bihar in the teeth of
opposition of the State Government and
bringing the whole process of constitutional
government to contempt and jeopardy, I

want you to consider it here, if possible.
All my colleagues support it,
SHRI CHINTAMANI PANIGRAHI :

This is about the cyclone. The Government
should make a statement immediately.

MR. SPEAKER : I will tell him ths
whole story about the cyclone. In his name
it will be recorded. Many Orissa friends
are also anxious about it. Mr, Supakar
has given; Mr, Singh Deo has given and he
also discussed it with me. I have requested
the Government to give us the details about
the cyclone and we shall have a further
discussion, if necessary. I have gone
through it thoroughly. If you want to raise
it on the floor of the House so that your
name may also be recorded that is another
thing, It is not that I have not given
thought to it. I know that this is a very
important matter; a number of people have
suffered. Government also, I am sure, is
anxious to state the facts. I have rcquested
the Government on behalf of all of you
to make a statement and then we can have
some discussion. Leave it to me_ I shall
consider it.

Now what does the hon. Member from
Haryana want to say 7

SHRI RANDHIR SINGH : Haryana has
become the laughing stock of the country.. .

MR, SPEAKER : May I request him to
tell me whether he should also become a
laughing stock by talking like this here ?
If Haryana has already become...

SHRI RANDHIR SINGH: 1 gave so
many call-attention montions. All of them
have been rejected. .. (Inferruptions).

MR, SPEAKER : Do not make all of
us the laughing stock. This is a wrong
procedure which he is following. 1 do not
know where this will lead us. I am saying
this to both the sides of the House, If
everything is raised after Question Hour,
if all the things which should normslly be
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discussed inside the Chamber and outside
the House are raised here, it will lead us
nowhere. Whether it is Haryana problem
or some other problem, I will request the
members to discuss it with me in the Chamy
ber. There is no use raising it on the floor
of the House; it is not good; it will only
take away the whole day and no purpose
will be served. Therefore, I cannot allow
it here, whether it is am hon. Member
this side or an kon, Member on that side.
They should convince me later in the
Chamber. I would, therefore, request the
hon. members not to take the time of the
House by raising all those things which
have been either rejected or kept pending.
Some of them are kept pending. Some of
them may be converted into call-attention
motions also. One day before the session
started, I went through the whole thing—
call-attention, adjournment motions and
all that, But, anyway, raising them on the
floor of the House will not be a good pre-
cedent. That would take away the time of
the House,

SHRI NATH PAI : It is raised only with
your consent.

MR. SPEAKER : Of course, that is $o;
when a Member gets up, he does so with
my permission only. I would only request
them not to raise them on the floor of the
House,
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MR. SPEAKER : We can discuss these
things in my room.
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MR, SPEAKER : That is all right. He
can tell me all that in my Chamber. Now,
let us proceed.

SHRI S. M. BANERJEE (Kanpur) :
We fully agree with what you have said,
and we are prepared to discuss these things
in your Chamber.

MR. SPEAKER : That is his difficulty ?

SHRI S. M, BANERJEE: 1 have no
difficulty. But I would only submit ons
thing namely that before the adjournment
motion on West Bengal or Manipur had
been rejected, practically all the parties
had given notice of that adjournment
motion.. . ..

MR. SPEAKER : I would request the
hon. Member not to raise it here in this
manner.

SHRI S. M. BANERJEE : I would only
request you to give it a second thought and
keep it in abeyance.

MR. SPEAKER : He should not raise
it herc. Certainly 1 shall consider amy
point that is made here and mve it a
second thought,

SHRI S. M. BANERJEE : There is an
attemipt on the part of the Central Govern-
ment to interfere in the administration of
the States.

SHRI HEM BARUA (Mangaldai): I
have one difficulty and T want you to please
solve it for me, Whenever there is an
adjournment motion and a calling-attention-
motion on the same subject, you allow the
calling-attention-notice and reject the ad-
journment motion.

MR. SPEAKER : Adjournment motions
are admitted only on very rare occa-
sions, whereas calling-attention-notice is a
daily event. Hon. Members cannot have an
adjournment motion evéry day just as they
have calling-attention-notices.

SHRI PILOO MODY (Godhra) : If they
can appoint Ministers every day, why can
we not have an adjournment motion every
day ?
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12.42 =ms,
PAPERS LAID ON THE TABLE

COLLECTION oOF STATISTICS (CENTRAL)
AMENDMENT RULES, 1967

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : I beg to lay on the Table a
copy of the Collection of Statistics (Cen-
tral) Amendment Rules, 1967, published
in Notification No. §.0. 2667 in Gazette of
India dated the 12th August, 1967, under
sub-section (3) of Section 14 of the Col-
lection of Statistics Act, 1953, [Placed in
Library, see No. LT-1470/67.]

ANNUAL REPORT OF THE NATIONAL INDUS-

TRIAL DEVELOPMENT CORPORATION LIMI-

TED AND GOVERNMENT REVIEW THEREON,
ETC.

THE MINISTER OF INDUSIRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : I beg
to lay on the Table—

(1) (i) A copy of the Annual Report
of the National Industrial Deve-
lopment Corporation Limited,
New Delhi, for the year 1965-
66, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon, under sub-sec-
tion (1) of section 619-A of the
Companies Act, 1956.

Review by the Government on-
the working of the above Cor-
poration. [Placed in Library,
see No. LT-1471/67.]

(2) A copy of the Investigation of’
Industrial Undertakings (Procedure)
Rules, 1967, published in Notifica-
tion No. G.S.R. 1181 in Gazetre of
India dated the Sth August, 1967,
under sub-section (4) of seclion 3C
of the Industries (Development and
Regulation) Act, 1951, [Placed in
Library, see No, LT-1472/67.]
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NOTIFICATIONs UNDER MINES ACT

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI1): 1
beg to lay on the Table —

(1) A copy each of the following Noti-
fications under sub-section (7) of
section 59 of the Mines Act,
1952 :—

(i) The Coal Mines (Amendment)
Regulations, 1967, published in
NMotilication No. G.S.R. 1298 in
Gazette of India dated the 2nd
September, 1967.

(ii) The Metalliferous Mines (Amend-
ment) Regulations, 1967, publish-
ed in Notification No. G.S.R. 1370
in Gazette of India dated the 9th
September, 1967,

(iii) The Mines Creche (Amendment)
Rules, 1967, published in Notifi-

cation No. GSR. 1371 in
Gazette of India dated the 9th
September, 1967,

(iv) The Metalliferous Mines (Amend-
ment) Regulations, 1967, pub-
lished in Notification No. G.S.R.
1472 in Gazette of India dated
the 30th September, 1967.

The Coal Mines (Amendment)
Regulations, 1967, published in
Motification No, G.S.R, 1473 in
Gazette of India dated the 30th
September, 1967. [Placed in Lib-
rary, see No. LT-1473/67.]

(2) A copy of Notification No. S.0.
2806 published in Gazette of India
dated the 19th August, 1967, under
sub-section (3) of section 40 of the
Industrial Disputes Act, 1947,
adding the service in, or in connec-
tion with, the working of, any
major port or dock to the First
Schedule to the said Act. [Placed
in Library, see No. LT-1473/67.]

v)

A copy each of the following
Notifications under section 7-A of
the Coal Mines Provident Fund and
Bonus Scheme Act, 1948.

(i) The Neyveli Coal Mines Provi-
dent Fund (Amendment) Scheme,
1967, published in Motification
No. GS.R. 1225 in Gazette of
India dated the 12th August, 1967,

3)
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(ii) The Neyveli Coal Mines Provi-
dent Fund (Fifth Amendment)
Scheme, 1967, published in Noti-
fication No. GS.R. 1501 in
Gazette of India dated the Tth
October, 1967, [Placed in Library,
see No. LT-1473/67.]

(4) A copy of the Annual Report of the
Central Coal Mines Rescue Stations
Committee, Dhanbad for the year
1966-67. [Placed in Library, see No.
LT-1474/67.]

A statement indicating the action
taken or proposed to be taken on
the Conventions and Recommenda-
tions adopted at the Fiftieth Ses-
sion of the International Labour
Conference held at Geneva in June,
1966, along with the texts of Con-
ventions and Recommendations.
[Placed in Library, see WNo. LT-
1475/67.1

(5)

STATEMENT ON THE DERAILMENT OF 4
DownN AssaM MamL

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : I beg to lay
on the Table a statement on the derail-
ment of 4 Down Assam Mail between
Samiktala Road and Salsalabari stations
of the North-east Frontier Railway on the
28th September, 1967. [Placed in Library,
see No. LT-1476/67.]

CINEMATOGRAPH  (CENSORSHIP)  AMEND-

MENT RULES, ETC.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : I beg to re-lay on the Table a
copy of the Cinematograph (Censorship)
Amendment Rules, 1967, published in Noti-
fication No, G.S.R. 976, under sub-section
dated the 1st July, 1967, under sub-section
(3) of section 8 of the Cinematograph Act,
1952, [Placed in Library, see No, LT-1065/
67.]

I beg to lay on the Table :—

(i) a copy of the Cinematograph
{Censorship) Fourth Amendment
Rules, 1967, published in Notifi-
cation No. G.S.R. 1401 in Gazette
of India dated the 16th September,
1967, under sub-section (3) of
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section 8 of the Cinematograph
Act, 1952,

a copy of the Press Council
(Amendment) Rules, 1967, pub-
lished in Notification No, G.S.R.
1295 in Gazette of India dated
the 2nd September, 1967, under
sub-section (3) of section 22 of
the Press Council Act, 1965,
[Placed in Library, see No. LT-
1477/67.)

MNOTIFICATIONS UNDER EXPORT (QUALITY
CONTROL AND INSPECTION) ACT, ETC.

THE

MINISTER OF COMMERCE

(SHRI DINESH SINGH) : I beg to lay
on the Table :—

(1) a

copy each of the following Noti-

fications under sub-section (3) of
section 17 of the Export (Quality
Control and  Inspection) Act,
1963 :—

@)

(ii)

(iii)

(iv)

)

(vi)

The Export of Footwear (Inspec-
tion) Rules, 1967, published in
Notification Mo, S.0O. 2385 in
Gazette of India dated the 17th
July, 1967,

The Export of Paints and Allied
Products (Quality Control and
Inspection) Rules, 1967, published
in Notification No. 5.0. 2662 in
Gazette of India dated the 5th
August, 1967,

The Export of Coir Products
(Inspection) Second Amendment
Rules, 1967, published in Notifi-
cation No. 5.0. 2780 in Gazette
of India dated the 11th August,
1967,

The Export of Gum Karaya
(Inspection) Second Amendment
Rules, 1967, published in Notifi-
cation No, S.0. 2956 in Gazette
of India dated the 29th August,
1967,

The Export of Fish and Fish Pro-
ducts (Inspection) Amendment
Rules, 1967, published in Notifi-
cation No. SO. 3084 in Gazette
of India dated the 31st August,
1967. -

The Export of Diesel Engines
(Quality Control and Inspection)

Rules, 1967, published in Notifi-
cation No, 5.0. 3207 in Gazette
of India dated the 7th September,
1967,

(vii) The Export of Sewing Machines
(Quality Control and Inspection)
Rules, 1967, published in Notifi-
cation No. $.0. 3211 in Gazette
of India dated the Tth September,
1967.

(viii) The Export of Electric Fans
(Quality Control and Inspection)
Rules, 1967, published in Notifi-
cation No, 5.0. 3215 in Gazeite
of India dated the 7th September,
1967,

(ix) The Export of Power Driven
Pumps (Quality Control and
Inspection) Rules, 1967, publish-
ed in Notification No, 5.0. 3221
in Gazette of India dated the 8th
September, 1967.

(x) The Export of Automobile Spares,
Components and  Ancillaries
(Quality Control and Inspection)
Rules, 1967, published in Notifi-

- cation No. 8.0. 3225 in Gazette
of India dated the 8th September,
1967,

(xi) The Export of Small Tools and
Hand Tools (Quality Control and
Inspection) Rules, 1967, published
in Notification No. $.0. 3412 in
Gazette of India dated the 20th
September, 1967,

(xii) The Export of Jute Hessian and
Jute Sacking (Inspection) Amend-
ment Rules, 1967, published in
Notification No. 5.0. 3775 in
Gazette of India dated the 21st
October, 1967. [Placed in Library,
see No. LT-1478/67.]

(2) A copy of the Report of the Tariff
Commission Review  Committee,
[Placed in Library, see No, LT-
1479/67.]

(3) (i) A copy of the Annual Report of
the Export Credit and Guarantee
Corporation Limited, Bombay,
for the period 1st January, 1966
to 31st December, 1966, along
with the Audited Accounts and
the Comments of the Comptroller
and Auditor Geperal thereon,
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under sub-section (1) of Section
619-A of the Companies Act,
1956.

(ii) Review by the Government on
the working of the above Cor-
portation. [Placed in Library, see
No. LT-1480/67.]

ORDINANCES UNDER ARTICLE 123(2)(A) OF
THE CONSTITUTION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
I beg to lay on the Table a copy each of
the following Ordinances under provisions
of article 123(2)(a) of the Constitution :—

(1) The Taxation Laws (Amendment)
Ordinance, 1967 (No. 5 of 1967,
promulgated by the President on the
14th September, 1967,

The Essential Commodities (Amend-
ment) Ordinance, 1967 (No. 6 of
1967) promulgated by the President
on the 16th September, 1967.

The Court-Fees (Delhi Amend-
ment) Ordinance, 1967 (No. 7 of
1967) promulgated by the President
on the Tth October, 1967,

{(4) The Essential Commodities (Second

Amendment) Ordinance, 1967 (No.

8 of 1967) promulgated by the

President on the 21st October, 1967.

[Placed in Library. see No. LT-
1481/67.]

2)

3)

NOTITICATIONs UNDER NAvy Act

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI B. R.
BHAGAT) : I beg (1) to re-lay on the
Table a copy each of the following Notifi-
cations under section 185 of the Navy Act,
1957 1 —

(i) The Naval Ceremonial, Condi-
tions of Service and Miscellaneous
(Fourth Amendment) Regulations
1967, published in Notification
No. S.R.O. 17/E in Gazette of
India dated the 7th July, 1967.
[Placed in Library, see No, LT-
1112/67.]

(ii) The Navy (Disposal of Private
Property) (Amendment) Regula-
tions, 1967, published in Notifica-
tion No. S.R.O, 257 in Gazette
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of India dated the S5th August,
1967. [Placed in Library, see No.
LT-1379/67.]

(2) to lay on the Table a copy each of
the following Reports undcr sub-
section (1) of section 619-A of the
Companies Act, 1956 :—

(i) Annual Report of the Bharat
Earth Movers Limited, Bangalors
for the year 1966-67 along with
the Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon, [Placed

in Library, see MNo. LT-1482/
67.] .
(ii) Annual Report of the Bharat

Electronics Limited, Bangalore for
the year 1966-67 along with the
Audited Accounts and the com-
ments of the Comptroller and

Auditor General thereon. [Placed
in Library, see No. LT-1483/67.]

Annual Report of the Hindustan
Aeronautics Limited, Bangalore
for the year 1966-67 along with
the Audited Accounts and the
Comments of the Comptroller
and Auditor General thercon.
[Placed in Librarv, see No. LT-
1484/67.]

(iii)

DeLHI SALES Tax (AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to relay on the Table a
copy of the Delhi Sales Tax (Amendment)
Rules, 1967, published in Notification No.
F. 4(33)/62-Fin. (E)(I) in Delhi Gazette
dated the 19th July, 1967, under sub-section
(4) of section 26 of the Bengal Finance
(Sales Tax) Act, 1941 as in force in the
Union territory of Delhi .[Placed in Lib-
rary, sée Mo, LT-1289/67.]

FLOOD SITUATION IN THE COUNTRY

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : I beg
to lay on the Table a statement on the

flood situation in the country. [Placed in
Library, see No, LT-1486/67.]

CoaL MINEs PROVIDENT FUND aAND BoNus
SCHEME ACT

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
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‘MENT AND REHABIUTATION (SHRI
L. N. MISHRA): I beg to lay on the
Table a copy each of the following Notifi-
cations under section 7-A of the Coal Mincs
P{’Tsfdmt Fund and Bonus Schemes Act.
1 fo—

(1) The Coal Mines Bonus (Amend-
ment) Scheme, 1967, published in
Notification No. G.SR. 1264 in
Gazette of India dated the 26th
August, 1967.

The Andhra Pradesh Coal Mines
Bonus (Amendment) Scheme, 1967,
published in Motification No. G.S.R.
1265 in Gazette of India dated the
26th August, 1967.

(3) The Rajasthan Coal Mines Bonus
(Amendment) Scheme, 1967, pub-
lished in Notification No. G.S.K.
1266 in Gazette of India dated the
26th August, 1967.

(4) The Assam Coal Mines Bonus
(Amendment) Scheme, 1967, pub-
lished in Notification No, GS.R.
1267 in Gazette of India dated the
26th August, 1967,

[Placed in Library. See No. LT-1485/
61]

(2)

Foop CORPORATIONS RULEs ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : 1 beg to lay on the Table :—

(1) A copy of the Food Corporation
(Eleventh Amendment) Rules, 1967,
published in Notification No. G.S.R.
1415 in Gazette of India dated the
14th September, 1967, under sub-
section (3) of section 44 of the
Food Corporations Act, 1964,

[Placed in Library, See No. LT-
1487/67].

(2) A copy each of the following Noti-
fications under sub-secfion (6) of
sections 3 of the Essential Commo-

dities Act, 1955 :—

(i) The Fertiliser (Control) Second
Amrendment Order, 1967 publish-
ed in Motification MNo. G.S.R.
1524 in Gazette of India dated
the 14th October, 1967,
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(ii) The Suparcane (Coatrol) Secom
Ameadment Order, 1967, publish-
ed in Notification No, G.S.R.

1591 in Gazette of India dated
the 17th October, 1967.
[Placed in Library. See No.

LT- 1487/67.]

(3) A copy of the Report of the Sugar
Enquiry Commission (Hindi version).
[Placed in Library, See Wo. LT-
1487/67.]

REPORT OF THE COMMISSION ON [NQUmRY

ON THE DISTURBANCES IN THE CENTRAL JAIL,

TEHAR, NEW DELHI AND GOVERNMENT REe-
SOLUTION THEREON

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 1 beg to
lay on the Table :—

(1) A copy of the Report of the Com-
mission on Inquiry on the disturban-
ces that took place in the Central
Jail, Tehar, New Delhi, on the 29th
June, 1967,

(2) A copy of Government Resolution

No, 18/49/67-Delhi dated the 11th

November, 1967 containing Govern-

ment’s decisions on the recommen-

dations made by the above Com-
mission. [Placed in Library, See No.

LT-1488/67.]

ReporT ON FourTH GENERAL ELECTIONS
IN INDIA, 1967, VOLUME IT (STATISTICAL)

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R.
CHAVAN) : I beg to lay on the Table a
copy of the Report on the Fourth Gene-
ral Elections in India, 1967, Volume-II
(Statistical) [Placed in Library. See No.
LT-1489/67].

AnNUAL ReporT oF THE CorFEe Boarp
FOR 1965-66, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : I beg to lay
on the Table :—

(1) A copy of the Amnual Report of
the Coffee Board for the year 1965-66.
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(2) A copy of the Audit Report on the
Accounts of the Coffee Board for the
year 1965-66.

[Placed in Library.
67].

See No, LT-1490/

(3) A copy each of the following Noti-
fications issued under section 14 of the
Forward Contracts Regulation Act, 1952 :—

(i) S.O. No. 2658 published in
Gazette of India dated the 4th
August, 1967,

S. 0. 2777 published in Gazette
of India dated the 10th August
1967.

S.0. 2864 published in Gazette
of India dated the 17th August,
1967,

S5.0. 2954 published in Gazette
of India dated the 24th August,
1967,

S.0. 3087 published in Gazette
%éndia dated the 31st August,

(ii)
(iii)
(iv)

(v)

5.0, 3204 published in Gazette
of India da‘ed the 7th September,
1967.

S.0. 3300 published in Gazette
of India dated the 14th Septem-
ber, 1967.

S.0. 3417 published in Gazette
of India dated the 2Ist Septem-
ber, 1967.

5.0, 3489 published in Gazette
of India dated the 28th Septem-
ber, 1967.

(x) 8.0. 3599 published in Gazetle
of India dated the 5th October,
1967.

(xi) S.0. 3687 published in Gazette
of India dated the 10th October,
1967,

(xii) S.0. 3767 published in Gazette
of India dated the 19th October,
1967.

(xiii) S.0. 3881 published in Gazette
of India dated the 26th October,
1967,

sT}Phctd in Library, See No. LT-1491/

(vi)

(vii}

(viii)

(ix)
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(4) A copy each of the following Noti-
fications under sub-section (3) of sectiom
33 of the Cardamom Act, 1965 :—

(i) The Cardamom (Amendment)
Rules, 1967, published in Notifica-
tion No. G.S.R. 1366 in Gazette
of India dated the 9th September,
1967,

(ii) The Cardamom (Second Amend-
ment) Rules, 1967 published in
Motification No, G.S.R. 1367 io
Gazet'e of India dated the 9th
September, 1967.

?[Hared in Library. See No. LT-1492/

(5) A copy of Notification No. 8.0.
2859 published in Gazette of India dated
the 16th August, 1967, under sub-section
(2), of section 18A of the Industries
(Development and Regulation) Act, 1951.
[Placed in Library. See No, Lt. 1492/67].

(6) A copy each of the following Noti-
fications under sub-section (6) of seclion
3 of the Essential Commodities Act,
1955 :—

(i) 5.0. 2854 published in Gazette
of India dated the 19th August,
1967, making certain amendments
to Notification No. S.R.O. 1150
dated the 30th May, 1955.

(ii) S.0. 3121 published in Gazette
of India dated the 9th September,
1967 rescinding the Cotton and
Staple Fibre Textile Mills (Regu-
lation of Working) Order, 1966.

[Placed in Library, See No. LT-1493/
671.

(7) A copy of Notification No. S.0.
3593 published in Gazette of India dated
the 3rd October, 1967 issued under sectionm
12A of the Essential Commodities Act,
1955. [Placed in Library.. See No. LT-
1493/67].

12.46 Hrs.
PRESIDENT'S ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table
following three Bills passed by the Houses
of Parliament during the last Session and
assented to by the President since a report

was last made to the House on the 12th
August, 1967 :—
(1) The Tea (Amendment) Bill,

1967.
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{Secretary]
(2) The Appropriation (Railways)
No. 3 Bill, 1967.
(3) The Indian Official Secrets

(Amendment) Bill, 1967.

2. Sir, I also lay on the Table copies,
duly authenticated by the Secretary of
Rajya Sabha, of the following two Bills
passed by the Houses of Parliament during
the last session and assented to by the
President since a report was last made to
the House on the 12th August, 1967 :—

(1) Tht Public Wakfs (Extension of

Limitation)  Amendment  Bill,
1967,
(2) The Standards of weights and

Measures (Extension to Kohima
and Mokokchung Districts) Bill,
1967.

12.47 Hgrs.
PUBLIC ACCOUNTS COMMITTEE
EigutH anp NINTH REPORTS

SHRI M. R. MASANI (Rajkot) : Sir, I
beg to present the following Reports of
the Public Accounts Committee :—

(1) The Eighth Report on Action
Taken by Government on the re-
commendations of the Committee
contained in their Forty-ninth
Report (Third Lok Sabha) on the
Audit Report on the Accounts of
the Khadi and Village Industries
Commission for the year 1963-
64,

{2) The Ninth Report on Action
‘Taken by Government on the
recommendations of the Com-
mittee contained in their Thirty-
fourth Report (Third Lok Sabha)
relating to grants, loans, con-
tracts and facilities given by the

Central Government  Depart-
ments/Ministries to the Bharat
Sevak Samaj.

COMMITIEE ON PUBLIC UNDER-
TAKINGS

Tump AND FourTH REPORTS
SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, I beg to present the
following Reports of the Committee on
Public Undertakings :—

P. U. Comm. Reports NOVEMBER 14, 1967 Extension of time for
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(1) Third Report on Action taken
by Government on the recom-
mendations contained in the
Fourih Reporis of the Committee
(Third Lok Sabha)—Life Insu-
rance Corporation of India,
Bombay.

- (2) Fourth Report on action taken
by Government om the recom-
mendations contained in the

Second Report of the Com-

mittee  (Third Lok Sabha)—
Hindustan Insecticides Limited,
New Delhi.

12.48 Hgrs.

MOTIONS RE: EXTENSION OF TIME

FOR PRESENTATION OF REPORTS OF
JOINT COMMITTEE ON BILLS

(i) ConsTrrUuTION (AMENDMENT) Brp

SHRI KHADILKAR (Khed) : I beg to
move :

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill further to amend
the Constitution of India, be extended
up to the last day of this session.”

MR. SPEAKER : The question is:

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill further to amend

the Constitution of India, be extended
up to the last day of this session.”

The motion was adopted.

(ii) UNLAWFUL AcTIviTIES (PREVENTION)
BiLL

DR. SUSHILA MNAYAR (Jhansi): I
beg to move : _

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill to provide for the
more effective prevention of certain ua-
lawful activities of individuals and asso-
ciations and for matters connected there-
with, be extended up to the 20th Nov-
ember, 1967.”.

MER. SPEAKER : The question is:

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill to provide for the
more effective prevention of certain un-
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lawful activities of individuals and asso-
ciations and for matters connected there-
with, be extended up to the 20th Novem-
ber, 1967.

The motion was adopted.

12.49 Hgs,
(i) TAXATION LAWS
MENT) BILL*
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : I beg to move for
leave to introduce a Bill further to amend
the Wealth-tax Act, 1957, the Gift Tax
Act, 1958, and the Income-tax Act, 1961,
and to amend the Finance (No. 2) Act,
1967 .
oft 7 ﬁnri‘ (W) : & wam
WA e g | faa Wt o 9 foes
o F wrwamew faar av fa & =
FE AT AW AT ATILTE Fod FA B
R § a8 fedgs 1 @ § 1 49 @
Fgr TE &1 gy fadas @ AL A
Taradi g1 o A & A ET W
99 fagas +t a1 § 1@ |
ot ST 39T ;T HH A € 1 98
I AMTE |
MR. SPEAKER : The question is:
“That leave be granted to introduce a
Bill further to amend the Wealth-tax,
Act, 1957, the Gift Tax Act, 1958, and

the Income-tax Act, 1961, and to amend
the Finance (No, 2) Act, 1967.”

The motion was adopted,

(AMEND-

SHRI MORARIJI DESAI:
the Billt,

STATEMENT RE: TAXATION LAWS
(AMENDMENT) ORDINANCE, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to lay on the Table a copy
of the explanatory statement giving rea-
sons for immediate legislation by the
Taxation Laws (Amendment) Ordinance,
1967, as required under rule 71(1) of the
Rules of Procedure and Conduct of Busi-

I introduce
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ness in Lok Sabha. [Placed in Library. See
No. LT-1494/67].

12.50 Hgzs.
ESSENTIAL COMMODITIES (SECOND
AMENDMENT) BILL*

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : I beg to move
for leave to introduce a Bill further to
amend the Essential Commodities Act,
1955, and to continue the Essential Com-
modities (Amendment) Act, 1964, for a
further period.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce a
Bill further to amend the Essential Com-
‘modities Act, 1955 and to continue the
Essential Commodities (Amendment)
Act, 1964 for a further period.”.

SHRI RANGA (Srikakulam) : I wish
to oppose the introduction of this Rill for
very good reasons. This goes much too
far beyond the scope of the original Act
and is wants to extend it for a further
period of two years. We have not had the
benefit of any report from Government as
to the working of this Act during the past
two years. Just because some Ministers,
the Chief Ministers of States and the Food
Ministers of the States got together and
agreed with the Government of India for
its extension, Government want to intro-
duce this Bill here.

In the present Bill, very important
amendments are sought to be made, In
the past, it was confined to items like food-
grains, cdible oilseeds or edible oils. Now,
the Bill secks to extend this Act to any
essential commodity and it would be left
to the arbitrary decision of Government
here as well as in the States to decide which
commodity is to be treated as an essential
commodity. That itself is a wery ‘mis-
chievous provision.

Further, so far, a person could be brought
within the mischief of this Act only if he
contravenes any order. The court has got
to be satisfied that he has actually com-
mitted the offence and he was conscious of
doing that. Now, this Bill seeks to bring
everybody within its mischief, irrespective

* Published in Gazette of India Extraordinary, Part I, Sectiog 2, dated 14-11-67.
1 Introduced with the recommendation of the President,
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[Shri Ranga]

of whether he has contravened it either
knowingly or intentionally, so much so
that the burden of proof is not placed on
the police and on the adminigtration but
on the poor man himself who is brought
within the mischief of this Act by the
minions of this Government and we know
how the police act and how their district
authorities act and how arbitrarily they
act and sometimes though not always, in
‘what corrupt manner they act,

Then, the punishment also is sought to
be increased from three to five years.

It seems that they have become so dead
to vitalily that they think that any amount
of punishment that they cap inflict upon
the people is not enough, Therefore, from
six months to one yecar, from one year to
two years, then three years, now five years.
Tomorrow or the day after they may come
forward and ask for seven years' imprison-
ment also. It is just because the Govern-
ment are not being respected by anybody.
They want to live only by punishment and
not by consent.

Now they want to take powers to forfeit
‘whatever they seize from the people
brought within the mischief of this power.
The House was very much opposed to this
proposal of forfeiture and therefore, they
drooped it last time. Now Government
have brought it in from underground, as
it were.

Then they want to put a ban on these
poor tradesmen. They want to be arbi-
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them, They are not satisfied with that.
They want to prevent them from carrying
on their legitimate trade for a period of
six months. What is worse, it is too arbi-
trary. We have been asking for the aboli-
tion of this Act; we have been asking for
the removal of these controls. Not to
speak of removing these controls, they do
not even want to resile from their position
and relax these controls; they want to make
them worse and worse.

Therefore, we take very strong objec-
tion to this Act because we are opposed to
these controls. The working of this Act
hag not helped the community; on the
other hand, it has only helped the corrup!
and arbitrary officials and their arbitrary
administration. Hence we oppose it.

SHRI DINESH SINGH : 1 appreciate
the hon. Member's concern about this Bill
because it goes against his personal philo-
sophy and the philosophy of his Party.
But this i¢ a question that will be gone
into when the Bill is discussed in the House.
At this stage, Government are only seeking
to introduce amendments to an Act that
already exists. All these matters can be
considered when the Bill is befors the
House.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Essential
Commeoditics Act, 1955, and to coatinue
the Essential Commodities (Amend-
ment} Act, 1964, for a further period”.

1rary with them. They want to punish The Lok Sabha divided.
ayes
Division Ne. 1 12.58 brs.
Abraham, Shri K. M. Bansh Narain Singh, Shri
Achsl Singh, Shri Barua, Shri Bedabrata
Ahirwar, Shri Nathu Ram Basu, Shri Jyotirmoy
Aga, Shri Abmad Bagu, Dr. Maitreyee
_Ahmed, Shri F. A, Baswant, Shri,
Akmad, Shri J. Behera, Shri Baidhar
_Anirudhan, Shri K. Besra, Shri S. C.

_Asghar Husain, Bhri
Awadesh Chandra Singh, Shri
Ayarwal, Shri Ram Singh
Azad, Shri Bhagwat Jha
Babugath Singh, Shri
Badrudduja, Shri

Bajpai, Shri Vidya Dhar

Bhagaban Das, Shsi

Bhagat, Shri B, R.
Bhagavati, Shri

Bhanu Prakash Singh, Shri
Bharat Singh, Shri
Bhargava, Shri B. N,
Bhattacharyya, Shri C. K.



407 Bill introduced KARTIKA 23, 1889 (SAKA) Bill introduced 408

Bohra, Shri Onkarlal
Brahm Prekash, Shri
Brahma, Shri Rupnath
Bramhanandji, Shri
Brij Bhushap Lal, Shri
Buta Singh, Shri
Chakrapani, Shri C, K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shrj Nitiraj Singh
Chavan, Shri D. R,
Chavan, Shri Y, B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Damani, Shri 8. R.
Dasappa, Shri Tulsidas
Dass, Shri C.
Deoghare, Shri N. R,
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. 8.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Ering, Shri D,
Esthose, Shri P. P.
Gandhi, Shrimatj Indira
Ghosh, Shri Ganesh
Goel, Shri Shri Chand
Gopalan, Shri A. K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Gupta, Shri Kanwar Lal
Gupta, Shri Lakhan Lal
Hari Krishna, Shri

ika, Shri J, N.
Heerji Bhai, Shri
Hem Raj, Shri
Himatsingka, Shri
Iqgbal Singh, Shri
Jadhav, Shri V. N,
Jagjiwag Ram, Shri
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kahandole, Shri Z. M.
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A. S,
Kavade, Shri B, R.
Kedaria, Shri C. M,
Kesri, Shri Sitaram
Khadilkar, Shri
Khanna, Shri P, K.

Kinder Lal, Shri

Kothari, Shri S. S.
Kotoki, Shri Liladhar
Krishna Shrj M, R,
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Malimariyappa, Shri
Mandal, Shri Yamuna Prasad
Marandi, Shri

Masuria Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Modak, Shri B. K.
Mohammad Yusuf, Shri
Mohsin, Shri

Mohinder Kaur, Shrimati
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.
MNambiar, Shri

Nayanar, Shri E, K,
Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N,

Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Partap Singh, Shri

Patel, $hri Manubhai
Patel, Shri N. N.

Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S. D.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Shaff
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajani Gandha, Kumari
Raju, Dr, D. S.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ram Swarup, Shri



409 Bill introduced

Ramamurti, Shri P.
Ramani, Shri K.

Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri P. Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri
Saha, Dr. 8. K.

Saigal, Shri A. S.
Saleem, Shri M. Y.
Sanji Rupji, Shri
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C.
Sethuramae, Shri N,

Amat, Shri D.

Amin, Shri R. K.
Atam Das, Shri

Basi, Shri S. S.

Birua, Shri Kolai
Dandekar, Shri N,
Daschowdhury, Shri B, K.
Deo, Shri K. P. Singh
Digvijai Nath, Shri Mahant
Durairasu, Shri

Gayatri Devi, Shrimati
Girraj Saran Singh, Shri
Gowd, Shri Gadilingana
Gowder, Shri Nanja
Kisku, Shri A, K
Kaushik, Shri K, M.
Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Lebo Prabhu, Shri
Maiti, Shri 8. N.

Majhi, Shri M,

NOVEMBER 14, 1967

Bill introduced

Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri B,
Sharda Nand, Shri
Sharma, Shri N. S.
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SHRI K. LAKKAPPA (Tumkur) :
The machine was not working; now it
¥ WIOng.

SHRI K. K. NAYAR
Mine also,

MR, SPEAKER : Noted.** The result
of the division is : Ayes 193; Noes 39,

If one or two mistakes are there they
would be recorded later on. They can
make a note of it.

SHRI SRINIBAS MISRA (Cuttack) :
Has this ever worked properly?

MR. SPEAKER : If there are ome or

(Bahraich) :

two mistakes, we are prepared to take
note of them.
SHRI NAMBIAR (Tiruchirappalli) :

Voting in the Lok Sabha should not be
approximate; it must be accurate,

MR. SPEAKER : It is not approximate.
It is correct. The ‘ayes have it; the ‘ayes
have it.

The motion was ddopted.

SHRI DINESH : SINGH : I introduce
the Bill,
13 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at Fourteen of the Clock,

[Me. DEPUTY-SPEAKER in the Chair]

STATEMENTS REG. ORDINANCES
(i) TR EsseNTIAL COMMODITIES
(AMENDMENT) ORDINANCE, 1967

FHE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : On behalf
of Shri Dinesh Singh, I beg to lay on the

**The following Members were permit-
led to record their votes later :—
AYES : Sarvashri J, Ahmed, K. Animu-
dhan, Bansh Narain Singh, Valmiki
Chowdhary, P. P, Esthose, Ganesh
Ghosh, Hukam Chand Kachwai,
Sitaram Kesr, B. K. Modak, Shri-
mati Padmavati, Sarvashri T. Ram,
K. Ramani, R. D. Reddy, Shri
Gopal Saboo, Sayyad Ali, N. S
Sharma, J. B. Singh and R. S
Vidyarthi.
NOES : Sarvashri Ramchandra J, Amin,
8. N. Maitri, Shrimati Nirlep
Kaur and Shri Ram Gopal Shalwale.
L77LSS(CP.)/67—13
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Table a copy of the explanatory state-
ment giving reasons for immediate legis-
lation by the Essential Commodities
(Amendment) Ordinance, 1967, as requir-
ed under rule 71(1) of the Rules of Pro-
cedure and Conduct of Business in Lok

Sabha, [Placed in Library, See No, LT—
1495/67.]
SHRI RANGA (Srikakulam) : I am

surprised that this statement should be
placed now, after the Bill has been intro-
duced. The statement relates to the Bill.
It should have come first, instead of the
Bill being introduced first

Secondly, how is it that this Govern-
ment has become so public spirited that it
must rush with this ordinance—was it on
the 16th September or 21st October—when
they knew that this House was going to
meet on 13th November? Could they not
have waited for these four or six weeks
instead of foreclosing the whole thing by
promulgating an ordinance and making
it difficult even for their own members to
exercise their judgment before the Bill
comes to be introduced here, only to
authorise that ordinance?

MR. DEPUTY SPEAKER: May I
point out that under rule 71(1) it is not

necessary to place the statement before
the introduction of the Bill?
SHRI RANGA : It may not be neces-

sary, but is it not advisable that the state-
ment should first of all be made, so that
the House will know for what reasons they
have theught it fit to pass an ordinance
instead of waiting until the house came
to sit and gave its proper consideration to
pass the Bill?

“MR. DEPUTY SPEAKER: But you
can raise these issues when the Bill is
taken up.

SHRI RANGA : I have raised it. It is
for them to reply,

SHRI MOHD. SHAFI QURESHI : The
statement was laid, along with the Bill,
under rule 71. It is for the Secretariat to
arrange the laying of papers and busi-
ness,

SHRI RANGA : Not for the Secre-
tariat but for you to justify why you have
passed this ordinance at all,
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SHRI MOHD. SHAFI QURESHI :
is justified in the statement itself,

That

(if) THE ESSENTIAL COMMODITIES (SECOND
AMENDMENT) ORDINANCE, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table a
copy of the explanatory statement giving
reasons for immediate legislation by the
Essential Commodities (Second Amend-
ment) Ordinance, 1967, as required under
rule 71(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha. [Placed
in Library, See No. LT-1496/67].

SHRI RANGA : I voice my protest in
the same manner about this also.  This
was promulgated on the 21st October. If
they had waited for these 23 days for the
House to meet, heavens would not have
fallen. [ protest against this bad habit of
the Government to tush to ordinances,

SHRI PILOO MODY (Godhra) : Gov-
ernment by ordinance,

SHRI RANGA : T know how the Cong-
ress Party works within itself. If it is
only a Bill, the members of the Congress
Party and its executive or its general
body would have an opportunity of giving
some thought to it and helping their own
Ministers to see that some abnoxious pro-
vislons are not included. Instead of that
they simply issue an ordinance without the
knowledge of their own party members,
and other Ministers also, and get it passed
by a rubber stamp from Rashtrapati
Bhavan, and thereafter they make it diffi-
cult even for their own party to use its
own judgment, with the result that the
House is always put at a very great dis-
advantage. 1 am glad the Minister of

Parliamentary Affairs is here in the House
today,

Tt is his special responsibility to see that
these ordinances are not allowed to be
passed by these people in such a light-
hearted manner irrespective of the wishes
and judgment not only of the whole of
the House, but also of their own party.

ot e fagrdt et (TR ¢
IR HEIRA, F qF AT FgAT AEAT |
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Ordinances
fag a@ @ a8 swmRn Frd fFo g
F ag e S fARa 1 AT dEER

F1 38 T FT @IWE FI 34T 07T
uqr 5 f5 afcfegfa Ger goir fow &
FEA Fi FI FE F FTEVIEAT
7 a3 HR 7@ ag #1 g9 faAe w
& fr g W= £ foeet 335 & A
at vn & frafaq =7 & fagos dag &
arRy @ Fifgg ar feg ofs g
T AT qEATEHT FT IgA § A=LTAT AGY
AT g% A {6 9% gEg #1 aoEw
&% & faq g7 =rfge ar | g7 qav
TgY, qE1 AgeE A ¥ T f7ur @
afeT gr s e F w9 & anfedw
Sy frar & @ ¥ &Y s o -
a5 4w fraron W Fn @ anfeAa &
aed 1% wEaEr & TS &7 @
¥ SEIRT F7 % Hfww § AR
ofz 1% atfaer 7df 2 a1 fee g a@
F RN AT FE FEA FA H
0% Twa & o g sAw  fader
g

SHRI ANNASAHIB SHINDE: I agree
with the hon. Member, Prof. Ranga, that
ordinances should mot be promulgated in
a light-hearted manner, but may I submit
for the kind consideration of the hoo.
member that this has not been done in a
light-hearted manner at all, because, as far
as this specific ordinance in regard to
which I have made a statement is concern-
ed, it refers to the sugar policy. The
Government was very anxious to formu-
late a mew gugar policy as early as possi-
ble, and hon. members were also many
times agitated over the issue, that it
should be done as early as possible, When
actually the Government arrived at a deci-
sion, the Lok Sabha was not in session.
Only the Rajya Sabha was in session, and
on the last day of the Rajya Sabha that
statement on the mew sugar policy was
made. Subsequent to that, in order to
implement the new sugar policy, the Minis-
try of Law was consulted, and the Minis-
try of Law concurred that for this the
amendment of law would be necessary.
The new sugar season was o commence
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on lIst October, 1967, and before the fac-
torles went into production it was quite
necessary, in the interests of production
itself, that the new policy was formulated
and announced so that the sugar units
were in a position to have contacts with
sugarcane growers for purchase of sugar-
cane etc. I think it was inevitable in
those circumstances to promulgate an ordi-
nance,

ot ay fd (F%): wew
wged, @ SEr Aifa @ S ey
% 99 1 2\ gu A FemAw ¥ 9w
FW FA Ft Aifa e @ 8
W FT qqT 990 | WO &6 2 fF aw
WY FT &9 Jeadr gar 13 avd #t
&/ 3 o I famr & e oegiar
AfTFTTEOTFT | ATTEH FTATF T
T §F AT g1 F a1z A% Arfr &Y
wreo 1 7% § 51 & aga aerey wErEy,
q @OFr goren ST § fF oow
A FreEd & mfas ¥ gw wF qamEr
g AT dagaus o7 & 98
300 &IT ¥ ¥ FT 400 T I Afafew
HATH FTCETAATEl #1 faas e &
A W A, I AEIRE, 25 A€
FAFTFN AT A IAA & 40
sfov gw =R & fad g far
T §, AN 10 T I A CF &
F 9% w7 ¥ 7 300 Yo AT FfEgF
400 B, AT FTEFA 30 FOT &
AFT 40 FUF T I97 T d2T FA
et wgiq I F FTLE@El A7 gEE
2 faar 2

¥ AT AGA, I ARIRY,
qE AT AR E F I WA A TS
qar Fiaw 9Ef 1 e @, Arwwg
# ferr &, fdi ST e & 7 Ao 7
Daret & gy AT 7-8 go et gy
ot | & g7 =S 9T ZH TZW FEAT e
4, dfe R aram v af il
AT % TTvT WIF GWT o qATT A
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¥ % #1 &1 7 fad urery agw,
i faege wm & F oarfed
T4 AT ATSW AT FfAd {5 areT
9 W /A1 deAT 8, 96 awy A
T SO #T W aifE ge
&1 w67 e s e @y w7 A
FEHTL AT OT AT TAF A T4

&t o We wSl (FR):
IUTEAH WEIRA, ALATRT AT FEH &
T TAWT qg qq oA | o anfed
fF s oifearive 1§99 o 8 7T
&Y, 1 Far gt g% a9 € 5 sremdw
AT FAT TfET | TE §AT UF AqRw
g & o Atz e & gfage § 9,
# Fa® g FY AL A5 qwHwar
#7 Zar g fw s o #1% adr A
3t o fomd sreamdw SO FAT SRR
& a1 9T ATEY § AP 8T A &
for forad it @m &1 F0d fa<ia gt ar
1 TAT § IFH! ErFT-faeqoft A are
g, @ ¥ e 7 & R F9 A1
VT @ g1 AW HI @GN g F I8
ag egrew W< far @

1T #Y 1 3R e 7y feawg A
2, ag egrRw STy o & ferd far man
&, FaT @ & It Srar &1 agfema
frreft, #7990 F1 7 qOF § 7 faey,
ar 7g 7 o ardy fear mav & g
H—3ATT AT § AW AAE ¥ AT
F1 oTq FT a9El @ g, qhew g
e SRW w1 aoat 7g ¢ i FfY, T,
w27 UF AT 99T FIT § 1 5y fed
ag fear T @1 W9 ¥ 97 I=RM
T fear T 8, § FEGE ¥ A
St Y AT FT FEAY T71 AEA §,
gt o Y AT AR F 7 To fiFelr
fireret ¥ &1 S § AT A A
10 %o AT 11 %o et firdrft o
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wwfed, JuTee WEid, § I9 &t
H@ITRd FLT §—0F a1 79 fod fw
g i g fF 5w o ¥ sremmaw
AT 9, FaL fam o avd 5 5w
HEATII & AL FAATH T F71 Ao
g T0% ¥ g W W ow A §
wHl AEET g AWl Fi UF o a8 I
& fF sreear T a<g ¥ werrRw Al T
a1 ST, gEA T aE AT e
& a2 7w %1 qwaAd {5 <9 & at
F g1 eqez Aifq #1211 woee Aifa
o qF ZATL GTHA AET AT, F v
g & 5 &1 fadig g @ &9 |
FTET AT ST a—IH G A
e g 21 ag ar 9f g—fow
ag & 5 a9 S @
FRA-S1-FE A==
G—FS a7 g9F 7 Ag1 A g
wEE AT g R o9 AT 7 ue
q@T aw wf 8, zafad § S g
f o9 aF 98t 4 AN E, a9 aF FH Y
FH qifvdrice & FEgeHT A &L |
R AT AT F AT A A T &
faars wfawam s=aE &7 awar 47,
s =X fafreex wedt w1 i
=T #1 A7 & wefwat a1 favae T
gt gEd % ol wr ST EFA G 1

WO F9T WA WAl (TMo TH
gw Tag) - sifawms § T8 ?

st Wo Wo st : AT ar
AW T qg ¥ aw S fAr 1 g
T FT F AT T AT F1 &/ifAF HR
% fgd, 7% vkl 7 Ffgd, I9 A
FHT FH! AT &1 A&, T FT F5G |
SHRI ANNASAHIB SHINDE: I do

not think this is the time when we should
go into the merits or demerits of the
ordinance.

MR. DEPUTY SPEAKER : The main
objection is that when the session was on
the policy was under consideration amd
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some decisions were to be taken. Imme-
diately after the session, you have come
forward with a policy. That is the main
objection,

SHRI ANNASAHIB SHINDE : There
has been no effort whatsoever to by-pase
the Parliament and this hon., House. We
respect very much this House and the hon.
Members also. The sugar situation had
become very difficult, There were mmany
agencies 1o be consulted, We have to con-
sult the Chief Ministers and the State
Governments. We considered the matter
cvery three months and naturally when
the situation in regard to sugar produc-
tion was very difficult. the Government
took some time in arriving at some deci-
sion. But it was inevitable and inherent
in the situation itself. I think as soon as
the Government decision was arrived at—
on the previous day it was arrived at—
the next day, it was announced in the
Rajya Sabha. Unfortunately at that time
the Lok Sabha was not in session, Other-
wise, we could have come with some ex-
planatory statement to this House itself.

SHRI §. M. BANERJEE : You are go-
ing to convert this Lok Sabha into Parlok
Sabha,

SHRI ANNASAHIB SHINDE: When
the Bill is discussed, we can go into the
merits and demerits of this case. T would
humbly submit that there has been no
attempt whatsoever on the part of the
Government to by-pass thi¢ Parliament ct
to show any disrespect to this hon. House.

14.15 brs.

KHapt aND oOTHER HanpLooM INDUSTRIES
DEVELOPMENT (ADDITIONAL Excise Duty
OoN CLOTH) AMENDMENT BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : On behalf
of Shri Dinesh Singh, I beg to move for
leave to introduce a Bill further to amend
the Khadi and other Handloom Industries
Development (Additional Excise Duty on
Cloth) Act, 1953,

MR. DEPUTY SPEAKER : The ques-
tion is:

“That leave be granted to introduce

a Bill further to amend the Khadi and

* Published in Gazette of India Extraordinary, Part II, Section 2, dated 14-11-67.
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other Handloom Industries Development
( Additional Excise Duty on Cloth) Act,
1953."
The motion was adopted.
SHRI MOHD. SHAFI QURESHI: 1
introducet the Bill.

COURT-FEES DELHI (AMENDMENT)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 1 beg to
move for leave to introduce a Bill further

to amend the Court-fees Act, 1870, as in
force in the Union territory of Delhi.
MR. DEPUTY-SPEAKER : The ques-
tion is:
“That leave be granted to introduce
a Bill further 1o amend the Court-fees
Act, 1870, a¥ in force in the Union terri-
tory of Delhi.,”
The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : 1
introduce’t the Bill,

14.16 hrs,

STATEMENT RE-COURT-FEES (DELHI
AMENDMENT) ORDINANCE, 1967
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : 1 beg to

lay on the Table a copy of the explanatory

statement giving reasons for immediate
legislation by the Court-fees (Delhi Amend-
ment) Ordinance, 1967 as required under
rule 71(1) of the Rules of Procedure and

Conduct of Business in Lok Sabha. [Placed

in Library, See No. LT-1497/67],

14.16} hrs.
COTTON FABRICS (ADDITIONAL
EXCISE DUTY) (REPEAL) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Sir, on be-
half of Shri Dinesh Singh I beg to move :

“That the Bill to provide for the re-
peal of the Cotton Fabrics (Additional

Excise Duty) Act, 1957, be taken into

consideration”,

As you will no doubt obscrve, this is a
very short Bill which only seeks to repeal

KARTIKA 23, 1889 (SAKA)
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the Cotton Fabrics (Additional Excise
Duty) Act, 1957. The House might recall
that the enactment proposed to be repeal-
ed under thi¢ Bill was intended to ensure
that cloth produced from the automatic
looms licensed for installation during 1957-
58 should be mainly exported. For this
purpose, it provided for the levy of an
additional excise duty on any quantity of
cloth so produced which was diverted from
the external to the home markets. In
actual practice, however, it was found that
this condition proved onerous and very few
mills came forward to instal such auto-
matic looms. The matter was, therefore,
reviewed in 1958 by the Textile Enguiry
Committee. That Committee recommend-
ed a modified scheme and it was decided
that instead of a penal excise duty as is
provided for in the enactment and is sought
to be repealed, the mill should furnish the
bonds reinforced by appropriate
bank guarantees to secure their export per-
formance. There was thus no occasion to
have recourse to the provisions of this Act.

With these words, 1 beg to move that
the Bill be taken up for consideration.
Motion

MR. DEPUTY-SPEAKER :

moved :

“That the Bill to provide for the re-
peal of the Cotton Fabrics (Additional
Excise Duty) Act, 1957, be taken into
consideration.”

SHRI S. S. KOTHARI (Mapdsaur) :
Sir, the Government can hardly claim credit
for the repeal of this Bill, which is actuai-
ly a dead letter in law. The Bill seeks
to withdraw a duty which was actually
never imposed. If the Law Ministry scruti-
nises the statute-book, it would find that
there are a number of such redundant mea-
sures or parts thereof which are unneces-
sarily burdening the book and are
liked dead branches, which should gradual-
ly be cut off. I think the Government
had better give attention to this still more.
At present the excise duty on cotton fabrics
and yarn comes to about R¢, 100 crores.
One fifth to one-third of the cost of cloth
is constituted by excise duties. The resuli
is high prices which the common man
has to pay. If Government wants to re-

t Introduced with the recommendation of the President,
* Published in Gazette of India Extraordinary, Part 1I, Section 2, dated 14-11-67.
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duce the price of cloth, it is absolutely
necessary that part of these excise duties
should be removed or reduced, But to
that aspect of the matter, the Government
would not condescend to give any attention,
All they would do is to pick up some
redundant Act and repeal it.

I think this is a fit occasion to comsider
the position of textile exports mow. After
devaluation, the exports of textiles went
down by about 150 million sq. metres,
‘The foreign exchange earnings declined by
about 15 per cent. This is principally due
to the inaptitude of Government.

The industry had stated that export in-
centives should not be abolished. In the
case of certain varieties, export incentives
amounted to more than 57% per cent, but
by a single stroke, they were abolished and
we have seen the result, The industry re-
quested Government to give some export
assistance, but as is usual with this Gov-
ernment, there was procrastination for a
long time, They dilly-dallied with the
whole issue and only now they have come
out with a scheme to give some export
asgistance. This is given retrospective effect
from 1st September, but because of the
delay of over a year, there has been consi-
derable loss in foreign exchange.

There are other causes also which ac-
count for the reduction in exports. Price
of cotton has appreciated by more than 20
per cent.  After 20 years of independence,
instead of achieving self-sufficiently, there is
tremendous shortage of cotton. Probably
this year, the position may improve, but
necessary steps have not been taken to en-
sure that cotton production goes up. Since
the acreage under cotton cannot be increas-
ed on account of competing demand of
food, per-acre productivity has to be inc-
reased. For that, the necessary fertilisers,
pesticides and other agricultural inputs
have to be provided.

If the cotton textile industry is to sur-
vive and give results in the form of ade-
quate cloth production for export, the ma-
chinery must be modernised and rehabili-
tated. The National Industries Develop-
ment Corporation is unable to cope with
the problem. Instead of providing ade-
quale assistance on soft and easy terms,
Government want to resort to back-door
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nationalisation. They are going to bring a
Bill for taking over what they call sick
mills,. The Bill has a long name, but
what it actually means is, that they would
like to take over the mills, I submit that
if the past record of the public sector is
any guide, it would lead to further deterio-
ration in the running of those mills. What
is advisable for the Government to do is to
afford assistance to the mills which can be
redeemed. Those which are beyond re-
demption should be scrapped, rather than
wasting national money on them. Govern-
ment should provide assistance and take
appropriate action for the implementation
of programmes of modernisation. Rehabi-
litation will cost about Rs, 500 crores. It
is & big amount, but it is absolutely neces-
sary if export of cotton textiles is to be
maintained,

During my recent tour abroad, many im-
porters in Europe told me that cloth and
other goods exported from India are not up
to the standard. The initial consignmeant is
good, but subsequent consignments are mot
according to the quality promised. This
is a factor which Government must serious-
ly look into. They should provide ade-
quate arrangements for the examination of
those goods which are exported to ensure
that only good quality cloth is exported,
so that the importers are encouraged to
buy more and Indian goods have a good
reputation in the international market,

There is scope in leading western cities
for sale of Indian cloth and other goods
through the medium of stores or emporia.
This has to be explored. No attention has
been given to it. I personally feel that
there is scope for considerable export pro-
motion through this medium. Government
must take necessary steps to encourage ex-
port promotion, which was the purpose for
which this Act, which is now sought to be
repealed, was passed originally by this
Parliament. That, in my opinion, would be
a proper obituary to this Act.

sft ®o Wlo wwl (FWR) -
JUTER WERW, AW HSIL WEH J
7w fa=t &Y ar=a #a7 v 39 &7 #%
e @ A 401 Her ugrEg A
W faw & 220z % dhadwe e
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e 7 w1 ¢ QFag QR 8
e T gf SRR w7 m
L

“There was, however, no occasion for
the enforcement of the provisions of the
Act in view of the procedure evolved
subsequently for execution of a bond and
a guarantee by the mills concerned. It
has accordingly been decided to repeal
the said Act and the present Bill pro-
vides for such repeal”,

w4 Tt age g€ st faeet age
aff g€ ww & F S @ e
e o arw | ¢ v oo Eawenw
TEET @1 AW F @TH FT AT JYT FI9T
FAET § AT WeAW T FT T AT
g, difer &R F&, o7 # gET W
W § &gy &O« § | AWAm HEr S
feawm fag g o & fv & o &=
¥ anar § F@l 9T OF N7 FTEET g6
TGl 8, aFad 11-12 srEET | 5
TGT T BIET AT GIL BEA FIIT F7aT
g1 g ug & fr agl 9T ¢ ow
faer e g W § | gadr fae g
gl @dr @1 99 7 oF it s
g s ag AR AT s
TR | M T A I EEAHR
qW g @ fawefar faew

st dwor orfew (TEEETE) @ W
7g e fodd 7 fegr o av wm
T M &1 AaeT !

oft o wYo ot : 2Mad, awH
wfeq 7EY, T3 & fog Aweer e2feaw
A

SUTES HERd, § UE FE T 9T
fe = faweifar frew = &1 wg fawr
IR Wi g fEgr ? g d
dfew frpmr f& gart aw = &
FH E R AT Wy AT W K
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AR WIH qg §AT, T AU ST A AR
& ag mar fF =% 7 wiew § o ©4
&I F37 & IRV ag faa a= g Afe
15 fa & a2 a8 "ew gan fs same
& F1 75 A7 o Ag wwA & g Tafw
TR 1 AT Ff AT 2 F A9 &
1T A9 TG TR ATFATIT HT T
&1 T AR A ga AWl A AIOEE
F Fifowr o 97 ¥ A, g7 T ¥
FEAT & WIS ITATAH. @ T HiHow
&1 1 Sa< fafaeet qrea #1 w1 gw @t
¥ wgr WA A F9 ) a”l 4,000
AAGL JHTTE HTAATHE 7 ag FTL@T
=4 famt o¢ T F7 faar & f o= ©F
agt faelt @1 A e g f5 &
P 36 TIEE R ATA gd H
¥ dR 9w F www | ¥ fawfar
faew Fare & 4 fades w7 =gar g
fe ¥ axF gET R AR T
¥g fF agf ox wex ¥ weg @WAMET
1w aifF a7 F1ETn fE @ 9y 8
AT |

FEO 9 & qE1 419 A q7 FgAr &
ag g fx fRfevemw & faq a=0
3t AT R T e
git afsa & smgm 5 98 7 @7 &
oy afqq fagra ¥ f5 ag @@
F ary ag | i foraw game awd
§ wagT § 9 33 &1 7 § AT o &
fra g1 =Ted § 97 &1 fem #%
fear s =rfen 1 9w & fRemw g
F QA GEIA A & TG ITWY AT
forer o srowRaw foa ®% ASw
& ¥' g fem st fad aIm )
™ ¥ 79 A FH TEEEIwT w1 aqv
T3 5 39 & A0C /9 TN &, TAA
qret S ¥ A AFI G ATE,
g ¥ FL g FmEm ) s w@r fae
fawitse €, o afomw gfrew €
St qATERr wE FA @ R, oA A
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[sft ®o w0 wwl]
IAFT FWAT FAA FO KA
X T § di TR A9 71 w1 @ 5
tar 7 g 5 faw faeq &1 sRdREE
TF FEqATH o F¢ Tg W9 ford 7 A1
d39 Wl A0F | UF qF al §I
Fmaiafamg @@ I F a3
oqT A g1 fF 99 F@El §0 o 2
' wifow 31 3w fad F wgar Trgar
£ P 3y fors e 377 7 391 @94,
fos foeg & & &, o fa  fogdese
& a1 fo % wifes & g A
gy, 4& fF FAE § §O Fre@E
g1 3few Mg § T3 g &1 9 =
T |

0 A a7 fF W mmw F uE
AN GICATEE | AT wwa g %
FGIH T ST I8 § 99 A
A= AT TR AR A § | S ¥ fafew
% Fear Fred u F1 e A1 T wmEw
w1 ® §, e YIS ARA IR
§ 1 agl 9T A Fream § o F ame
39 HFE &1 A A A FT0F QWA
st @i fovga &1 fwen 3, o &
UF agd 997 ATfeww & | A% & welr
g gAr § TR 9@d g, W@
# 9% T § v =ngan g i feagw
# v fomr &

BIC in throes of the Second mundhra--
Crores in jeopardy

# arew w7 wwgar g oo IS
g faaeT & awd #§ S # faamr
a2 fafew sfemr sdwm w9
HEeT HTgd & gl & et § femr
a1 di THARE §F 99 OF Ghae gar
971 196277 19637 ¥ 7 T qaTATR
e 9% 99 & FT© waETT W AT
G 3 q T a%7 ag TEI g1 7
wir wWgRm ¥ FAr WvEan g fw
To FATELATH ATE & WA o TG
HEAT AT AT &1 IRA 9 e fafem
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gfear FTERE & a7 F¢ €, 9
# 19 1 e ¥ “feew” & g

JETT AT § | e nE fagdn
et

In a letter to K. C. Reddy, the then Mi-
nister for Industries, dated September 2,
1962, Nehru inter alia wrote :

“] wrole to you some time ago about
the British India Corporation, Kanpur .

I think it is important that this Oorpo
ration should not go into private hands.
I understand that Government owns a
part of their shares and the LIC owns
some shares.”

R 7 IR (wT T

“MNehru went on: Private indusiry
does not like to make particular types of
clothes ...."

I IFT ZH AT Fi FIS FT FTH!
TE 471 99 7 wgi fear:

“(Thus) considerable time is wasted

between the quality and the delivery time
taken and so on.”

In conclusion the late Prime Minister
wrote :

“Many of these things come from the
BIC. It is, therefore, important and de-
sirable to control the BIC and gradually
bring it into the public sector.”

afew gar qar 7 S ofr w7 |
g1 T HIT AgEIH TEE g o |

“It has become forgotten, though un-
fortunate,”

afer  fafew FREIm #1 gen
wmifraam m & & s &
¥, g o= qifafeae fgfafeRm &
AT 99 AT | FAMR Wl ARl
w® @ IR daq, fafew gfem
FTERET 47 fagr ) #1199 wed
Feme g T, &0 99 1 qg1 w AT
=t fean | 7@ wrew gam, wEw AEl
T H gl a% 9 g, fF gart anfeex
HACH |1 To Fro T aGT T4 § FEm-
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#e & %, A1 7g 7@t § fedr Forcia
T fa@ w1 s" gEr & Wiw gan
% e

“In the middle of September the
Ministry wrote to the Chairman suggest-
ing the appointment of Rajah of Badri
as Vice Chairman ...."

g TET VR FA g7 W 9g
JET T I B Wi fF suT R F
wmyR Afisear aftafeer & amsw-
e §, A1 # AegT wCAT wTEar g
fF w7 & fawms @ifam Teiw Fwom
# foaasifmem & & 5= agt s
gAAT FIEE RET W 4T, H1T 5w
74O 53 wvd fear a1 fw o3
Ty affafedt & ofer 2 €1 =W
faT %< ag 3@ TaT we & faw w0
WE 2 TAT Wi AT F, G g OgATE
W A9 &1, df =g fatew gfemm
FERIT FF TAET I F WgT §
fFamrms ad afFam &
IR A AT AT @ &7 qHe e
famardy amegx @7 waw amrdo Hio
THo g1 ¥ & AR T T FT FeAl
A WEAT | 98 AHEIK § =%
g &1gw W & wma W §)
gi @war § f& udm aifo o
T o AKHAT Fi qgF & SATAT AT BT &7 |
IEF A FT AT @ E 7 Tgwa e
AT o fF 3@ aEw AWiF gew &
T g

7 welt Wgey & g9 wigAT Frgar
£ ¥ 39 9T wiHd auw wfawsw ¥,
it i faaslt #1 aroq 1 avg § A
TR A1 giat {5 19 #=1 T7 W@ 2,
f& s & 79 @19 ogw % g ag
4t f5 & g diEd ad S 9
IR Tgn 4 fF fafzw fear s
#T AFC oSG & | it was so
coveted at the time., &
fafewr Sfear smodtm & s=w
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TIL YFT FI IS AR T TEW T
THATT g1 <21 2, e T w1 i A
BIT AEYAT FT THAA &1 W g H
Fgar argr § f g a%an 2 5 amnfan
amd & gw F w fAg fa
TAT FI ATET AE AT FIE TL-
HTAZTT 39 F1 A AT 7, A1 A G
F Ar 93w q@ | AfFE T
wzaar farew gfear FwaRew i
FIAT? I w AT fE o T, T
FTAT T FAH, 97 |7 F0 T4 |
AZrAZAR | IHA AT AT FAT AR |
ft fewor fag Atwara 1 & 37 & g0
FiEaT § fF a7 g A &7 6w |
7g fafewr {iear Frowm & a) &
g aga s fom 9@ § 9.5 FEgR
¥ ¥=T I G g, O 37 & fafew
giEar TrRA T @ g war g oal
aZ TG F 35000 ATGH FT FAA 2 |
Tagi ot FE IR G 8, &
&1 Y SryvEest 7Y §, AfEA F dere-
gesdi Fi fgwraw A1 AmEar g
# & 77 war fovew & @ w0 F
T A7 AT T srEardd § A g,
I T wg wgriean g g £ 5
7zt {grma fag = &1 515 FFa<®
= faar gar & | Fg Iw S A TN
HIT AWT ide Wi TGN | 92 AW (T
2173 F o F9THT § A fafewr iemr
FTGL9F Fi A7 TAMT | S A w_E
2O H TF ATTHT F, A Ao THo $o
T TwE 4§, e UHo fo ¥ Wi
JAET 4 A FEGRE AW
g4 7Ty giar § fF 8 gE e
qzrgi war & fwgr o FNS &
FATHT TT AFAT §, T3 ATTATGT FHE!
giar #i€ #7 a0i g

zq fad & faggs &€ fF gff ag
FAAET AG WgdA w7 & F a4
ofadz gar ar) 7g ¥ wifergo
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[t |0 #lo Wit
FT G4 AGI &, FINYL F( AT FT
Tae ¢, sefEad TaAUHS FT wEI_
21 = fedw fag 91 aga awfaw=
AT g & Argan § % ag wfen q@d
I AT FAi Flo Ko Hlo H §e ke ®
g, 13 % g% g ki WA €, 0
& Fg & o § 1 W FIAAT SRd
&fF ga st &0 741 fagr =1 @ g
R 541 99 F g {HaT I W

SHRI K. RAMAN] (Coimbatore) : Mr.
Deputy-Speaker, Sir, when the hon. Minis-
ter introduced the Bill he did not explain to
us how the previous Act worked. There
is a penal clause in the previoug Act. It
has been stated here in the Statement of
Objects and Reasons that this Act was en-
acted in September, 1957, with a view to
enabling the collection of an extra excise
duty by way of penalty on shortfall in ex-
ports vis-a-vis the export obligation in res-
pect of cotton cloth manufactured oo auto-
matic looms allowed to be installed in the
cotton textile industry. They also say;
there was, however, no occasion at all to
take action under this Act, to impose
penalty or to collect additional excise duty.
Can we take it that there was no breach of
thi¢ Act and all the mill-owners acted up
to the mark and up to their assurances.

Generally speaking, in the country, ac-
cording to Government's own figures pub-
lished in the Reserve Bank Bulletin, cotton
cloth export has gone down very much.
The hon, Member, Shri Kothari also men-
tioned about it but from a different angle.
Can we say that because of devaluation it
has gone down? Why do we say s07 It
is because the millowners with the conni-
vance of the Government diverted the
production where they can find blackmarket
or some other way of selling it for more
prices. When such a legislation is intro-
duced it ig nacessary for them to inform
the House of their experience of the work-
ing of the old Act. They have to state
how they implemented the old legislation,
what action they took under that, how
much penalty they realised and how much
of additional excise duty they imposed.
Yet, no such information has been fur-
riished o the House. They simply say :
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“There was, however, no occasion for
the enforcement of the provisions of the
Act in view of the procedure evolved
subsequently for the execution of a bond
and guarantee by the mills concerned.”

Why was such a procedure evolved only
subsequently, when there was a legislation ?
Did they feel that the old legislation be-
came obsolete and no useful purpose would
be served by keeping it in the statute
book ? Why did they not take any action
against the millowners 7 Why did they try
for this kind of assurances, bonds and
guarantees from the millowners? It
seems that the Government are believing
too much the assurances given by the mill-
owners. Is it their experience that they can
depend on the millowners to keep their pro-
mises? We all know how the textile
magnates are operating and ¢&onducting
their affairs, how much money they are
minting, what fabulous profits they are
making, how they are amassing wealth, how
they are taking away the entire profits of
the industry by indulging in malpractices
and blackmarketing. Throughout the coun-
try everybody knows it. They are doing
nothing but indulging in blackmarketing.
In such a situation, how much of foreign
exchange they are earning by exports and
how much of it they are spending on the
textile industry, those figures are given by
the Rescrve Bank Bulletin. That shows
very clearly that between 1960 and 1964
they have spent Rs, 194 crores of foreign
exchange more than what they have earn-
ed by their exports. When that is the
position, is it not the duty of the Govern-
ment to bring in some stringent measures
to ensure that they are correctly exporting
and fulfilling their promises and quota?
Instead of thinking on those lines, they
say that there was no occasion at all to
take action under the old Act and, there-
fore, they want to repeal it. at the same
time, they say that they are prepared to
believe the guarantees and bonds of the
millowners. If they want us to believe
this statement, let them show clearly by
facts and figures how the millowners can
be relied upon. No doubt they have given
some reasons in the Statement of Objects
and Reasons but they are not convincing.
‘When they come forward with this kind of
legislation and say that there is no occa-
sion for the enforcement of the provisions
of the old Act and, therefore, they want
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to repeal it, and that it is enough to have
some agreements, bonds and guarantees by
the mill managements, it is very difficult
for us to believe such a statement unless
they are able to substantiate it and justify
it by facts and figures. Let the hon, Minis-
ter explain to the House how much the
mills have exported, what was the quota,
how they have fulfilled it and how much
of additional excise duty was collected by
imposing a penalty for violating the Act.
this information is
placed before the House that we will be in
a position to understand and appreciate the
utility of the Bill that we are discussing

It is only when all

now,

st WM wd (Tt o
™ faw #1 4w 7 gu A W@
Rz % Aresiez 08 qud F #gr g
A Foame agr R FTW AT aae
X fax Nt fear & 5 FeT Bfir
T TRITET 9T UHE 1 I A
# qTH g A7 IJEET A IA F ATy
F TET FHTT F TZA TGN g8 |
A FA AT § T HIT TG AT gaAT
97 | 99 I T 699 B A AGEg A
T a1 fr fael A §dftg w07 T
FTL ARWF T R AAR
AT 2 @ § 1 qfF 9w Fumr
F6& TH § g4 9T T IFT W
a9 # &= g @1 9 9% faer mife
ST HATH FATEA, T6 46A g9 ag
e & i oz dfvg w3T T et
¥ 9T AT AArr wwer fadai wr
Ao fagr w00 1 77 ¥4 w7 Faden &y
frafa &< fomr g | 59 792 =v 3w
¥ & g 7 &1 #T ag #wer faty
B AR U S FA R AT @ &
o welt 7ERT Ao § fF 99 F A
A | T AT T & AL T A
<t fa wifers § 9 @M A gw ate
TRigE 7 @i ge il s
R\ & T v
g fr o 7 w1 g w4 A ad
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wfar I {1 T § AR A T A g
A

¥ 2 At &1 #eft wgey ¥ gEmEn
e g | 1957 § o faw @1 9w
o mar i Ty v fF o ame
H AT &t FE AGT I8 | 99 TERI
T A A A TELT g I8 ar
T w1 & fF 1960 F T/ FA H
TiE faar T 47 | wTag wet AgRa w6t
T AT I SAET @ 2 fE 1960 F
oA AT frar mar ar ) el & R
a1 GAeEY AT & 99 A1 @ CHEEE
% g AT fear @ ar | wgt T8
w: 97 % U9 9 A s #F
IEAT T TE 47 qgT IAR! CAT FL
a1 da1 9% A< o, et A
3t 41 g IEEr W G e
faar mar St g AT &Y T 4t agr
IawT 9ieg 9F A fom w0 @@
1960 FT & & | AT FTA 9T @A
FA Y IE 731 g5 A AT IF IT
s & fear a1 39w A1 QAT
F1 fFar T | OF a1 g A gAar
e’ |

T FELT AT T A A AT g
g | 35 FIF T FIF FT W AT 7
59 FA F1 0 FIT g FgT 1T G7

“There was, however, no occasion for
the enforcement of the provisions of Lhe
Act in view of the procedure evolved

subsequently for the execution of a bond
and guarantee by the mills concerned.”

35 FUT T FIET TR F0 F fad
I AEYfER v #Y fEe fear
a1 w5 T w93 A A v
FA AR & AR FHA @
A T WIAEAT FCAT AR, W
I AAET TR | W@ AF T W
1 graey ¢ faw wfas sg3 = f&
o o ST, g9 e &9 §, mE I
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[t ot ]
10 g9 F ug w9 FT HF g )
Ig WTCE A%< F7 ¢ | Faer =1 oo
T FT ) 3AW 1957 A AFL 1966
af ¥ fraf =R & wiwy @ gu
g1 195657 ¥ fgrgeam & 71 a8
T w98 F1 frata gam | IR A” |
frafe gt aver fiream == @m0 F T
avga it A1 € | 32 ey ¢ i e
it i TR & 99T S Y fedeqae
& fFar 3, 32 31 T 39 fr fede-
9 A1 AT $F AT T AT & | T
TR at 7@ garr a1 ) Afe frata s
T I agd g7 &1 e we &
a7 | ZAL & 98 92 FL 68 FUT 7
TT | SEH AR 51 FUT, IAH AR 67
Fie, f6e 60 7oz e a8 30, o
4870z fFr 53 FoT % fee 48
FAT T 51 FUT 139 a3 ¥
T &Y st gar Feem o frate F93
1 frear & w9 omw & % S

FY AT ToE &7 47 AT T w92
frafa @ 1 98wt 4, @ 772
& 77 gt ? 7 gw ag frewd far
f& agar ot Fwer @ frale & 4
I HYS 1 FT A T, Ia! fgrgeam
F W HEY A, I9 AT F I AT
w e fFar o 7g 1 yEnfes
q7 &1 w20 a1, fak = w7 fafe
o wE frar 7 oqF e gEmer
anfed |

Rt JuTETe wEiEm, A1 F9S 1 fi
JATE B & IHE AIHS W9 A |
T Fie & § oo AR 99 T @1
g1 1957 § 480 FUST T FIST
fergeama & du< ga | A w9 &F
f& 1966 & fa® 426 FUT T F9I2T
AT | FH AN FIF T FeqwEA gaAT
qg & gAT, I T AEL | AT HEAF K
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ST ATE § fF 35 w30 o A v

?

TH AN 9T 19 gU oF S '@
AR 9T & Fger WEaT g 1 /IR A
Fiwe Gu F<dT & 99 7 et 7 fl
feer &Y aemmn g & o e
T fFelt @t & e AT AIEE T AT
I FET & 1 BT wEE R @
F AT I HIEATEA § I F AlwE
SR uve ZrdiEg e & gl wed
3 e dw e mr &0 369
g #ifsd

FTEA SaTETEH & NITHIH & Fl AH3
@ @ € e w7 1950-51 H
FIZ & Fa IAET 340 FAT I
31T 1955-56 § 466 FUF T gafT |
I F T1T 1965-66 qF I3 FT IAI-
T firar sar g, art 1960-61
H A 464 TUT TF HIX 1965-66 7
443 FUT T @ T | TT ATFST BT
Fard # agHm R S ag @
AT FHITA 1950-51 % AiHe w1
ag Tamar g fF 1965-66 aF qL@ew
TEH T SreFee faaer 21w g, b
ag gg 7l aarar ¢ fF 1955-56 F
aR g 3@ Al § Seee feaw
qIEE AT AT 92 AT § | AFS B GH
T® ¥ GW FT T AN qF F ATHE
T FT Hiforw 7@ & FfFT F awmar
g fF 7 iFsgl ¥ ew, AR T+
B AW Y JEE AE a9 | aad 7
T GTHI A gL UF GrAAr a9d @
& AT T @ AR gL UF I A T
AT TET 9T I A1 AT ¢ 1 & «07
g M e w0 F A A aiEs
M FRE, T FET IR AR AT
§ 9K T WA IgA TEE R ¢ |

9 WAl 9T ¥ a7 T AR
fe s 9@ fF a@w @ FEA &
q9E FT ATEAT 8, 9 9 HaA F A
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Ta™ 59 79 arel § 98 3 faf
# 7471 Fwfa 3§ W) 59 TFad ® 9
FT TAfEAT g% |

T aF e faell w1 wEy g,
% gwmat # fF 27 @ faug o samer

g T &7 i fyem, @fE &

FgA WAl § fF aw wwen @@
fargem == o @y & 1 Fwer fawi
F T F FIF AT 1 qFE47 A7 AT
g &, fam F Fron T, I
@ FgT #, q1¢ AW A, wver fAd
T & A g A A @ | At
# meEE faw ¥ wwgd ¥ w6
W g7 9 faw #1 998, TR F
a9zt grfadE T & & 75 9|
T WY 2, A g6 & fawr od, &w
™ fad #1 s=wr & fag dae €
afe goare T fod dare Al g o
wifes 7 a1 feaen faem #¢ fa=
w1 @ FT fqar | 981 F 3500 A9gY
G WEH A FFR A2 E | 9= F I
sifadz w2 %1 75 W@ =T faere
3w fam #1 50 & @ Qo g, 9=
F feiemdr 3 § o AW 9 &
o e &, &Y e g w6 d
H T AT &, dg SRT A AGE T
e ?

Tt &1 gfear e faw & 9
T AAGT & &0 § | g 7
T HTedloudo  TfRET FT @@
F1 wsfafrger awix 3T far &
df garlt aXw Twsmy oEE-aTdo
Hrowmo afhae  dza &, w@ld
AEodloude ATRTT & A H
ot Fael FY TH AR S &, AfE =
g § WO UF qO & W 2 |
¥ qwwan § & onT &7 wwer w
TET {1 Iad fad wrf ae e
*Y ad ITHT AL T & 1 A WA
sy faumr £ oF @@ &1 ¥ AW

¥ yvrem @ & oI 99 &7 A A}
FTH FEUW 901 60 amar & 1 fow
adodtoumo wfFET &1 TG T
= faor faar mam @, 9w W
A ¥ T ¥ aET o1 #T Y &
fad da a8 1wl ¥ #ar
fF &7 ¥ geg-AvET % W f@r
T, afF 97 e 68 &R Al
gT | greife gCHTC & FUET w947
forar mar, afew faer ot ot e A
€ #3999 g9k A9gRl & AJme
7z oY & fF ag e s @ Rl
a1 FT 5 AT |

7 fa o wgan g fF a<wt S9gerew
HY & AT W IHNT THIT AAETH] BT
gfez & <@¥ gu FEAEr FL 1 AW
OF ¥ F1 a9 0F o w7 A
F AL T 9T AW fA0TT FAW, A
X #R w9 faafr o faaw
FEAT, T IFIC Ig 0T g9 amaret
T '

TCHIL A 3 AT g 9K 48 I
qre foar o o9& ag 75 P &
giT X mEty fawi 9x g, av
FIE F I T IJAW FAW TS FWL
937 g, I afg gg v 1 wer
AERY [ 9 F1 gt ¢ fF e
T g & g 99 qg W FAA A
agE ¥ RE WA @ E
ar ¥ 4% TS F I AT BT O
F AR} # 39 FREE AW § 4
&

SHRI DATTATRAYA KUNTE (Kola-
ba) : Mr. Deputy-Speaker, Sir, this Gov-
ernment owes an explanation to this House
when it has come to the House for the
repeal of an Act that was passed ten years
ago. It has, first of all, to explain from
its files, if the Minister himself does mot
know what the past history is, why at all

such a Bill was contemplated; if such a
Bill was contemplated and passed into an
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[Shri Dattatraya Kunte)

Act what action was taken under that
Act during the last ten years; when were
the rules framed if at all they were fram-
ed and what action was taken under them
and if an amendment took place in 1960,
what were the reasons for that amend-
meat,

As the old Act clearly shows, it is an
additional excise duty which was to be
levied on certain types of cloth. It also
indicates that, in contravention of the
general policy of the Government that
there will be handlooms, powerlooms and
there will be mills, they allow, in a way,
that these mills may establish or put up
powerlooms under their control or even
in their mills and in order that that might
pot create any complication with the power-
loom industry in the couniry, the Govern-
ment sel down a condition that those goods
shall be exported. After that, instead of
taking recourse to the Act, that this House
was pleased to pass under the advice of
the then Government, they have simply
put that Act in the cold storage. Tt s
really a grave thing. First of all, in pass-
ing the Bill into an Act, public money was
wasted, the time of the House was wasted
and today again the time of the House is
being wasted for asking this House to
repeal that particular Act which was
never acted upon by the Government.

This is really toying with the House
which is supposed to be the supreme autho-
rity of the land. As far as any action
that the executive can take, it has to take
under the guidance of this House, whether
post facto rectified or even in the initial
stages. This is, in a way, toying with the
supreme authority of the House, It is not
merely a small matter of repealing an
Act. Tt is a question of how this Govern-
meat which calls itself a democratic Gov-
ernment is trying to adjust and act accord-
ing to the democratic principles and how
it wants to treat this House. Would the
Minister explain why at all this Act was
not acted upon and why other ways and
moans were found to enter into agreements
with those mill-owners or other bodies?
Was it necessary to enter into those agree-
ments 7 If those agreements were entered
into, would the Minister explain whether
during the last ten years that matter was
ever brought to the notice of the House,
pointing out to the House that though the
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House had passed a particular Act, the
occasion had not arisen to act upon it ?
If that was not done, the position is very
clear that during the last ten years, this
Government has kept this House, the
couniry and the represemiatives of the
people of the country in the dark and has
acted in a manner contrary to the Act and
now they are coming to the House for the
repeal of that Act which the Government
thought fit to be passed ten years ago.
Whether these 35 crores of metres of
cloth is being exported or not, who is
going to prove it 7 How is it going to be
proved 7 The figures that the hon. Mem-
ber who spoke before me gave only show
that the productionp is going down and
also the exports are going down. Is it the
jugglery of figures played by the Govern-
ment by saying that insfead of the oid
cloth being exported, new cloth was being
exported ? That is a serious matter for
the House to consider. The Government
has quitely come before the House for
repealing that Act. T am afraid they have
neither done justice to this country nor to
the representatives of the people of the
country who are sitting here in this august
House. Therefore, before any serious
consideration is given to this Bill, the
Government owes an explanation to this
House and till the explanation is given,
you Sir, ought on your own authority,
stop the Government from proceeding with
this Bill.

15 Hrs.

SHRI P. RAMAMURTI (Madorai) : 1
would not have intervened in this debate
but for the fact that the Government is
treating this House in a very cavalier
fashion. I am not going into the entire
question of the textile industry and the
ills from which it is suffering.

Some years ago we were told that ims-
tallation of automatic looms was absolutely
essential in order to earn foreign ex-
change, It was om that specific ground
that the Government sanctioned the ims-
tallation of automatic looms at the ocost
of very heavy foreign exchange, and the
entire working class of this country was
opposed to this move for the simple reason
that that would lead to loss of employ-
ment among the workers. After #l, as far
as the textile industry in this country is
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concerned, it has got a protected market.
Even if the automatic looms were not in-
troduced, the cloth that is produced in this
country has got a protected market and,
1herefore, there is no question of any loss
on that ground; it is not facing any com-
pelition from foreign cloth. Therefore, it
was staled at that time that au'omatic
looms had become absolutely essential in
order to improve our exports of cloth to
foreign countries and on that specific
ground Government imposed this entailing
loss of employment to thousands and
thousands of workers throughout the coun-
try. They had said that installation of
automatic looms was essential for the speci-
fic purpose of improving our export capa-
city and then they came out with a Bill
saying that if those people did not fulfil
their commitments when they took the
licences for the import of automatic looms,
they would be liable to a specific excise
duty, an additional excise duty, over and
above the normal duty that they had to
pay. That itself shows that the Govern-
ment was not sure that these people would
fulfil their commitments. Then what
bappened ? Why should they fulfil their
commitments when in the internal market
they are able to earn more money ? This
is a very simple thing. So long as the
prices in the internal market are able to
give them huge profits, no industrialist, no
textile-owner, will be interested in export-
ing anything. They are not patriots; they
are there for money; profit is the only
thing which motivates them despite all the
talks of my Swatantra friends. It is cold
profit, individual profit, that motivates
them; whether the profit is earned in the
white market or black market is immate-
rial. So long as they are able to make
buge profits inside the country, they are
not interested in the export market, with
the result that during the last so many
years, since the internal prices were ruling
very high and they were able to earp a

large amount of profit, in spite of the fact
that a huge amount of foreign exchange

was spent for the installation of these
automatic looms, they did not fulfil their
commitments to the country, to the Gov-
ornment and to our people. This is the
cold logic, this is the cold fact that stares
us. What are we to do with these people
who have not carried out their commit-
ment, who have not kept up thelr commit-
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ment and have taken away crores and
crorés of rupees of valuable foreign ex-
change of this country ? That is the sim-
ple question with which we are faced.
And what does the Government do?
Government says that even though they
wanted to have a penalty tax on them, even
though the Parliament has passed legisla-
tion imposing penalty on them, they have
cvolved another procedure, How is that
procedure more favourable, they would not
tell us. Some procedure, a bond, a com-
mitment, an undertaking, by. these people
that they should export. How exactly was
that to be done, under what provisions of
law they executed that bond or evolved
that procedure, they do not tell us. They
just say, “we have evolved some other pro-
cedure, some other bond; we trust these
people”.  After all, you trusted them and
they did not export. Still you are prepar-
ed to trust them and now you say that
this is quite sufficient, a bond by these
mill-owners is quite sufficient; therefore,
even that law which we have kept in the
cold storage is not necessary, If the Gov-
ernment is really motivated by the fact
that we should earn foreign exchange, if
that is the real motive, the simple thing
would be to tell these big mill-owners,
“you have not carried our your commit-
ments; therefore, all these automatic looms
on which you are working will be taken
over by the State”, The State itself can
take over and on the basis of production
by these automatic looms, we ourselves
can export, There is no need for any
commitment by these people. We have
trusted them all these years and during
these years we have found them to be
totally wanting. Therefore, it is immoral.
Having given the country a promise that
they would export and on that basis having
got this foreign exchange, not to fulfil it
is immoral, After all, during these ten
years, they have been found to be totally
wanling; they are not capable of fulfilling
their commitments; they are more interested
in profit, Therefore, I do not see any
reason why we should give them any
more concession. This is exactly what is
bteing done, Here is the Government
which having solemnly given the under-
taking to the entire people of this country
and on that basis—on the basis of the
patriotic motive of exporting—having de-
prived thousands and thousands of workees
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in this country of their employment, having
thrown them to the winds, after ten years
comes forward and says, “our measure is
u failure, but what we want to do is that
we want (o give more concessions to these
croployers, to these textile magnates”.
Therefore, I would ask the Government to
think twice before doing this and with-
draw this measure and impose a more
severs penalty on them for their failure to
export; if necessary, take away their textile
mills and sec to it that the workers are
not thrown out of employment. This is
the main question that faces us. 1 am not
going into the whole question of textile
industry. They are the people who stand
condemned by their own performance.
They told the people that they were going
to export, but today they stand condemned
by their own performance. There is no
need for any further condemnation, Their
own practice is there. They are the peo-
ple who refuse to export because it is more
profitable to earn more money in the black
market in the country. Why should we
allow them to be in charge of the auto-
matic looms ? Take away those looms from
them. Therefore, I oppose this measure
ay giving more concession to the emplo-
yers, to the textile mill-owners, and |
would ask the Government to bring in a
mere stringent measure penalising them
for their failure to fulfil their commit-
ments,

MR. DEPUTY-SPEAKER: Mr. K. G.
Deshmukh,

The time is very limited. He should

finish in five minules.

i o Wo Twwpw (IWTEA!)
IqTeas Heved, ¥ @ fadaw v W
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a A o @ § WK Ew a9
St o ¥F o ifeaw F98 & 41
T o STETET @ g A WO |
R O A A § & | F ar
7 fr T & Hifsaw g sqEEs
0T FWT 9T F [fET 7 W ST
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AT FRACHEAT A IR E /W
Lol

SHRI MOHD. SHAFI QURESHI : This
Bill is a very short one, but certain wvery
important matters have been brought up
by hon. Members. The first objection that
was raised was why we did not bring for-
ward this Bill ecarlier to repeal the Aet of
1957. As the House is aware, and as I
have already pointed out in my easlier
statement, it was in 1958 that this Act was
brought into force. The experience during
1957 and part of 1958 was that the original
scheme of installation of 18,000 automatic
did not find any enthusiastic res-
om the industry. After the res-
rom the indusiry was seen to be
“‘Was

from those automatic looms would be
exported plus 50 per cent of past exports.

I would lLike to inform hon. Members
that it was actually in 1959 that Parlia-
ment was informed of the intention ot
Government to repeal this Act, but then
the matter was referred to the Ministry of
Law, and on the 17th August, 1960, again

rules under the Act which was kept pend-
ing.

The repeal Bill was first introduced™ in
the Lok Sabha in 1966 but it could not be
pansedbytha'mtrd Lok Sabha. The Bill
was again introduced here on the 25th Fuly,
1967 but it could not be passed during the
second session of the Fol.lrlh Lok Sabha
because of other urgent work, and now
Bill is before the House.

Many other problems have been
by hon. Members. One of them is the
question of exports, Shri S, S, Kothari had
raised the question of cotton textile ex-
ports, [ must make one thing clear to the
Members of the House that nothing that
we produce need sell as sacrosanct outside
in any foreign country. We héve to main-
tain the quality, and the prico competitive-
pess of our commodity, and then and then
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alone can be make a headway in exports.
We are not living in a sheltered market
There as so many countries which are com-
peting with us so far as textiles are concern-
ed; for iunstance, Japan is there, Hong
Kong and Pakistan are coming up also in
a big way. All these things have been
taken into consideration, and that is why
Government are impressing upon the in-
dustry to modernise its techniques of pro-
duction so that the cost of production
could be lowered and we shall be in a
position to cope up with the changing
patterns and designs of the sophisticated
markets of the world. This a very impor-
tant point. That is why Government will
be coming forward very soon with a new
legislation before this House for the take-
over of sick mills, The sick mills have
been giving a comsiderable head-ache to
Government, and we are determined to
see that the old order must die mldin;
place 1o new. For this, our i
must be ready. They must reslise that the
old things will not survive now . . .

SHRI PILOO MODY (Godhra) :
about old Ministers ?

What

‘SHRI MOHD. SHAFI QURESHI: If
the industry wants to survive, them it has
to come up to a particular standard where
it can stand competition not only internally
but with the outside producers in the
interpational market,

Several other points were raised, but 1
think there will be many other occasions
when we cap discuss those points,

T § wAifey RT & 99 W
s § 1 I frata & R fear @0
frate & qafees ¥ @l s
2 fr a1e 64-65 %X 65-66 & T
oifcr 7 1 &Y aog ¥ g O
ot frER ag@ w gk ¥

ot W wemie Ay e 4
g
ot R R g S e

gt &t g, faogw o & § e
frwra ag & B 1@ e &1 o frafa
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FTFTAA §, I T A X TAHIC
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A 39 oA 7 AT I F QA
FO & T AT FIEG FAMEET TG,
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a dzEr @ w0 @ @ o & e
THEEE 7 ERI |

o srEreE e fed ¥, & w
g e oD R W T @
gFar g | Afes o I i se-99 o
#Y TErE a=et gt &, g fla #,
THEYIE T HIW G497 T4T § FI FF AT
W g7 7% aaww & f§ g T
T GTrAR IO AT Z1 A A9 A
F=g! gt AR SEr g ¥ ga
frafa w1 7 T@T 0

St A G ¢ 35 FUT F AR
# qaTe®, 99 w1 @gw St |

ft TR W S A, § A
o8 a4 %€ f5 qg @ foad aew 15
dwaT fFar @ 91 fF 18 X AE-
#fes @ o 99, 99 & faefaw
# FreEmETd F1 a6 § A9ST W
@ AT, IW F AR T Y a7 T

FqT T, A iy W@ A gE—
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& aff for mr 5 ot W Frafe
afFm @ W R AT F T S
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T WL 9§ ¢ FI9 F AT T A
£t 3  we gurad & fold T@ww
TR HIT AT ¥ Ta Fe 5 TR-
TR 7@ At FFT T FEE ¥ §F AW
# oy gATQ TgwTE e |

oft §o WYo &AW : 4g Y fooew #
9T wit ¢ v $1E T ErER B A
AT W ] T FTERYA F A WG
;?air%w@ammw

Y WEHT WA WO : F OF AT
faet FT amar ot s @@ & FA S
g femr srg 3fF g 9T gEd
TS ¥ IR F qer wwrEcct
(sraww) q@ e @ o
faw & 9 qE-AErOETET w1 |y
ST |

I have nothing more to say. With theso
words, I move,

ot W G : R T AT
& frem fF 1960 ¥ T@ FA W
w1 g fFar mr 7 e e §
¥ &7 O A0 97 A 1957 & A%
a1 1960 ¥ #4T Tw *t gefaa fear
A !

il AT W G © A g qwE
LAl

St WA FCINE AT @ I 2
& 19607 o9 7 5w famr N dwifaa
T a1 AT 7 T FEA T qE
aEAN T 7T O, 9 F 11
WK 12 % 14 fel & oY 99 frg o
¥ o a1 99 fF 9w F 9 S |
ot o 7

off qEFT TR W F A Ay
T rsa A ds an &
A g R AW T e ww fe
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[ wee Wt waaft]

5 @ FrEm g o ot 1g =
wF] fr s @R S wrEml A
el worf ff 98 ¥ ST Wt
qAT HIT PR G I Fr Fawrwast
FO A 9% aan fae =fed
SHRI S. R. DAMANI (Sholapur) : May
T ask for some information ?

MR. DEPUTY-SPEAKER : No.
The question is :

“That the Bill to provide for the repeal

of the Cotton Fabrics (Additional Excise
Duty) Act, 1957, be taken into considera-
tion™.

Cotton

The motion was adopted.

MR. DEPUTY-SPEAKER: There wure
no amendments to clauses,

The question is :

“That .clauses 1 and 2, the Enacting
Formula and the Title stand part of the
: 111

The motion was adopted,
Clauses 1 and 2, the Enacting Formula and
the Title were added to the 'Bill.

SHRI MOHD. SHAFI QURESHI: I
move :

“That the Bill be passed”.

MR DEPUTY-SPEAKER :
moved :

Motion
“That the Bill be passed”.

ot vy forwd (5i7) - SwTeTH W
@, ¥ faags www d fawi &
it F A= AT AT @E 1IN
R T T AN A AR AT A 3B
T Tt § fowr e 792 ¥ fafo &
War e & o7 foast s T8t 7
& fear mar | T SE R e F
I it #Y SR e & AW
TR 1WA @A
frgam § fasii & grar Raaar swer
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Gar foar ormaT @ 99 7 @ feae feer
frafe T & 99 & gafug Fiwe &
¥I9 OF & A AT FT 9 T GAAT
e § fod a8 9@ fawgw o
IR 9 3w grr & T fafe &9 X
@R

FI FoAE § ¥ 98 9% FTGAT @
g:

“It fell from 19.8 per cent in 1951 to

16 per cent in 1955, to 11 per cent in 1962
and to 10.1 per cent in 1966™.

WINFFAM AT T 51 Fam
g w9507 9 ufawa wer T 1
| 9 AT o 2w § = g« frie ag
Y g g 98 W w9 W e e
TGT SUIRT GAT FLT AT 9 W A% 3
sfemagrastdwer g 1

fed o oy e g & 3=
Fu¥ %1 5t faola gar &, & F92 &1
T AT &, 9@ ¥ W g fegeww
qedT 91 @7 § safs qfewm &,
AT &, SETHIT T T HAAOFT FT agar
wEr g Wi wyfe ¥
7T grar § 5 gwra frafe wzar av
w ) afesR s an g ?
Ty ITGE 2 F o™
A g s &AL A O fml
SteTET Gt s 7E 91 7 F @
9@ welt gra, wgwid W & T, .-
AW SYHAT MUS I¥ A S HATOW
Fq41 A @ Aww & ww
frafe @ agw T W g ¥
# ¥ Tw 7@ ar@ F1 ok FTC A E
f& @ @ frafa fasge oot gaT 91
FRIWITAA, @I H T A
I ATEHRW (0 S § g QET S
& firer a0 & fomd o oo wilft
stfra® 600 AT 800 TF AT AT ¢
& SAT & WY TEH A FT T
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Cotton
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a1, I aF ®E T fegE™ ¥ w98
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T 7 4T gEL AWT Fi gH FEQ 7 WA
2 € o uw atg s frafe smare &t
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SHRI S. R. DAMANI : The textile in
dustry, whchuama;ormdsm-yof
country, is definitely passing through
culi times, but in the last ten
production of the textile industry
siderably gone up, and the number u!
textile mill units has also increased by 70
to 75 per cent.
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15.33 Hrs.
[Sur1 G. 5. DEILLON in the Chair]

The hon. Member who spoke before me
mentioned that our exports to certain

counntries are being made at lower prices
and to certain countries at higher prices.
I bave got my own experience in this line,
and I can say that our prices for export
to all the countrics are near about the
same, As the incentives given before have
been stopped, the prices are all quite
uniform,

Secondly, the hon. Member has men-
tioned about ths competitiveness of our
industry to export more, The hon, Minis-

ter just now mentioned that there are
some automatic looms instdlled in the
country. The fact is that when automatic
looms are installed, one weaver has to
look after 16 looms, while in the ordinary
looms he looks after omly two looms.
Naturally, the number of workers has w

¥

creating difficulties in the way of rationa-
lisation, in the way of installation of aunto-
matic looms. If they cooperate, the indus-
try will be very happy to instal as many
awtomatic looms ag possible 1o reduce cost
of production, but, unfortunately, om
account of the non-co-operation of some of
the unions, modernisation or introduction
of automatic looms is being held wup.
Government provided for the installation
of 18,000 automatic looms. At present
there are two lakhs of looms in the coun-
try, and 18,000 looms is less than 10 per
cent. Because of the opposition and non-
co-operation of the unions to which the
hen. Member belongs, the industry could
not introduce all the automatic loome.,
According to ms, that is the main reason
why automatisation of the industry is being
held up. I think the indus'ry can reduce
their cost of production and also produce
better cloth if automatisation is allowed.
Without that tho industry will not be in a
pasition to stand in competition with other
comntries. Therefore to blame the indus-
try or the Government for this is not pro-
per.

1 agree there has been acute shortage of
cotton. Because expansion Wwas allowed
and side by side cotton production was
not adjusted, there was some misadjust-
ment. There was also failure of crop, and
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the quality of cotton required is not pro-
duced in sufficient quantity in the country.
Therefore, we have to import a large
amount of cotton from other countries.
But this year the crop is better, and the
Government is taking all the care to in-
crease cotton production of lomger stapls,
and if it comes up to expectations, the
country will be sclf-sufficient in cottom,
and the textile industry will prosper, pro-
vided it gets the co-operation of labour for
installation of automatic looms.

SHRI K. NARAYANA RAO (Bobbili):
The Minisier said that we have reached an
agreement with the textile industry, but
what is the nature of the agreemeant? Is
the agreement within the meaning of the
Contract Act or any other law 7 If this
understanding is not observed by the tex-
tile industry, Government would be belp-
Jess. It may take other retaliatory actiom,
but so far as the law is concerned, is there
any other machinery to make tho industry
behave 7

SHRI MOHD. SHAFI QURESHI : Sir,
replying to my hon. friend who spoke last,
1 wish 10 say that there is a lot of diffe-
rence between comtract and law. Contract
is by muiual consent between the parties,
while a law is to be enacted by the Govern-
ment and there is no necessity of asking
the consent of ths other party.

Now, many points have been raised by
hon. Members who spoke during the third
reading of the Bill. Mr. Madhu Limaye
has asked, what are the reasons for our
exports in textiles having gone down. As
1 had earlier stated, the reasoms are many.
First of all, there has been a shortfall in
cotton production and naturally therc was
less production of textiles, Secondly, our
growing internal consumption is also an-
other main factor, because every day, we
have to clothe about 40,000 children who
are born in India.

SHRI R. K. AMIN (Dhandhuks) :
What is the cause for the fall in cotton
production

SHRI MOHD SHAFI QURESH: The
causes are very well-known to the hon
Member, It is the drought; the dry scason,
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[Shri Mohd, Shafi Qureshi}
and because the monsoons did not break
in proper time.

SHRI R. K. AMIN: Throughout the
period—10 years 7

SHRI MOHD. SHAFI QURESHI: I
may remind the hon, Member that it is
nok a ten-year period. It is only during
the last two successive years that we had
two successive droughts,

SHRI R. K. AMIN : Why don't you
admit plainly that it is due to devaluation ?

SHRI MOHD. SHAFI QURESHI : No,
Sir. ‘The fact remains that our exports in
cofton textiles have gone down. There is
ne’ concealing the fact, as I had already
sald in this hon. House, that the haml-
looms in which the export had gonme up
to Rs, 6 crores—of a particular variety
called Bleeding Madras—have gone down
to Rs. 10 lakhs. Why is this? Because
the pattern and the design and the fashions
in other parts of the world change. We
have to cater to the requirements of the
importers. On the other hand, it is not
that what we produce will all be sold
automatically in the international market,
(Inserruption)

SHRI CHARANIJIT RAI (Dausa):
The question is, why in the last ten years,
the exports have fallen. We are asking
you to give us the reasons, You stated
that the reason is, the shortage of cotton.
Then you ssid that it was only for the last
two years. We want the rensons for the
failure for the last 10 years, as to why
our exports have fallen.

SHRI MOHD, SHAFI QURESHI: I
think I peed not remind the hon. Member
that cotton textile is made of cotton and
cotton is the raw material for it. It is not
made out of jute. I am mentioning the
position of the last few years.

SHRI R. K. AMIN: The fall in the
production of cotton is contionous, We
bave never fulfilled our targets in cotton
production if he is aware of it.

SHRI MOHD. SHAFI QURESHI : Now,
the position is that there was a shortfall in

cotton production. ‘Therefore, naturally
thare was a shortfall in the production of
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cotton textiles, There are the tariff amd
non-tariff barrier which came in the way
of our exports,

'Ihnn another thing is that our popula-

the exports have gone down, but the Gov-
emment is not to blame for it,

SHRI S. S. KOTHARI: You denied
export assistance for ome full year.
(Interruption).

SHRI MOHD, SHAFL QURESHI: As
hadddthehon.ﬂmwbvn;um
ace with the modern trends, Unless
wkmppacewim the changing patterms,
designs and fashions of the world, we will
be definitcly thrown out of the market.
are a large number of competitors in
ld market. So far as textiles are
concerned, Japan has come in a big way.
Their cost of production is very low; their
patterns and designs are up to date. Their
market surveys are up to date. Thewe are
the shortcomings which we have, and we
are trying to make them up, and for this,
we require the co-operation of the indus-
try. The industry has to modernise itseif,
because they have now only old machi-
pery. There are 600 mills in the country
out of which more than 25 to 30 per ceat
are having sixty-year old machines. These
mills canmot produce cloth which we can
send to outside markets, The outside mar-
ket requires quality and competitiveness in
price. If these two things are present in
any commodity which we produce, natu.
rally, we shall have a place in the world
market.

§

*5‘

The other point made by Mr

people at lower rates.
be boroe in mind. Ours is not a controlled
trade; our trade is absolutely in- the hamds
of private individuals and it is
to quote any price to
and if one party quotes a



Cotton

459

other one is at liberty to quote a lawer
price for the same commnd;ty If the
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SHRI R, K. AMIN : He is missing the
paint, and that is why I wanted to put a

Government had made a commitment, if
the State Trading Corporation, which is a
trading body, has made a commitment
with any other country, eastern or western,
then it becomes the bounden duty of that
organisation or the Corporation to fulfil
that contract.

SHRI R. K. AMIN : The point raised
was quite different.  (Interruption).

SHRI MOHD. SHAFI QURESHI: I
am not yielding. 1 think that if the hon.
Member bad been more atten'ive to what
Mr. Madhu Limaye had  said, them he
would not have raised points.
My point is, and what I want to stress is
that we are not losing trade with east
European countries. Trade is a two-way
traffic; and a pattern of in‘erdependence of
nations. We cannot exist only with a trade
with one community or country, We have
to trade with both east European and west
Buropean countries. The hon. Members
must realise that the Government is fully
aware. We are not trying to sell our
cammodities cheaper to east European
<ountries and demanding a higher price
from other countries, This is a wrong
impression which will have to be given up
completely,

I never thought that so many problems
‘will come up in this small, innocuous Bill
which T bave brought here. This Bill is
just to eliminate the punitive clause, The
other matters will naturally come up when
we discuss the Bill that we shall be bring-
ing up in the House—I mean the Bill for
taking over the. sick textile mills, At that
time hon. Members will have ample oppor-
Aunity to raise their points,

SHRI R, K. AMIN : rose—

SHRI MOHD. SHAFI QURESHI: 1
-am not yielding, Sir.

MR. CHAIRMAN : Order, order. When
ﬁluhs'uﬁehhmmm&u
i is all right, But if he does not yield,
‘the hon. Memiber cannet: ferce. the Minister
in the way be likes.

MR. CHAIRMAN : He does not yield.

SHRI MOHD. SHAFI QURESHI: So
far as the question of taking action agaimst
officers is concerned, this House has been
told, not once but so many times, by the
Minister also, that if there is any specific
allegation against any person howsoewer
high he may be, the Government will mot
spare him, and wherever anything comes
to the notice of the Government about a
particular officer, that he is corrupt or that
he is misbehaving, he will definitely have
no quarter or shelter from Governmeat.
To say off-hand that this officer, that officer
or the oher officer should be banged amd
then charge-sheeted—that possibly is the
last thing that the Government will do.

SHRI S. M. BANERIJEE : Shri Madhu
Limaye has already written a leiter to Mr.
Dinesh Singh in which he has referred to
this issue, again and again in this House.

SHRI RANDHIR SINGH (Rohtak) :
Shri Madhu Limaye was not serious, He
has gone away.

SHRI MOHD. SHAFI QURESHI : Well,
the hon. Member has referred the matier
to the Minister, and the Minister in reply.
has written to the Member that he shomld
see him and talk fo him personally. That
offer is still open, and the hon. Member
can at any time either meet the Commerce
Minister or meet me, and if be is in a
position to prove any specific allegation
against any officer, 1 can assure this House
that we shall definitely take drastic steps
against that officer. I beseech the coopera-
tion of this House, to help us to climinate
all corrupt elements” from whatever quar-
ters in the Government they are. T should
like to have the co-operation of this Howse.

With these words, I beg to move that
Bill be passed.

SHRIR.K AMIN : Onsdmﬂan
The was thing different. I

want only one minute,

SHRI MOHD. SHAF1 QURESHI: I
have finished my reply.
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MR, CHAIRMAN : You might put your
question later on. The Minister has fini-
shied his reply. (lmzrmp.tioq).

SHRI R, K. AMIN : He has to explain
the phenomenon of commodity shunting
between east and west Europe in Indian
commodities,

SHRI MOHD. SHAFI QURESHI: So
far as the switch trade is concerned, I
might say this, I think the hon. Member
referred to switch trade when the commo-
dity is being shifted from one country to
ibe other. The question is that there are
allegations in the press and allegations
made by some hon, Members, (Interrup-
tion).

AN. HON. MEMBER : Running com-
mentary is going on.
MR. CHAIRMAN : I would ask the

hon. Member at the back of the Minister
not to interrupt.

SHRI MOHD. SHAFI QURESHI: 1
would request the hon. Members to realise
that this is a very delicate problem : to
level allegations against amy sovereign
country without ample proof. We know
that there are allegations in the press, about
the tourist coffee going from ome country
to another country. We send it to one
country and the allegation is that it is
going to another country. We should be
very careful in dealing with this matter.
We canoot make allegations in the air
about a country with which we have got
trade relations, If any hon. Member has
got specific information that goods meant
for a particular destination were mot wtilis-
ed there but were switched on to some
other country, thea it can be taken up with
that particular Government. But I would
submit that this is a very delicate matter,
because our relations with all countries
are very cordial and we do not want any
allegation to be made against any country
without proper proof. Some goods des-
patched from India to destinations not
wpecified in the agreement have been con-
fiscated by our port authorities in India
and action against defaulters is in progress.

MR. CHAIRMAN : The question is:

“That the Bill be passed”.
The motion was adopted.
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15.52 brs.

MOTIONS RE: REPORT OF EDUCA-

TION COMMISSION AND REPORT OF

COMMITTEE OF MEMBERS OF PAR-
LIAMENT ON EDUCATION

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : Sir, I beg to
move ©

“That this House takes mote of the

Report of the Education Commission
1964—66, laid on the Table of the
House oa the 29th August, 1966.”

I also beg to move:

“That this House takes mote of the
Report of the Committee of Members of
Pardiament on Education (1967)—
National Policy on Education, laid on
the Table of the House om the 25th
July, 1967."

MR. CHAIRMAN : Motions moved :

“That this House takes note of the
Report of the Education Commission
1964—66, laid on the Table. of the
House on the 29th August, 1966.”

“That this House takes note of the
Report of the Committee of Members of
Parliament on Education (1967)—
National Policy on Education, laid on the
Table of the House op the 25th July,
1967,

There are two amendments,

SHRI YASHPAL SINGH
Dun) : T beg to move :

That at the end of the motion, the
following be added, namely :—
“and is of the opinion that—

(Dehra-

(a)tbeowunmentuhmldm

the develop and teaching of
H.md:wiwhutbohklnm
of the country;

(b) religious and military trainlng be
imparted to students to curb in-
discipline among them;

(c) effective steps be taken to imple-
ment the recommendations of
Dr. Sampurnand Commitiee om
emotional integration;
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(d) growth of regional languages SHRI LOBO PRABHU : This is not ac-
be encouraged by producing cording to the convention of this House.
cheap text-books; The convention is, the minister first moves

the motion and then the speaker from the

(e) teachings of great saints and
religious leaders be included in
the text-books; and

(f) vocational training be imparted to
students.” (1)

SHRI LOBO PRABHU (Udipi) : I beg
to move :—

That at end of the motion, the follow-
ing be addsed, namely :—

“and is of the opinion that—

(a) consistent with the fundamental
rights of parents, it is desirable to
leave to the parents both choice
of schools and colleges and also
the medium of instruction for
the education of their children;

(b) conmsistent with the principles of
academic autonmomy and free-
dom, it is desirable that each
university should be the judge
concerning the medium or media
of instruction and that therefore
pno further action be taken by the
Government of India in so far
as the medium of instruction in
Universities is concerned.” (2)

MR. CHAIRMAN : Dr. Govind Das,

SHRI RANGA (Srikakulam) : It was the
privilege of the Minister to speak first, Has
he passed it on to another Congress mem-
ber? If the minister does not want to

DR, TRIGUNA SEN: No, Sir. I want
to hHsten to the dobate and reply at the
end.

MR. CHAIRMAN : Dr. Govind Das.

opposition is called.

Ao Wife 71| ;. awafa Y, faw
T &t 1T Fal ATGT 8, 9§ TG
et faer ar fivat fewie & oamg &
& | 971 59 a9 o d e s S fod
WA ®r e WH G

FAXWA AT T TG & |
st aro dto wf (FTYR) : T
¥ °g qoga @ & 5 ar o fafaee

arew e femame =7 fafoe s
g Mifafi A T TE Y T=T T
TET A Y aorg A ewad arEf ar e
a0 T & weew qgw W 3§
#F 15 47 forederdr #t 9 TE we
QE 1 T ere Mifaw T # g
A FW@T § WA R, ]| AT AT
fad, AfF A emm g @am §
& qoRT T+ o @ R, T oA A
g wfeg |

“Wo MfT T T FE T
TE & 1 W o 5@ 5T B IOIUHT H
FAATE | AR TG 44 TG ACE )
mwrafa o, SfF s & & @ §,
= g o ater w1 afawTe

gt wEET - 3UT 3 feon-
v & f ag fFar T TS ST FL
# 7 2o wifaws qra w1 &= fraT &)

Mo Mifawx Ty : wwrefa o, fow
AT F7 afqdeT gAR WY §, @
S AR FTAE M, AfFTEw ATy
7 ¥ ag fadew & f e & A
T Maqd Uegafa, STe THTEFSHT
¥ AqT 7 0% amaer g gam an
I FT Afa¥eT 1949 §  far #lT
A O fawrfal 1 08 o, 37wt
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[ =1e witfawe 2]
TR T S ol # famn ) wm ®
AT AT Y AT 9 9T WY F
fawiiad wrd =7 7 afom 78 gd |

I W g 5 S amEwr s SwEn
7 frgaw fean, @ & 9 s
agl ot 1 Sw gT St | gam, |
waE foow &5 gam dR sw &
Wit W fg gu, 99 § 36 feRwr
fadver oY 4, fom At 7 W & w1
FrFieam o A 7 agi A wAEE
¥ feewedt &1 awdy o7 | G AW
F 57 AEW F frgey &€ o 8 &
Fr F7 AT fY, 48 T A T
FaAE R

aima gaar € g1 5 s e
F e STo Ford gu, faw W
Fwwia, famar @R o= faww Y avmw
A wfer & Fr§ wodg 7@ & awan |
Mo FRT & Feqw g gg o S
sfade gk & &, 9@ § s W@
Tt fawrfad § fe o0 v F Y
A fF & T & wgw Al &
W oX e & e fewfd: e
s&TEE | § 3 fawifut &1 e gerar
T S ¥ T AT AEATE |

s A s ¢ fr 2w & o
Wit # fed 1 foren &7 wrew =T
v g & | arfee Wil seaTe
H foem &7 wreAw HASH FATC @AY
9E 1 ST ) ogrE 9T N W
AW AT ERIT AT ETaE wWC F Qe
g Fo ¥ o faurdt w5 o e
F=oT A g wrfey 1 Fawafaaen
o ¥ 9gd ST FT A9BT W
wraws § 61w faenrast ok faer-
farrrer|  SfasiT ¥ gvé FT awey WK
Fufaa gavd @1 TfEg |

f e am: s ¥t gk & A
= T ¥ QAT T OF} A ) H

F1 @ F Hag § Awe *-fawewi grar
Farerr wrarrer v & ar et v arma
YT FETE | I TAAE T G AT
faedi & s W FEch W ol
o "

T ot wgr mr ¢ “gafe i
S WIATEl Y GGTS HT ATEAH qATA
2 warfa 58 w1 @ 75 76 & f saedr
AT & F | IO WL R IR
F fag avt foss wmor &g &
ST & g 91 qr g g AR
|l faardt dam  wrer A S 7
WA g g wifgd | wEeEe
oo & fag v oo &1 AW W &
T4 799 & fAq, Faw q@d
WAT. 98 | 9% 72 fawafaaredl 7
a1 Fa Adl B & 99w WeAw
AT TET |

Toifraior 1 ogrd & fag &
Y &t eI AT A |

A AT WSS § AeITEsl -
d&g & a1 |

@ aroaa gan T F ¥ 1@ Sfedw
FIATCA & AT aF & A1 wfww i
AR @ § S HN, @A FEE4A
A0 gaw F AgT A9 41 1 HAelv F
THea F ag O fafqas f asma
g FwgaRafaEm ¥
fafe &1 wdra fafa s mar § &
arer ot fgdr  Fgamrdy fafa & feeit
ardt &, A T fafe 7 few
qEY 8, 7w W] st fafa
# fody areh €, aa T farfer & amae
W amm & o | frg SwT S
T ? %Er T g W W &
fag dmw @1 RArTd fafy swd
T\ dww fefa & @ Wz
¥ oo ® AFTAFT A oW
9T
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9 OF a7 &R 4rg § f siash #
T aFET g & arg o T wd
fa2wY fadaw o@ AW & g G W
ot =7 7 TFEi W wrAw fF dAaaran
fwar &1 wrerw wrafas wETC FRAT 0
AT ® 78 W qAT a9 fF Fae
SR @A & AW F AANT B &Y
@R AR EMT R e AW A
e feafs adf & 1 et & foR &
Ry AT AT F aIA W A F
s Y o F 9 13 7XE ¢

*In no country in the world except
India is to be seen this divorce of the
language of education from the langu-
ago of the pupil. Learning throagh a

A AF =4 T AT B EFC
Faar & fF 3@ THE fadw W &
gy & gark 3w & fea grfr &
e

& frgelt WO SOTA F1 A E
1 et anfeer e o fed @
TEREY gear & {9 F7 70 997 7§ aeaew
g 9§ aEwa ¥ oY famer SrOTET
#x efterz fear | gafy gn g sfem
wwey & fowmar sroE @ar—
T X =@ a0 1w °r f5afx
Ry SIOLaT @ @1 A #
ol @i 1 wwfag g ¥ fraw &
¢, R & 48, IOE § T, IS
IR Fx faamr wroET &
fear fF agwr ®, ol @ o
frad war FESh oar #E f gEE
WTAY T dFAr g |

wgr wrar & 5 gar et avii &a-
FraT gerf F fau gl @fgw g
2 TR AT AT L TG 1 AT ATHTLE
Ta @ I wHA TR TE T OF
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wuiAr g€ o | 39 vaite § form geawt
FT e 7 f&aT 74T 97 IF TR & q
a@ wee § 5 AR qEi 9¢ dwfae
W wr fawdi o i W
ot & ey gees § 1 foe o daa
# § AT TF FAT 7T F AT FaTA0
AT E | TF AT A7 o AfEF FT
W wreaw Fdeh o W 9w wmo W
T8 o & wrh o fir gAT T X
dfrs & @t @ ori Wil @

AN A @1 wfew
dare wff &, Tofeq S wwel ®
fa=t AT Wl wraTT T T e
) & T, g a0 9 I
AT FrT AYer aga arfeed AgY Ty
@ aifed F1 gR T FATX F A

TeTEe % d94 { Fur 1 &
M AX arvft wgr ar fr Fwfas faaqt
# wrEd  wadEE g qfET
AT oTae| & T F1E w1
e 7 g § shawha ww
2wl ® qAr g ek # weImae
Fa &: 2N § w0 F 9y & | vw SR
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F oY 9T O 27 o ag¥ de fada ¥
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gar A § gg wex w1 e § 5
I 17§ o s @d gam, 99
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faar &1 91 e3¢ &, € g, a8 frean
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¥ 7ifzw fam & & sufes faer a1
AT FHTENATE T SATor Ay e @
T A FAAr F forwdw § At 9T W
oF 3q fawar &, fo=dt ol W
wreT ¥ W1 foers § 99 oY OF qAA
fAaar &1 ¥ 0w T8 W@ @ T
FAAE | T A IS ¥ AATE, I
7 forar gon & v s dsfi wrar A Ty
FHEATIHT F1 220 To ¥ 500 To F7 HE
frmr R AR g, g dmw aw
VT AEATIHT FT1 125 §o & 300 To
Fr 4T faar & 1 9g qegWNT v
TI=ftg AT &1 6K ATHE § |
oF @ FTH FE 9T AR T WET F
faas o 9 9 AR T FE FE-
aer fed a1 @l Wl e
#1 forers gEL ¥FR FT 399 09, T
FT OF T3 AT FALFT AL AT R, T
T Emw F AT F a9 2, TE &N
| aFaTg !

FEQ AT At T FFA AR § qw
framff s F TR A &L W
¥ a7 &% FTOT 1Y gU A qHW FTO
e s w1 WG gftz @ ag @
f faafagi o1 a9 foast & sfa
i€ AgT g & 1| A w  fowE wer
ogrg g, Wl 99 9¥ wer @ wEdr
&1 T qO et § b
¥ I Wiggd HgT T A—
ft e § @it & § fEaw
g, Seeiv Tarer AT fanfai & fag
AT 9 IO AreEt F fzar 9t |
T4 auT 9« foersi #1 og feafa @ fv
qaiey Ja 7 8 F 0T 99 G A
gy sgfed AEf W19, H ARr # A
#r$ WA 9 & &Y 7R = OF Forrt
¥ wfr afz faafagi & sar «ff & @t
@ oF EmfEr AT g |

o7 § oF AR fawg 1 A a0 &
= ATHET T AEAE | 4R
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f awfor sram | e & a= g
3w wr faaiw Y wry ) o fwio A
& SH &7 fAAw R--ux witfaw
aegat w1 fmfor &, g =t afus =
wrfgd, @fas sver aifgd, forait &1
sefana #t gad ¥ wfed o gad
T gAY L I w7 Prwior &0 wE
ftFi & fmfor & g F AT FAA 2
f& gu faafor 7 99 o aemfasar
#1 9F 7Y I, a9 9% ag fmfer o
grar gy dar a8 Y ¥ WA
W Japffa  QeEEl F o 2@
foaa, fe ¥ witfawar & SO i
W ¥ AT FATT G § ) T TF
AT wWifasar &1 WA Feqriorrar
FI Afq 9T TE g, T9 aF FATT HH
FAT AT T g 1 T AT
AT ARY &, T EW AW F =bwwi
F INF FET IR § A Afaw &,
TF FA G RFAT & | Og a9 g1 €HAT
& oa 5 gg frefor spearforsar & &<
T E | FAT a9 FEIR TE Efe-
wafear A, AR Fea-ATE) A, g
TAWETHT ¥, FAT WAl A, AT WA
Y OF ad@ w0 @ F fl—gqard ¥
Tg FURT g OF Faay ) g
gt F g I FIE i A F Ffaw
WAL F AR A AT A § 1 HH
F dmfTs 30 I S SFE FQ@ &
fraggie e i aa § | = @I
FARXARATFIF T qA TG —

wgq wEIeT —AWRE
acwfa —gr e
gdqEagn  —wageREd
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W @A GATT F4e9 & | g9 Ag,
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@, e Ea & fga &1 W faaw
arraa:-:rral o T gH ASqricHmar
F &< 9 g faio a8Y 61, aqga%
T AT, T AT IW FT T §Y T
& a7 fava &7 Fear P ETAT
Ffawar gt F I fadcd

ot frwrer f 1 AsusET H 0w
FHE A AT, I A A @ EH A
Tgage T & | 7 ey wedi ot ¥,
AT M wwa g, fowr W EF @
faat & gEr O @, FET qE@AT
fiF ¥ frar & areqrforsar W &id |

T A a8 FET f& @A A oF
T &0 9w % § v & favafaenem
% faer 1 wreaw ArCErT ATETEt Ft
TAAT 9EN €, W FF Feq ¥ awdA
FAE | et wfg weivew ¥ o
e efw frar g | AfFT ag af
A q A FEWRE | T I
Aife s ot w7 A SHwred ga
farer wat 9, @ o ST g T 4,
Afir 7w 2 & 6 o7 oo & g
ot A g4 9T g € oK aw ot
7g fafexa a@l @ e @ f anfa
fosr T WATEAR WIGHT WG FA
T A ATAA | qH I AT WA
fa ot faqor &4 1 ) @ 19w F IR
A1 wEf g 7 &t 5 foa s st
ot &t SUd dew STl H @ TS,
g I AT AeAE F qAT &
FEAA @AS, T TF ITH0 Gy iy
T TFR @ 7 AR fasm F vy
# AT wraT IH TFT AW @,
o g A aF wadft @

wa fayerr ¢ Faratr strgh o Prsrfeent
F1, O i F faa, w7 @ ¥
—ar A favEm & | W o @ T
I B AW A7 afasy F 75 a3
AGT TATFOT ATEAT T FAL FT ATENT
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[ =10 wiifaz 7 |
oY whafaai & §, 9 % o Fawrfar
g, 97 % it Fdwq 7 qfcfoa faa
T

SHRI LOBO PRABHU (Udipi) : Mr.
Chairman, Sir, I have already moved an
amendment standing in my name, and I
now wish to speak on the motion of the
Minister of Education. Before I proceed, 1
would like to explain that what I understood
from the very high-flown Hindi of our re-
vered father of the House was that this dis-
cussion on the Education Commission's Re-
port and the Parliamentary Committees’ Re-
port is going to turn largely on the langu-
age issue, on the question whether Hindi
should be the link language or the official
language, I would like to say that there
will be an opportunity to discuss it and on
this occasion, when we are discussing a
very important document, a document of
nearly 700 pages involving the assistance of
18 experts, we should not allow this langu-
agp issue, this Hindi issue to obscure our
thoughts and deliberations. 1 would also
Hke to explain at this stage that 1 have no
aatipathy to Hindi. I have spent the best
part of my life in service, 20 years in UP
and Dethi. I know this language, I may
be pardoned for saying this, better than zny
of my fellow members from the South. I
also wish to say this that my best friends
come from the Hindi areas, Therefore, if T
oppose Or question the right of Hindi, it
will be cnly on this ground that it does
mot serve the country as well as it serves
me. I have no objection to Hindi, T am
all for Hindi, as far as my friends are
concerned, as far as my own conversation
is concerned, but T am not for Hindi if it
does prejudice the relations of the different
parts of the country, and whatever I say
about Hindi will be in the strict context of
this Report, of the necessities of educa-
tion,

I may begin by saying that I have the
highest respect for the experts assembled in
the Education Commission. I have also,
without doubt, great respect for our wor-
thy colleagues who were assembled in the
Parliamentary Committee, but T feel that
their findings could have been different and
there are reasens in my mind for this,

_Inlbﬂﬂphce, much of the informa-
tion ‘about the condition of our education
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was pot available to the Commission, I
heve ebtained from the Minister of Educa-
tion, after a great deal of correspondecnce,
a report of the Second Survey of the Eda-
cational System in this country, released on
August 19th, of which the Chairman was
the Minister of Transport and Shipping, Dr.
V. K. R. V. Rao, Now, that Report is a
factual record of the condition of education
in this country, If that report had been
available to the Education Commission, it
would not have proceeded with the supér-
structure of education; it would have con-
sidered the foundations of education which
are dealt with in this Report.

So, I feel that to the extent the factual
basis was lacking in the comsideration of
the Education Commission's Report, there
is a case for re-opening many of their con-
clusions,

Secondly, I feel that the Education Com-
missions Report covers such a vast canvas
that it was almost impossible for any Gev-
ernment, for any system of education, to
deal with a few of their conclusions. ¥n
this I am confirmed becauss the Parliamen-
tary Committee had chosen a wvery small
number of the multitude of recommenda-
tions of this Commission and even out of
those recommendations, they have passed
on some of the recommendations to be
considered at a future date which has aot
been specified, It means that this Com-
mittee felt that the Report as such was t0o
big and, therefore, it represented a kind of
effort which was not quite appropriate fer
consideration at the present time,

Thirdly, I feel that although there were
30 many experts, although there was so
much evidence, the conclusions reached did
not consider the possible development of
their implementation. I will illustrate this
as [ go along.

I would like to take up first the Secomd
Survey. The Second Survey indicates that
in spite of the constitutional provision, in
this year of grace, only 73.2 per cent of
the boys and girls between 6 to 10 years of
age are enrolled in our schools. We have,
therefore, to do something to clear this
back-log before we think of higher educa-
tion, before we think of sophistication. The
question is ; What are we doing about it 7
I may mention—J am sorry the Fathee of
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the House is absent—that this 73.2 per cent
has been reached omly by the non-Hindi
States in the south, The actual averages of
the Hindi-speaking States are very disap-
pointing. In Madhya Pradesh, the average
is only 56.6 per cent and in Bihar, it is
46.2 per cent. It is a legitimate question
from the people of south telling the people
of the Hindi-speaking States, “Please edu-
cate your people first before your attempt
to educate us in Hindi.” I am not saying
this in any carping spirit, I am saying this
because I want the hon, Minister of Educa-
tion to pay special attention to the teaching
of Hindi in these areas. That will strengthen
the case of Hindi elsewhere, Let them come
somewhere nearer the average of 73.2 per
cent and then they will have demonstrated
that Hindi is a language very easy to learn,
Hindi is a language which is capable of
being appreciated by those of whom it is a
mother tongue....

SHRI ONKARLAL BOHRA (Chittor-
garh) : You are al$o touching the language
issue,

SHRI LOBO PRABHU : I have said this
will be only to the extent it is necessary for
me to examine the Report and I would
request you to please not to interrupt me.

Report of

Now, I come to the second big disclosure
made by this Report. You would think that
with 73.2 per cent of enrolment, we are
doing very well, But you will be surprised
to know that of the 73.2 per cent, only
1/4th become literate. These are drop-outs
from the 1st to the 4th standard, Three-
fourths of the students drop out: either
they give up or they just do not complete
the course. It means that 75 per cent of
the expenditure on education is a waste.
The hon. Minister, no doubt, said that the
Government is not generous to education.
May I suggest to him, if he wants some
means of avoiding this waste of 75 per cent
of the expenditure on education, there are
ways of doing it ? There could be a shift
system so that the ecopomic utilities are
achieved; there can be a rotational system
and all that. I do not think I have suffi-
cient time at my disposal to enumerate all
that. The Minister has to consider all that.

Then, the third big deficiency is that in
the rural areas, as many as 353 per cent
of the schools have & single teacher. That
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is bad enough, Then, there are what are
called multiple classes, that is, one teacher
taking more than one class. This raises the
percentage to 79, Can we think of any-
thing else when you have not got enough
teachers to teach your children 7

Coming to the question of training of
teachers, it will surprise you that in the
primary stages, only 33.2 per cent of the
teachers are trained. We are thinking of
doing other things. Why can't we think of
training these people ?

What is the position about the school
buildings ? Six sq. ft., the size of a grave
or less, is the average space allowed for
every student in the country, I am sorry
to mention—my hon. friend, Dr. Govind
Das is absent—that U.P. has the lowest re-
cord, just 3 sq. ft. per child. When you
cannot do more in the way of buildings for
your children, is it time to think of other
sophistications 7

I would like to say that I am geouinely
interested in this subject. If I make any
criticism, it is on behalf of the people, The
Report of this Commission, in my view, is
very unfair to the Hindus. Why ? If you
read the Constitution, the minorities are
exempt from any interference by Govern-
ment under Article 30 in their right to estab-
lish and administer educational instituiions
of their choice and in the matter of langu-
age., What would be the result ? The mi-
norities could maintain any school as they
like, in any language they like without any
interference from the Government unless
the Constitution is changed. The Constitu-
tion cannot be changed because it is one
of the fundamental rights. It means that
it is the Hindus who are now being con-
demned to a less efficient system of educa-
tion.

Now, you may question my statement that
the system of education is less efficient.
You may just go round any English-me-
dium school at the time of admissions, You
will see—] will not mention names—that
every single person will be queuing up to
get a seat for his child in an English-medium
school, They are not fools; they know the
value of the English-medium education.
You are, therefore, favouring the rich who
can afford to have an English-medium edu-
cation. You are discriminating against the
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poor—the Hindus first; the poor pext, This
is the meaning of a change in language
from English to regional language.

Then, 1 would like to say that the Report
is an attack on education itself. If you read
the Report—I wonder if anyone has read it
—you will find that in the opening para-
graphs it is related to national integration,
democracy, productivity and a host of other
things except education,

These are the things which are the result
of education. They are not the reasons for
education. You need not teach patriotism
to an English-man; his education instils that
in him. The moment you begin to teach
patriotism, you are implying that it does
not exist, You are making the people think
that it is a quality which has to be forced.
So, the whole approach is wrong. The pur-
pose of education is three-fold : first, in-
tellectual discipline; the second, acquisiiion
of knowledge; and the third, a spirit for
new ideas., There is no evidence in this
Report that the system proposed has any
relation to these criteria of education.

Thirdly, 1 would like to say that this Re-
port is against public opinion. Government
can create any kind of public opinion. It
can summon Vice-Chancellors and say, “Do
agree with this". Vice-Chancellors after all,
I may remind some of you are nothing but
a part of the whole system of authority.
Without the Syndicate or the Senate, no
Vice-Chancellor can commit his University
to anything, and if any Vice-Chancellor has
committed himself, I think he is quite wrong.
But that is not public opinion. The public
opinion is first of the parents; they are the
people who are vitally interested in the edu-
cation of their children; then public opinion
is of the students th=mselves; they are think-
ing of their future; and then of the tea-
chers. In this connection, I may state that
in my Constituency, in Man'pal,—you must
have heard about it—an American educa-
tionist held an opinion poll and he found
that 86% of the students were for English-
medium in the University, 82% of the tea-
chers were for the English-medium in the
University and about 799}, of the parents
were also for the same thing. A copy of
that Report has been received by some Mem-
bers of Parliament and also by the Minister,

14, 1967 Education Commission &
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1 asked Dr. Manefee to send a copy of this
Report to him so that he may be able to
check his conclusions and also hold an opi-
nion poll in other universities. I know,
some opinion poll has been held in Madras
also and I venture to guess that if an opinion
poll were held in U.P., the heart of Hindi
land, the students would be vociferously for
Eaglish. (Interruptions)
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SHRI BAL RAJ MADHOK (South
Delhi) :  No; he is sadly mistaken.

SHRI LOBO PRABHU : Let us put it
to the test, Let us go to the Lucknow Uni-
versity or any other neutral University. I
would not go to Banaras or Aligarh-Muslim
University, which is committed to a certain
view., We can go to a neutral University
and have an opinion poll,

SHRI BAL RAJ MADHOK : Stodents,
not University.
SHRI LOBO PRABHU : Yes. I have

no objection. Mr. Madhok’s suggestion is
one highly acceptable. Let us have a test.
I tell you, I am sorry for my people from
U.P. Today everywhere in employment,
either in the public sector or in the private
sector, the U.P. people who at one time
had a leaderchip are nowhere. See the
results of any examination. You have
wronged these boys; you have deprived them
of their proper education that would have
entitled them to the right to employment.
. . (Interruptions). The Prime Minis-
ter, I do not think, went to any U.P.
school.

SHRI PILOO MODY (Godhra) : Edu-
cation is not a qualification for Prime Mi-
nistership. . . (Inferruptions)

SHRI LOBO PRABHU : May I be spar-
ed of these interruptions ?

MR. CHAIRMAN : Order, order.

SHRI LOBO PRABHU : 1 would, there-
fore, suggest on behalf of my good friends,
whom I love, from U.P. that an opinion
poll be held. Find out what they want.
The politicians are not the barometers of
public opinion. . . . (Interruptions).

SHRI SHEO NARAIN (Basti): Are the
I(}S :ﬁcm the barometers of public opi-
nien
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SHRI LOBO PRABHU : The ICS officer
is here in the same way as the hon. Mem-
ber is here. [ have not come here by any
examination,

gwnfa AQaw @ wEAE A fow
FIrger GH1 &1 T % |

SHRI LOBO PRABHU ; Some men must
be put right. Let my hon, friend please
note that T have not come here because of
the ICS, 1 have come here by lhe same
democratic process as be himself has come.

AN HON, MEMBER : We were refer-
ring to the ICS mentality,

SHRI LOBO PRABHU : What am I to
say ? That is the position, This report
wrongs those whom it attempts to serve.
Please remember that I am not saying this
to score a point, but 1 am saying this
because I love the people of Hindustan,
because I love my country and because I
want my country to improve in its sduca-

SHRI YASHPAL SINGH rose—

aamfa 7w : IR AT TR
Fgd € & o 1 F7 ar § ar fe
A qwm T A

oft o fag (3|TEA) : AU Em-
W wede § | 39 fd d o
STEAT FTAT AR |
SHRI M. L. SONDHI (New Delhi) :
May I submit that I was to have been
called? You have said that it is a matter
of so much importance and you have first

asked the Swatantra Party Member to
speak. Now, our group has to be called.

16.37 Hags.
[Mr. DePUTY-SPEAKER in the Chair]
FATEA WEEA : WAAG G A
fae & qarar &3 1

SHRI M. L. SONDHI : Let him have
even 20 minutes then,

SHRI BAL RAJ MADHOK : My sub-
mission is that even if you may have to
adjourn the House five minutes later, Shri

KARTIKA 23, 1889 (SAKA) Education Commission & 480

M_Ps. Comm, on Education (M.)

M. L. Sondhi may be allowed to finish his
speech today; he should not be made to
speak for t¢n minutes today and for ten
minutes tomorrow,

MR. DEPUTY-SPEAKER : We are ad-
journing today at 5 pm. Since Shri Yash-
pal Singh will not be here tomorrow, as
the Chair has already said. ...

SHRI M. L. SONDHI : No, I had rais-
ed my objection immediately. It is for
you, Sir, now to take an independent deci-
sion,

MR. DEPUTY-SPEAKER: ‘What I
would suggest is that if it is not inconve-
nient to Shri M, L, Sondhi, he may allow
Shri Yashpal Singh to speak today,

SHRI M. L. SONDHI: It is inconve-

pient. Then, I would prefer to speak to-
morrow,

st g fag : F st @Y @
FWI AN G

MR. DEPUTY-SPEAKER : I would like
to know from Shri Bal Raj Madhok whe-
ther it would be difficult to accommodate
Shri Yashpal Singh today.

SHRI BAL RAJ MADHOK : If he is
going to speak only for five minutes, then
let him speak,

MR. DEPUTY SPEAKER : Now, Shri
Yashpal Singh. He should take just five
minutes only,

sit v fag : SuTeRw ARy, #
% fm & 99w o fr qer A
fa®, w8 o Ao fa=T vFe FH w7
# wre Wl A faw ¥ A aga-
aga wraaae Far g 5 g e S
ST 1 g ¥ FIR G, IW F 9@
agt &@ | G € A 99 869 F AEE
wEE w1 A T g R s |
g F fod sws R o

™ o o femed 0 @, 7T
HEA ag TEIT TG & |

#AFT A oG A T
v F 5 sfrwa o 7@ 2
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% wAA wae 2 r wiowa |

oft zwrar Feg - Wl R AFE FO-
AT FRT JET E | AT AT ARA FA
§ ot o 0% o Sy £ | 9™
W 1 firgEe &7 99 ¥ 997 FIO7 4
& T aer Y gaTt =t A Sy
#F AT & 1 59 AN A o o9 FAw FT AR
SRl axied Agr fRar ST oEar )

nF I AR A AT qT e
g g Sy SR e wrRfus e
& fad 78 w2y | e AT st
< oseAr wRfos e & fad W=
@i, domw ddw & fd A /@,
ar gg Fel aF St of THaT § | q
UET X I9 WEI $T AT FT HIAT 9T
I faar s @y & i g &t S At

| T AT A TET | T S Ay
9 & ag gt fF gH 9w ¥ Wy
fostt | Afew amer e o= w1 @G
TO6 ¥ AT ST W 1WA A
Fea § & mfas amd Ty a@
ST, ST AR ¥ w7 faew g frga |
TR T HIS FGTT TET g | ST A gAY
e AT §, I AT AT B qATH
AT &, I F aves gk fwior Famg
g gk WF whasw & @ g
IR AT /T Seget gy A foem
ar zw effe wam A & awy q
AT | gL S AT Arear 91 A gH
3T AT 4 | § O /S A
FC a7 ff ag AT FIC JEEw’ Fe
At 4 | 58 fad § wear S g
fF oY gy T AT § 99w aweAs
fereh gardY W & e @ 2, TR
wd fminFam g

A¥T AT I A A A Y
9 F[ G T A AT T gAT Y )
I AT AT FTGHAT TATH A
A R Y AT St A &
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g g gifaw A §, s 8 e
sEfgfm i AwawFar
e Ay Feormer Safawr & g o
9T why &, 9 g & ag ot e
AT ez AT & fod A o awh g
ar 2w &1 Fwfor gfre wdt & awar
¢ 1 gy firce &1 /9 & T9T FTO
@ @ @ g fe gw ¥ s o
#t 7 s ) A e g
ok Wy g e @ fe osfesr
anfeear & wraTq amdd @Y g dEd
fe fet oY wer aw @ AT @R,
frmer dfoa & @9 o T o
aF1t 1 a9 39 fr N o7 IR g,
SHY et & ST wTeT WY IEA TAA F
fear s A #r Hardt 97 18 fow
fear mr fie St ST H QST I
©: |1 A gar & o 1 T d
s & faw # fvig < foran fo 9wy
qoAr T WIeT g | awi T
¥ o o forw & 9g s g,
Y fa & T & Ag a9 § IE AT
ST Y AT T FaaT | gaTT gaTa §
fr dYg @9 F T oY gw el amr
* T FT R 1 AT TN
T FAEF HT AG T, T ¥ T
WIT F1 A A o, qagd gty
Elo T WHIE, WEWAT EY, s
TENIAT T FEA 1T AT I WIE
Qe AT ATAT FY T GAL, IAH! ATAT
Fag o frr A A Fe g 5
STt grer ot ATgE | go g, S g
FTIHT L@ H AT &, S G ATIH
ST T ATAETET A g &, T AW
st 2 F% T, oY I F g F Uw
& g g

SRR E TR R R S A
T FT FIE T@TT & TG &, HIE FEAC
& 7 &1 g T ¥ @ ow faRe
WTET ®T AR FT @ § AT IEH
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Tt ag g & fF amer W o e
9 ¥ FT g § TUC-IUT 9Ny fHT
® &; famm o & w7 arTer Wiy fRey
grram R  wag ¥ =
AT WML #7178 @Y 3W § gg A
& 9= @er wE & gwar § 1 wOdw
#1 3 TR = AT AT g w=w
st f gawg g w91, o uF gl
wiaT g w47 g f6T uF sifam
Wt @ 7% § | fow i ol 9w
9% #raT ST fam, 99 st uw w5
WTST F1 A FegrEw & 9% faemr
g UF BT W § AfE o @
ge ¥t o SuR gfmar Y w5
faar faar & 1 < FY o7 3§, =R
19 3F, IFT AT 1 23 i frae
AT IR TS 1 W T & fF e
g e #1 ety fear &Y EaTi
wgi & s, Sohfrafor faar w2 &
sy, = avsfew Fgi & s, faam
®g ¥ F@M ? § q@AT wigar g 5
w0 ¥ FEafedl w1 siud A g
& a1 ot v A W AE g fF sg
wafas &1 @1 T A 0 @I /G
2 faar @ 7 < & F2-afe 9 oy
HY AT A FT G€ a1 A v o0y
a7 & f& o g fadar @ s
ag awEIaT § | 59 fadely war F
W # wga-dt fraad em wE § 1 F
AT o & Y & 99w Anear
g fF sfo foar s, s e
g A T I TS F FAL
YT THET AT FUA FTEAF F &Y, A9
WIET F1 § & 0O FT &, 997 wfaew
A AR AT FLE | THTHA A
%31 FoH 7% ¢ o fomw dpfw
# wifafew & s WA FC F AT
fet |1 g wT Fg A qifeE &
7 A FX { | Ig 99 ¥ € W Ar
W IR oI Y, aw
W o ft am ¢ fF o &=
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o #:1 w1 o5 0 daen = @
froma dofor 7 ¥ famdt oo F
ferer T &, o aF AvF GWT F S
fr gats= gor Teow gl <A
¢, o= ot foa=r forelt fiormrer Aquar & @
fedt & o 7Y fommr mm & 1 TR
T e A G A A AT R A
Fgm ¥ gw 3 wgow T & e
F @y TR FY Y | WETEAT AT ¥ FU
a7 & o ft 7 @ &t |
T @, w el Al @ @
TaaeadT Agl AT | fFE e w A
FT AT AT EHAT B AT @ § 7

TS WErEE, W OF CHEAC
g A A e o W@
ATETET § IH F AT T A FE Ao
1 T A FET & | q@ F Ay
Forg{ &7 HaT G & | q® FE evEw
arfafesa 7&F & | 98 gWTU 89 § |
% g gz 9|, @ fiEE e Ao
ag g U g, gl Am & afee
FT, FATY AH AT W, gAIR 2W &
wrfasT &1 @t & | AT AT &6
e

gfe: afaar: ard, a9 ggHge |
oY 9 AGEF ZrT §, WY TR @I
fe @t @, afwm fem & @,
ST g g gt g, s fedifer Aww
At & 7 e & fear s @
qsiTer & HIC | gATT O T F T}
FH FT &, TATT O ARTAINT I 0
FFT &, TATT OF HeTW HT AH-
FOET 1 TIfTE 9 F1 § 1 g et
FHIWTET d AT g1 GaT ¢ | 95 fow
fat grm wrgwTeT & wmew ¥ & €em,
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Zad A T WTeT FT SETAT 4T, TR
& §vaT &7 e 9t | § sfuw awy
T Y wrgar 1+ oA & far
FT IS Y £ g @ A TONT GATR,
frren gom & 1 T W aww Ol
W W AR A T AT | U WA
Fefa 1 1 s e G fear @
Fife-wife sar A fF A faor 3=
St ¥ € W IwE wadr g, sENr &
IR gL gy 1 F s Fan g e
FT & FTEE F oAy A AT
T yrefor wreTSHl w AH

SHRI M. L, SONDHI (New Delhi) :
When I first saw the report which is under
discussion today, 1 was reminded of the
words of the sage of Dakshineshwar, “The
almanac may forecast 20 ineasures of rain,
but you do not get a drop by squeezing its
pages.”

When we look at the Education Com-
mission’s report, we become aware first of
all of what I would call the drought condi-
tions in the educational soil of our land.
Our land is parched and it needs irrigation.
The task before the Education Ministry is,
therefore, one of developing a programme
which can restore to us a sense of ade-
quacy, a sense of true national values, and
a sense of pride that this ancient land which
was once known as the teacher of mankind
shall again become a light unto the world.

Therefore, the starting point for our dis-
cussion must be, I beg to submit, and with
deference to the views which have been
expressed from this side of the House, pride
in our national values, pride in our tradi-
tions and pride in our classical language,
Sanskrit,

Indeed, I would begin on a personal
note. I am speaking English, but I say it
plainly that I use English as a medicine, I
do not use it as a source of nourishment.
Nourishment must come from that tradition-
al culture, that Sanskritic culture, in what-
ever way we can accommodate it to the ne-
cessities of today in keeping with the tech-
nological future of this country.
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If I may be allowed to continue the per-
sonal note, my son who is just four years
old, is learning and has learnt Sanskrit,
Tamil, English and Hindi, T think that those
of the younger generation who will come
after us will laugh at us one day, they will
think that we discussed these problems in a
mood of being upset by small criticisms
from abroad,

I am told on authority that India is pass-
ing through a dangerous decade. This word
which was invented by, I think, a wvery
ordinary American journalist became the
gospel of the establishment of this country.
Therefore, let us, first of all, have the men-
tality of freedom.

I spent some time in the countries of the
world which are inhabited by the Slavs, I
refer to the Czechs, Yugoslavs, Slovaks and
the Poles. There, I saw their pride in lan-
guage, pride in culture, and pride in their
civilisation, The same problems arose in
Czechoslovakia when it became free. Ger-
man was used by everybody there, and to-
day Czechoslovakia is a country of fhe
world where the Czech and Slovak languages
are flourishing. T have seen queues for many
commodities, but it was in Czechoslovakia
that T have seen people queueing for books
and periodicals contributed by the minds
of their authors with that pride in their cul-
ture and civilisation,

I would, therefore, look upon this whole
question in that context, Let us not talk
from some high pedestal to the Hindi peo-
ple or to the Tamil people or to the Maha-
rashtrians or Guijaratis or Bengalis. Let us
talk as one people, let us understand that
there are certain reasons why certain parts
of our country are backward. After all, in
the year 1857 it was these areas which
were discriminated against, and a whole
group ef people were made into gardeners
and grass-cutters because they dared to raise
the head of India high in the face of the
alien conqueror.

‘Therefore, when we talk of education, let
us resurrect in our mind a feeling of great-
ness in our ideals, Let us indeed talk of
Comenius who brought the ideal of educa-
tion to Central Europe, of Pestalozzi, of
Geheed, of our own great educationist Guru.
dev Rabindranath Tagore, In that coms
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text, does it not occur to us that a small
group of people who are educated in public
schools are in fact the ruling elite of this
country ? Does it not occur to us that
our demoncracy has no meaning till ideals
fertilise the entire nation, till the spirit of
the freedom of education is abroad ? We
do not want the public schools to go
down to some low levels, but we want to
develop this race as a whole. We want
levelling up, and it is in that context that
we must demand from our Ministry of Edu-
cation, the action to give this land a proper
system of schooling, based upon national
values, based upon national ideologies and
on a national achievement motive, I would,
therefore, first of all refer to the problem
which has been known as a problem of
brain-drain : talented and experienced In-
dians are working in foreign countries.
Sometimes they merely make a brave face
about it, They suffer ignominy; they suffer
humiliation, but they are proud of the fact
that they are away from a land which it
has become the fashion to call a benighted
land, Let us get them back to our land.
Qur country has produced the best minds of
the world; it is a land which has produced
Jagadish Chandra Bose; Sir C. V. Raman;
it has produced Ramanujam; it has pro-
duced Narlikar. But Narlikar is still away.
The predecessor in office, of the present Mi-
nister, made a good show of receiving Nar-
likar when he came to India, but noibing
came out of it. Indeed, I am reminded of
the dismal failure of his foreign policy and
in other fields. Therefore, I will forgive
him of the failures in the educational field.
‘Therefore, 1 have that sense of deep humi-
liation. My experience in Prague is this: I
saw the delegation in an international con-
ference on semi-conductors. There, I found
the leader of the United States delegation
was an Indian; an Indian from “backward”
UP.; he was a person who was re-
garded as an expert in the field of semi-
conductors and this unfortunate person
told me that he had come to India, gone
from door to door and said that he was an
expert in this field of science but yet nobody
cared for him. He went away to America,
got American citizenship, where he is feel-
ing deeply hurt and resentful about the var-
ious social problems of America, but still
since his own country rejected him, he
went to that distant land. Therefore, let
us look at it in terms of certain precedents
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and examples of behaviour : Yatha Raja,
thatha Praja, 1f this is the way, if the
highest in the land send their children for
even being trained as motor mechanics, in
some foreign land, what is the positicn ?
Are there not enough places here where peo-
ple can be trained 7 What inspiration we
could derive if those who can learn to work
with their hands do not work here, if they
do not have a sense of dignity of labour in
our own way ? I have a feeling that what
is needed is an effective cultural policy. Let
us beware of the mass culture that com-
fronts us : they still come to us and it has
gone to other countries also—television,
radio and other means of mass communica-
uon, and that has resulted in a process of
industrialisation and also urbanisation,

What the Minister of Education is called
upon to do is to anticipate the difficulties
which will arise in future, We do not want
that gangsterism and that juvenile delinguen-
cy and the whole attitude of mind which we
face in the beatles and the hippies and other
narcotic dealers of the world. We want our
country to be a country, a world, of dignity,
of freedom, and of aspiration, in conson-
ance with those highest ideals which were
found in our ancient culture and literature.

But these are big words. What is the
condition of teachers? Permit me w0 say
that even in the city of Delhi, which should
be a model of India, the then Education
Minister claimed that Delhi would be made
India’s show-window for the rest of tke
country. But then what is the condition of
the teachers here 7 I know there is an im-
pending strike notice of which you are
aware, and the teachers have been so res
ponsible that they taught on Sundays in or-
der to prepare themselves to face the public
when they are criticised for going on strike.
I have gone into this matter, and I am
convinced that if ever the teachers have a
rightful claim, they have that claim in Delhi.
It is a challenge to the Education Minister.
Will he stand up to the Finance Minister
and to the High Command of the ruling
party and go down, as it were, even at the
cost of losing his office if the claim of
the teachers is not upheld ? Delhi is the
test case, and therefore, if the demand is
not fulfilled here, I do not know what the
Minister means when he talks of love of
the motheriand.
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“The Minister, when speaking in the other
House, waxed eloquent on the fact that
there should be love of motherland. How
can it be, if we have not created an atmos-
phere of swarajya ? How can we have stan-
dards of teaching unless Indians feel that
the climate and atmosphere of our universi-
ties is such that enables an Indian contribu-
tion to knowledge ? How can our higher
institutions of study have that spirit of
democracy and of swarajya, which we were
told would one day be in this world? In-
stead of that, we find a highly bureaucr:-
tised atmosphere in which research is now
being organised as if it were a sort of in-
dustry. Must we also, while claiming 10
modernise ourselves, imbibe all the ills
which western civilisation has provided ?

Then, I come to the question of student
service, to which the Report refers—-ihe
question of treating students in some way
different from that in which an alien so-
ciety treated its servile colomnial service, How
is it going to be done 7 How are we going
to sympathise with the aspirations of youth ?
Not with that mentality which goes into ths
making of a District Magistrate, always
looking upon every problem as a problem of
law and order, but with that outlook which
symbolises the aspirations of youth, to think
in terms of creative freedom, in terms cf
fashioning this life in some environment in
which human values of independence and
freedom will come up,

Then, we are told that there is the yues-
tion of Hindi language. We in the Jan
Sangh are prepared for a dialogue wiith the
Dravida Munnetra Kazhagam on the basis
of friendship and ability to understand each
other's difficulties and also to learn snd 1o
teach each other whatever can serve the best
interests of our country. But let us not
confuse myths and realities, It is the essen-
tial unity of India which must be stressed.
Indeed, Tamil culture is second to none
in having contributed to that composite cul-
ture of India. When we say that all rc-
gional languages should be the media of
instruction, we are not acting as people who
are out to score a political game, We are
really trying to find out whether in a free
environment, individuals and societies can
come into their own much as other coun-
tries have developed their own aspirations
in an appropriate political climate,
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We want Hindi medium inslitutions in all
parts of the country, but not to disturb the
peace of mind of others. We want that be-
cause we feel that it is being realistic. When
I refer to those Sanskrit values, I do not
refer to them in an exclusive :cnse, In-
deed, Professor Borough of Balliol Cullege
at Oxford thinks that there is a very im-
portant Tamil contribution to the Sanskrit
culture itself. In suggesting a national ap-
proach, I would warn that there are risks
in adopting new-fangled ideas and always
depending on outside experts, That is my
chief grievance against this report, I was
a little dismayed when the Educatioa Mi-
nister, instead of giving us the proht of his
company to discuss matters, made a trip to
a distant land to seek wisdom there, just
as the heroes of Mahabharata used to go
abroad to get Brahmastra. 1 am sorry I huve
to say some unkind words about the Soviet
secondary school system, which 1 think is in
a state of flux. We do not havs to lcarn
from the Soviet Union. We have to teach
the Soviet Union, I say with all humility,
the recommendations in Chapier Il that
work experience involves a sense of parti-
cipation in productive work, etc, sound very
well in print, but what does it mean in
actual action ? I was dismayed to find that
the only book quoted by the Report is
Polytechnical Education in USSR edited by
Shapovalenko. This is an old book and
much water has flowed down the Volga and
Ganga and indeed the Jumna here since
then, I would warn the minister that the
Soviet school reform on which muach of
the work of the commission is based has
been regarded by Soviet experts themselves
as having failed to bear out the expectaiions
they had. There is much criticism in the
USSR itself, I will quote from Komsomols-
kaya Pravada dated 18th January 1964 :

“Some five years have passed since the
law concerning polytechnisation was ad-
opted but in many schools there is no real
basis for production practice, and the met-
hod of ‘over the shoulder training’ still
prevails, There are schools in which the
two days of production practice are lost
days, days of idleness, Teachers are not
alone in understanding the bad effect
these two days have on childicn when

they are expected to work, but in fact do
not work."
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Sir, I have further quotations which I

17 Hes.

MR. DEPUTY-SPEAKER : Initially 1
told him that he will have to finish at
5.00. I have to adjourn the House at
5.00.

SHRI M. L. SONDHI : Sir, I will take
only two more minutes.

The 1958 programme of school reform
which influenced the mind, as I said, has
been acknowledged as a costly failure in
the Soviet Union. The question I would
like to ask is, will it succeed in India ?
How is India going to avoid the real pro-
blems which even the Soviet educators are
facing, problems which were referred to
by the preceding speaker 7 We share the
Soviet objective of universalism, but fifty
years after their revolution they have not
achieved the objective. India, therefore,
must think for itself, must think in its own
environment on its own basis. And indeed,
if T may, finally, remind the hon. Minister,
this year Soviet schools are introducing
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newspaper commenting on this has
that in course of time this will
many as 18 hours a week. This is impor-
tant, The Soviet pendulum, I think

swinging in the other direction. What hap-
pens in India? When we try to be modern
we just take that side of England or Ame-
rica which is going out of fashion there.
MR. DEPUTY-SPEAKER : I have al-
ready exceeded the time. He may continue
tomorrow.

-
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The Lok Sabha then adjuorned till
Eleven of the Clock on Wednesday, Novem-
ber 15, 1967/Kartika 24, 1889 (Saka).



